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LOK SABHA DEBATES 

LOK SABHA 

H-'ednesdaYt April 9, 1986/ClJajtru 
19, 19U8 (Saka) 

The Lok SahlUl met at Eleven 0/ 
the Clork. 

[MR. SPEAKER in the Cllo;r) 

ORAL ANSWERS TO QUESTIONS 

[E,.'gl;sh] 

Reported Move of South African Govern
ment to Demolish the Building in Pjcter

maritzburg wbere Maba tnaa Gandhi 
Lived 

*618. SHRIMATI USHA CHOU-
DHARI : Will the Minister of EXTER
NAL AFFAIRS be pleased to state: 

(a) whether the GovernmenCs attention 
has been drawn to a news item appearing 
in the "Hindustan Times" dated 5 March, 
1986 that the Indian community in South 
Africa9s Natal province is agitated over 
reported move to demolbh the building in 
pjetermaritzburg where Mahatma Gandhi 
is believed to have resided; 

(b) if so, whether facts have been 
ascertained in tbe matter; and 

(c) tbe reaction of Government thereto 
and the steps proposed to be taken with 
that country to prese. ve and maintain the 
building associated with the greatest leader 
of our age? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT) : (0) 
The Government bas seen the "Hindustan 
1,imes" report aa~~~ ~ M~rcb, 1986 to 'b~ 

effect that ao old dilapidated building 
believed to have been occupied by Mahatma 
Gandhi during his stay in South Africa. 
nod now threatened with demolition, has 
become the centre of controversy among the 
Indian community in PietermarUzbufg. 
South Africa. 

(b) and (c). There is no independent 
confirmation of the report which appears 
to have been put out by the Press Trust of 
South Africa. It is well known tha' 
in accordance with our consistent policy. 
we do not maintain any contacts 
with the racist regime of South Africa. 
However, the Government is in touch with 
our Missions is neighhouri~g African 
States to try and keep a close watch on the 
situation developing in South Africa. We are 
a Iso in touch with the South African 
Liberation Movements. 

PROF. MADHU DANDAVATE: 
What is your information? You do not 
know where Gandhiji stayed. 

(,Tran.'ilafion) 

SHRIMATI USHA CHOUDHAR1: 
Mr. Deputy Speaker. Sir, the role of 
India has been that she wants to pave a 
new path of peace and solidarity in the 
world. Therefore, while paving a new way it 
is our duty not to lose sight of the fact that 
our old footprints are not obliterated. 
Whether we are having political relations 
with South Africa or not, we must strive 
to dem('lish the social discrimination being 
practised there. In order to keep tbe 
memory of Mahatma Gandhi alive and to 
safeguard our culture there, it becomes 
necessary to get an inquiry conducted there 
through our agencies or tbroUlb the 
neighbouring countries. I want to know 
whether the Government are gOh18 to have 
talks with a body like the U.N.O. with a 
view to maintaining and protecting the 
colony where Gondhijj had stayed? 

SHRI B. R. BHAOAT: HOD. Deputy 
Spea"er~ Sir, I a~ree w,it,h tpe h.9D. ~.aa, 
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Member that our old footprints should Dot be 
obliterated and it is our foremost duty to 
keep the memories of Mahatma Gandhi 
intact in history. So far as South Africa is 
concerned, we do not have relations with 
tbem. With regard to the qup.stion of the 
hon. Lady Member that we should get 
some information through the good offices 
of the U.N.O,] would say that the U.N.O. 
too have no relations with them. South 
Africa stands expelled from that body. As 
I have said, the mis~ions of the neighbour
ing front line States have also been told 
to gather information about their activities. 
We are also engaged in a dialogue with the 
organisations engaged in the liberation (\f 
South Africa so that they could also inquire 
into it. 

SHRI V. TULSIRAM: Mr. Deputy 
S,eaker, Sir, Soutb Africa has a Government 
of tbe Christians. Here in India also, 
there are many Christian memorials wbich 
are being protected by the Government. 
Demolition of the building where our 
reverend Bapuji lived has the same imortance 
for as tbeir* and their memorials in 
India ... 

[Ellgiil,h] 

MR. DEPUTY SPEAKER: Why are 
you bringigg that? Don't t"lring that. 

SHRI S. JAIPAL REDDY : It should 
not be allowed to go on record. 

MR. DEPUTY SPEAK.ER : I don't 
want it, because our I ndians are there; 
Christians are there. Why are you bringing 
it ? Regarding Mahatma Gandhi's residence 
what do you want? 

[Tranl/atlon) 

SHRI V. TULSIRAM Our Govern-
ment back home is protecting their memo
rials, but h('w bad it is to demolish the 
bouse where our reverend Bapuji once lived? 
I want to know what action OUf Govern· 
mel.lt contemplate in that regard? 

SHRI B. R. BHAGAT ; Mr. Deputy 
Speaker, Sir, there is no Question of religion 

_-----.. --------~-- .. - ..... ~~H 

____ ... ' __ __. ... 4 __ ~"" ..... _~_. __ ~ 

in it. It will not be proper to bring religion 
in it. Reverent Bapuji supported an reJigions 
and he had equal respect for aU tbe 
religions. The Question there is tbat of 
apartheid and Oandhiji had started a 
movement there to end tbis apartheid. As 
I told earlier, we have no direct link with 
that country. If they want to demolish it, 
they might be doing so and we cannot do 
anything directly, but we shall do every
thing within our reach to preserve bis great 
heritage. We are looking into it through 
other agencies and are doing whatever is 
pos"ible. 

SHRI V. TULSTRAM: Mr. Deputy 
Speaker, Sir, I did not speak about religion. 
What Government are doing to ensure that 
their Government do not touch tbat pro .. 
perty there ? 

[English] 

SHRI R. L. BHATIA: Sir, Mahatma 
Gandhi worked in South Africa before 1920. 
Now. 60 to 65 years have elapsed. Why did 
not the Government of India think of 
setting up a monument over the place where 
he was staying 1 Even now, tbe news has 
come to us 8aying tha t tbey are going to 
demolish that building. Sir, if there is a 
wj)}, th ere is away ...... . 

MR. DEPUTY SPEAKER : Do you 
want to put anything new regarding this? 

SHRI R. L. BHATIA: If there is a 
will, there is a way. There are 80 many 
agencies by which they can be approached 
and this monument must be maintained. 

MR. DEPUTY SPEAKER : That is 
your suggestion tben. 

PROF. MADHU DANDAVATE: Mr. 
Deputy Speaker, Sir, I am reany surprised at 
the Casual manner in which tbe Minister baa 
replied to this question. In bis reply to the 
first part of the question, he bas said tbat 
there is already a controversy am'ona the 
Indian community people there in Africa. 
as to whether it was the residence r of 
Gandhiji or not. Sir, merely throwing the 
ball in the court of tbe Indian community 
there is not proper. Since it was tbe place 



CHAtTRA i9. 1908 (SAKA) 

of residence of Gandhiji, wbose first ex
periment on Sa&Y8sraha and non-violence 
started tbere, I would like to know from 
the Minister as to whether any . independent 
enqoiries were made by him to our represen
tatives there to find out as to whether tbat 
was tbe official residence of Galldhiji or not? 
If it is so, wbat steps have they taken ? 
Here I may add that this is a very casual 
way in which they are looking at the 
bistorical events and monuments. The best 
instance is this: In this very city of 
Deihi, Mirza Ghalib9 s birth-place is nothing 
else but a coal godown. That is the 
maDner in which they have maintained the 
sense of history. So, will they change the 
sense of history and show better respect for 
Mahatma Gandhi and find out where he 
resided and whether that bouse is protected 
or not? 

SHRI B. R. BHAGAT: ] will refer 
the bon. Member to the question. The 
question itself says, quoting Hindustan 
Times, 'Where possibly Mahatma Gandhi 
is believed to have resided'. This is the 
question. 

PROF. MADHU DANDAVATE: Why 
are you guided by Hindustan Times? What 
is your informatic'ln ? 

SHRI B. R. BBAGAT : These are tbe 
parameters of the reply. You are a distin
guished parliamentarian. 

PROF. MADHU DANDAVATE: That 
is the parameter of the Hindustan Times. 
What is your parameter ? 

SHRI B. R. BHAGAT: I anl coming 
to the substance of your question. I am 
explaining the reply. What I said ill part 
(a) of my reply was what appeared in 
Hindustan Times, because, the question 
directly and very (:ategoricalJy referred to 
tbe Hindustan Times report where it said 
'believed to have been'. 

According to the informatioD that we 
havc t I can say, Sir, that as far as this 
particular report is concerned, i.e., tbe 
Hlndu.\lan Tilnfl, report, we have not seen 
any confirmed evidence that Gandhiji ever 
lived in this bouse and indeed it was marked 
in any way as having a special significance. 
However, we will, in respoose to the 
aDxieties expressed by Members, make 

further enquiries and if it is found out in a 
confirmed manner tbat Gandbiji did 
live there, tben we will try to protect it to 
the extent we CUD do in the situation 
obtaining tbere in reality. 

PROF. MADHU DANDAVATE: Delhi 
is also Mirza Ghalib's birth place. Don't 
reduce it to a coal godown in the city of 
Delhi. 

[ Trans/ation] 

SHRIMA TI KRISHNA SAHI: Mr. 
Deputy Speaker, Slf, in his reply the hon. 
Minister has stated that a report to tbis 
effect has appeared in the newsp~pers, but 
it has has not been confirmed. I want 
to know from the hon. Minister that 
when new~papers have carried reports to the 
efrect that the house where Mahatma Gandhi 
lived has been burnt, phot ograph of the 
said arson has also appeared, so was any 
communication sent to that GoveInment jn 
that regard and jf so, what response have 
we received from them? 

SHRI B. R. BHAGAT: I have told 
what has appeared in the newspapers, but 
we have no link with that Government. All 
the channels have been snapped. We shall 
not wtite to them directly nor we intend to 
do so. 

[English] 

SHRI S. JAIPAL REDDY: Sir, 
according to tbe press reports, this building 
where Mahatma Gandhiji was believed to 
have stayed is sought to be demolished by 
a section of J ndian community to put up a 
multi-strClrcyed structure. Is that true? Is 
there no means by which we can get in toucb 
with members of our own community in 
South Africa? Only recently an Arya 
Samaj group was allowed to go. What is 
the information from tbat group? 

PROF. MADHU DANDAVATE: The 
Minister is never worried about Gandbiji. 

SHRI n. R. BHAGAT: We do not 
have any information that this building js to 
be constructed as a mufti"storeyed buildina. 
The information that we have about the 
authenticity of that, whether the same 
building where Gandhiji lived, we bave . said 



it, I meaD, the positioo that we have at the 
moment. 

SHRI S. JAIPAL REDJ)Y : ....•• in the 
wake of tbis proposal to construct a multi .. 
storeyed structure. 

MR. DEPUTY SPEAKER: Question 
No. 619 - Shri Ram pyare Pdnika : absent. 
Shr, Uttam Rathod-abs( nt. Q. No. 620-
Shri' Ajay MUlihran; absont. 

Solution of Ethnic I)roblcm in Sri Lanka 

*621. SHRI ATISH CHANDRA 
SINHAt : 
SHRI P. KOLANDAIVELU : 

'Viii the Minister of EXTERNAL 
AFFAIRS be pleased to state 

(a) whether the Sri Lankan Govern· 
ment has tmned down the proposal fur 
evolving political solution to the Tamils 
ethnic problem; 

(b) whether the Sri Lankan High 
Commissioner in India recent1y dis~ussed 
certain issues with Union Government on 
the subject; 

(c) if so, the outcome of discussions 
held; and 

(d) what further steps are being con· 
templated in this regard ? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT): (a) 
Yes, Sir. The Sri Lanka Government has 
turned down the proposals put forward by 
tbe TULF. Earlier the Tami1 groups had 
rejected proposals put forward by the Sri 
Lanka government. 

(b) Tbe High Commissioner for Sri 
La'lka called on the Prime Minisfer on 
19-3·86. He also separately discussed certain 
issues with the former Foreign Secretary. 

(c) The High Commissioner explained 
tho position of the Government of Sri 
Lanka. He reiterated the commitment of 
the Government of Sri Lanka to a politi. 
cal solution and j(S desire (or continued 
JDdian Bood offices to help in achieving 

such a solution. Tbe Prime Minister con
veyed to the H iSh Commissioner. Govern
menfs concern at tbe conflicting reports 
from Sri Lanka, and at tbe actions of Sri 
Lankan security forces against the Tamil 
population. The Hiab Commissioner 01 
Sri Lanka was once again informed of 
Government·s view t.hat there could be no 
military solution to the ethnic problem, and 
the onus for creating conditions conducive 
to a political solution lives on the Govern
ment of Sri Lanka. 

(d) Further steps will have to be 
decided in the light of future dovelopments. 

SHRJ AllSH CHANDRA SINHA: Mr. 
Deputy Speaker, Sir, in spite of tbe assurance 
given by the High Commissioner of Sri 
Lanka. it seems that the Sri Lankan Govern
ment is committed to a military solutioll. 
rather than a political solution to the Sri 
Lanka ethnic situation. We have been 
bearing reports about the amassing of 
different types of weapons and all bort of 
things to repress the Tamils movement. 
Probably, Sri Lankan Government is thinking 
that tbe repression can go to such an extent 
that there will be military win or the Tamil 
movement will become so weak' that ultima
te ly whatever conditions that the Sri Lankan 
Government give for political solution, there 
will be no other option for the Tamil 
movement but to accept them. Under tbese 
circumstances, I would like to know frum 
the Minister whether the Government is 
thinking of giving recognition to the Tamil 
Liberation Movement or TULF in line with 
SWAPO or PLO? 

SHRI B.R. BHAGAT : No, Sir. It is 
because, right from tbe beginning we have 
maintained this position-This is the 
Government of India's position-that this is 
an internal matter of Sri Lanka, although we 
have spoken very stroDgly. The House is 
aware of this about the killings going on 
there or even the attempts to impose a 
military solution, we bave warned the Sri 
Lankan Government that this was political 
question which they had to solve. We have 
said so that it was our belief and it is our 
policy that this question could be solved 
politically through discussions, peaceful 
negotiation among the parties concerned, 
within the overall framework of the unity 
and integrity of Sri Lanka. Therefore, while 
we are for a peaceful solution, we are for the 
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satisfaction of the legitimate aspirations of 
I the etbnil: Tamil groups there and we are 
, helping in tbe process of dialogue and ill 

that stand, we are opposed to a military 
solution. Killings going 00 there every day. 
that we read, is a negative factor. We have 
brought this to the awareness of the Sri 
Lankan Government and in that respect, it 
will be wrong to ~ay that we give recognition 
to any of this so-called liberation and all 
that. That is not in line with our policy. 

SHRI A 1 [SH CHANDRA SINHA: Sir, 
on the one hand, the Sri Lankan Govern
ment is moving for a military solution backed 
by 1l1lWary support from I)akistan, Israel, 
China and U.S.A. and on the other hand, 
we hear from lillie to time about tbe 
autonomy plan as part of the political 
solution to lh~ ethnic crisis. The ethnic 
CriSIS has cost at least 1300 lives in the last 
(me year. Does the Minister feel that this is 
only to confu"te the Government of Jndia to 
buy some time to organise and ann the Sri 
Lankan Army rl If so, is the Government 
thinking of tdking up the issue to tbe UOlted 
Nations and to arrange for peace keeping 
forces or United Nalions to be stationed in 
Sri Lanka, just as in Ka.lihmir, or to send a 
dekgatloll of M Ps from lodia to probe the 
situation and pos~ible solution to the ethnic 
crit.is 7 

SHItI B.H.. BHAGAT: As I have said, 
we are keeping a dose watch on the future 
developments, the developments from day to 
day, anu we will take action according to 
that. The basic point is, that this matter has 
to be solved through poii(lcai negotiation 
nod peaceful negotiation. It js a political 
problem. It should be solved politically. We 
nre against any kind of military involvement. 
We are aware and we have made it known 
to the Sri Laukan Government, of the 
increase in augumentatioD of their mililary 
force ar.d the killings going on, the actions 
by the security forces. We maintain this 
POSitiOfl that it is the primary responsibility 
of the Sri Lanka security forces to maintain 
peace there. It is their responsibility, We 
have known the presence of the outl>ide 
element, including the Israel military adviser, 
military pere.onnel, and even Pakistan'S 
personnel, the nexus, all tbese tbe House bas 
discussed about it and we are aware of all 
these. TIle latest situation is that we are 
awaiting a concrete proposal in writing (rom 
Sri Lankan Government to UI aDd whcn wc 

receive that, we will discuss this with the 
Tamil groups and if we think that there is a 
basis for agreement, we will try to get in 
touch with tbe Sri LankaD Government. Tbis 
is the present position. 

However, unl\!ss there is a climate of 
peace, unloss aJl the killin~s S'pp and there 
i,s a peacdul climate, polillC,d solution will 
nOI proceed further. This is our firm belief 
and we have made it known to Sri Lanka. 

SHRI ATISH CHANDRA SINHA: My 
question is not answered. Is the Gover nment 
thinking of taking the issue to the United 
Nations? The hon. Minister ~aid that be 
wants an atmosphere in which a political 
solution is found but we are nnding from 
the newspapers every day that many people 
are being killed there. 

Undl!r these drcumstances, I asked a 
specific question whether the issue is to be 
taken to the United Nations so 1 hat a peace 
keeping force can be posted there. ) have 
not got the an:lwer. 

MR. DEPU fY SPEAKER: The hon. 
Minister bas already said. Mr. KoJandaiveJu. 
<lttl er,.upt; Of IS ). 

SHRI P. KOLANDAIVELU : The han. 
Minister ha;; said in his reply to Question 
(a) that the Sri Lankan Government has 
ahcady turned down the proposal for evolv
illg a political solution for the Sri Lankan 
problem. Jt is true that you have stated this. 
So, they are for a military solution. It is 
crystal clear. This is point number one. 

The point number two is, you have 
already said in this House that they have to 
stop the genocide first and they have to 
stop the killings first. They have not yet 
stopped. 

Even yesterday and day before yesterday t 
many kilJings were going on. Genncioe is 
going on. The HiSh Commissioner of Sri 
Lanka bad talks witb you and with regard 
to those talk!;, I want to ask whether he bas 
proposed a national government in tbe 
Northern and Eastern provinces of Sri Lanka 
or the Government of India has suggested 
that just like in Indja, States baving limited 
powers to form a Government like that in 
Sri Lanka in the Northern and Eastern 
provinces. 



You said tbat this problem is an internal 
problem of Sri Lanka. I am pu ttins it to you 
tbat it is not an internal problem. Already 
our Prime Minister bas said that it is an 
international problem also. If it is an inter
national problem, tbere the Indian Tamils 
arc under genocide ana tbey are being killed 
and massacred inside Sri Lanka. Are you 
not going to take concrote steps to end this 
ethnic crisis? 

SHRI B.R. BHAGAT: It is a very 
great human problem and tbe fact is that 
more than 1,25,000 refugees are in our 
country and they have to return. One of the 
basic elements of any solution is that tbese 
refugees must return in dignity and honour 
to their country and the Je&itimate aspirations 
of the ethnic Tamils must be satisfied. 
Without this, there cannot be any political 
solution. So, it j~ a human problem. How
ever, when I said political solution, it can 
only be in the framework of the unity and 
integrity of Sri Lanka. That was the point 
that I referred to. 

Now the present position is that we have 
gone over again and again about the killings 
and options and the actions by the Sri 
Lankan Security forces and the killings of 
the innocent civilians, women and children, 
AU these we have gone over and the House 
bas expressed great cuncern and the Prilne 
Minister has said that unless the killings 
stop, there could not be any climate and 
there could not be any dialogue for political 
solution. 

The present posluon is that we have 
been told tbat the Foreign Minister of Sri 
Lanka Mr. Hameed was coming here to 
attend the Bureau meeting of the Non
aligned Foreign Ministers. He is bringing 
written proposals, new proposals for a 
political soJution of the problem. When he 
comes, we win see. 

SHRI P. KOLANDAIVELU: When is 
be cotning here ? 

SHRI n.R. BHAGAT : I am told that 
be is coming in a few days. He in coming to 
attend th~ Non-aligned Bureau meeting 
which begins from the 16th ...... . 
(lnter,uptlnnl) 

SHR! P. KOLANDAIVELU : TiiJ tben 

tbey must stop the genocide. It is 10inl on 
everyday •... 

(Interruptions) 

PROF. MADHU DANDAVATB : If 
yOU say till then. does it mean tbat tbey can 
start that afterwards ? ... " 

(Illte'rUplion~) 

SHRI G.G. SWELL : Confusing and 
contradictory signa)., bave been conling from 
Sri Lanka. The President, Shri Jayawardene 
bas gone on record that he would first go in 
for a military solution and then talk about a 
political solution and towards tbat end be 
has escalated military attacks on Tamil 
areas. Civilian areas have been bombed, 
helicopter gunships have been used and you 
have gone on record saying that this bas the 
elements of g:nocide. You say the Foreign 
Minister is coming here, We do not know 
what the Foreign Minister of Sri Lanka 
would bring and wheth~r he would like a 
political solution or whether he would like the 
good offices of India. Then you had yourself 
admitted in your Annual Report that there is 
a link up between the Sri Lankao security 
forces and the Pakistani military forces with 
a generous dash of other countries secret 
organisations like MOSSA D, BOSS etc. 
Under these circumstances I would like to 
know in your assessment, in your judgment, 
what is the authentic voice of Sri Lanka. 
I want to know whether Sri Lanka to-day 
is really in a position to make a decision for 
herself and wbethet this is really a real Sri 
Lankan problem. We are aware of what wc 
call ... 

MR. DEPUTY SPEAKER: Please put 
your question. You have already explained. 

SHRI G.G. SWEEL: ... the strateaic 
consensus of the hiS powers. I would like to 
be assured whether this is no t an effort of 
the big powers to muddy the waters ill the 
regional security of th is region. 

SHRI B.R. BHAGA T : The hon. Member 
is right when he says that there have becn 
contradictory signals from Sri Lanka because 
)IOU talk of political solutions and at the 
same time you get reports of ki11ing everyday, 
Earlier the cease fire was in force. Then tbe 
cease fire broke down because two of the 
tbree Ta~iI Members rcsisned from tbe 
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Coasefire Monitoriol Committee. So both 
rthc trends are going on. That is why we have 
'categorically said that there could only be a 

political solution of this problem and there 
could be a military solution, and also there 
could be a political solution to tbis problem" 
if the killings went on. SOt before we start 
aoy such process again and we do not want 
to go on in any loog-term taking up of a 
project that goes on intermittently tbe 
killings should stop aDd there should be a 
rigbt climate t<lr a political settlement and 
only then the concerned authorities can 
discuss and arrive at a political solution so 
that this very complicated and vexed problem 
can be solved. 

This leads to intervention from outside. 
This is not ooly the experience in this region 
but it is the experirnce everywhere in the 
developing countries or in regions like this 
where most of the devdoping countries are 
there. There is the big power. Whenever 
there is trouble or internal trouble or any 
regional troub1e, the danger of big powers' 
involvement is there. Here you are already 
seeing aU kinds of involvement and the 
nexus which we hav(~ already very dearly 
said in this House. All these are there. It is 
a very complex situation and it is not only 
contradictory but various elements and forces 
are operating. We have to see that we . keep 
our vision clear of what we want and right 
from the beginning we have said, that this 
matter should be solved politically througb 
peaceful negotiations and they should meet 
the satisfaction of the legitimate aspirations 
and interests of the ethnic rami} minority ... 

PROF. G.O. SWELL: My question was, 
in all this confusion and contradiction, in 
our assessment what is the authentic voice of 
Sri Lanka? Whether Sri Lanka is in a 
position to decide tbings for herself ? 

SHRl B.R. BHAGA T : That is why we 
wanted; we have asked for a written proposal 
and we believe when the Foreign Minister of 
Sri Lanka is bringing the written proposal, 
the ethnic proposal, if you may call it ... 

PROF. G.G. SWELL: Tomorrow they 
may come with some other proposal. 

SHRI THAMPAN THOMAS: Sir, tbe 
Sri Lankan probl~m ia having a new 
dimension. It is a threat to Indian sec:urity 
,.pecia1l1 fo~ t~e bord,r Stttes ,,~ ~ .. , 

aDd Tamiloadu. The Pakistani involvement 
with the Sri Lankan people and intrudors 
are coming into Kerala and Tamilnadu aDd 
there are a number of Sri Lankan nationals. 
thousands of Pakistani nationals staying 
inside this region and it has developed threat 
to the security of the country. I would like 
to. know whether the Government are aware 
of this problem; jf so whether any action is 
taken in this regard? 

SHRI B.R. BHAGAT: We will take all 
actions against any threat to our security, 
We are prepared to do it The Prime 
Minister, yesterday. dealt with this que~tion 
of deteriorating security environment in our 
region. We are aware of that and we witl 
take all precautions and all steps to protect 
our security. 

Reported China'. AID to Terrorists 
Movement In Punjab 

*622. SHRIMATI GEETA MUKHBRJEEt : 
OR. B.L. SHAILESH : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government have got any 
information about China aiding the 
terrorists movement In Punjab with anns 
and money; 

(b) whether Government's attention bas 
been drawn to a news item appearing in 
'The Statesman' dated IS March, 1986 
captioned "Terrorism's Sino-Pak Pipeline"; 
and 

(c) if so, Govi'rnment's reaction 
thereto? 

THE MINISTER OF EXTERNA~ 
AFFAIRS (SHRI B.R. BHAGAT) : (a) 
and (b). So Government have seen tbe 
news item in 'The Statesman' of 15th March 
1986. captioned "Terrorism's Sino-Pak 
Pi peJine. tt On 19th March t 986. a Chinese 
Foreign Ministry spokesman reportedly 
stated that "reports carried by a few 
foreign newspapers about Sikh terrorists of 
India receiving assistance from China arc 
surely a false r"m09~ an4 Qot worttl 

r".lltiItf: .... 
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(c) Gov.:rnment have taken note of tbo 
statement made be tbe Chinese For.ian 
Ministr, spokesman, on March 19th. 
Governnlcnt are ever vigilant safesuard tbe 
country's unity and sovereisnty ap.in't 
violence and terrorism. 

SMT. GEETA MUKHERJEE Sir, 
you know that this question arose from this 
report where it was said that Camper, the 
notorious trainer of terrorists, in his article 
quoted Gurpratap Singh Birk praisingly and 
referred tbat China is ready to give heavy 
weapons to terrorists and they have a camp 
in China. The answer 1hat bas been given 
by tbe Minister is "Chinese Foreign 
Ministry spokesman reportedly stated that 
reports carried by a few foreign newspapers 
about Sikh terrorists of India receiving 
assistance from China are surely a false 
rem our and not worth refuting". The 
Minister 'has also stated that tho 
Oovernment bave taken note of the 
statement made by the Chinese Foreign 
Ministry spokesman. May I ask.. in non
dip10matic language does it mean that 
according to Government of India's own 
information, tbe statement made by the 
Chinese Foreign Ministry officials is 
correct 'I Does it tally with the Government 
information? Is it really correct that China 
bas not anything like that? 

SHR} B.R. BHAGAT We have 
cross-checked 'The Statesman's' report with 
our Embassy in Beijing and our Embassy 
fclt that, broadly speaking, there was no 
substance in the report. (lnterruptiohS) Also 
from the Chinese regime's present posture, 
particularly of projecting itself as a 
responsible power and as a factor for peace 
and stability in the South Asian region, our 
assessment is that and we believe tbat this 
report is not correct. 

SHRIMATI OEETA MUKHERJEE: 
It is all for the good of our country and 
for China. I would like to know one thing 
in connection with this report ... 
(InterruptIDns) 

AN HON. MEMBER : Speak for India 
only. 

PROF. MADHU DANDAVATE : It is 
lood for 'Indo-China'. 

SHRIMATI GEETA MUKHERJEE: 
1 ~peak fo,( tb~ w:boJ~ ~9.l"ld" for ~W 

relationship with all countries on principlo 
basis. 

One thing is bothering me a little and 
I want to have clarification on that. In tbis 
report it· is stated tbat the Indian officials 
in Washington when they were asked 
about this news-because that was not 
onJy about China but also about 
Pa kistan-thcy said a bout China tha t 'no 
evidence has ever come to them about 
China'. So far so good. But then the 
notorious Mr. Camper seems to have offered 
to give some so-called information in 
exchange for a price which was declined. 
So far so good. But the next word is about 
why it was declined. It says: " ... since the 
FBI was cooperating with Indian officials in 
passing on whetever they uncovered ... ". 

MR. DEPUTY SPEAKER : Put your 
question. 

SHRIMATI GBETA MUKHERJEE: 
Is the Government of India depending on 
FBI for pelsing on whatever information 
they have uncovered? The FBI itself is one 
of the most involved flgencie'l in aiding 
Pakistan. Is the Government of Inuia 
relying or depending on FBI for all their 
information? If SOt Heavens help us ! I hope 
the Minister will clarify this. (lllterruptions) 

SHRI B.R. BHAGAT : The news item 
from whicb this Question arose itself says 
that Mr. Camper did approach the Consulate 
General in New York through an 
intermediary with a hint that information 
about Chinese and Pakistani involvement 
could be provided presumably at a price. 
You can know the character of the man. 
(Interruptions) But that Indian officia1s in 
Washington-this is again what the news 
item says-have said that no evidence bas 
ever come to them about China aiding the 
terrorists. 

SHRIMATI OEETA MUKHERJEE: 
My question is whether they are depending 
on the FBI for all the news. What he has 
said, I have myself read out. 

SHRI B.R. BHAGAT: There is no 
"vidence. 

SHRIMATI GEETA MUKHERJEE: 
Are you dependiol 9P FBI ~lon~ f"r ro~r 
j~'pI1PJtiOD 1 
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SHRI B.It. BHAGA r : You should Dot 

ask for the source. You should 80 by tbe 
information liven. We have no evidence. 

MR. DEPUTY SPEAKER : Pleue 
put your question. 

DR. DAlTA SAMANT : My questioo' 
THE PR.IME MINISTER (SHRI is whether the Government is loinl to aive 

RAJ IV GANDHI) : I would like to clarify tbe detailed reports to tbe Houle, because 
abat we do Dot depend on tbe FBI for our whether it is FBI. Cbina or Pakistan they 
information. We have our own sources of are acting against the interests of this 
information. But we also get information country. I want a detailed re-port on all 
which is given to us by the 'FBI and other these anti national tbings-whether they are 
agencies according to the relationship that encouraging or blaming each other in that 
we bave with them. , aspect. What is tbe detailed report of tbcte 

tbree nations against all such reports? ' ' 

[Trans/atlon] 

DR. B.L. SAILESH: Mr. Deputy 
Speaker, Sir, have the Government tried to 
find out whether Pakistan and China have 
a band in the disappearance of our A.N 32 
aeroplane in tbat area? What is tbe truth 
about this matter? 

[English) 

SHRI B.R. BHAGAT : This question 
is Dot related to this Ministry. 

DR. DATTA SAMANT : I would say 
that wbether it is FBI. China ·or Pakistan, 
we must take all of them seriously and we 
must go in detail. Camper in his Pantbouse 
article has specificaIJy given the names of 
Guru Bachcban Singh and three others-I 
will produce it to the HOD. Minister. He 
bas specificaHy said that they are taking 
education in Pakistan or in China. Further 
tbey say; "we want further education to 
blow up tbe three nuclear p1ans in India 
and it will be something nlore than what 
bappened in Bhopal." This thina should 
not be taken casually. 

SHRI B.R. BHAOAT : On tbi. matter. 
as I said, we made enquiries ourselves both 
in Washington 8S well as in Beijinl. We 
have found no evidence of tbe Chinese 
involvement in this matter. As for tbe 
Sino-Pakistan nexus. that is 8 wel1·koowa 
thing. They have close cooperation-one 10 
the economic field and the other 10 t_ 
military field. All tbat is there and tbat is a 
separate matter. 

A.soelatlons Working lor Welfare of 
Blind 

·623. DR. PHULRENU GUHA: 
Will the Minister of WELFARE be pleased 
to state: 

(a) the number of associadons/otsaDi~ 
sations engaged for the welfare of blind 
getting grant from Governmeat; and . 

(b) the names of such aSlociatlo~.1 
organisations and the amount sanctioned 
during the last three years ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF WELFARB 
(DR. RAJENDRA KUMARI BAJPAI): 
(a) and (b). A statement is liven below. 

Statement 

Guha regarding ASlociatlon$ Working lor' Wellare 01 Blind. 

Irgabusatuib Grant. sanctioned during 
1983-84 1984 .. 85 1985·86 

1 2 3 4 -_ 
1. 

. , 

Andbra Pradesb Federation of 8.,325 3,330 24.702 
tbe Blind. Hyderabad. 

2. The President. Sreemanta Shankar l"SO~~ 1,44r38~ ~.64j630 
~;'.i9D, Now,on,. (Assam~ 
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1 2 3 4 

3. Secretary, Girija Shakar Dristi 58,230 A, 570 1','-
BIlln Balika VldyaJa,a, Bhaaaipur. 

4. ADdh K.alyan Kendra, Ahmedabad. 38.700 

,. Adult Training Centre for the 40,000 
BUnd, Ahmedabad. 

d. AadbaJao Vividblaxi Tallm Kendra, 2,18.260 3,80,310 3,79.318 

lamn ... r. 

7. Blind Menta Association, Ahmedabad. 2,59,475 1,55,014 8,01,043 

8. Andh Kalyan Prakash Grab Trust. 10,S17 62,075 1,82,446 

Abmedabad. 

9. ltamatata Branch or National 98,048 1.14,365 1,23,531 

A •• octation for tbe Blind, B.nlllloN. 

10. Oak.bina Bbaratha Mabila SaDISm, ',225 68,883 36.09' 
Bangalore. 

11. 'htl Ilamaoa Maharishi Academy 2.65.'92 5,26,300 6,77,8'1 
lot tbe Blind. Karnataka. 

12. Tho Kamataka Welfare Association 21,400 1.'0,000 
for the Blind. Kamla Mansion. 
Banaalore• 

13. Belaaum Distt. Association for the 3,00,000 
Blind, Belpum. 

14. Kerala Federation of the BUnd. 5,01,665 4,42,703 6,8S,117 

15. Vimla Social Centre, Calicut. 1,00,000 30,000 

16. eaUeut Islami Cultural Society, 40,000 1,10,000 

Calicut. 

17. iterala Blind School Society. Alwaye. 1,00,000 1,00,000 '5,100 

18. Women's Welfare Centre, Varu'Vila. 1,00,000 I,OO.ooe 
K.erala. 

19. MP Welfare A'9ociation for tbe 3,9',iW3 2,00,970 2.73,103 
Bllad. Jrtdore. 

20. National Association for the Blind, 5,47,687 6,22,784 7.33.665 
1Iombay. 

21. hne School.ad Home for tbe Bliod 10,000 1,13,480 49,201 
TNlt, PYDe. 

22. N.S.D. Industrial Home for tbe Blind, 25,200 61,024 
Bombay, 

23. School for tbe Blind, Dbule (Mah.). 45,640 

24. Shri Vasant Naik Bducation Society, 1,50,000 
Vuant Nalar, tilstt. Yavatmal. 

2'. Dadar School for tbe Blind, Bombay. 85.097 

~f. r~ JliDd ,."pt, ~i,njop, '-', - eoIIIII" 16.6" 
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1 2 3 4 

11. Red er081 School for tbe Blind. l,eo,OOO 2~OO,OOO 2.78,322 

28. Ori ... Association for tbe Blind. 1,00.000 
McleaodowD R.oad, Bbubaueebwar. 

29. Lous Braille Vocational Trl. Centre 
for Siahtless Behrampur. 

17,730 

30. The Vocatienal RebabUltatioa Centre, S,OOO 
Ludbiana. 

31. Netrahcen Vikas Sansthan, Jodapur. 1.00,000 

32. Rajastbaa Netrehcco K.alyan Saoab, ~O,OOO 

Jaipur. 

~3. Pralya ebbakabu Sbikthln SaDathan, 10,000 
Udaipur. 

i4. L.K.C. Sbri Andh Vidyalaya, 1,64,300 
Srigaoaanagar. 

3S. HelleD K.eller Educational Society for 8,112 51,570 73,3'6 
tbe BUnd. Madurai. 

36. The Tamil Nadu Associa tiOD of the 1,93,608 1,12,080 
Blind, Madras. 

37. Nationa) Association for the Blind, 2,00,257 
Madras. 

38. Satyajotbi, Little Flower Extension 33,480 
Work Deptt. Scbool of tbe Blind, 
Madras. 

39. Sur Samarak MandaI, Agra. 1,46,827 50,140 2,.sl,Z69 

40. Hanuman Prasad poddar Andb 1,7S,580 80,000 3,S3,562 
Vidyalaya, Varanaai. 

41. Sti Vrioclabao Aadh Maha Vidyalaya. 11,997 40,419 20,000 
Vrindaban, Distt. Matbur •• 

42. Natioa.1 Association for tbe JJliDd, 1,00,000 40,000 
Alisarb. 

43. Ramakrisboa Mission Asbrama, 4,29,016 7,18,829 8,49.136 
Narelldrapur. 

44. Anand. BbawaD, DisH. Hewrab. 
(W. Bonga). 

1,20,510 

45. National Federation of tbe Blind, Delhi. 1.22,742 1,37,385 2,16,169 

46. All India Co.Dfeclorat1on of tbe Blind. 30,240 30,240 54,320 
New De1hi. 

47. Blind R.elief AlIOfWiatioD, N,w Deibi. 1,4Q.'74 2,04,300 1,22J06 .,. Soci." ·for Cbe Care of 1be 81iac1, 6,390 14,220 -CMadiaadl. 

49. Janta Adarsh Andb Vldyalaya. New Delhi. - - 4~710 
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DIt. PHULRENU GUHA: 1 would 
like to know·, bow many applications are not 
.tertaiDed aDd tbe reasons for Dot 

eDtertainina them. I would also like to 
know whetber applications are to be 
forwarded by tbe State Government with 

.. tbeir recommendations. What is the rule? 

DR. RAJENDRA KUMARI BAJPAI: 
The rule is tbat all tbe applications have to 
be routed through the State Governments; 
but recently we nave tbought over tbis 
matter and the experience bas been that the 
State Governments considerably delay the 
forwarding of applications. SOt we have 
decided to ensure that tbe continuing 
projects do not suffer due to the delay on 
the part of the State Governments. For 
tbat, it bas now been decided that if the 

'States do DOt forward the applications 
within 8 period of six weeks tben the 
Central Government win consider it directly. 

The total Dumber of applications receiv
ed for the a .... nt was 294 and we have 
approved 258. The number of cases which 

. were rejected was only 14. 

DR. PHULRENU GUHA : I find that 
, in this list a few organisations which were 

givtm grants in the last two years were not 
liven grants just last year. May I know the 
reason? It is for bad performance or for 

. Dot Betting the recommendations from tbe 
State Governments ? 

DR. RAJENDRA KUMARI BAJPAI: 
The details are not with me; but if the Hon. 
Member sends tbe report or the information 
1 will look into it. 

SHRI V.S. KRISHNA lYER: Sir, a 
number of voluntary organisations are 
enlaaed in tbe eradication of blindness in 
our country. Particularly in my State, 
Karnalaka, a numbor of clubs like the 
Rotary, Lions organise free eye camps. 
Will tbe Government extend similar 
assistance to sucb organisations as are 
cnpled in sucb service ? 

DR. RAJENDRA 'KUMARI BAJPAI : 
. \ If any organisation is doins' such work, tbe 

Government gives assistance. 

SHRI SUNIL DUn: Sir, according to 
tbe Royal Commonwealth Society for tbe 

. Blind about 40,000 children lose their vision 
~ ~ h • '. "., ,_.,.,. ~ •• , 

annllally OD account of the disc.sea caused 
by Vitaman A deficiency. One every 
tbousand children becomes spastic ~r 

cerebral palsied on account of medic.l 
neglect. Tbe intellect of millions of Children 
is impaired owing to mal-nutritioD and lack 
of stimulation in tbe early years of cbild
bood. Recent studies bave shown tbat 
significant development of tbe cbild9s brain 
takes place up to 6 years of ago. I would 
like to ask what arrangements have been 
made in. respect of mal-nutrition and 
poverty stricken children of our country? 

DR. RAJENDRA KUMARI BAJPAI: 
There are so many projects like mid-day 
roeals etc. Especially for the children in 
the tribal areas wbo are suffering from mal
nutrition, we have decided to give tbem 
cheap ration. In Anganwadis also, tbe 
children get nutritious food. 

. SHRI A. CHARLES: Is it a fact that 
sufficient schemes are not availbJe for train
ing, rehabilitation and after-care of the 
handicapped including the blind? Further, 
3 per cent of the vacancies are ear-marked 
for appointment of the handicapped and the 
minimum qualifications prescribed is SSLC 
with 50% marks. I would like to know 
whether a sizeable quota remains unfilled 
because of this condition of 50% marks and, 
if so, may I know whether steps will be 
taken in consultation with other departments 
to relax tbis 50% marks limit in respect of 
handicapped so that the quota which bas 
been earmarked gets filled up ? 

. DR. RAJENDRA KUMARI BAJPAI: 
We have decided for ,3% reservation. 
Government d~partments aDd public under
takings are trying to accommodate them as 
far 8S possible but as bas been sUlgested by 
the hon. Member we have not considered 
about lowering tbe 50% marks limit. 

SHRI A.' CHARLES : J~S;t·to fill up,tbe 
quota. 

. DR. RAJENDRA KUMARI BAJPAI: 
I cannot give tbe assurance just now. I 
will have to see all "tbe aspects. 

SHRI A. CHARLES: Will it 
considered favourably'? ' 

be 

DR.. RAJBNDRA KUMARI BAJPAI: 
I cannot aive the assurance just DOW to 
Jower down tbe marks. because it is rel.ted 
with etlicienc),. 



Unlicensed Arms Factories 

*624. SURI P.M. SAYEED t : 
SHRI D.N. REDDY: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(8) the number of unlicensed arms 
factories uneartbed in Delhi and other places 
during the last tw<' years; 

(b) whether Government have got any 
evidence of the nexus between tbe persons 
arrested in this connection and the extre
mists and anti-social elements functioning 
both in India and abroad; and 

(c) if so, the details thereof in this 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU
RITY (SHRI ARUN NEHRU) : (a) to (c). 
The number of unlicensed arms factories 
unearthed in Delhi during the last two 
years is as under :-

1984 : 1 

1985 : 2 

Investigations have revealed so far that 
persons apprehended in the aforesaid cases 
do have association with anti· social elements 
in the country thrgough whom they dispose 
of the illicit arms. 

As regards unearthing of unlicensed arms 
factories in other parts of the country, the 
information is being collected and will 
be laid on the Table of the House. 

SHRI P.M. SAYEED: Sir, part (c) of 
my question bas not been answered. Last 
time on the 1st of tbis month the same 
thing happened and part (c) of the Starred 
Question was not answered. In part (a) of 
the question I have asked tbe figure for the 
entire country but tbe bon. Minister has 
given the details of Delhi only. For the 
rest of the country be says tbat the infor
mation is being coneeted ••. 

SHaI ARUN NEHRU: And it win be 
laid OD tbe Table of the House. 

SHRI P.M. SAYBED : Sir. J have also 
~uaht details with rcprd to the UDliCCDICd 

arms' rectories tbat are there. What type of 
armt tbese factories ,are producing? May 
I know from the bon. Minister about the 
details of the arms produced by tbese 
factories and also the number of penonl 
arrested, prosecuted and convicted in thOle 
cases? (lnte""ptlon~). Sir, there is lome 
lort of misunderstanding in this. So, I want 
the hon. Minister to lay Ibis information 
also. Sir, it should not be taken as a 
supplementa ry • 

SHRI AR UN NEHRU: In regard to 
part (c) of his question, I may point out 
that tbere is no extremist link which we 
have found in these cases. In regard to 
arms factories, in most States these are Dot 
arms factories. They have virtual Iy be
come cottage industries. Now, the Central 
Government has amended the Arms Act 
twice in 1983 and 1985 according to which 
we have made the punishment very striogeot 
and we have asked the States to follow up 
in the matter. No~, in 1983 atone-this is 
the report of the CBI verifying various arms 
and types of things-8961 different items 
have been caught. In 1984, 13,667 weapoos 
of different, varieties have been caught. In 
1985, we had not received information from 
all the States. In fact, we had rC'ceived tbe 
information, but we have tried to verify it 
as somebody sometimes said that be bad 
read the newspaper report that Chinese 
machine guns had been caught and when we 
go and investigate the matter, we find that 
they are pipe suns made somewhere. Sir, 
regarding tbe type of weapons, if you want 
the detail, I will read it out. It will take 
aboat 10 minutes. This includes thinss like 
country-made guns. 

AN HON. MEMBER: You can read it 
out. 

SHRl ARUN NEHRU: I have DO 

objection to read it out. Some of the bon. 
Members in the Opposition would like to 
know. if tbey have got expertise in IUD 
making ... (Interruptions) The figure for 
1981, in Delhi-is 1 and for 1985, the Baurt 
is 2 factories. 

SHRJ P.M. SYEED: I wanted to know 
tbe fiaures for all ..• 

SHRI ARUN NEHRU : Por the 
information of tbe bon. Member. J may 
point out that in 1916, in the first balf or 
the year. there are also two more factories. 



1HB palMS M,lNIST£R. (SHRI RAJIV 
GANDHI): AI the bOD. Minister pointed 
_t tbat CverytbiDI tbat the ncw.spapera 
.., tS oot cottect and "Made io Cbina" 
doll ItOt mean that it necessarily comes from 
CIlIfla. 

We can keep 08 remiodiDJ them. Law aDd 
order is their responsibility J but the poiDt 
which I am tryi.,g to make is tbat we bave 
amended tbe Arms Act aDd. we bave made 
tbe Jaw more stringeDt. We have given all 
the assistance, but we cannot 80 and &Ie tb. 
Jocal FIR. That is to be dODO by the State 

SHRI P.M. SYBED: We read in tbe concerned. 
newspapers that retired personnel in armed 
forces. para-military forccs and also Police 
forces have some possible links witb these 
lubversive activities. Recently, we happen
ed to read tbis item in the newspapers. May 
I know from tbe hon. Minister whether any 
IUrvey bas been conducted regarding the 
whereabouts, employment and also possible 
link of sucb personnel taking part in the sub
venive activities? The arrangement is Dot 
effective to deal with these problems. The 
hon. Minister bas not given the figures for 
arrested, prosecuted and convicted personneJ. 
I know tbat in the country trial is almost 
in doldrum. Therefore, I want to know 
wbether the Government is contemplating 
to bring forward a suitable amendment so 
tbat action could be taken against tbese 
persons very stringently and such activities 
c.ould be curtailed. 

SHaJ ARUN NEHRU: As far as tbe 
boo. Member's comments are concerned on 
the defence or para-military forces, I do Dot 
know which article he is referring to. In 
aoy case we are not the authors of tbis 
article and we cannot commeDt on it. 1 ut if 
tbero is something, we win certainly look 
fato it. 

In regard to the prosecution. as I have 
already mentioned to the hon. Member. we 
have amended the Arms Act. we have made 
tbe laws more stringent. I do not know 
what be reany wants and what he is suggest· 
iDa in this regard. 

AN BON. MEMBER: How many have 
been convicted ? 

SHRI ARUN NEHRU: In regard to 
cODviction, it is a State matter. We will 
have to get all the information from tbem. 
A, far as the Home Ministry is concerned 
cODviction is not on1y under the Arms Act, 
but it ,Is tbere under the other Acts also. 

We are collecting the information; a Jot 
of Stato1 have DOt liveD tbe iof.ormauGO. 

SHRI D.N. REDDY: Will tbe hOD. 
Minister inform tbe House whether it I, 
a fact that a huge factory manufacturinl 
sophisticated fire arms was detected in tbe 
State of Jammu and Kashmir and wbether 
tbe name of Dbirendra Brahmchari wu 
closely connected with that? If 80, I 
wouJd like to know the result of investi
gation aod the action taken thereon? 

SHRI ARUN NEHRU: In regard to 
the factory in Jammu and Kashmir. it is the 
State Government which looks after jt. We 
believe tbat some sort of enquiry was con
ducted and the matter is DOW closed ... 
(Interrupt/oil,). It was a licensed factory, 
not an unlincesed one. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: The hon. Minister in his reply 
has stated that the amendment of the Arm. 
Act bas belped in curbing and restr icting 
the terrorist activities or criminal activities. 
I would like to know whether the arms used 
in these activities are licensed or unlicensed 
arms as produced from these factories aDd 
smuggled into the country. Does be have any 
information ? 

SHR} ARUN NEHRU: I am very 
much confused. First of all, I did not .. y 
what the bon. Member says I said. I bawe 
really Dot understood what the hOD. Member 
wants to know. 

SHRI CHANDRA PRATAP NAItAIN 
SINGH: I will repeat tbat. 1be hoa. 
Minister bas stated that the amendme.nt of 
tbe Arms Act bas belped in corbiaa aad 
restricting terrorist activities and criminal 
activities. The other part was, if be bat u)' 
information whether tbe criminal and terro
rist activities in the country are beina 
organised and abetted by the licensed arms 
or arms made in these factories-either 'those. 
or tbe ones smussled into tbe country. 

SHRI ARUN NEHRU: The whole 
·{atcDtion of amendioi tbo Arms Aot ... 
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dill i,e "lId curb the Utllil cottqe 
__ facture of arms in va~fous 100Ilit". 

SHRI CHANDRA PRATAP NARAIN 
SINGH: Tbat was restricting tbe arms; 
dltee armt to a petson. 

SHill ARUN NEHRU: If yo. want, 
t will read the whole amendment to you. 

SHRI CHANDRA PRATAP NARAIN 
: SINGH: I have read it. 

SHRI ARUN NEHRU: That is only 
part of the Arms Act; there other parts 

also. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: 19(f). 

SHill AIlUN NEHRU: The other part 
of tbe question which the hon, Member bas 
mentioned is in regard to the terrorists usiD. 
weapons made by tbese factories. I do Dot 
think. it il there. Most of these pJaces; I 
have said ... (lnler,upllon.s). 

As far as terrorist activities are concern" 
ed, the weapons we have found are not mado 
bete; most of tbese factories are makiDI 
pipe IUDS and little bombs .... (lntC'"IIPUonl). 

MR. DEPUTY SPEAKER: Next 
qucstion ••. l am not allowing you. Take your 
seat. We have already gone to the next 
question •.. Question hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[EIf,lbhl 

Reported Actlvltlel of lo.argeat. 10 
Maolpur and Trlpbra 

*619. SHRI RAM PY ARB PANIKA : 
SHRI UTIAM RATHOD: 

Will tho Minister of HOME AFFAIRS 
be pleased to state : 

(a) wbetl\er bis attention bal beeD 
Srawo to receat reports of disturbance. 
*'lid in some area. of Manipur and 
l'rlpdtl b, inlurllllt' llJ1a killiftJ of lOme 
~Ie; 104 

(b) if it, Vlhat steps are beiDa takeD to 
curb sucb leUvftiea ? 

THE MINISTER OF HUMAN U· 
SOURCE DBVBLOPMBNT AND BOMB 
AJ?PAIRS (SURI P.V. NARASIMHA RAO): 
(a) Yes, Sir. 

(b) The Meilei organisati\)na viz. Peo
pJe's Liberation Army (PLA), P~ople'. 
R.evolutionary Party of KaDlleipak 
(PREPAK), Kangleipak Communist Party 
(KCP) and their allied bodies have beeD 
declared as 'Unlawful' under the Unlawful 
Activities (Prevention) Act, 1967 vide Noti
fication dated 18.10.1985. The Sate 
Governments have been requested to utili .. 
provisions of the Terrorists and Disruptivo 
Activities (Prevention) Act, 1985 to curb tbe 
activities of extremists. Para-military torcea 
have also been placed at tbe disposal of tho 
State Government. 

l\larrled ACCOMlDoclatloD I. Varle ... 
Cantonment. 

·620. SHill AJAY MUSHR.AN: WIll 
tbe Minister of DEFENCE be pleased to 
state: 

(a) the total shortago of marlied aceoaa. 
modatioD for officers and other raoks in 
various cantonments in the ~Wltry; ancl 

(b) whether Governmont kavo Wlder 
considcration any proposal to use Vac&Dt 

laod of Old Grant Term Buogalows for 
cODsttuttion of additional married aceom. 
modation? 

THE MINISTER OF STATB IN THB 
DEPARTMENT OF DEFBNCB aB. 
SEARCH AND DEVELOPMENT (SRRI 
ARUN SINGH) : (a) The overall abort ... 
of married accommodation for olieers and 
otber ranks in the armed forces, ltuiJt", 
Government at the various Cantonmolltl/ 
Stations. ii.8 under :-

Servico Shortaae i~! per~~Dtaff, ,erml 
OBicers lCOa/ORs aDd 

Equivalent 

Army 47.6 47.6 
Navy 12.21 17.17 

Air Force 35.80 37.70 
-.--------------~--
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(b) As per policy, tbe sjtes held UDder 
Old Grand Terms are to be resumed aod 
utilised for Defence purposes, includinl 
cOllS'ructioD of married accommodation for 
armed forces personoel. 

Purchase of Aircraft Carrier 

*625. SHRI S. lAIPAL REDDY: 
SHRI C. MADHAV REDDY : 

Will tbe Minister of DEFENCE be 
pleased to state : 

(8) whether Government have decided 
to buy tbe aircraft carrier "HERMES" from 
tbe United Kingdom; and 

. 
(b) If 80, tbe present position of tbe 

tran.actlon ? 

TII.S MINISTER OF STATB IN THB 
DEPARTMENT OF DEFENCE RE
SBARCH AND DEVELOPMENT (SHRI 
ARUN SINOH) : (a) and (b). Ministry of 
DeflDco UI( has offered HMS Hermes for 
salo to Oovel'nment of India. 

Tho contr~ct bas so rar not been con
cluded. 

Reported KII~·iDI of Tamils in SrllJaaka 

.627. DR. .. G. VIJAYA RAMA RAO : 
SHaI N. DENNIS: 

Will tho Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) wbether 29 Tamil militants are 
reported to have been recent victims of Sri 
Lankan Army; 

(1)> whether Sri Lanka is using the word 
·militant' to cover its genocide actions; and 

(c) the steps Government contemplate to 
take in tbis regard ? 

THB MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT): (a) 
Govt. bave leen various reports of 
killinls of Tamil militant. and civilians in Sri 
Lanka. The Hindustan Times reported on 
February 2. 1986 that 29 militants were 
killed by the Sri Lanka security forces. 

(b) Government have received informa
nOll ~, tJloro ~v" ~~~ ~~1 ~. w)ler, 

innocent Tamil civilians, including women 
and cbiJdren killed as a result of operationl 
by Sri Lanka security forces, have been 
deacribed as militants. 

(c) Government have already railed the 
issue of violence against the Tamil minority 
in Sri Lanka in the U.N. Human Rlgbts 
Commission. Tbe leader of the Jndian 
delegation to the 42nd meeting of the Human 
Rights Commission made a statement 00 

March 7, 1986 conveying India's utmost 
concern at tbe violations of the human 
rights of Sri Lanka's Tamil citizens. 

Concentration of Pak Troops alollR 
J and K Border 

.628. SHRI N. TOMBI SINOH : 
SHRI NARBNDRA BUD ANI A : 

Will tbe Minister of DEFBNCE be 
pleased to state : 

(8) whether it is a fact that beavy Pale 
army concentration bas been reported in 
Poonch, Rajouri, Hajipeer and all along tbe 
Jammu and Kashmir border; 

(b) whether it is also a fact that the 
entire Hajipeer arca has been converted into 
an army camp and many airpads have been 
constructed by Pakistan; 

(c) whetber tbe continuing intermit
tent firing by Pakistani troops at several 
places in tbe border districts of Poonch and 
Rajouri in the Jammu region bas caused 
considerable tension in the region; and 

(d) the reaction of Government in the 
matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (8) and (b). Government 
have seen some media reports to this effect; 
but tbere is no evidenee to suggest any 
unu sual movement or concentration of 
Pakistani troops along tbe Line of Control 
and international border in Jammu and 
Kashmir. 

(c) Thore bave been some cases of un
provoked firins by Pakistani troops aloD, 
the Line of Control in Poonch and Rajouri 
areas. Sucb f:iriP, ip~,d~~s are not uq-
99P1PlOD, 
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(d) Government keep a close watch on 
all developments having a bearing on our 
security with a view to taking appropriate 
measures to ensure full defence prepardeness. 

[TranI/at/on] 

Tree Plantation 

.629. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the PRIME MINISTER 
be pleased to state: 

(a) the total number of tree planted 
throughout the country duriug the year 
1984-85. 

(b) the number of trees planted under 
the tree plantation programme during the 
last three years; and 

(c) the number of trees out of them 
which are blossoming and which have with .. 
ered away? 

THE PR1ME MINISTER (SHRI RAllV 
GANDHI): (a) 264 crores seedlings were 
planted under afforestation programmes in 
the country during the year 1984 .. 85. 

(b) The number of plants planted under 
afforestation during the last three years have 
been as under : 

Year 1983-84 1984.85 1985·86 
(upto 31.12.1985) 

Number planted 
in Crores. 242 264 270 

(c) Assessment of survivals has been 
made on a sporadic and not a very regular 
basis. It is felt that these evaluations are 
limited in their scope and hence do not 
point to any reliable conclusions. 

[English] 

Escape or Charles SobbraJ from TJhar Jail 

*630. PROF. MADHU DANDAVATE: 
Will the Minister of HOME AFFAIRS be 
pleased to sate: 

(a) whether it is a fact that Charles 
Sobhraj, the notorious international crimina 1 

»,ij!>'~d hr ;Qterpol, ~ps kept in ~bo ri~"r 

Jail in a ward in whicb the murderer of tbe 
Former Prime Minister as well as other 
criminals were lodled; 

(b) whether Charles Sobbraj had pre
viously tbreateoed the jail authorities to aive 
him all tbe facilities he asked for or face 
exposure of their corrupt practices; and 

(c) if s<". in view of this dengerous back
ground of Charles Sobhraj why no special 
security arrangements were made to prevent 
efforts by Charlrs Sobbraj to escape from 
the jail. 

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT AND HOME 
AFFAIRS (SHRI P_ V. NARASIMHA 
RAO) : (a) Charles Sobbraj was initially 
lodged in a ward in Jail No. 1 in a different 
cell and not along with either the assassin of 
late Prime Minister or the conspirators in 
the said case. There were other criminals 
lodged in the same ward but in different 
cells. Thereafter Charles Sohhraj was 
lodged in ward No. 4 of Jail No. I and 
shifted to ward No. ) 3 of Jail No. 3 on 
18.1.1986. 

(b) There is no such information. How
ever, the terms of reference of the Inquiry 
Commission set up after the escape of 
Charles Sobbraj include, Int~r.oJia. determi
nation and enquiry into the sequenee of 
events and the circumstances Jeading to rbe 
escape of Charles Sobhraj and six other 
prisoners from the Central Jail Nor 3, Tibar 
in the afternoon of J 6th March, ] 986. 

(c) Ward No. ] 3 in which Charles 
Sdbhraj was lodged is on the inner side of 
the jail and away from the- outer walls of 
the prisoD~ Personnel of the Tamil Nadu 
Special Police were posted in the Oeori 
area as a special security precaution. The 
inquiry beiog held OD the escape of Charles 
Sobhraj will examine aU matters havina a 
bearing on the security within the jail and 
also determine the short-comings and weak
nesses in the jail administration. 

Vacancies In Minorities Commls.ioo 

*631. SHRI SULTAN SALAHUDDIN 
OWAISI : 
SHill O.M. BANATWALLA : 

Will tbe M ioister ~,WEJ. 'PIA ~ E ~; 
ploa.od ~O f~.l' ; , 
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(a) the present composition of tbe 
Minorities Commission; 

(b) whether it is a fact tbat almost all 
the members of the Minorities Commission 
except its Chairman have retired and the 
vacancies have not been filled up; 

(c) if so. the dates when each member 
retired; 

(d) the reasons for delay in making the 
appointments; and 

(e) by 
propose to 
Commission '1 

what time Government 
reconstitute the Minorities 

THE MINISTER OF STATEOF THE 
MINISTRY OF WELFARE (DR. 
RAIENDRA KUMARJ BAJPAI) : (a) to 
(e). The term of the present Chairman has 
been extended ten further orders. The posts 
of other four members had fallen vacant 
because of tbe expiry of their tenure on 
1-8-85, 5·8·85, 6-8-85 and 16-9-85. One 
new member namely Shri Homi In. 
Taleyarkhan has already jnioea the 
Commission on 16th Nov" 1985. While 
action is on hand to fill up the vacancies 
expeditiously. no definite time schedule call 
bo indicated for fiUing up of the same. 

Income Limit for Benefits to SCs 
and S'fs 

*632. SHRI V. S. KRISHNA IYER : 
DR. P. VALLAL PERUMAN: 

Will the Minister of WELFARE' be 
pleased to state: 

(a) the present limit of annual income 
fixed for parents of SC/ST students to get 
various benefits in Karnataka; 

(b) whether Government of Karnataka 
have sent a proposal to raise tbe annual 
income limit of parents of se/sT students 
f )t this purpose~ and 

(c) if so, the action taken in this 
relard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WELFARE (DR. 
RAlBNDRA K UMARI BAJPAI) ~ (a) to 
(c). TIle present limit of aonJ,lal incoanc 
, " 

fixed for parents of sCa/srs students for 
tbe undermentioned schemes are given 
below- I 

(i) Post matric 
!cboJarsbips 

(ii) Pre-matric 
scholarships 

(iii) Coaching and 
allied scheme 

(iv) Girls bostels 

(v) Book Banks 

Rs. 12,000 per 
annum 

Rs. 6,000 per 
annum 

Rs. 12,000 pet: 
annum 

~. No income limit 
r fixed. 
J 

A proposal to revise the income limit in 
respect of scheme No. ~i~ only I.e. Post 
matric scholarships has been received from 
the Government of Karnataka in response to 
Central Government's circular to all States/ 
UTs asking for their comments. The proposal 
is under consideration in consultation with 
the Planning Commission. 

Effect of Haney's Comet on Earth 

*633. SHRI PRATAP BHANU 
SHARMA: Will the PRIME MINISTER be 
pleased to state : 

(a) whetier study is being made 00 the 
astronomical and meteorological changes on 
the earth due to the appearance of Halley's 
Comet durina the year 1986; 

(b) if so, the details thereof; 

(c) what are tbe Comet's effects on the 
Indian climate; and 

(d) when HalJey's Comet is expected to 
be in the earth's orbit? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENDEAND TECHNO. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRJ SHIVRAJ V. PATIL): (a) No 
perceptible effects on the eartb's atmolphert 
arc expected due to appearance of Hailey's 
C~rnet and so no Meteorological stu.dies are 
hems conducted. Astronomical studies tD 
understand the nature of tbe Comet and it, 
in~eraction with tbe interplanetary space arc 
belDg conducted by many jpstHu~i9P' in tbe 
~ouDtr;y, . '. . 



I " . 
j 1 tv,ln~" ~';'W'" CHAITltA 19, 1908 (S.4KA) W, iltln A.n6wer, jg 

(b) The objectives of the "Indian HaUey 
Observation Programme" are-

1. To col1ect astrometric data that 
will enable accurate orbit 
dettrmination and subsequent 
computations of ephemeris for 
Comet Halley. 

2. To understand tbe structure, basic 
physical processes and chemical 
nature of the cometary nuclei and 
to determine the cbanges that 
occur as a function of time and 
orbital motion. 

3. To study the properties of the 
cometary neutral atnlospbere and 
tbe ionosphere and theu develop-, 
ment with tjme in relation to the 
cbanging chemical composition. 

4. To determine the nature of comet 
tails, their composition, and the 
way the ionic tails interact with the 
solar wind. 

(c) No effccts of tbe Con1et are expected 
on the Indian climate. 

(d) Orbit of Comet Halley in not 
crossing the Earth~s Orbit as the plane of 
the two Orbits are inclined to each other. 

Opening of RaH Route bet\\'een India 
and Pakistan 

*634. SHRI V. TULSIRAM: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state : 

(a) whether Government have received 
any proposal from the Government of 
Pakistan for opening of rail route between 
India and Pakistan; 

(b) if so, the route which is proposed to 
be ()pened for rail link with Pakistan; 

(e) tbe details of agreement reacbed 
between the two countries aDd tbe terms 
and conditions tbereof; 

(4) tbe 'extent of passeoaer and goods 
traffic proposed to be handled 00 this 
route; 

(c) whether a similar route in 

Rajasthan and Punjab is also proposed to be 
opened; and 

(f) if so, tbe details thereof and if not, 
reasons therefor? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B.R. BliAGAT) : (a) 
to (f). The Indo-Pakistan VIsa Agreement 
of 1974 had designated Wagha.Attari 
chekpost on the Puojab border and the 
Khokhrapa~ Munabao checkpost in the 
Sind-Rajasthan border as entry-exit points 
between India and Pakistan by the land 
route. The rail-link via Wagha-Attari border 
is already in operation. At the last meeting 
of the Sub-Commission 'IV on TraveJ, 
Tourism and Consular matters held in 
lslamabad from 3-5 Febru~ry 1986, 
Pakistan. in response to our repeated 
proposals, jnformed that the question of 
opening tbe Kbokhrapar-Munabao 
checkpost is under their active considera
tIon. 

The anticipated volume of traffic through 
the Khokhrapar-Munabao border can not 
be precisely a ~~essed at tbis stage. 
Regarding Attari-Wagha border, one 
passenger train is running daily between 
Amritsar and Lahore bothways. The 
Qua ntum of goods' traffic interchanged 
between India and Pakistan from April 
1984 to February 1986 has been indicated in 
the statement given below. 

Statement 

Interchange between India and Paki$to" 
at Afar; from April 1984 10 Feb. 1986. 

(in terms of four wbeeled wagoDs) 

India to Pakistan 
Pakistan to India 

1 2 3 
'- . ----- -~--.--- _ ... _----_._----_ ..... _---,----

April 1984 203 203 

May 1984 30 30 

lune 1984 

July 1984 29 29 

AUlUlt 1984 62 61 
September 1984 36 36 
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October 1984 74 

November 1984 29 

December 1984 32 

January 1985 44 

Fedruary 1985 365 

March 1985 lOla 

April 1985 105 

May 1985 

June 1985 

July 1985 

AUlust 1985 

September 1985 

October 1985 

November 1985 

December 1985 

January 1986 

February 1986 

32 

18 

11 

4 

2 

27 

100 

135 

87 

3 

74 

29 

32 

44 

365 

1010 

105 

32 

18 

11 

4 

2 

'27 

100 

135 

87 

Vlait of Britisb Foreign Secretary 

.635. SHRJ K. PRADHANI : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

. (a) whether tbe British Foreign Secretary 
visited India towards the eod of last 
month; 

(b) if so, tbe nature of talks beld by 
him with tbe Indian leaders on bilateral 
matters including the activities of anti-Indian 
terrorists in U.K,; and 

(c) the reaction of the Britj~h Foreign 
Secretary thereto ? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B.R. BHAGAT) : (a) Yes. 
Sir. 

(b) Important international issues as 
well as bilateral matters, including tbe 
aotivities of anti·lndiaD extremist. in UK 

were discussed durin, tbe visit. India'. 
stroDI concern at tbe increasing activities or 
anti-Indian extremists in tbe UK was 
brouabt to the notice of tbe British Secretary 
of State. India'8 view tbat UK should 
envoke tbe use of executive aDd political 
powers in addition to UK existing laws was 
brought to tbe notice of tbe Britisb Secretary 
of State. 

(c) The British Secretary of State, while 
taking note of India's concerns, reiterated 
his GovernmenCs determination to put down 
terrorism and tako action against extremists 
under existing U 1<. laws. 

Steps to Control tbe Activities of Auti
Natiodal and Anti· Soda. Elements in 

Kasbmir 

*637. SHRI T. BALA GOUD : Will 
the MInister of HOME AFFAIRS be pleased 
to state: 

(a) whether in tbe third week of 
February, 1986, lot of violence and damage 
to ploperty and places of worship took. 
places 10 Jammu and Kashmir leadmg to 
Governor's rule; 

(b) the steps being taken to control the 
autl-national and anu-social elClnents ill the 
State; 

(c) whether minority community people 
ID the State are livIDS in t.error and lblS Ui 

leading to tbcu migration to other States; 
and 

(d) the remedial measures being taken 
to instill confidence in minority community 
people and to maintain secular character of 
Kashmir Valley ? 

THE MINISTER OF HUMAN RESO
URCE AND HOME AFFAIRS (SHRI P.V. 
NARASIMHA RAO): (a) Prior to impo
sition 01' Governor's rule in Jammu and 
Kashmir, tbere were incidents of violence, 
damaBe to property and places oj' worship 
constituting a threat to law and order. This, 
accordins to the report received from tbe 
Governor of Jammu and Kashmir. was 
furtber compoanded by srave political insta .. 
bili ty. In tbe circumstances, the Governor 
recommended imposition of Governor's rule 
under section 92 of tbe Jammu and Kubmir 
Coo$&i tution. 
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(b) Greater vigilance by tbe State 
Government, measures like preventive 
arrests, starting cases for substantive offencos. 
deployment of para-military forces in affec
ted areas to supplement pOlice force, visits 
of Governor to affected areas are lome of 
tbe steps taken to control the situation and 
restore normalcy in tbe State. 

(c) There are reports about the appre
hension of minorities. But no reports have 
been received abuut migration of minorjty 
community people to other States. 

(d) The Slate Government have already 
been advised to take steps to maintain 
communal peace and harmony. Tbe State 
Goverumeut are also taking measures as 
indicated at (b) above. 

[Translation) 

Residential S('bools for SC & ST Girls in 
Gujarat 

*~8. SHRINAR~NH MAKWANA: 
Will the Minister of WELFARE be pleased 
to state: 

(a) the l1umber of residential scbools 
opened in Gujarat for girls belonging to 
Scbeduled Castes and the names of tbe 
places where these schools have been 
opened; 

(b) the number of girls belonging to 
Scheduled Castes who have got admission in 
residential scbools and the annual expendi
ture being incurred on tht'm; 

(c) the details regarding the arrange ... 
ments made in residential schools; and 

(d) whether the arrangements made 
therein are adequate 1 

THE MINISTER OF STATE OF THB 
MINlSTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI): (a) 
According to information received from 
Gujarat Stale Government there are no 
such schools for SC girls in that State. 

(b) to (d). Questions do Dot arise. 

[English] 

De,elopment of SUllderball1 

S883. SHRI SAN AT KUMAR 

MANDAL: Will the Minister of PLAN· 
NING be pleased to state 

(a) whether the development of Sunder
baDS area.in West Bengal bas been tardy so 
far; 

(b) if so, tbe reasons therefor; and 

(c) the steps beiDa taken to speed up 
and ~meliorale the conditions of poor people 
inhabiting this area ? 

THE MINISTEJ.{ OF STAlE IN THB 
MINlSTR Y OF PLANNING AND 
MINISTER OF STAIE IN THE MINISTRY 
OF FOOD AND CJVIL SUPPLIES (SHRI 
A.K. PANJA): (a) No, Sir. 

(b) Does not arise. 

(c) For accelerating the development of 
Sunderbaos Region in a systematic manner, 
the West Bengal Government constituted a 
Sunderbans Development Board in 1973. 
Tbe Board formulated a comprehensive Ten 
Year Plan for tbe development of this 
region, tbe special features of which are: 
removal of basic developmental constraints 
like flood hazard and saline intrusion by 
adequate measures of flood control, drainage 
aDd reclamation; agricultural development; 
development of fisheries, forests and other 
natural resources; and provision of infraslruc· 
ture facilities like transport and power; 
and also basic social services. Besides the 
normal developmental programmes. the 
Board is also inlplementing an International 
Fund for Agriculture Development (lFAD) 
assisted project which relates to improve
ment of agriculture through irription and 
creation of other infrastructures like re
excavation of derelict channels, hume pipe 
sluices, construction of brick-paved roads, 
culverts. transport support to agricultural 
extension. social foresrry, etc. The tot a) 
outlay envisaged under this project is Rs. 
318.5 millions, out of which lFAD's sbare 
will be Rs. 147.2 millions. 

Insurgency In Nortb-East Re,ion 

5884. SYED SHAHABUDDIN : 
SHRI P.M. SAYEED : 

Will tbe Minister of HOME AFFAIRS 
be pl.1td to atate ~ 



(a) tbe reason for the extension of tbe 
disturbed belt on the Indo-Burma border 
from 5 Kms. to 20 Kms; 

(b) the reaction of tbe State Gov~r~. 
ments of Nagaland, Manipur and AdmInis
trations of Arunachal and Mizoram to this 
extension; and 

te} the steps taken h.) control iDSUrgen~y 
in the North-east region, particularly In 

Nagaland and Mizoram ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF JNrEkNAL SECU
RITY ~SHRI ARUN NEHRU): (a) 
Disturbed area belt on tbe Indo- Burma 
border bas b~en extended from 5 Kms to 20 
Kms. in October t 1985 in older to check 
and to deal With extremists and their acti
vities more effectively. 

(b) The Governments of Manipuf and 
Mizoram are not directly concerned with the 
recent extensIOn of disturbed area belt along 
Indo-Burma border. The whole of Mizoram 
and Manipur were declared disturbed area 
ear her. So far as NagaJand and Arunachal 
Pradesh are concerned, they have requested 
for a review. 

(c) As a part of the Strategy to control 
insurgency in the North·East region, tbe 
wbole of Manipur and Mizol'am and parts 
of Tripura, Nagaland and Arunachal 
Pradesh bave been declared as "disturbed 
areas' under the Armed Forces (Assam and 
Maoipur) Special Powers Act, 1958. Mizo 
National Front and Meitei organisations of 
Manipur have been declared as 'Unlawful' 
under the provisions of the Unlawful 
Activities (Prevention) Act, 1967. Vigilance 
on the border has been stepped up to check 
infiltratioo/exfiltration of the extremists 
from across tbe border. The State/U r 
Gov:rnments havo been requested to utilise 
tbe pro~isions of Terrorists and Disruptive 
Activities (Prevention) Act, 1985 to curb the 
activities of extremists. The intelligence 
set-up in the region has been geared up to 
effectively deal with the extremist elements. 
Talks are being held with the Mizo Leader, 
Shri Laldenga to find a peaceful solution to 
the Mizo problem. 

Repatria tion of Statf of CDA, Meerut 
to Cbandigarb 

~88S .. SHRI P.R. KUMARA-

MANGALAM : Will the Minister 0' 
DEFBNCB be pleased to Itate : 

(8) whether the policy approved by 
Government for repatriation of staff of CDA 
Western Command from Meerut to Cbaodi
&arb bas not been implemented for oYer 
three years DOW and if so, whether assuran
ces gIVen for repatrialloD oj' staff to Delbil 
Meerut or their station of choice will be 
bonoured; and 

(b) whether tbe staff and their families 
have been PUt to COl1sJdcrable ba.tdsbip for 
posting at Cbandl~arb due to various 
"actors '] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT (SHRJ 
ARUN SINGH); (a) Presumably the 
Hon'ble Member )s reterrins to the repatria
tion of staff from CDA, W~stero Commend, 
Chandlgarh to Meerut. The assurance Biven 
duriolJ 1982 for repatl'ia UOll of tbe staff 
transferred under Pbase-I, to one of tbe 
three stations of tbell' {.;hoice, bas been 
partially implemented. 1 he remaining cases 
would also be considered favourably to the 
e)(tent administratively t'easlbJe. 

(b) No, Sir. 

Schemes of National Waste;and 
Development Board 

5886. SHRI ANJL BASU: Win tbe 
PR1ME MINISTER be pleased to state: 

(a) whether it is a fact that National 
Wasteland Development Board has sanction
ed various schemes in different parts of the 
country in the year 1985-86; 

(b) jf so, tbe details of the schemes 
incluQlng fund alJocated aGainst each of 
tbem; and 

(c) which are correspondios implement
ing a&encies and bow tbe proaress and 
utilisation is monitored by Government? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) Yel, 
Sir. 

(b) The detail. arc II Wider; 
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Name of tbe 
scheme 

Amount 
allocated 

(Its. in crores) 

VtIU •• tloD of Fund, SaadloDed to Keral. 
Go,erDllleat for Plan P roJeds 

5887. SHaI SURESH KURUP: Will 
tbe Minister of .PLANNING be pleased to 
state : 

1. Social Forestry including 12.00 (a) the total amount sanctioned by the 
Rural Fuelwood Planta-
tions. 

Union Government to Kerala for various 
plan projects in tbe Sixth Plan period'; 

2. SoU Water and Tree 24.10 (b) whether the State Governments have 
CODservation in 
Himalayas (operation 
Soil watch). 

3. Promotion of decentra- 4.14 
Used Durseries. 

4. Financial Assistance to 1.14 
Voluntary Agencies. 

(c) Schemes 1-3 mentioned above in 
reply to part (b) were implemented and 
monitored through the Forest Departments 
of State/UT Governments. The progress is 
reported to the Central Government. 
Evaluation efforts have been made on a 
sporadic and not very regular basis. It is 
felt that these evu luations are limited in 
tbeir scope and hence do not point to any 
reliable conclusions. 

been able to utilise the full amount on such 
projects in the State; and 

(c) if not, whether the State Government 
has furnished any reasons for such non 
utilisation of funds ? 

THE MINISTER OF STA1E IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS
TRY OF FOOD AND CIV]L SUPPLIES 
(SHRI A.K. PANJA): (a) and (b). The 
approved outlays, for the Annual Plans of 
the Sixth Plan, 1980-85 of Kerula aggregated 
to Rs. 1498 crores as against which, the 
State Government had incurred a totat ex
penditure of Rs. 1645.39 crores, implying an 
excess expenditure of Rs. 147.39 crores. A 
statement indicating !iectoral break-up of the 
outlay and expenditure is given below. 

(c) Does not arise. 

Statement 

Sixth Five Yea' Plan-Outlay/Expendlture

KERAL.t4 

(Rs. Crores) 

Major Head of 
Development 

Plan outlay Expenditure 

-_._-- ~.----_ .... _--_ •... _-_._._-------------------
I. Agriculture and Allied Services 

11. Rural Development 

HI. Special Area Programme 

IV. Irrigation and Flood Control 

V. Energy 

VI. Industry and Minerals 

VII. Transport 

VIII. Science, TecbDology aDd Environment 

IX. General Economic Services 

X. Social Services 

XI. General Services 

Total 

175.92 179.14 

117.07 125.09 

4.05 

305.95 310.46 

280.16 329.57 

167.03 162.39 

102.67 112.22 

17.55 17.40 

6.76 6.44 
304.98 374.38 
19.91 24.25 

1498.00 1645.39 
---~-.,...--~ .... '~~-.,. .. --.. ----.... ~, ...... 
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"Pollution Cauled by 8abarpur and 

Indrapraltha Power StaUonsn 

5888. SHRI K.S. RAO: wm the 
PRIME MIN!STBR be pleased to state: 

(a) wbotber it is a fact that air around 
various thermal power stations in De1hi is 

·polluted because of the burning of coal; 

(b) if so, the measures already taken 
and proposed to be taken to stop or 
minimise this type of pollution; 

(c) whether Government have made 
any detailed study of the pollution being 
caused by tbe Badarpur and Indraprastha 
Power Station and its impact on various 
localities around them: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY Of ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 

Yet, Sir. 

(b) The measures being taken include 
the following: 

__ installation of higb efficiency electro ... 
static precipitators to replace those 
units which are not satisfactorily 
functioning; 

-installation of latest design of electro
static precipitators in series with the 
existinR units to improve the ash 
collection system; and 

-improvement in coal handling and ash 
dispopal facilities. 

(c) and (d). No detailed study has been 
made. However, investigations have been 
made in regard to stack emissions and 
ambient air quality in the surrounding 
areas. 

Memorandum to Include Punnapra
Vayalar Struggle for Freedom 

Figbters Pension 

5889. SHRI T. BASHEER: Will the 
Minister of HOME AFFAIRS be pleased to 
states: 

(a) wbetber any memorandum has 
~eeD receivoc1 to i~ludo r~Darra.ya~.J.r 

Struggle as a part of freedom movement and 
grant f·reedom fighters pension to those who 
took part In that struggle; and 

(b) if so, what decision bas been 
taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NJWAS MJRDHA): (a) Yes, 
Sir. 

(b) The matter of recognition of 
Punnapra Vayalar Struggle bas been 
considered by the Government from time to 
time but it bas not been possible to treat it 
as part of the National freedom struggle for 
tbe purpose of Samman Ponsion under the 
Swatantrata Sainik Samman Pension 
Scheme. 

Prelervation or Himalayas and other 
Hilly Region 

5890. SHRI LAKSHMAN MILLICK : 
Will the PRIME MINISTER be pleased to 
state : 

(8) whether it is a fact that 13 member 
PenaJ beaded by Prof. Yash Pal. Secretary t 
Department of Science and Technology was 
appointed for research and development 
activities in relation to hi£h altitude regions, 
particularly to save Himalayas from impend .. 
ing ecological danger,; 

(b) if so, whether Government have 
received its report; and 

(c) if SOt the details regarding the 
suggestions made for the preservation of 
Himalayas and other bil1y regions of the 
country? 

THE MINISTER OF ST A T.E -IN THE 
MIN(STRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMlC 
ENERGY, ELECTRON)CS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) and (b). 
A thirteen member inter-ministerial task
force headed by tbe Secretary, Department 
of Science and Technology is in opera tion 
to tollow up tbe recommendations made by 
the Indian Science Congress at its Annual 
Sessions. Tbe r~Qf.llJlleJldations of the .. ._., • "'? ... ~ . , " 
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ScIence CODgresS hold in January. 198' In 
'High Altitude Studies' were considered by 
the Inter-ministerial task force and a 
comprehensive report prepared on 'Higb 
Altitude Research and Mountain 
Development' . 

(c) Tbe report bas identified : 

(1) the need fOT preservation of 
Himalayas and other hilly regions; 

(ii) the thrust areas (or research (0 be 
undertaken; 

(iii) present facilities for High Altitude 
research; and 

(v) the proposed future plan action 
including appropriate institutional 
framework. 

Pending Cases or Freedom Fighters 
PensJon of Himacbal Pradesh 

5891. PROF. NARAJN CHAND 
PARASHA.R ! Will the Minister of HOME 
AFFAIRS be pleased to states: 

(a) whether Government have made 
aD), effort for clearing tbe pending cases (or 
the sanction of freedom fighters pension 
from Himachal Pradesh dUring tbe year 
1985 .. 86; 

(b) if so, the number of freedom 
'fighters from Himachal Pradesh who have 
been sanctioned pension upto IS March. 
1986 district .. wise; and 

,(c) the target date by which all tbe 
pend ing cases would be disposed of ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATION AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIROHA): (a) and 
(b). Every effort is heing made by the 
Govt. to settle pending cases at an early 
date. As on 15th March, 1986, 434 ft'eedom 
fighters and the dependents of deceased 
freedom fighters from Himachal Pradesh 
bad beed .anctioned pen,ion under the 
Swatantrata Sainik Samman Pcnlion 
Scheme. On1y 60 cases are peftdioS for 
want of verification reports from the State 
Government. The district-wiso break .. up 

. ~f. 1be ~nf~i9_ned 9ase~ i$ ~$ '(J~low$ : 

Bilaspur 

Uoa 

Simla 

Kansea 

Mahaau 

MaadJ 

Hamirput 

Solan 

Sirmur 

KuJu 

Chamba 

89 

41 

~4 

~2 

11 

5' 

22 

29 

59 

13 

4 

(c) The romainieg cases from Himacbal 
Pradesh wi)) be settled as sooo a8 State 
Go~ernment sends verification reports. 

DC'felopan.ent ~t Trlbals Tra4ftlanaU, 
DepeftdeDt 00 Forest Produce 

5892. SHRI MANIK REDDY: 
SHRI P.R. KUMARAMAN. 
GALAM: 

Will the PRIME MINISTER be pleased 
to state : 

(a) whether it is a fact that SO per 
cent of the fribals, traditionally dependent 
on ferest produce have been deniec1 tbeir duo 
share due to 1952 forest policy whicb 
cbanged their "rights" into hcoocessions"; 

(b) whether it is also a fact tbat 
Indian Forest Act, 1981, is liko-wl,e 
unfavourable to the tribals and doe. DOt 
recognise their legitimate claims; and 

(c) wbether Government would involvo 
fully the tribals in the Gove~nl\leQ"s 
afi"oreslation proarammes ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVJRONMENT AND 
FORESTS (SHR.I Z.R. ANSARI): (a) No. 
Sir. The National Forest Policy. 1952 did 
not change the rights of the tribals into 
concessions. 

(b) There is no such legislation as tho 
Indian Forest Act, 1981. Therefore the 
queltion of lhis Act heiDI unfay·ourab,. '0 
the tribal. on recognition of th~jr JC'B.r;m.~~ 
fJ~im& ~Of~ po~ ~rb~! ' 
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(c) Yes, Sir. 

Case. Received from Billar under Forest 
(Con.enation)- Act, 1980 

'5893. SHRI SIMON ' TIOGA: Will 
the PRIMS MINISTER be pleased to state: 

(8) tbe number of cases of Bihar 
State, received by Central Government 
under Forest (Conservation) Act, 1980 
during the Ja$t three years, year-wise; 

(b) number of cases on which object
tions bave been issued; 

(c) number of cases that have been 
rejected; and 

(d) the Dumber of cases stiJI pending 
for disposal, year-wise details ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI): <8> 
Thirteen in 1983, three in 1984 and fifteen in 
1985. 

(b) Objections have not been made in 
any case. In 18 proposals complete 
information was not given. The State 
Government was ask.ed to provide complete 
information. 

(c) Three cases received in 1983, and 
one received in 1985, were rejected. 

(d) No case is pending with the 
Central Government. When requisite 

. information sougbt by the Central Govern
ment is not made available by the State, 
tbe case is treated as cJosed. The case is, 
however, reopened as soon as the required 
information is received. Three cases from 
Bibar received in 1983, three received in 
1984 and twelve received in 1985 have thus 
been closed. 

Allotment of Land to Fishermen aDd 
Sbepherds in Andbra Pradesh 

5894. SHRI C. SAMBU: Will tbe 
PRIMS MINISTER be pleased to state : 

<a> wbether considering the below 
poven.y line Jiving condhi9ns of fishermen 
and sbepberds in the coastal belt of Andbra 
rrtdOlJl, povcr~e.m propose 10 42Ff.,,,,, 

the forest ZOllO in coastal ADdbra PradOlb 
aad allot the cultivable land to tbese fisher
men· and sbepherds liviD' in the c08.stal area 
of Andbra Pradesh; and 

f ' 
(b) if 10, the details thereof? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF ENVIRONMENT .. ND 
FORESTS (SHRI Z.R. ANSARI): (a) No, 
Sir. 

(b) Does Dot arise. 

Indlan/PaklltaDI Detainee. Freed 

5895. SHltl CHINTAMANI lENA: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) the number of Indian detaineel 
freed by Pakistan during the last three 
years; and 

(b) tbe number of Pakistani detainees 
freed by Indian Government duyinl tbe said 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN):' (a) and (b). 
During the last three years 214 Indian 
nationals were repariated to India from 
Pakistan in three batches. Pakistani 
nationals convicted io Iodia are, 00 the 
other band, reJeased immediately on expiry 
or their respective periods of imprisonment. 
Accordingly, the exact total Dumber of tho 
prisoners released is Dot readny available . 

Pre.Examlnation CO.~hJRI Centrel for 
SC/ST Cand Idates 

5896. SHRI MAURICE KUJUR: 
Wi)) tbe Miniseer of WELFARE be pleased 
to state: 

(8) the number of pre-examination 
trainiDg centres for providing pre-examina. 
tipn coachine to Scheduled Caste aDd 
Scheduled Tribe candidates. State wise in tbe 
country; and 

(b) whether there i. any proposal for 
settin, up such trainiDI centre io Orlua 
durio. 1986·87? 

THB DBPUTY MINISTER IN THE 
""~IS1Jlr Qr WJ3~rAJtJ1 '$JlJt~ OR'J, 



DHAll GOMANGO) : (I) The required in
formation il liven 10 the ~talement liven 
below: 

(b) Orissa already bas 13 centres 
(the biabest Dumber in any state). Any 
further prop08l1 for tbe lettjnl up of more 
prc-examination training Centres in Orissa 
durinl 1986 .. 87 will be considered on its 
merits after the lame is received from tbe 
State Government. 

Statement 

----_._--
s. Name of tbe State 

No. 

1. Andbra Pradesh 

2. Assam 

3. Bibar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu and Kasbmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

11. Mabarasbtra 

12. Manipur 

13. Moabalaya 

14. Napland 

15. Orissa 

16. Punjab 

11. Rajasthan 

18. Tamil Nadu 

19. Uttar Pradesh 

20. West Ben .. l 

21. Tripura 

22. Delhi 

23. Pondicberr), 

No. of 
Centres 

4 

1 

3 

4 

2 

1 

1 

7 

3 

4 

4 

1 

1 

1 

13 

4 

4 

3 

8 

4 

1 

S 

1 

Total 80 ---

Iudustrles VIIDI Electronic 
ComOReot. 

5891. SHRI MOHANBHAI PATEL: 
. Will the PRIME MINISTER be pleased 

to state; 

<a) the number of industries which 
are manufacturing electronic components 
in the country and how man) out of thom 
are in public scctor and privato sectors; 

(b) whether the indigenous electronic 
components industrY is unable to produce 
quality goods at competitive price despite 
numerous concession siven by Government; 

(c) if so, whether any study bas been 
made to know the causes, if so, the details 
thereof; and 

(d) what steps are being taken for 
producing of quality loods by these electro· 
nics industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART· 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY. ELECTRONICS AND 
SPACE (SHRI SHIVRAJ v. PATIL) : (a) 
In all there are 6S() units manufacturiPI 
electronic components in the country, of 
which 130 are in the organised sector and 
520 in tbe small scale sector. Of the 
organised seetor uni ts, 30 are in the public 
sector both central and state, while 100 
units are in the organised private sector. 

(b) The indigenous eJectronic compo
nents industry is able to produce quality 
goods in selected areas and the local prices 
have been progressively declaining as a 
result of the various concessions liven by 
the Government from time to time. 

(c) Does not arise. 

(d) Government bas set up a cbain 
of regional and state level test and develop
ment centres for certification of component 
quality based on lSI or other nationally 
formulated specifications. These facilities 
are beios continuously upgraded for carryiol 
out comprebensive testing of variou, 
types of electronic compoJlODta. 



As.lJtaoce to Malaarubtra for 
Welf.re ofSCs/S'rs 

5898. SHRI R. M. BHOYE : Will 
tbe MiDister of WBLFARE be ,pleased to 
Ita'te tbe detait. regardiDI tbe financial 
assistancc provided io Mabarashtra during 
tbe last three years, years wise, for the 
welfare of Scheduled Castes and Scheduled 
Tribes under special component plan and 
trteal sub-plan ? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI
DHAR GOMANGO) : A statement is given 

below. 

Statement 

Tbe apploval outlay of the Special 
Component Plan (SCP) for the last three 
years earmarked by the State of Maha
rashtra for the development of Scheduled 
Castes and al~o tbe Special Central 
Assistance (SeA) provided by the Central 
Government as an additive to the SCP are 
liven below: 

Year 

1983-84 

1984 .. 8S 

1985·86 

(Rs. in lakhs) 

Approved SCP 
Outlay 

3081.10 

4391.18 

4287.13 

seA 
released 

922.14 

742.71 

862.21 

Similarly. the approved outlay of the 
Tribal Sub· Plan (TSP) for the. last three 

., years earmarked by the State of Mabarasbtra 
for tbe Development of Scheduled Tribes 
and also the Special Central Assistance 
(seA) provided by the Central Gov~'n
ment a. an additive to the TSP are given 
below: 

(Rs. in Jakhs) 
---.-----... -- .... --.---~ ... -- - - -~-

Year Approved 
TSP Outlay 

seA 
released 

Super Computer at Hyderabad 

5899. SHRI V. SOBHANADllBE-
SWARA RAO; Will the PRIMB MINISTBIl 
be pleased to state : 

(a) whether Electronics Commission 
propo~s to set up a Super Computer at 
Hydel abad as part of buildiD8 up a strong 
information net work. in tbe COUDtry; 

\b) if 80, tbe estimated cost of the 
proposal; and 

(c) tbe bkely date by which super 
computer ..will be instaUcd at .. Hyderabad 'I 

THE MINISTER OP STATE IN IHE 
MINlSTR Y OF SCiENCE AND TECHNU
LOGY AND IN THb DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
{SHR! SHIVRAJ V. PATIL); (a) Yes, 
Sir. National, Jnfornlatics Centre under 
Department of Electronics propo~e to set 
up a SUP\!C computer at Hyderbad as part 
of budding up a stroDK information netwOl·k. 
in the country. 

(b) Tbe estimated cost of the proposal 
is approximately Ri. 9.55 clores includin& 
tbe bulldmg and .the other neccssa. y 
infrastructure. 

(c) 1 be estimated date of iDltaUation 
aod <':ommisslollmg of tbe supor compUler at 
Hyd~rabad IS October 198b. 

"Import of TecbnoloKY for Control 
of Acoustic Pollutioll" 

5900. SHRI MULLAPPALLY 
RAMACHANDRAN Will tbe PRIME 
MlNlSTER be pleased to state: 

(a) wbether Government bave aoy 
plans/contracts for tbe import of tecbnoJo8Y 
dunng tbe current year for the effective 
control- of acoustic pollution; 

----~ .... ~- ..... ~---.. ~ .. --.-------'-... ------- (b) whether tbere are aDy research 
institutes presently probing into 'he iodi .. 
aenous techoololY for control of acoustic 
pollution; and 

1983·84 

1984-8' 

1,98S .. 86 

7159.35 

7749.12 

824S.00' 

758.7S 

199.33 

950.69 

-----"---_ .. ~----- (c) if so, tbe details tbereof? 
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THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): <a> 
No, Sir. 

(b) and (c). Yes, Sir. Tbe National 
Physical Laboratory t Indian Council of 
Medical Research and a number of institutes 
like the Indian lnstitutes of Technology and 
universities have on-going research projects 
in this field. 

[Translalion] 

Poverty Alleviation Programme. 

5901. SHRI BANWARI LAL BAIRWA: 
Will the Minister of PLANNING be pleased 
to ~tate : 

(a) whether Government propose to 
expedite the impfemeutation of poverty 
eradication programmes in tribal areas and 
the areas where persons beloDling to 
scht:duled castes ace in majority; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF rOOD AND CIVIL SUPl'LIE.S (SHRl 
A. K. PANJA): (a) and (b). Yes Sir, 
Under Tribal sub-Plan and Special Com
ponent Plan for Scheduled Castes. the 
strategy in the Seventh Five Year Plan is 
to provide a package of services to indivi
dual beneficiary families for income-generat
ing schemes to enable them to cross the 
poverty-Hne and meeting their specific needs. 
The schemes aim at raisins productivity 
by providing inputs as irriaation, institutional 
credit. infrastrlJctural facilities, marketina. 
supply of raw-material for village and amall 
industries as well as training. Implemen
tation of tbe poverty alleviation programmes 
is expected to be expedited with tbe 
operation of anti-poverty programmes of 
rural development in conjunction with the 
operation of the two special Plans. 

. (a) wbat are the known sources of 
uranium deposits in our country; 

(b) what is the estimated quantity of 
uranium available in our country; 

, (c) how much thereof is exploited per 
annum at present; 

(d) whether there is any proposal to 
develop uranium exploitation; and 

(e) if 10, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECH .. 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. Al0MJC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) The 
major part of uranium deposits in our 
country are in Singhbhum Dist. of Bihar 
and also in parts of Madhya Pradesh, 
Karnataka, Rajasthan and Megbalaya. 

(b) The country's estimated total of 
uranium reserves are of the order of 73,900 
tonnes of Ua 08 in both indicated and 
inferred categories. 

(c) to (e). Uranium Corporation of India 
Ltd., a Public Sector Undertaking 01 the 
Department is presenily operating a mine 
and mill at Jadugula for production of 
uranium concentrates. Tbe corporation bas 
also set up a uranium recovery plant at 
Surda and Rakba nearby to treat the 
copper tailings from Hindustan Copper Ltd., 
for recovery of uranium. Besides, work 
OD a new mine at Bbatin has been started 
and the Corporation proposes to take up 
two more mines at Narwapabar and Turam .. 
dib in the current Five Year Plan. EXj))oi. 
tation of uranium is commensurate with tIN 
needs of the nuclear power programme of 
tbe country. 

Retrenchment of Teaching Staff of NDA 

5903. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of DEFENCE be pleased 
to state: 

<a> the number of teaching staff N. 

Uranium Deposit. fa the CODDtrY trenched from National Defence Academy 
recently; 

5902. SHRI M. SUBBA REDDY: Will 
tho PRIMB MINISTER be ploucd to atate : (b) tho reasoas of tbeir rcU'cD~hmeDt; 



(c) wbether Ie .... number or post. are 
atUI Iyiq vacant iD National Defence 
Academy; 

(d) whether Government propose to 
consider the re-em ploy ment of retreocbed 
etaif' asainst the vacant post.; and 

(e) if not, tbe alternative steps taken to 
re-employ tboae staff elsewhere 1 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF DBFENCE RE· 
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) and (b). No teicbina 
staft' employed on reaular basis in the 
National Defence Academy bas been re
'trencbed. However, the servIces of 41 
Lecturers appointed on ad-boc basis for a 
period of six lDontbs, to meet sbort-term 
requirements, were terminated. 

(c) The regular posts of seven Pro
fessors, CJlbt Readers and tbirty seven 
Lecturers are lying vacant. 

(d) and (e). Tbey may be fe-employed on 
short-term basis, as and wben required, but 
alnnot be adjusted alainst regular vacancies 
as tbe same are tiJled tbroulb tbo Union 
Puplic ServICe Commission. 

AUocatloD made for Defence Forcee 

5904. SHRI K. MOHANDAS; Will 
the Minister of DEFENCE be pleased to 
state: 

(a) tbe percentage of allocations made 
(or Army, Air Force and Navy separately 

. in the Budlet ESlimates for 1986 .. 87; 

(b) whether it is a fact that tbe alloca
tion for the Navy bas been very low; 

(c) if so, whether it has affected tbo 
development of Navy; and 

(d) if so. the steps being taken in tbis 
regard? 

THE MINISTER. OF STATE IN THE 
DEPARTMENT OF DEFENCE RE
SEARCH AND DEVELOPMENT (SHRJ 
AItUN SINGH) 

<a) Army 

Navy 

Air Foree 

47.3% 

13.1% 

22.1% 

(b) to (d)~ The allocations are made to 
tbe Services keepioa in view tbe threat 00-
..-ironment in our nOilhbourhood. The 
Na vy is funy capable of performiDI tbe 
duties entrusted to it. The modernisation 
of the Navy is an OO-Ioina process 'keep ina 
in view tbe responsibilities Intrusted for 
the protection of the EEZ and our maritime 
interests in tbe off-shore areas. The funds 
position bas not affected the development of 
tbe Navy in any vital area. 

Pending Cases of Freedom Fighters 
Pension in Mahara.ht,a 

5905. SHRI MURLIDHAR MANE: 
Will the Minister of HOME AFFAJRS b. 
pleased to sta te : 

(a) the Dumber of cases of freedom 
fi&btcrs pension partainina to Maharashtra 
which arc pendio& with tbe Government as 
on date; and 

(b) wbat steps are proposed to be taken 
to expeditiously clear tbese pending cases? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) 5340 cases 
of Pension to freedom figbters of Mabarasb
tra were pending as on 31.3.86. 

(b) For expeditious disposal of the 
cases of freedom fiabters belonging to dis. 
tricts of Maharashtra w hicb were in tbe 
erstwhile Nizam's Hyderabad State and who 
participated in the Hyderabad MOfler 
Movement, a Special Screenillg Committee 
bas been constituted. 3389 such cases have 
been referred to the Committee. State 
Government bas also been reques ted to 
submit verification report expcditi"usly to 
facilitate early disposal of remainiDI cases. 

Social Forestry In Tribal Areas of Oris •• 

5906. SHRI HARIHAR SO.REN: Will 
tbe PRIMB MINISTER be pleased to state: 

(a) whether social forestry proaramme 
bas been undertaken in some tribal areas in 
Orissa; 

(b) if so, details tboreof; 
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(c) tbe amount spent on plutation 
programme and the amount spent on esta
blishment expenditure since tbe implementa
tion of the proaramme; and 

(d) the reasons why more money bal 
been spent on establishment than OD the 
actual implementation of the proaramme ? 

mE MINISTER OF STATB IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) Yes. 
Sir. 

(b) to (d). The information is beinl 
collected and will be laid on the table of the 
House. 

Manufactore of Pilotless Alrcrart 

5907. DR. G. S. RAJHANS: Will the 
Minister of DEFENCE be pleased to state: 

(8) whether any research has been made 
by the Government to manufacture pilotless 
aircraft in tbe country; and 

(b) if 80, what progress has been made 
in this regard ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE RE
SEARCH AND DEVELOPMENT (SBRI 
ARUN SINGH): (a) and (b). Yes, Sir, 
Project for development of Pilotless Target 
Aircraft and engine are in hand. Proto .. 
types of Pilotless Target Aircraft are under 
Flight Trials. Prototypes of indigenoully 
developed engine are being run on the test 
bed. A nominated production agency is 
also associated with these projects. 

Steps to Cbeck·,Levels of Air, Noise and 
Water Pollution or Metropolitan Cities 

5908. DR. A. K. PATEL: Win tbe 
PRIME MINISTER be pleased to state : 

(a) tbe levels of air, Doise and water 
pollu~ion in tbe four metropolitan cities, 
viz. Delhi. Bombay. Calcutta and Madras; 

(b) whether this level has been conei .. 
doted .afe by tbe International aod Indian 
experts; and 

if aDJ, in tbis reprd to contain pollution 
in these metropolitan cities ? 

THE MINISTER. OP STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) Air 
Pollution: 

~while ambient levels of sulphur di
oxide and oxides of nitrolcn are 
within tbe limits. tho l~vels of parti. 
culate matter are found to be bigh. 

Water Pollution : 

-There are pockets in the metropolitan 
chies where the levels of water pollu
tion are higher tban tbe prescribed 
limits. 

Noise Pollution : 

-Certain areas of the metropolitan 
cjties with beavy traffic movement 
have noise levels beyond the prescribed 
limits. 

(b) No. Sir. 

(c) No specific guidelines in this regard 
havo been issued. However, the steps taken 
to contain POUUdOD of these metropolitan 
cities include the following : 

-Strict enforcement of anti pollution 
laws; 

-Tax incentives for pollution control 
and shiftiog of pollution industries 
from congested areas; 

-research and development of pollution 
control devices; and 

-campaigns to create public awareness. 

Securlt, of Ordnance Depot. 

5909. SHR) MOOL CHAND DAOA': 
WUJ tbo Minister of DEFENCE be pJeased 
to .tate : 

(a) whether a lood number of alums 
ba¥e come up around the ordnance depots 
and there is very likolibood of espionale by 
tbeir residents; 

(b) whether some cases of espioDaae 
bav. come to tbe DOtice of tbe autboriti., 
if la, agtiop Ja"ep i~ t~i. rotP'rd; 
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(c) whether local municipal and State 
Authorities do not cooperate fully with 
tile Military authorities in view of certain 
localities in declaTwa these areas as pfohi .. 
bUed areas; if 10, details thereof; and 

(d) whether Government have taken 
adequate steps to ensure in ternal security of 
the Ordnance depots? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF DEFENCE IlE
SBARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) and (b). No. Sir. 
However, some 'Kuchha' constructions have 
come up outside the perimeter of Central 
Ordnance Depot, Kanpur. No case of 
espionage bas been reported from Ordinance 
Depots. 

(c) There is no such problem. 

(d) Yes. Sir. 

Pakistan Intelligence Officer Residlng 
In Amrltsar Golden Temple 

5910. SHRl H.M. PATEL: 
PROF. MADHU DANDAVATE : 

wm the Minisfer of HOME AFFAIRS 
be pleased to state : 

(a) whether the Gov"rnment have taken 
note of the news itt'm in Hindustan (Hindi) 
Daily, New Delhi dated 20 February, 1986 
that a Pakistani Inte11igencc Officer wbo was 
former employee of the Paki.tan Embassy' 
was residing in Amritsar Golden Temple; 

(b) if so, what are the details thereof; 

and 

(c) what steps have been taken in the 
matter 1 

THE MINISTER OF STATE IN 
THE DEPARTMBNT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): 
<a) and (b). Government has seen the 
news item. Enquirje~ made have not revea1ed 
any such information. 

(c) Does not arise. 

Cbange In Structure or Goa 
Admin'lstraUve Tribunal 

~91.. SaRI SHt\.~TARAM NAIK; 
, ,I. .. .. ~ • ,~ ~ 

Win the Minister of HOMB AFFAIRS 
be pleased to state: 

(a) whetber Government have any plans 
to vest tbe present Administrative Tribunal 
of Ooa with powers of lndustrial Tribunal 
and Labour Court; 

(b) whether any changes in the set up or 
structure of tbe Goa's Administrative 
Tribunal is beins worked out; and 

(c) it" so, details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) to (e). 
Under a reorganisation scheme approved by 
Central Govt., the Oovt. of Goa, Daman and 
Diu set up a fuJl·time Administrative Tribunal 
with a full .. time Chairman and two part-time 
members. in place of existing part time 
Administrative Tribunal. Two part time 
Administrative Tribunals viz. Industrial 
Tribunal-cum-Labour Court and Coopera .. 
tive Tribunal which were to be merged with 
the new Administrative Tribunal under the 
reorganisation scbeme had to be continued 
as separate entities as such merger involved 
legislative amendments. Action for bringing 
in necessary legislation is under way. 

Introduction of Computt'rs to 
Indian Gunners 

5912. SHRI B.V. DESAI: Will the 
Minister of DEFENCE be pleased to state : 

(a) whether it is a fact that Government 
have introduc~d computers to tbe Indian 
gunners; 

(b) if so, whether regiment of ArtiIJery 
has undertaken a massive programme of 
automation of artillery equipments; and 

(c) if so, to what extent the use of 
computers in the Indian gunners will improve 
the efficiency of the artillery regiment in the 
army? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF DEf'ENCE RE· 
SEARCH AND DEVELOPMENT (SHRI 
hR\JN ~~N9H); (a) No. Sir, " , 
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(b) and (c). Do not· .rise in view of the 
reply to tbe part <.> above. 

:Parchate of Bla.kef. 

5913. SHRI K..D. SULTAN PURl 
Will tbe Minister of ,DEFENCE be 
pleased to .tate : 

<a> whether there It any firm wbich bad 
offered woollen blankets of lood ,quality and 
those were also found fit duriog the tosts 
carried out in laboratories; and 

(b) if so, the reasoDs for not purchasing 
those blankets ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF DEFENCE RE
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINeH) : (a) and (b). Blankets for 
tbe Army are purcbased from a number 
of sources and have to conform to 
certain specifications as also undergo 
inspection before tbey are accepted for use. 
Any firm which offers blankets as per the 
laW down specifications and at a reasonable 
price caa be said to have offered good 
quality blankets. 

Trlball ,LI'fiDI in Forest Land 

S914. DR. K.O. ADIYODI: Will the 
PRIME MINISTER be pleased to state : 

<a) wbetber feUing of trees for drawing 
power lines and eoneStruction of roads and 
builclioa for tribal develol'ment will be 
troated as non·foreatry purpose; and 

(b) if so, the steps taken to provide 
d,rinkin.g water supply and power to the 
tribals Uvial in forest land already assigned 
to the tribala by tbe State Governments? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): 
(a) Yes, Sir. 

(b) Forest J.ods can be diverted for 
providing drinklog water and power with the 
prior approval of the Central Government. 

[T,.aMlar/M} 

.. Aateemeat for, the Traa.fer of Tecbalqae 
Ie ct ••• QaDI. Rlfer" ' 

Win· the 'PllIM! M'INfSTBR. be pf..s 
to state: 

(a> whether Oo,emmeat propose to 
'silO an .. reement with TbaMes Water 
Authority, a public body or England for the 
transfer 01 'techniques to clean tbe water of 
river Gania; and 

(b) .if so, the detaUs thereof? 

THE MINISTER OF 'STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARI) : (a) The 
offer of assistance of £ 2,00,000 from 
the U.K. Government to cover the 
cost of advisory services by Thames Water 
Authority, a public body in U.K. to Oanaa 
Project Directorate has been accepted. 

(b) Experts from Thames Water Autho
rity will visit India during 1986·87 and 
provide advisory services in regard to tbe 
following items :-

(i) River Quality ModeJlinl. 

(ii) Treatment tecbnololY with empbasis 
on resource recovery. 

(iii) Operation and Maintenance of 
Treatment Plants. 

(iv) Technical and 
requirements for 
management. 

[English] 

Organisational 
river quality 

CanansatiOD of Import of Picture Tube. 

5916. SHRI VASHWANTRAO 
GADA,KH PATIL: Will t'he PRIME 
MINISTER be pleased to state : 

(a) whether Government propose 1o 
canalise the wport of television picture 
tubes through Electronics· Trade and Techno-
10lY Development Corporation; 

(b) if 10, the reasons for the reversal of 
the earlier decision of atlowin. the Import 
00 Open General Licence basis; and 

(e> me_lUre. taken to Rpectife techno
logy ttlDlfer? 

TMB MlNrSTER OF STATE IN TR8 
t4JNJ~TR¥ Of SCIJ!NC~ ANp TJ!c,JM~. 
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LOGY AND IN THB DEPAR.TMENTS OP 
OCEAN DBVELOPMENT, ATOMIC 
ENBRGY. ELBCTRONICS AND SPACB . 
(SH'RI SHIVRAJ V. PATIL)·: (a) There is 
DO proposal to apin canalise tbe 
import of Colour Picture Tubes throuab 
Electronics Trade and Technology Deve
lopment Corporation (ET and TI, as 
these are currently being imported under 
Open General Licence. 

(b) Doea not arise. 

(c) So far three Letters of Intent and 13 
SIA rcgistrations have been given for the 
manufacture of Colour Picture Tubes. Two 
foreian collaborations have been approved 
in this area, whiie two others are under 
consideration by tbe Government. 

Developmeat of Wild Life Sanctuaries 

5917. SHRIMATI MADHUREE 
SINGH : Wltl the PRIME MINISTER be 
pJeasod to state : 

(a) whether it is a fact tbat Government 
would soon identify twelve locations in tbe 
country for development as wild life 
sanctuaries; and 

(b) if so, tbe details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): 
(a) and (b). There are at present 247 
wildlife sanctuaries in tbe country. A project 
to identify additional areas needing to be 
constituted as wildlife sanctuaries and 
national parks is in progress. After sucb 
identification, these areas have to be 

• constituted into sanctuaTie.8 by the concerned 
States and Union Territories. 

Narrowing DowD of Gap of 
Backward States 

S918. SHRI BRAJAMOHAN 
MOHANTY: Will tbe Minister of PLANN
ING be pleased to state : 

(8) whether any study bas been made by 
Government relating to narrowing down tbe 
pp in the per capita income of the back
ward States lagging bebind tbe national 
averale during the Sixth Fiv~ Year Plan 

"to4; 

(b) if 10. details thereof; aDd 

(c) the details of steps beiDl taken by 
OQvornment to remove tbls disparity durin. 
the Seventh Plan period ? 

THE MINISTBR. OF STATE IN THE 
MINISTRY OP PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES (SRRI 
A.K. PANIA): (8) No, Sir. 

(b) Does not arise. 

(c) The ateps being taken to remove the 
dispariti.s includo tbe following: 

(i) transfer of resources from tbe 
Central Government to tbe Slate 
Governments . for meeting their 
Plan expenditure according to a 
formula which Is weighted in favour 
of tbe backward States whose per
capita income is below tbe national 
average; 

(ii) devolution of nOD-PIan resources 
in accordance with tbe award of tbe 
Eigbth Finance Commission which 
favours the backward States and
seeks to redue regional imbalances 
between the States in addition to 
covering the revenue aaps; 

(iii) providing Special Centra] Assistance 
for the development of backward 
areas in the States· sucb as, bill 
areas, desert areas, drought prone 
areas and also areas having COD

centration of tribal popula1ion; and 

(iv) providing special incentives in the 
form of investment subsidy and 
concessiona) finance for accelerating 
the industrial development of the 
industrialJy backward resions in tho 
State •• 

{Tranl/atto"] 

Number of Families brought abo'fe 
Poverty Line In Uttar Prade.h 

5919. SHRI HAR.ISH RAWAT : Will 
tbe Minister of PLANNING be p]oaaed to 
state : 

<a> the number of familie. broopt 
above the poverty line In Uttar Pradeab 
a .. rh" til. Sixth five year PJaD; 



(b) wbOther this I)erceot8ae il equal to 
the national perceataae; and 

(c) if not, tbe advice proposed to be 
aiveD to Uttar Pradesh Government in (bis 
CODDeCtiOD ? 

THE MINISTER OF STATB IN THB 
MlN1ST&Y OF PLANNING AND 
MINISTER OF STATE IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA): (a) 
Statewise estimates of number of persons 
below the poverty line are not available for 
the base and terminal years of the Sixth 
Five Year Plan. The poverty estimates are 
prepared in the Planning Commission on tbe 
basis of the quinquennial Survays conducted 
by tbe National Sample Survey Organisation 
(NSSO) on household consumer expenditure 
and tbe Statewise population figures. The 
latest two surveys conducted by the NSSO 
relate to 32nd Round (1977-78) and 38th 
Round (1983) based on which Statewise 
estimates of number of persons below the 
poverty line and their percentage to the 
total population, have been worked out for 
1977 ... 78 and 1983-84. It is estimated tbat 
the number of persons below the poverty 
line in Uttar Pradesh increased from 
506.0 lakhs in 1977 .. 78 to 530.6 lakhs 
in' 1983-84, though as percentage of tbe 
population it declined from 49.7 per cent in 
1917.78 to 45.3 per cent in 1983·84. 

(b) The percentage of people below 
poverty line in 1938-84 at All India level 
was 37.4 percent while the same for Uttar 
Pradesh was 45.3 percent. 

(c) Progressive reduction jn poverty 
and inequality bas been the basic objective 
of our planning. A variety of instruments 
rang ina from direct attack on poverty and 
asset inequality to more indirect fiscal 
meaaures have been used to pursue tbis 
objective. The Seventh Five Year Plan 
proposed to in tegrate these policies and 
proSrammea and make them more effective. 
The Plan provides . for many povorty 
alleviation programmes, mainly by way of 
transferrins assets and skills and providiDI 
employment in the slack seaSOnt of the 
year. The Intearated Rural Development 
Programme (IRDP), tbe Nation-nl Rural 
Bmp loymcnt Programme (NREP) and tbe 
Rural Landicss Employment Guarantee 

Proafamme (RBLGP) are conceived witb 
this in view. 

The outlays under IRDP, NREP etc. 
io the Sovontb Five Year Plan would be 
bued upon tho principle of selectivity. 
aeared to actual incidencc of 
poverty in different States. This 
will beld the States with biaher poverty 
ratio to get hisher allocation of funds for 
various poverty alleviation prosrammcs, 80 

as to enable them to achieve faster 
reduction in poverty., 

Implementation of Prohibition Policy 

5920. SHRJ VJRDHI CHANDER 
JAIN : Will tbe Minister of WELFARE be 
pleased to state: 

(a) whether Union Government and 
State Governments have failed to implement 
proQibilion in pursuance of directive 
principles in the Constitution; 

(b) if so, the -reasons theseof; and 

(c) whether Union Government propose 
to provjde grants to states to make up the 
loss of revenue on account of implementation 
of prohibition policy '1 

THE DEPUTY MINISTER IN THE 
MINISTRY Of WELFARE (SURI 
GIRIDHAR GOMANGO): (a) and (b). 
No surver)' has been done to determine 
success or failure of prohibition programme. 
Eradication of a social evil likl drinking of 
liquor is a 100g and arduous task. It requires 
instant educative pubJicity and continuous 
effort to wean peopJe away Itom this evil. 
Such efforts are continuing. 

(c) In 1978 tbe Government of India 
offered to compensate tbe State Governments 
(except Tamil Nadu and Gujarat). 50% of 
the established loss in excise revenue on 
introduction of prohibition. lakins 1977 .. 78 
as the b~se, till 1983 .. 84. I n pursuance of 
this decision an 'OD account' payment of 
Rs. 5S 06 crores during tbe period from 
1978-79 to 1981-82. It baa furlber 
been decided· to continue tbe offor of 
compensation to State Governments (except 
Oujarat) beyond 1983 ... 84 for a funber 
period of 6 years I.e. up to 1989-90. No 
State Government has, however, claimed 
compensation since 1982-83 onwards. 
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ClearaDce of Fo .... t Area I. A:Ddbra 
,~_Ia lor 1''''t108 Project 

'921. SaRI A.J.V.B. MAHBSWARA 
llAO : 
SHIt:t V. SOB,HANADREE· 
SWAR.A RAO: 

Will tbe PRIME MINISTBR be pleased 
to atate : 

(a> wbetber Union GovemmcQt have 
considered tbe eiabt proposals sent by the 
Scate Government of Aodbra Pradesh 
seekiDS clearance of certain forest areas 
invol\'in. Nalarjuna Sugar Project Left Canal 
Irrigation System; and 

(b) the action taken by Union 
Government thereon and details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF BNVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : <a> 
Yes. Sir. 

(b) Some essential details have not been 
provided in tbe proposals and these have 
therefore been sought from tbe State Govern
ment. The reply of tbe State Government 
is Itill awaited. 

[Trans/ali on] 

Medical Fscllities to E.ployeel of 
Dbarat Electroolcs Ltd. 

S922. SHRI BALWANT SINGH 
RAMOOW ALIA: Will the Minister of 
DEFENCE be pleased to state : 

(a) whether it is a fact that Harma 
Radar can be manufactured in the Bbarat 
El~troDica Ltd .• S,hibabad; 

(b) if JO •. whetker It,' is alJO ~ fact ~t 
medical facilities for tbe ~iall WoJ'kiDl lD 
this iodustry are lackioa; and 

(c) if SQ, tbe reactJoD of OovemmODJ fo 
this reaard 7 . 

THB MINISTER OF STATE IN THB 
DBPkRTMBNT OF DBFENCB PIlODUe. 
TJON AND DBPBNCE SUPPLIES (SHltl 
SUKH RAM) : (a) IRMA (Not HAIlMA) 
Radar is beiDB manufactured in BBL, 
Ghaziabad. 

(b) NOt Sir. 

(c) Does not arise. 

Murder or SCIST Perlons 

5923. SHRI B..P. -SUMAN : Will tbe 
Min,ilter of WELFARE be ploased to 
state : 

(a) the Dumber of Scheduled Caste and 
Scheduled Tribe perSODS murdered, State
wise, in communal riots durin. tbe year 
1985; 

(b) whether it is a fact that incidents of 
murder have increased in various parts of 
the country and the number of Sobeduled 
Caste and Scbeduled Tribe periODS murdered 
in these incidents is comparatively more; 
and 

(c) if so, whether Government arc 
considerio8 to cnact any leaislation to check 
sucb heinous crimes effectively and if not. 
the reasons therefor ? 

THB DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANOO) : (a) to (c). A 
statement is siven below. 

Statement 

The GoverD8lcnt of India do not maintain tbe data roladol to murher of Scheduled 
Cut. and Scheduled Tribes in communal ineidents. It. howovor. collects data on ' crimel 
11110st Scheduled Caate. and Scheduled Tribes committe4 by DOn-Scheduled Cutes IIld 
Don-Scheduled Tribes from tbe States and Union Territories. This data includes the 
Dumber, oOf cases of murber of Scb~uled Castes and Scheduled Tribes. The State-wi.e 
details of lueb casea of murder for tbe year 1985 are liven in the table bclow-



f SI. Mo. Name ' ..... 

1. Aadhra Pradwh 

2. Bihar 

3. ,Oqjarat 

4. Har.yana 

5. Himachal Pradesb 

6. Karnataka 

7. Kerala 

8. M,adbya Pradesh 

9. M,anipur 

10. Mabarasbtra 

11. Orissa 

12. Punjab 

13. Rajasthan 

14. Tamil Nadu 

IS. Uttar Pradesh 

16. West BCDi'll 

'!fo~ '01' cam" of murder ID' 191$ 
SCheduled Castel Scbeduled' 'I'dbea 

12 02 
54 12 

22 10 

11 NIL 

01 NIL 

20 NIL 

06 02 (Upto 
Sept. 15) 

75 95 

NIL 01 

13 09 

01 02 

08 NIL 

29 13 

20 (excludinl NIL 
Aua. 1985) 

223 NIL 

03 02 

Note : Information in respect of other States is NIL. 

For' the year 1985, the number or casel (a) the amount allotted to Kerala 
of murder of Scheduled Castes and under special component plan and tribal 
Scheduled Tribes declined from what it was sub-pla~, duriol tbe year 1984 .. 85; and 
in the previous year. 

The present criminal laws in force are 
edequate to deal with sucb crimes. However. 
keeping in view the Government'. concern 
about suc b crimea &piatt Scheduled Castes 
and Scheduled Tribes. a set of auideliocl 
has been prepared and conveyed to tbe 
State Govornments to deal with such crilDll. 
The State Governments have been imp ..... 
upon to implement the. auiftl ... 
effectively and with a sonIC of purpoll. 

Amouat Allotted to Kera'. UDder .,edal 
Compooeat Pia. aad Tribal Sub-Plan 

5924. PROP. R.V. THO'MAS: Win 
tho Minister of WELFARE be pleased to .ta. : 

(b) wbether tbe entire amount •• 
utilized by the Government of Ker.1a ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHa! 
GIRIDHAR GOMANGO): <8> The 
amounts allotted to Kerala UDder special 
component plan and tribal sub-pl.d dUriD. 
tbe year 1984-8S were RI. 2874.0' lakhs 
and Its. 553.9' lakh, respectively. 

(b) No sir. The expenditure UDder 
special component plan and tribal lub-pJaa 
was as. 2677.06 Jakhs and Rs. 553.073 
l.kIlI- ,,.peed"I,. 

Case. of Marder, Lootl .... »acolt, 
I. Dellal. 

5925. SHal K. RAMACHANDRA 
REDDY: 
SHlU R.M. BROYS : 
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Will tbe Minister of ,HOMB AFFAIRS 
be pleased to atate : 

<a> Dumber of cases of .murder. lootina 
ud dacoity reported in new Delhi in 
1986; 

(b) Dumber of accused apprehended; 
and 

(c) steps tbe Government contemplate 
t J improve tbe fast deteriorating situation 
of la wand order in new Delhi ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THB MlNISTER OP STATE IN THE 
MINISTRY OF HOMB APFAIRS (SHRI 
RAM NIW AS MIRDHA): (a) and (b). 
The number of cases of murder, looting and 
dacoity during the year 1986 (January 
to March. 1986) and the persons arrested 
for tbese crimes are as under : 

---.,-_ .. _----_ .. ---- .•. _.------_._-,_,---
Crime 

Murder 

Looting 

Dacoity 

No. of cases 

S5 

5S 

10 

No. of per
sons arres

ted 

67 

62 

23 

(c) During the year 1985-86 tbe strength 
of Delhi Police was augmented by increase 
in man power at all levels, as well as in 
vehicles. This has Jed to a vastly improved 
moblltty and visibility. In addition durina 
-this year. Delhi Police was provided with 
.ophisticated equipment. particularly in their 
communications net-work. All these 
measures go a loog way in the speedy 
detection of crimes and the early apprehen
lion of tbe criminal. As a result of these 
steps taken by the Ministry of Home 
Affairs, the following exercises are 
now a regular feature: 

(i) Intensive foot and mobile 
patrolling. 

(it) Armed patrolling with wrlkie-
talkie sets and wireless fitted motor 
cycles. 

(iii) Intensive cbeckina of hotels, guest 
hoUlOl. pickets . ~and sustainod 

watch at strateaic . points and bide
outs of the criminals. 

(iv) Chec~;ng of v:bicles and lUlPle 
etc. at public congresationa and 
OD roads. 

(v) Anti decoity drives conducted by 
tbe district and Crime branches 
of the Delhi Police. 

(vi) Increase in police vigilance and 
preventive action against the 
criminals. 

(vii) Stepping up of externmcnt pro
ceedings and inter-districts/inter
State meetillgs to cbeck the crime. 

(viii) Appointment of Special Police 
Officers to assist the policc in the 
detection and apprehension of 
criminals. 

(ix) Area security plans have been 
introduced in Delhi and 165 
vehicles with manpower and equip
ment have been datailed for patra]
ling in various areas. 

Steps to Improv,e Performance of 
R&D Programmes 

5926. SHRI SRIKANTA DATTA NARA
SlMHARAJA WADIY AR : Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is a wide gap bet
ween our Rand D programme and the 
needs of the country; 

(b) jf so, the main factors responsible 
therefor; and 

(c) the steps taken or proposed to be 
taken to improve the performance of our 
Rand D prOlrammes and also of the scien
tific establishment ? 

THE MINISTER OF STATE IN THE 
MINISTRY uF SCIENCE AND TECH
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATJL): (8) and (b). 
The Research and DeveJopment Pr0 8rammes 
have by and large beeD commensurate with 
the needs of the country. Scientific aDd 
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TecbDoloaioal accomplishments of, si.oificant 
maanitude have been made throu.b Rand 
D efforts in areas like Atomic Boeray, 
Space, and Electronics. Success in attainioa 
lelf -sufficiency in food grain production bas 
also been due to Rand D in agriculture. 
The Indian Sand T system has beeD able 
to fulfil national expectations wben cle.rcut 
objectives and missions were defined, as in 
the above. Rand 0 proarammcs, evolved 
in emerging frontline areas of science Uke 
Immunology. Plasma Physics, Modero 
BiololY, Solid State Ilnd Surface Chemistry, 
etc. have made significant impact. Rand 
D activities in the field of Biotechnology 
have also been intensified and are of enot
mous significance and relevance to the 
Cuture developmental needs of the country 
in the fields of Agriculture, Medicine and 
Industry. At the same time, thero are 
some weakness and imbalances in some 
sectors. 

(c) Concrete steps have been proposed 
during tbe Seventh Five Year Plan to 
improve the perfonnance of the Rand D 
programmes. Tbe new approach is to 
ensure development of capabilities essential 
for fulfilment of the tasks in these areas and 
to undertako well defined Science and 
Technology Missions. In terms 'of major 
R. and D programmes, it is proposed to 
significantly support major new thrust areas 
in Sand T emerging on tbe world scene 
such as micro-electronics, informatics and 
telematics, bio- technologies. robotics, 
material science, oceanography t several 
new areas in chemistry, earth and atmo
spheric sciences, etc. 

National Highway No. 44 

5927. SHRI SUDARSAN DAS: Will 
tbe Minister of DEFENCE be pleased to 
refer to tbe reply given to Unstarred 
Question No. 2459 on 12 March 1986 and 
state: 

(a) tbe amount sanctioned for strena
tbenins tbe road pavements and weak 
bridges on the National Highway No. 44 
between Badarpur and Cburaibari durins 
1984.85 and 1985 .. 86; 

(b) amount .pent durina the. period 
and tbe works done; 

",111., .. ",.,.", '8 

tbat t~ road baa' become unsafe for traftic 
moVen;aen1; aDd 

(d) if so, wbether Government pro
pose to make aD enquiry in the matter ? I 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF DEFBNCE 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SiNGH): (a) and (b). On tbo 
National Hiabway No. 44 (from Jowai to 
Aladala a sum of Rs. 3J3.45 lakhs was 
sanctioned during 1984 .. 85 for widening of 
road formation, strengthening of pavement. 
constructioD. of minor brid,es and other 
works. against which a sum of Rs. 379.00 
lakhs was spent. In 1985-86, Rs. 489.38 
Jakhs was sanctioned for such works against 
which RI. 268.73 lakhs was spent (up to 
Fobruary, 1986). 

No works were however, executed· 00 

the road sector between Badarpur-Cburai
bari during 1984·85 aod 1986. 

(c) and (d). The Highway is fit for 
normal vehicular traffic. 

[ Tranl/allon] 

Sun.,. for Location of Atoml c Power 
Plant In Central Zone 

5928. SHRf M. L. JHIKRAM : Win 
the PRIME MINISTER be pleased to 
state : 

(a) the names of tbe places surveyed 
by Site Selection Committee of Department 
of Atomic Boeray for setting up of atomic 
power station in Central Zone; 

(b) tbe places found suitable and 
recommended by this Committee for setting 
up of atomic power Itation and tbe balis 
thereof; and 

. (c) tbo composition of tbis Com-
mittee? 

THE MINISTER OF STATB IN THE 
MINISTRY OF SCIENCE AND TBCHNO
LOGY AND IN THE DEPARTMENTS 
OF OCBAN, DEVELOPMENT. ATOMIC 
ENERGY'. ELECTRONICS AND SPACE 
(SHRt SHIVRAJ V. PATIL): (a) All tho 
po.ibJc ,it" 'upost"" b1 Uso Slato Govern. 



... tl for toaMID. aae1eu ~pbwer _loa ,10 
all four electricity zonel, ,.. NortherD. 
Soutbern. Eastern aod Western tievo been 
OODlidered by' the Site Selection Committee 
of·tllt Departmeat of Atomic I!Deqy. 

(b) The report of tbe Site ,Selection 
Committee is under ~nsideratioD of tM 

, Ooveramet1t. 

(c) The Site SelectioD Cmnmittee 
CODliIta or experfl of Department or Atomic 
En....,. and representatives of Central 
Bectricity Autbority and Department of 
Environment, Government of India. 

Student. from Satalk Snoot. Ad.ttted 
III Military Acac1emle. 

5929. PROP. NJRMALA KUMAR) 
SHART A WAT: Win tbe Minister of 
DEPENCE be pleased to State : 

(a> the names of tbe districts in each 
of tbe States in the country where there are 
Saiolk SChools; 

~ the _001..... Dumt:Jer of ttudeata 
........ :18 MatiODal Ilefeace AcadeDly and 
IadiaD Military ,Academy, durlol tbe years 
1984 .. 85 'and 1985·86; and 

(~) wbether results acbievecJ afe not 
IDC~a ..... te wltb the amount of expen
diture _erally mcurred OD tbe students altd 
wbetber ..,. elrective ICbeme wUI be rOflDu
Iated to idlproft tbe standard of these 
lCboola'1 

f 

11m M'I"ISTER OF STATE IN THB 
DEPARTMBNT OF DBFENCE 
RBftAIlCM AND DEVELOPMENT 
(SHItI AltYN SINGH): (8) and (b). A 
"lement is liven below. 

(c~ 00 ao averale about 30" of boys, 
who join tho National Defence Academy, 
Ire from rho Sainik Schools. CODsideriDg 
tbe t boy. from aU parts of the coull1ry 
compete for entry into the National Defence 
Academy. tbe performance of the Sainik 
Schools cannot be said to be unsatls
'actory. 

State.eat 

Intake 0/ Salnlk School BDYs Into NIIIIo_' DII/~~. Academy .rlng ,. 
Year,1"".B'Mtllf)3j.86 

s. Name of the State Distt. No. of boys admitted to NDA 

No. Sainik Sclaool duriDa the period . ..... ~.----

1984-8~ 1985-86 

1 2 3 4 S 6 

Satara Maharubtra Satara 11 2 
1. 

Kunjpura Haryan. Ka'oal 7 6 
2. 

3/. Balachadi Oujarat lamnaaar 2 4 

Kapuftba1a Punjab Kapurtbala 9 11 
4. 

Chittorlarb Rajasthan Cbittorprb 3 10 
s. 

Korutoada A_hrl ~Prad"b ViziaD .... ~ 14 9 
6. 

Kazhakootam Kerala Tttv'GdNm 18 7 
1. 

PualDI We.t .... l PuNtia 17 4 
B. 

'Bb"baoeewar · '011_ Puri 3 3 
9. 

to. At1.lII'a\\tthintpr Tamil Na.4Il Cdlmbatore 9 11 

11. aewa Madhy. l\'WI l~ .. 
" ....... 
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1 2 3 S 6 

12. Tilli,. Bihar Ha.zaribaall 25 16 

13. Bijapur Karnataka Bijapur 3 4 

14. GoaJpara ASIam Goalpara 0 2 

IS. Obotakbal Uttar Pradesh National. 9 10 

16. Naarota Jammu and Jammu 9 S 
Kashmir 

17. Impbal Manipur Imphal 3 0 

18. Sujanpur Tibra Himachal Hamirpur 12 13 
Pradesh 

Note: The Indian Military Academy does not directly admit students from school. 

English] 

Acqatsltlon of Sopblsticated French Radar 
Sy.tem by Pakiltan 

5930. SHRI SUBHASH Y ADA V : 
Win the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

<a) whether Government's attention 
bas been drawn to the news item appearing 
in tbe Telearaph dated 13tb Marcb, 1986 
wherein It has beeD stated that Pakistan is 
going to acquire sophisticated French Radar 
System which wtll cover the entire country; 

(b) whetber it is also a fact that 
PakilUl.D is al80 acquirlnl auclear French 
Procesling Plant as well as technology for 
Pak Atomic Energy; 

(c) it so. the reaction of Government 
of India thereto; and 

(d) steps beiDI taken to meet the 
situation arisins out of it ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN) : (a> Yes, 
Sir. I'D addition. GovernmoDt· M·ye also 
leen related·oews tteme ttl the Patistani 
pres" 

(b) to (d). G.overnment have seen 
Pakistani press reports in tbis reiard. On 
tbe other hand, French Embassy Sources 
~n Islamabad have reaffirmed that thero is 
no change in their Government's policy 00 

this subject. Government continues to 
maintain a constant vigil over all develop
ments havins a bearing on tbe country'. 
security. 

ADDual Plaas ror States 

5931. SHRf BHATTAM SRIRAMA 
MURTY: Will the Minister or PLANN
ING be pleased to state: 

(a) tbe annual plan outlays for the 
various States for the year 1986-87; 

(b) tbe amounts mobiU.ed by tbem to 
bui14'up internal resources; and • 

(c) tbe portion of central assistano= in 
the above annual plan outlays of varioul 
St.tea ? 

THE MINISTER OF STATE IN THB 
MINISTRY Of PLANNING AND 
MINISTER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES (SHRI 
A. K. ·PANJA) : (a) to (c). A .tateDlone 
fs JiveD bel9\\', 
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Stat_eDt 

A"nual PIa" 1986.87 

(RI. crores) 

State. Approved Of wblcb 

Plan State', Ceatral 
Outlay OWD AuistaDce 

Relourcea 

And bra Pradesh' 1000.00 701.99 298.01 

Auam SOO.OO 31.00 469.00 

Bibar 1150.00 709.76 440.24 

Gujarat 9S0.00 662.26 287.74 

Haryana S25.00 444.72 80.28 

Himachal Pradesh 205.00 46.0S IS8.9S 

J and K 315.00 (-)33.36 348.36 

Karnataka 765.00 571.88 193.12 

Kerala 390.00 109.92 280.03 

Madbya Pradesh 1381.00 989.77 391.23 

Mabarasbtra 2100.00 1758.04 341.96 

Manipur 87.00 (-)19.46 106.4S 

Melhalaya 91.00 (-) 0.62 91.62 

Napland 78.00 (-)57.57 135.57 

Oris .. 600.00 360.36 239.54 

Punjab 575.00 249.74 325.96-

Rajasthan 525.00 298.9.2 226.03 

Sikkim 50.00 (-) 2.47 52.47 

Tamil Nadu 1153.00 887.65 265.35 

Tripura 105.00 (-) 3.44 108.44 

Uttar Pradesh 2030.00 1335.24 694.86 

West Bensal 776.00 ' 547.99 228.07 

Total-Statea 15351.00 9'88.37 5762.83 

·JD91u~ lorm lAIn Of Rs. ~73.~ ~"', 



TechDololY for Vaeelae Produetloa 

5932. SHRI C.P. THAKUR.: Will 
the PRlMB MINISTER be pleased to 
Itate : 

(a) wbether the Department of Science 
and Technology have allowed import of 
technology for vaccine production; 

(b) if 80, the details tbereof; and 

(c) if not, tbe realODI therefor? 

THB MINISTER OF STATE IN THE 
MINISTRY OF SCIBNCE AND TECHNO
LOGY AND IN THB DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) A new 
Department of Bio-Tecbnology has been 
formed in the Ministry of Science and 
Technology. While this department will 
deal with manufacture and application of 
cell based vaccines, it has not so far allowed 
import of technology for vaccine produc-
tion. 

(b) Does not arise. 

(c) The Department will consider tbe 
need for import of tecbnolosy in vaccine 
production taking into account the present 
needs on a case to case basis. 

Social Forestry in Andhra Pradesb 

5933. SHRI M. RAGHUMA REDDY : 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Government are encourag
ioa social (orestry in Andbra Pradesb; 

(b) the area brouaht undcr forestry 
and amount spent durioa Sixth Five Year 
PlaD; and 

(c) the targets for Seventh Fivc Year 
Plan and the amount allocated 1 

for distribution of socdinas under the lam, 
forestry programme reckoned at 2000 
soedlinp pcr bactare. An amount of 
Rs. 33.16 crores was spent directly OD' lucb 
aBorestadon. 

(c) It is proposed to raise Social 
forestry blOck plantation, over 80.000 ba. 
aod to cover 50,000 ba. under farm forestry 
in tbe State. at an estimated coat of Rs. 
65.7 erores from tho forestry sector out)ay 
during the Seventh Five Year Plan. 

WiudJug up or Scieuce and TeebnoloD 
Field Station at Bankura 

5934. SHRI BASUDEB ACHARIA: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether Government have taken any 
decision to wind up Science and TechnololY 
field station at Bankura in West B00881; 
and 

(b) if so, the reasons thereof 1 

tHE MINISTER OF STATE IN THE, 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) No. Sir. 

(b) Does Dot ariso. 

P.M. 'S Meetlnl with Pakistao t
• Prime 

Minister 

S93S. SHRI AMAR ROYPRADHAN : 
DR. B.L. SHAILESH : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state ! 

(a) whetber it is a fact that Prime 
Mjnjster met recently bis counterpart of 
Pakistan and discussed about normalilation 
of relations between tbe two countries; and 

THB MINISTER OF STATE IN THE (b) if so, the outcome of the discussioDs 
~ MINISTR. Y OF ENVIRONMENT AND ' held and reaction thereto? 

FORES'TS (SHRI Z.R. ANSARI): (I) Yes, 
Sir, 

(b) Durina the Sixth Five Year Plan 
period 2.92 1akb bat were afforested., This 
includes. the .national heetarap accOWlted 

THB MINISTER OF STATB IN THE 
MINISTRY OF EXTERNAL AFFAIR.S 
(SHRI K .R. NARAYANAN): <a> and 
(b). Bilateral relations were revi~ed at the 
meetiq wbJeb' was beld at Stockho1m OD 



J'th Matcb. 1986 between P.M. Primo 
MltaJater JODtjo or Pakistan. 

Hou.'" of Fer.la. Dj •• ltarles ia 
Hyder.bad House 

5936. SHRI BALASAHBB VIKHE 
PA~l:L: Will tbe Minister of EXTERNAL 
AFFAIR.S be pleased to state : 

<a) whetber it is a fact tbat foreiaD 
digDitaries vilitinl India will hence-forth be 
housed in Hyderabad House 'Which is being 
covorted into a Guest House; 

(b) whether all official parties for the 
forci&n dignitaries will be held tbere only 
instead of five star hotels; and 

(c) how much reduction in Cl st this 
will amount to and when tbis will come 
into force ? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARA Y ANAN) : (a) The 
ponibility of covertiD8 Hyderabad House 
into a State Ouest House for bilb level 
foreip dilnitaries is under active considera-
tiOD. 

(b) It will continue to be necessary to 
offer official entertainment not only at 
Hyderabad House but also at some of the 
hotels in New Delhi, because tbe nalure and 
volume of entertainment is such tbat it 
cannot all be accommodated in one place. 

(c) The financial implications of this 
. development caDnot as yet be evaluated. 

s. No. Nature of work 

1. Community plantations 
(Villap Woodlots). 

2. Bxperimental (Trial) PlaDtations. 

3. Strip plantations alona road., 
can .... eto. 

4. Distribution of scedlinls-Farm 
Forestry. 

IlDplementaUod of Social Forestry Pro,ra ••• 18 Ma • ..,. , ..... 

5937. KU'MARI PUSHPA DBVI : Win 
tbe PRIME MINISTER be pleased to state : 

<a> tbe areas in Madbya Pradesh where 
social foreatry proara.mmea laave been 
implemented durios the lalt tbree y.ra; 

(b) the amount of Central assistance 
provided to Madbya Pradesh for implement
ins social (orestry programme in tbole 
years; aDd 

(c) The details of the social forestry 
Pl'Olrammes implementod in Madhya 
Ptadesb durinl tbose years ? 

THE MINISTER OF STATE IN THE 
MINJSTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) Tbe 
Social Forestry Proaramme has been 
implemented generally an over tbe State 
durioS tbe last 3 years (1982-83 to 1984·85). 

The externally aided Social Forestry 
Project operates only in 21 districts, namely 
Indore, Maods8ur, Rat}.m. Dewas, Ujjaio, 
Sbajapur, Dbar, Kbargone, Bhopal, Sebore, 
Rajgarh, Vidisba. Gwalior, Morena. Bhind, 
Shivpuri, Datia, Guna, Raipur, Bilaspur and 
Dura. 

(b) The amount of Central assistance 
to Madhya Pradesh for Social Forestry 
Proaramme from all sources during last 3 
ye:us was Rs.22.40 crores except that tbe 
information in respect of Rural Landless 
Employment Gaurantee Programme will be 
collected and placed on the Table of tbe 
House. 

(c) The major elements of the Social 
Forestry Programme are a part of the 
externally aided project and incJa&. 

unit Tarpts acbieved durin. 
1982-83 to 1984-85 

Hactare 24.440 

•• ItO 

" 159 

No. in 93 
lakbs. 
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Complalntl r ... rdIDI Graat of Pen.loa 
to BOIUI PtrIOD. 

5938. SaRI KUNWAB. RAM: Will 
tbe Minister of HOME AfFAIRS be 
pleased to state : 

(a) the total number of peDsion case. of 
freedom fighters in relard to which consent 
of State Governments bave siDCe beeo 
received but are still under consideration; 

(b) tbeir Dumber of sucb cues It8tO

wise; 

(c) the number of complaints reaardinl 
Ifant of pensions to bOluS persons received 
from various Slates; and 

(d) the number of complaints out of 
them which proved correct and of tbose 
which are being investigated ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND. THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NJWAS MIRDHA): (a) aod 
(b). About 7000 cases in which the verifica
tion reports of Stato Government. bave 
been received are under consideration of tbe 
Government. State-wise pendency as on 
28.2.1986 bas been shown in the statement 
given below. 

(c) and (d). Every effort is made to 
sanction pension to genuine freedom tipten. 
The verification of documents submitted/ 
claim of sufferiDS is aenerally done by the 
State Government. However, some 
complaints are received from time to time 
aUepoa that pensions have been sanctioned 
to noo·dcserviol cases. Sucb complaints 
are promptly referred to tbe concerned State 
Government for verification. In doubtful 
cases. where the complaint appears prima
fael.. aeouine tbe peDlion IIUlwoDed i. 
suspended and sbow-cause notice ia issued 
to the pcDlioMr. Stach C8MI aN blly 
reviewed 08 the basil of aplautiotl received 
from the fRedom fiabters aad the ftrlftoa· 
tioD ropgrtl of tbe State Goveramentl. It 
is Dot possible to live tile exact Dumber of 
sa oaaes as DO such tepa"" recorda ia 
1DIiDtaiaed. 

s. No. Name of die 
State Govts. 

1. Aadhra Pradesh 

2. Assam 

3. Bihar 

4 .. Gujarat 

S. Haryana 

6. Himacbal Pradesh 

7. Jammu and Kashmir 

8. Karoataka 

9. Kerala 

10. Madbya Pradesh 

11. Maharasbtra 

12. Manipur 

13. MesbaJaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Tamil Nadu 

19. Tripura 

20. Uttar Pradesh 

21. West Bengal 

PeDdllll State 
reporta tiDall
salioD U OD 

28.2.B'. 

580 

3218 

43 

68 

16 

7 

223 

629 

13 

1043 

3 

4 

156 

165 

19 

7~ 

25 

216 

219 

U"toll T,,.rltlJ'y Admllf/"ratlo" 

t. Andaman and Nicobar Islands 

2. Arunachal Pradesb 

3. Chandiaarb 

4. Delhi 3' 
s. Goa 166 

6. Mizoram 

7. Pondicherry 19 

7003 



(Engli,h] 

Revie" OD Worklul/AcUvlties of Indian 
. Diplomat, 

S~39.. SHRI HANNAN MOLLAH: 
Wilt the Minister of EXTERN AL AFFAIRS 
be pleased to state : 

<8> whether any review OD the working 
and activities of Indian diplomats abroad is 
made from time to time; and 

(b) if so, the outcome of such reviews '1 

THE M1NlS1ER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRJ K.R. NARAYANAN): (a) Yes, 
Sir. The working and activities of Indian 
diplomats are under continual review. 

(p) Appropriate administrative dedsions 
as necessary are taken on the basis of these 
reviews. 

US Response to Sis. Nations Appeal on 
Nuclear WeapoDs TestioK 

5940. SHRIMATI KISHORI SINHA: 
Will the Minister of EXTERNAL AFF'AIRS 
be pleased to state : 

(a) whether he bas received any en
couraging response froin. United State. 
President to the six nations appeal on 
nuclear weapons testing renewed recently; 

(b) if so, whether any further steps 
have been taken to arrive at the nuclear test 
ba~ arrangement; and 

(c) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN): (a) No, 
Sir. 

(b) and (c). Does not arise. 

FURetionlna of Kota Heavy Water , 
Plant 

S941. SHRI SATYENDRA NARAYAN 
SINHA: Will the PRIME MINISTER be 
pleased to sta te : 

(a) whether tbe heavy water plant_ at 

Kota has belUD to produce beavy water at 
its rated capacity; 

(b) if llot l n asons thereof; 

(c) whether apprebensions have been 
expreAed regarding the danprs to itl 
environment due to leakage of bydrogen 
sulphide gas used in the plant; and 

(d) if so, safety steps taken to prevent 
any leakage and to ensure safe working of 
the plant '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) The 
Plant is producing heavy water at its rated 
capacity for the given pressure of steam. 

(b) Does not srise. 

(c) Yes, Sir. 

(d) Tbe plant authorities are aware of 
the adverse effect of hydrogen sulphide on 
environment. The design, engineering and 
operating practices foJ)owed at the plant 
ensure safe operation, obviating uncontrolled 
leakages to the environment. There is 
constant monitoring of H2S levels in the 
plant and surrounding areas. Safety measu
res to be taken in the event of a leakage 
have been laid down. 

Agreement with Babrain 

5942. SHRI KAMAL NA TH: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether India and Bahrain. have 
signed a multi .. faced agreement in March, 
1986; and 

(b) if so tbe salient features thereof and 
tbe areas covered thereby? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : <a> and (b). 
Agreed minutes were signed at tbe end of 
tbe first meeting of the Indo .. Bahrain Joint 
Committee for Economic and Technical 
Cooperation held in New Delhi r,om lUh. 
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to 13th March, 1986. The Joint Committee 
Identifiod wide ranaio, possibilities of 
cooperation In a number of fields like trade, 
indOltries. water and power, bealth. youth 
and aports, labour, education and culture. 
etc. 

[Trans/atlolll 

Incentl,es to Police Personnel 

S943. SHR) RAM PUJAN PATEL: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government have received a 
lugestion to the effect that honest and 
brave police personnel be given immediate 
promotions or some otber suitabJe incentive 
for their acts of bravery in nabbing culprits 
in Delhi; and 

(b) if so, the details thereof and the 
action taken in tbis regard '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA) : (a) and 
(b). No such suggestion bas been made to 
the Government. However a scheme intro
duced in Delhi Police in September, 1985 
provides for incentives to police officers/men 
for doing extra ordinary/outstanding work. 
Since the inception of the scheme incentives 
given include out of turn promotion, 
commendation rolls and certificates, recog
nition as best policeman of the month etc. 

[English] 

Assistance from United Nations 
Environment Programme 

5944. SHRI ANADI CHARAN DAS: 
Will the PRIME MINISTER be pleased to . 
state: 

(a) tbo details of assistance received 
from the United Nations Environment 
Programme; 

(b) the State-wise details as to how it is 
beiDa spent; , 

(c) whether the Department of Environ .. 
m epl, fuods fl part of 8~bomo OJ bave .Jl1 

ambitious scheme on aDvironment to (ua4 the 
infrastructure cost to solve tbo environmental 
problems: and 

(d) tbe nature of proposal r~ived from 
the Government of Orissa in this regard and 
funds released so rar for the same ? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) to 
(c). Assistance received from UNEP is 
mainly for meeting participation costs of 
Indian experts in Conferences held abroad 
and it is not State-wise. 

(d) (i) An amount of Rs. 13,99,400 
has been sanctioned to the Government of 
Orissa in connection with its proposal for 
the establishment of "Plant Resources 
Centre" at "Bkmara Kanan"; an 'amount ~. of 
Ra. 9,58,500 bas been released. 

(ii) Under the scheme of "Catalytic 
assistance" for setting up of Technical Cells, 
an amount of Rs. 7.S2 lakhs bas beet) sanc .. 
tioned for strengthening the Tecbnical Cell 
in tbe Department of Science. Technology 
and Environment, Government of Orissa; an 
amount of Rs. 2,12,000 has been released in 
1985-86. ' 

E.tabJJshmeat of ArtiOcial Limb Centres 

5945. SHRI KAMLA PRASAD 
SINGH: Will tbe Minister of WELFARB 
be pleased to state: 

(a) wbether the proposals to establish 
more Artificial Limb Centres (A.L~C.) have 
been worked out to ensure tbat no disabled 
person need travel long distances to Bet tho 
assistance of Artificial Limb Centre; and 

(b) if so, tbe details thereof? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
Tbere are DO proposals with the 'Ministry of 
Welfare to set up more Artificial Limb 
Centres. A large number of Limb FlttiDI 
Centres have been set up by the Central 
Government, State Oov~rnments as well as 
voluntary organisations', which are spread 
tbrouabout tbe country,so that djsabJed 
persons can set assistance l1earer tbeir 
bom-, 
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...... f., .tlflln" HaM,._.,.. tbe Capital; aod 
I,D 1M Ca,ltal 

5946. SURI JAI PRAKASH AGRAWAL: 
Wfll tile Mfoiater of WBLFARB be pleued 
to state: 

(b) the amount of grant and otb • 
.. iatenco ,liven to each of tbOlo vOhlotaey 
Instit,utioos/orSlni.tions, durins 198 S .. 86 by 
Union Government ? 

<a) the Dames of voluntary orlanisatioDs 
ad OOftI'lllMDt ... cfes Inaaged for tho 
welfare aDd rehabilitation or tbe disabled In 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR OOMANGO): (a) and (b). A 
statemeot is liven below. 

Statemeat 

I. 11l1li.,.,1""""" by"" 08'''''_''' o/lndla 

1. Institute for the Physically Handicapped. 

2. Modcd School for Mentally Daficient Cbildrea. 

3. VocatiGDal Rehabilitation Colitl'O for the Physically Handicapped. 

II. lulll",IOlU ,un by 1M Deihl AdmlnlJt,atlo1l 

4. Homo for Mentally Retarded PersoDs (Adult and Children). 

5. Home for Mentally Rotarded Oirls. Punjabl Baah. 

6. HOlM for Meatally Retarded Girls, Model Town. Delhi. 

,. 8cboo1 for tbe Meatally a.tarded. 

8. Gov'. Lady Boyce School for the Deaf and Dumb. 

9. School for Deaf and Dumb. 

10. Gov.rnment Blind School. 

11. Sheltered Workshop for PbysicalJy Handicapped. 

12. TraiaiDl·cum·Production Centre (Pemale). 

13. Trainlq-cum-ProductioD Centro: (Male). 

14. Tralaina·cum-Production Centre (Male). 

15. a..bilitatlon Centre for Lepera. 

16. Traio.iDl-cum-ProductioD Centre, Tahirpur Complex. 

11. Sblltered Wotbbop for Lepen. 

18. Home for Leprosy and TB Patient. 

Bf. Inll/latlDa '"'' by ,0/lInl(,l"y orga,,!Jallon 

1 •• Federation for the Welfare of tbe Mentally Retarded. 

20. National Federation of tbe Blind. 

21. AD ladla Pederatlon of tho Dear. 
22. All Iodia Coofodcratioa of the BUDd. 

I 

23. Balwaaltai Mebta Vidy. DhavaD. 

~ •. Spa.t~ SociiI)' Of Nol1berQ .... , 

Grant -In-ad ,(llletlo"ed 
during 1985-86 (In RI.) 

3,39,809 

1,50,676 

S,92,18S 

54,320 

3,54,171 

~,,93,124 
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'25, .11n4 ltefi.r A88Ociation. 

%6. 8aQjlvlq ScH.1iety of M;.Qc.!, a.ltb. 
27. Delbi Society for tbe W.wto of Mentall, &o~ CbUdre,~ 

1.6lt" ' 

G(~ 

16,68(; 

28. Delhi Cboshire Hom'" 

19. laota Adarsb Audit '1_""'. 
SO. Larynaectomee Club 01 Ja .... 

31. Amar Jyoti Charit .... 'tnIt. 

. 32. Deopak Gupta M~ Foondation. 

,33. Mangalam. 

,34. Bikasb Bharti. 

'I 

Ollml ••• 1 01 Tillar Jail Om"lall at tbe 
Bebest or Charles Sob .... 

!947. PROF. RAMKRISRNA MORe: 
Will"the Minister of HOME AFFAIRS be 
pleased to state : 

'(a) wbether it is a fact that when in the 
past officials of Tihar Jail wbo complained 
to higher authorities about Charles Sobbraj 
wbo recently escaped from jail, we .. penalis
ed and transferred at the behest of Sobbraj 
and~ In certain cases, the otlicia19 were even 
dis_sed from service; 

,~) if so, whether Goverament h,,,c 
made 8DY inquiry into such cases; and 

(c) if so, tbe details thereof standing tbe 
action takon/proposed to be tUn, by the 
Government in the matter and also to 
recdry tbe damalo dono to ttte hODest 
offie.als of Tihar Jail ? 

THB MINISTER OF STATE OF TaB 
MINISTRY OF COMMUNICATIONS 
ANtl THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
RAM NIWAS MIRDHA) : (a.) No Sir, it 
is DOt a fact that in tbe past and officials of 
Tibar Jail was penalised or transferred at 
the bonest or Charles Sobbraj, wb •. r:-eceQllY 
escaped from the jail. 

(b) An4 (c). In view of tbe answer liven 
, .. 'a); ',abov .. , question does DOt ariso. 

Pu..., ,W.tf rroputy 

~~~ ~~ IJ4AJlAJlPPP1J't;. ~~l 

Total 

".000 
447.'0, 
39.088 

1.1$,000 

1,61,091 

3,01,042 

19.602 

3.052,227 

tbe Minister of WELFARE be, plOised to 
state : 

(a) whelher the Punjab Wakt Board has 
requested Union Government to aetify SOlDe 

sections of the Wakf (Amendment) Act, 
1984 In order to DuJJi'y t.be ruliog of the 
Punjab HiSh Court reprdtnl the locus 
standi of the Board over Wqf properllie. 
leased by tbe Controller of Evacuee Pro
perties; 

(b) Whetber Government ""POIO to do 
so and if so, when; 

(c) wbether tbe Board bas made any 
prol1'ess in recoverin. pd'*t Wakf Mte 
conquet and arave-yards from illesal or 
unauthorised occupation during 198~; 

(d) if 10. the brief .. dculars thereof; 
and 

(0) the Dumber of mosques iQ Punjab, 
HarJU. and Himachal Ptade$h and. the 
total area of Irave"Ylnds _der illeS81 or 
un.wboriscd occQPati~ .1 on 31st 
J)ecemhel:, 1985 ? 

Tal! DBPUTY MINISTER IN THE 
NIM·ISTRY OF WBL'ARB (11taI 
Q1R.I'DRAR. GOMANGO) : fa) Yes, Sir .. 

(b) Tl!e matter is UDder ooaaicIon.tfea. 

(0) Yes. Sir" 

(d)' Aeoordin." to ,be i ...... , fur
p~,,*, '_, .. fua,tP w .. ' ...." .. .., 
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the ,ear 1985 it bal been able to recover 
mOlCluea and araveyard, from UI.,..1 occu- S. No. Name or DI.trlct NOI. 
gati~ .1 per detail. liven below :-... 

(I) MOlQue. :-Twelve mosques, which 
were hitherto under unauthorised occupations 
have been recovered and the Board bas 
posted Imams iD these mosques. District-wile 
break: up of mosques is as UDder :-

s. No. Name of No. of mosques re-
place trieved durinl 1985 

Paa}ab 

1. Patial. I 

2. Nabba 1 

3. Rl\ipura 2 

4. Forozepur 1 

5. LudbiaDa I 

aa.,. ... 
1. Bbiwani 1 

2. Panipat 1 

3. Japdheri 1 

4. V. Nobini (Ambala) 1 

5. ChoU (Ambala) 1 

6. KalaDlur (Robtak) 1 

Total 12 --
(ii) Gra,eyard, :-10 keepiD8 with tbo 

leneral policy of the Board, nqotiatioDS 
bave continued to purauade the unauthorised 
occupantS to agree to become tbe lessees of 
the Board for the Iraveyard lands being 
UIed by them for qriculturaJ purpose. Such 
.. reements enable the Board to establish its 
title to the land. While recognising the 
occupant. al Board's tenants care is also 
taken to reterVe lOme portion of the land 
for burial purposes. Thus during tbe 
year 1985, out of 1210 graveyard lands, the 
board has been ab1e to establisb its title and 
illue .... deed. in respect of 366 Iraveyard 
IaDda. The dl~·wl., tn""~ up is as 
~;1WIftI' 

PeaJab 

I. Amritsar 

2. Gurdalpur 

3. JaJandbar 

4. ICapurthala 

S. Hosbiarpur 

6. Ludbiaua 

'1. Paridkot 

8. Saalrur 
9. Dbatlad. 

10. Patiala 

11. Perozepur 

12. Ropar 

Total 

Bar,aaa 

1. Ambala 

2. X.uruklhotra 

3. Kamal 

4. Soaepat 

S. Robtak 

6. GuqaOD 

7. Faridabad 

8. Sin. 

9. Hissar 

10. Mobiodarprb 

11. Bbiwani 

12. lind 

Total 

Grand Total 

S4 

48 

31 

6 

26 

IS 

7 

6 

4 

13 

12 

4 

226 

16 

20 

21 

4 

4 

28 

2 

8 

V 

4 

4 

IS 

140 

226+ 140==316 

(0) TakiD, ioto aooout the mosque. 
aod araveyardl wbiob ban • aiDee bee ."d ,tOJJJ _I WfIIPI.'Ioa, tile 



DUmber 01 moaquea ad ,raveyard. still 
UDder Uloaal occupation u on 31,12.1985, 
u ftPOrted by the .Puojab Wakf Board, is 
II uader : 

MOIQUeI : 9516 : Gra,eJ'.r.l: 844 and 
tbe approximate area of 844 graveyards, 
.bleb are ,tin under Uleaal occupation, it 
1,311 acres (App.roximatcly 10.491 KaDsla) 

Leakqe of Secret Information tbrouab 
used 81DIle Strike Carbon Tapee 

5949. SHRI K. PRADHANI: WnJ 
tbe Min;'Cer of HOMB AFFAIRS be pleased 
to .tate : 

(a) whether his attention hu been 
drawn to the news item 'used tapes' 
appeariD, in the Indian Express New Delhi 
dated the to March. 1986; 

(b) if so, what steps are beiDa taken to 
countenance tbe danscr involved in tbe 
leakaae of secret information through used 
tapes of single strike carbons at tbe 
Governmental level; 

(c) whether Government propose to 
make it obligatory to priot a statutory 
waroina on the cartridae containing tbese 
linlle strike carbon film. by the 
Manufacturers stressing the need to destroy 
used tapes; and 

(d) if 80, details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): (a) 
Yea, Sir. 

(b) to (d). Instructions bave already 
been issued to aU Ministries/Departments of 
the Governmont of lodia rellrding tbo use 
of electronic typewriters, 10 a. to eliminate 
the chancel of pilferage/leakage of 
Itlformation. TheSO cover need Cor proper 
CUltoeS)' durin. use and tboir evontual 
destruction after use. 

SaDetio. of amoult by P~.Jab Wakf 
Board for ReDO"taoD of/Glr', Hlab 

8daool 

5950. SYBD SHAHABUDDIN : Will 
tbe MiDister of WELFARE be pleasod to 
ltata ; 

<I> wbetbor It i, a fact tbat the Punjab 
Watf Board had sanctioned a lum of R.I. 18 
lakhs roUlhJy lor the reo ovation 01. air" 
hip school in Malerkotla; 

(b) if so, tbe exact amount and the date 
of payment to the scbool authorities and the 
cODditions of payment; 

(c) whether it is a fact tbat tbe Board 
is Dot satisfied with tbe renovatioD works; 
and 

(d) whether the Board bas takeo steps 
to recover tho amount from 'tbe ManalO
ment? 

THE DEPUTY MINISTER IN THB 
MINISTR.Y OF WELFARE (SHill 
GIRIDHAR OOMANOO) : (a) AccordiDI 
to the information furnisbed by tbe Punjab 
Wakf Board, it is a fact tbat aD amouot of 
Rs. 16.49 lakhs was advanced by tbe defunct 
Punjab Wakf Board, constituted in tbe year 
1978, to Haji Anwar Ahmad KhaD, Ex
Chairman of the Board and to Smt. Sajida 
Begum. President of tbe CODstruction 
Committee, Islamia School Buildiol. 
MalerkotJa, set up by the defuDct Board. 
The amount was meant for construction of 
New Islamia High Scbool building at 
Malerkoila 00 a Wakf land and Dot for 
renovation of Girls Hiah School, 

(b) The exact amounts and the dates of 
paymeat as furnished by tbe Punjab Wakf 
Board are as follows :-

(I) Paid to HaJI Ao"ar Ahmed ~ Khaa·Es
Cllairman Punjab Wakf Board 

S. No. Amount, 

1. Rs. 1,41,680.00 

2. Rs. 7.03,219.05 

3. RI. 1,38.920.28 

Total Rs. 9,83,819.33 

Date of Payment 
(by choque) 

22·8·1979 

28-9·1979 

27·'12-1979 



'1o~ ."j",,, ~tp.,r; 
~(U) Pa,11 to Smt. S.I'" Belom 

'S .. No. Amauat Date of payment (By dh~ 

,----,---.~-

1. 

,i. 

3. 

, Total 

Rs. 4,38.012.02 

a •. I.J8.230.95 

Rs. 1,09,296.00 

Rs. 6,65,508.97 

16·12 .. 1980 (Tile ,paymODts were m-.te by 

'6.' 2 .. 1 ~80 getting premature encasbtneDts 

16.12 .. 1980 of the Fixed 'Deposit Receipts). 

------,------- ----------_._----

(c) Yes, Sir. 
(d) Yes, Sir. 

Applications ror Ha) Pass.lel from Sea 
Pilgrims from Blbar 

59.51. SYED SHAHABUDDIN : Will 
the Minister to EXTERNAL AFFAIRS be 
pteased to state : 

(a) tbe total nomber of Haj Passsaes by 
aea allotted to Bihar during t 984, 1985 -and 
J:986; 

(b) whether the State Raj Commi!tee 
bas fra,med any rules for the S\1lection of the 
'sea pilgrims; 

(c) total number of applications (or sea 
pilarimaae received by tbe State Haj Com
mittee durilll tbese three years; 

(d) total number of sea pilgrims selected 
during these three years; 

(e) whether the Bihar State Haj 
Committee bas imposed a levy OD each 
application; and 

(f) whether ,tbis levy has any statutory 
basis? 

THE MINISTER OF STATE IN THE 
~MI,NISTRY OF EXTERNAL AFFAIRS 
(SHRI K,a. NAR.AYANAN): (a) Tbe 
Dumber of Haj seat. by.. tbat were 
allotted to Bibar durin. 1984 were 55S; 533 
seala ..... allotted cIofilll 1985, and 546 
durin, 1986. 

(b) 1bt Haj Committee, Bombay, Das 
framed $l ... tnes in tbe matter of selection 
of 'sea piJarims. These guidelines 
envisale tbat 80% of the sea&a .ball be, 
allotted to pilarims who are 60 years of ap 
and above. and who have not 'been .,Ieeted in 
prlvloUI yean. Tbeso appliQaDts are required 

to attach their rejected application 'forms 
aloog witb the application forms for 'the 
current year·s Haj season to tbeir apl'U. 
cations. 20% of the sea seats are to be 
anotted 10 'those applying afresh. A Qurrab 
(d'rawa1 of lots) is to be held if tbe number 
of applications in tbe various categories is 
more than the number of seats al10tted for 
that category. To the best of our knowledge 
all the State Haj Committees are required 
to, and have been. foltowing these guide
lines. 

(c) As per records available witb us, 
1482 applications for sea pilgrimage were 
received by the Bihar State Haj Committee 
during 1984, ~317 applications during 1985 
and 1715 applications during 1986. 

'(d) S64 sea pilgrims were seleoted from 
Bihar during 1984. and 558 durioJ 1985. 
546 pilgrims are reported to have been 
selected during 1986. 

(e) and (fl. The Bihar State Haj 
Committee is reported to have imopsed 
service charges of "Rs. 50.00 per a""Jication. 
Such a levy has DO statutory basis. The 
Bibar ~tate Haj Committee bas been advised 
to cease levyiog sucb cbaraes. 

Summit Mee1"Dg of Six-Nation 'Peace 
I «Itl.tITe Coutttrha 

5952. SHR:) K. PRADH'ANI: Will 
tbe Minister of BXTBIlNAL AFFAlkS -be 
pleased to state : 

(I.) whetber the aix-Dation peace 
ini*'~ ·~.,"et ',"01)(* -to bal. lDotber 
summit QleetiDI iQ ,be IIpt of tbe respon5ea 
received to their messasea from the United 
Itates 'H. tbe SttIiet 'tiniea; 

(b) illO, wben and where; aDd 



(0) t'lo 1ikcly qeD. , 

THE MINISTER OF STATB IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
'(88'1.1 K.R. NAIt.AYANANA) : ('a ..... 

SiT. 

(b) and (c). Th_ queeSiOl..... • ... 
consideration. 

Setente and Tedmelegy IS I! •• atlal and 
I,fttegrs' part or Sot!IG-8eOIIomlc 

SeetMI 

5953. SHRI ~. PRA:DHiANl ': Will the 
Minister of PLAN,N.fNO 'be pleased to 
state : 

(a) whether Planning Commission 
propose to make scien~e and technology an 
'essential and ·integra 1 part of aU major socio
economic sectors and to develop capabilities 
eesentiat for rulfilment of the liven tasks in 
these areas; and 

(b) If so, tbe steps being taken to 
consolidate and modernise tbe 
infrastructure, in the areas of both physical 
facilities and human resources and to 
establish linkage between the different 
sectors of education, scientific research, 
technology development and productive 
activities in agriculture and industry? 

THE MINISTER OF STAT~ IN THE 
MINISTR Y OF PLANNING AND 
MINlSTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANJA) : (a) Yes 
Sir, in the 7th Five Year Plan document 
it bas been indicated that an important 
element io the approach would be to make 
lOienee ,and teeheoloaY an I_ential and 
'iotearal part of ali major BOOlo-economic: 
·JeCtors. to develop capabilities 'essential for 
fulfilment of Science and 1'«:hIIoJOIY tasks 
In tbese areas, and to undertake Science 
and TecbDo]o8Y missions tbat 'are will 
defined. 

tb) 'Several steps are beibg takin, to 
consolidate and modernise the ialrastructure 
and. develop tbo' necessary lU&Ilpower aDd 
ftcfJities. These ioclude : 

'(1) Structural cbao,aes are bejnl 
btOUlht about. 10 tba& lie Scieact 

, ad~" ""'~Dt could 
". ltJl')ro"....., · .... d in tbe 
;1.0 ,1ClMJ_ ., rei 'Ministries, De,...meJItI .. alte:" tbe State 
Governmeats. 

(a) efiefta to ..... bUIIa lin kales 
between research in production 
.MK1 ,1IJ'¥iCe -&eCtOI'S, educational 
, .. it.uODl -.. ,national 
laboI_OJIie, 4eci1ie,D makinl 
bodies and users are proposed to 
be eetablisW. 

(J) &ieDee and TeohnoJo8)' Component 
in the areas of agriculture, 
health, transport, commerce, 
eJectronics, housina aDd urban 
developme·Dt. enerlY, petroleum 
and petro chemicals, communi. 
cations. food and ~iv" 'llPI'W •• 
forests and w.ikJ Bfe. Iteel etc. 
have already been identified and 
apel;ific plan scbemts bave been 
formulated for implemootation. 

(4) Raearcb Advisory Committees 
have also been set up in many of 
these Jarae socio-economic sectors 
such as Mines, Coal, Food, 
Housing etc. to advise tbe Miailvy 
ror specific Science and Tccbnolesy 
prolrammes. 

(5) Notional information systems 
in Science and TecbnololY, 
national facilitks in some tbrust 
areas aod major coordinated 
projects are also been taken up tn 
Close collaboration with Scientific 
Departments and Alencies and 
Socio-Economic Ministries. 

(6) Sevetal mecbanisms are beinl 
evotv.e4 in : Tech DOlOI)' fore
,oa.ioe. teobnolOl)' ...... Dt, 
MsorptioD an. ldaptatiob' '.f 
Imported tecbnoloey,' support fer 
"cveIopm_t of jndipa01ls 
tecbaoJo8y attd dtmOnttratioe-to 
".,.. itl Yiabitity; IfC'Wtb - •• d 
lM.eer utilflltloa of 'cteilaD. 
.... rital ud consdtta.y 
( ....... tio.. - ", 

(~) TecbDokv Inissio.os ill tbe area 
of oil seeda; availability of .• a.......... ..., lO .. , . .u elM 



viu.,ea; Immunisation prOiramme; 
COIDIDUDicatioD facilities; eradi
catiOD or illiteracy etc. have been 
takea up by the concerned 
Ministries with appropriate 
lCie.otile inputs. Milsions are also 
belDi Ideotifted in other areas. 

(8) Special emphasis bas been siven to 
the dovelopment of Science aDd 
Tecbnoloay in the States. 

(9) Special scienco and tecbnoloay 
scbemes for weaker sectiODS and 
for rural areas bave allO beeD 
takeD up. 

Employment to Ex-Servicemen 

S954. PROF. NARAIN CHAND 
PARASHAR: Will tbe Minister of 
DEFENCE be pleased to state: 

(a) what is the number of Ex-Service
men reaistered for employment witb tbe 
Directorate of Resettlement and eacb of the 
State Sainik Boards as on 28 .. 2-86; 

(b) the number of Ex-servicemen 
lponsored (or employment by tbese agencies 
duriDS the past three years and tbe number 
of ex-servicemen among tbem as bave bean 
employed during each year separately; and 

(c) whether any efforts are beiDI made 
to ensure adequate re-employment and 
rebabilitation of Ex-Servicemen and the 
prolramme is being given adequate priority 
by the Departments and Public Undertakings 
of tbe Government of India and tbe State 

. Governments? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE RE
SEARCH AND DEVELOPMENT (SHRI 
ARUN StNGH) : (al and (b). ReaistratioD/ 
,,1acement fiaures of ex-servicemen from 
Rajy./Zila Sainik Boards are compiled in 
D.e. Gellera) Resettlement every six months 
(iD JaDuary and July). An cx-serviceman is 
Dormany .spoDsortd more than once till be 
it selected (or is himself no looler interested) 
and, therefore, tiauro. of spoasorship are 
Dot beiDI maintained by the DGR. How
ever, information reaardilll rCliltrationl 
placement of ex-s.,rvicemen by' the Dte. 
(lenora} RoMttlomODt and eacb of the State/ 

~'i",,, ,4",w" joe 
Rajya Sainik Boards from 1983 to 1985 Is 
livon in the Statement liven below. 

(c) To ensure adequate re-employmcnt! 
"habilitation of ex-servicemen the foUowiDl 
measures are beiDa aiveD priority by tbe 
Departmentsl PSUs of tbe Government 01 
India and the State .Governments : 

(I) If. policy of reservation for employ
ment of Bx-servicemen in Central 
Govemment Department./PSUs 
bal been followed by tbe Govern
ment of India aDd all the Stato 
Governments have also been uraed 
to adopt a similar policy. 

(ii) Liailon Officers have been appointed 
in all MinistrieR/Oepartments and 
in Central Government PSUs, 
Banks etc. to ensure the implemen
tation of Government orders on 
rese!vation for ex-servicemen. All 
tbe State Governments have also 
been requestt:d to follow suit. 

(iii) From 1st August 1985, tbe sponsor
ship of ex-servicemen for reserved 
as well unreserved vacancies is 
beiDa undertaken by employment 
exchaD8es. in addition to similar 
work being carried out by Rajya/ 
Zila Sainik Boards for reserved 
vacancies. 

(iv) Bfforts are afoot to equate as 
many Service trades as possible 
with Civil educational/professional 
Qualifications. The exerciso on the 
identification of posts that can be 
held by XSM is also in progress. 

(v) The possibility of increasing tbo 
intake of ex-servicemen into para
military organisations and in 
Defence Security Corps is beiDI 
explored. 

(vi) Relevant training courses have 
been organised inter aI/a to equip 
ex-servicemen to effectively com
pete for salaried employment. 

(vii) The State Governments bave beOD 

requested to raise, wherever 
justified, Special Peace Keepiol 
Porces, and to recruit sizeable 
numper of ex -servicemeD into sucb 
forCOl. 



,. ",'It,,, .4",,,,r, CHAITRA 19. 1908 (S.t4K.4) ""'tt,,, A",WI' tlO 

Stat .. eat 

IU,I.t.ftltlon and Plac_menl 0/ Ex-s."lc.",." by 'Qch Ra},o Sa/",k Board alld Dlr.clortll, 
General R"",I.m,,,, durin, J 98J 10 198' 

Sl. State/UTI 1983 1984 \, 198' 
No. Realste- Place-- Relilte· Place- Regilte- Place. 

ration meDt ration ment ration ment 

I 2 3 4 S 6 1 8 

1. Andbra Pradesh 1400 284 1500 S07 2000 946 

2. Assam 1070 47 632 72 946 9S 

3. Bibar 6702 1582 200S 2649 1968 862 

4. Oujarat 704 168 667 20S 771 219 

5. Haryaoa 11540 1588 6920 1344 6000 1151 

6. Himachal Pradesb 12562 493 6000 269 2505 591 

7. Jammu and Kashmir 3899 342 1745 S91 l~OO S8S . 

8. Kama taka 2223 9S8 16S3 1251 1810 1286 

9. Korala 20189 , 90S 8333 5SS 4671 188 

10. Madbya Pradesh 1970 343 2200 754 1800 836 

11. Maharasbtra 11122 3119 7584 4893 7500 3'00· 

12. Manipur 89 2 , 
13. Melba}aya 118 31 50 563 20 

14. Naaaland 118 100 SO 

IS. Orina 702 164 668 148 639 304 

16. Punjab 10040 675 1932 1108 9700 50' 

17. Rajastban 1939 244 '976 1818 5919 2007 

18. Sikkim 90 17 40 290 45 13 

19. Tamil Nadu 11333 1314 S007 808 15729 790 

20. Tripura 8052 3' 70 27 98 34 

21. Uttar Pradesh 1988S 5984 10340 667S 13068 3949 

22. West Benlll ~149 272 4760 604 4325 555 

23. Arunachal Pradesh 12 8 S 10 6· 

24. Andaman and Nicobar 18 12 24 I 

25. Chandiprb 1148 372 727 822 500 200· 
26. Delhi 3006 285 2000 722 2500 294 

27. Goa, Daman and Diu 101 49 190 28. 61 ... 
~,. r~~~i~Jte1')' 243 , 14 3l 7~ --



1 2 3 4 5 6 7 8 

29. Mizoram 236 ~, t~ 29 104 13 

30. oa& (otDcer~ ~4S@ 1092@@ 419@ 193@@ 4S4@ 1072@@ 

31. 0daMt· H)J-@N, - 9~0@@@ - 5893@@@ 

-
@ DOR itself ........ ealJ ia..-viol o8lcc.a. 

* Provisional. 

@@ Placement by tbe DGR include& placemea& of lCO,'s and OR. in addition to tbe 
officers. The leo. and OR were beiDI provided re-employment by the OGR 
durinl tbe biweekly assembJi. orpniae' witbin die prtmises of DOR aad the. 
penonnel were' not reaistered in DGR. The venue of tbese biweekly assemblies 
bas been shifted to aSb Delbi after revitalhatioD of the RSa/ZSBs since 01 Oct. 
85. The placemen .. shown above of 1COs and. OR are therefore up to Sep. 8S 
only, however t the placemeDt 10 respect of officer. will continue to be carried out 
by the OOR only. 

@@@' Include pI.cements·' it, BmplopaDtDt Elc .... e •• DtIenr;e Seourity Corps and Par. 
Milita,y Forcet etc. 

Dectronlo baled la ..... 'e. 
In Bill RealoftJ 

SPS5'. PROF. NARAI,N CHAND 
PAR-ASHAR: Will tbe PRIME MINISTER 
be pleased to ltate: 

<a> wbether any progress baa been 
mado for tbe sanction of electroDic 
based industries in hill States/relions 
which bave '. dust ffCC cliilaate, 
durin .. the first year of tbo Seventh Flvo 
Year Plan, and whether and prosnrmme 
bas beea cbalked out for lIIIlIaininl ,..,.s; 
and 

(b) if 80, de~l1s tbereof? 

TR£ MJNISTEIt OF STATE IN THB 
MINISTRY OF SCIENCB AND TECHNO. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DBVELOPMENT, ATOMIC, 
BNERGY. ELECTRONICS AND SPACE 
(SHRI SHIHRAl v. PATIL) : <a> Ye .. Sir. 

(b) Several Licences/Lettera of Intent bave 
been issued for letting up of various oIectro
ni~ industries/units in bill stations/relioDI. 
The details of Licences/Letters of Iftfent/ 
Relistuation i.an durin.' 1985 ia laill 
statioDS/reaioD iQ differeDt ,t.'" are ,iyeD 
~low'; 

States IL LI RFOD. 
.~,-.-~-------

1. Himachal Pradesh 3 15 11 

2. Jammu· an" 2 9 10 
Kashmir 

3. Uttar Pradesh 6 10 8 

4. Assam 2 

S. MeshaJaya 1 

6. West BeDlnl 1 

Total 11 38 29 

With a view to encourage mere electfQ
Die industries In Hill Districts included in 
Cat"iOry fA' tbe maximum ceilinl of Central 
lavestmtDt subsidy has been raised fraID 
Rs. 25 lakbs to Rs. SO lakhs at .he rate of 
25% io case of electronic industries set up i:n 
·Special Reaion Districts' in Category 'A'. 

Fdd. Dot Utilised fer Tribal DneJepmeat 

59.56. SHal SIMON TI(JOA: Will 
the Mini.tet of WELFARE be pleased to 
ltate: 

, <a> tb. names of tbe Statel wbich bave 
"""ned or '",~u~ ~ fpD.. .U~te4 f9f 



CHAtrflA 1'. 1908 (S~.cA) 

tMat development. 'since 1982 year.wlse and 
tb6 .pufJM)Se ror wbich these funds were 
utilised; and 

(b) tbe penalty for those States which 
bM'c diveR Ceptral fundi earmarked for 
tribal develop&MDt ? 

THE DBPUTY MINISTER IN THE 
MlNISTRY' OF W'ELFARE (SHRI 
GIR1DHAR GOMANGO): (a) runda 'or 
tbe tribal developnlcnt are allocated out of 
the state plans. In addition, funds "re given 
to the States as Special Central Assistance 
by the Ministry of Welfare in Government 
of India. The SeA released to tbe States is 
not divertible. For Tri.bal sub-Plan funds, 
the States have crea.ted separate budget 
heads to prevent their divertibility. The 
unspent balance out of SeA is aHowed to be 
carried over to the next year of the Plan but 
these are not permittt"d to be carried beyond 
t~ Phln period. No Slate has reported 
diversion of funds allocat.ed for tdbal 
deveJopmell,t. The funds ~nocated are used 
for development schemes covering agricul
ture, animal husbandry. horticulture, minor 
irrigation, soil cooaervation. forests, fisheries, 
education, public health, drinking water 
supply etc. 

(b) The question does not arise. 

Destruction of J·"orest in Mabarashtra 

5957. PRO,F. MADHll DANDAVATE: 
Will the PRIME MINISTER be pleased to 
state : 

(8) whether it is a fact that during 
the past decade forest trees from the 
Sindlwdurg aad Ratna," distriots of the 
Kookae rClioJl of tdaharashtra have been 
indiscriminately cut to burn the wood aed 
convert it into coal,; 

(h), if so, whedter tho den04ed bills ha·we 
been subjected to erosion on a big scale; 

(c) if so, whether this has led to didi"8 
40WD 01 hills caVSi88 Ml'JO .to ,be residents 
in tbe v-idnity; and 

(d) i,f so. wb,at .8uideUnes have been 
lssued and assi,$tanee ott~red by tbe Centre 
to prevent d"f"r~JJl}ti9Jl an~ 90nsequent 
pft'ec,. 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENV1RONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) The 
State Goverom8ftt bas 'reported th.,t no larle 
seale feeUn. of trees has taken pla,ee in 
Government forests of Sindhndurg and 
Ratnaiiri districts in tile past decade. But 
large scale feeling of trees has t~en place 
in privately owned lands. \ 

(b) Wherever farge scaJe cutting of 
trees bas taken place, Jand is subjected to 
erosion. 

,(c) Land slides Qccurred during the 
1983 monsoon. 

(d) Stal'e and Union Territories Govern
ments have been asked to identify critical 
a reai in the hills and mountains~ jn the 
catchments of river yalleys, areas proae to 
landslips, erosion and gcotogi.::ally unstable 
formations which require protection from 
felling of forests and need immediate vigor
ous a·Wore,station. and to protect totaJly such 
critical areaa and afforest tbem wichin the 
shortest possible time. The Planning Com
mission has approved a Western Ghats 
development programme in whioh soil 
conservation and afforestation are major 
components. 

C-Dot Tet"eolQgy 

5958. DR. B.L. SHAILESH: Will 
tbe PRIME MINISTER be pleased to state: 

(8) whether tbe companies wllich 
applied for the transfe-r of C -DOT techno .. 
logy were asked to deposit lecilnoloay ice; 
and 

(b) if so, tbe te~DOJO'y fee deposited 
or likely to be deposited wi~b C-DOT by 
the prospective "uyers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS OF 
.OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONI,CS AN'D SPACE 
(SHRI SHIVRAJ V. PATIL): (a) Yes" 
Sir. the applicants for C .. DOT technology 
w.ere asked to pay 2D% of the technology 
,lee of Rs. 7 lak.h$ as 1st instalment. 

(b) Upto 30.3.1936. 38 .. nuf.~t .... 
paid tbe 1st inslalment. 2 mere 8H likoly 
to pay shortly. Total cOneCdOD of 1.t 
Inttalment is expeeted t-O be a,. S6 ~a~", 

r~~rn 40 Pl~Qu~rF', 



1t5 W"U,,. An .. WI" AP11L 9, 1_' 
Amouat Allotted to Mahara .. tra for 

Social W~Jr.re SchellH 

'9'9. SHRI R.M. BDOYB : Will tbe 
Minister of WBLFARB be pleased to state: 

(a) whether proposals were received 
from Government of Maharashtra under 
various social welfare schemes durin. the 
year 1984~85 and 1985 .. 86: and 

(b) the details of grants-in-aid given by 
Union Government to the Mabarasbtra 
OoverOlnenl for Social Welfare Schemes 
during the )leats 1984-85 aDd 1985 .. 861 

THB DEPUTY MINISTER IN THB 
MINISTRY OF WELfARE (SHill GIRl. 
DHAR GOMANGO): (a) and (b). A 
,tatement is given below. 

Statement 

ScAeme .. wlst details of the financial 
cushtanc, gi\)en to the Government of Melha
rash'tra by the Ministry of Wellare. 

(1) post.matric Scholarship : During the 
1984 .. 85 and 1985 .. 86, Rs. 451.11 lakhs and 
R 100 \akhs re9pectively were released 
\o\bC State Government of Maharashtra 
in ttSpect of this Centrally Sponsored 

Scbeme. 

(1) Implementation of peR Act 1955: 
Undor tho scheroot R9. 10.34 lakhs were 
released durioi 1984-85 aDd Rs. 41.70 Jakbs 
durilll t985·86 to the State Government 
or Mahara.btra. 

(3) DI.trld Rebabmsatioft Scheme ~ 
Under the acbelllc, R.s. 3 lakba were released 
dUTing1984.8S and B.s. 15.80 lakhs were 
released during 1985-86 to continue tbe 
activities or nRC in Thane District of 
Mabarasbtra. 

(4) Scheme of Aid. anel AppHaoees to tbe 
Handicapped People: Six proposals were 
received in 1984 .. 85 and five proposals were 
received during 1985-86 from tbe Maha
tul\tra Government Rs. 5 lakhs and RI. 7 
It.k.hI were allocated to tbe State Govern .. 
ment of Mabarashtra during 1984-85 and 
1915 .. 86 respectively. 

(5) Sdlolartll'pe to Handicapped " 
1},.4tr n~. ~b~, ~I. ~O ~ak1)a f~ 19~4 .. '~ 

and Rs. 271akbs tor 1985 .. 86 were aHocated 
to (be State Govemmeat of Maharlshtra. C 

ColI.ctfou of Mopey Iroll Bombay t. 
Help EEtremltt. 

5960. SaRI R.M. BHOYE.: Will tbe 
Minister of 80MB AFFAIR.S be pleasea to 
state: 

(a) wbether the attention of Govern .. 
ment bas been drawn to the news item 
appearing in 'Nav Bharat Times' dated 
23 February, 1986 wberein it has been 
stated that higb level inquiry into the 
activities of terrorists has revealed that lakbs 
of rupees collected from Bombay are sept 
to Punjab to belp extremists; and 

(b) if 80. (be details thereof? 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF INTERNAL 
SECORITY (SfiRI ARUN NEHRU): (8) 
and (b). Goveroment bas seen the new. 
item. Collection of funds from Bombay to 
help txtrcmists in Punjab has not come to 
notice so far. 

Cales of Abduction of Girl. 

5961. SHRI C. MADHAV REDDY: 
SHRI D.N. R~DDY : 

Will the Minister of HOMB AFFAIRS 
be pleased to state : 

(a) . whether cases of abduction of girl. 
are on the increase and what are the year .. 
wise and State .. wise fiaures for tbe last three 
eatl; 

(b) tbe number of chan an. filed and 
bow ma.ny relult~ in conviction; and 

(c) tho Dumber of cases pending in 
courts for over oao year? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INTERNAL 
SECURITY (SBRI ARUN NEHRU): (a) 
to (el. Tbe .ubject matter of tbe question 
is primarily the 99Qcens J)f ttl, $,~to 
Q9,eJDmen~, 



Raids on HOaH. of OtBC'en 

5962. SMRI SOMNA TH RATH : Will 
tbe PRIMB MINISTER. be pleased to state : 

(a) tbo Dumber or officials whose bouses 
were raided durin, the last two months with 
a view to rooting out corruption in tbe 
country; and 

(b) the action taken asainst each one of 
tbem? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLlC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM) : (a) and (b). During 
January. 1986 and February, 1986, 62 
searches were conducted by the Cenral 
Bureau of Investigation in residential/office 
premi.ses of 42 Government officials in 
connection with the investigation of 32 cases 
registered by tbem on various aUe&ations 
like possession of assets disproportionate to 
tbe known sources of their income, cheating, 
forgery and criminal misconduct etc. Out of 
32 cases, investigations in two cases have 
been finalised and chargesheets have been 
filed in court. Investigation in the remain
ing cases is in progress. 

F'irlol on Indian ~Tra,,)ers by Coast 
Guards 

5963. SHRI SOMNATN RATH: Will 
the Minister of DEfENCE be pleased to 
state : 

(a) whether Government have' r~ivcd 
any information regard ina Coast Guard 
opening tire of Indian trawlers OD tbe East 
Coast in February. 1986; 

(b) whether any enquiary has been 
conducted into tbe matter; 

(c) the fun details of this indident; and 

(d) tbe action taken to cnsure that 
Coast Guards do not barass our fisbiDI 
boats? 

THB MINISTER OF STATB IN THB 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMBNT 
(SHRI ARUN SINGH) : (a) y~, Sir. 
There was an iocident of filiol by tbo Coast 
Guard Ship tR.amadcvi' OD an Indian trawler 

(YSF':'lOI) beJoDaina to Yamuna Sea Pood 
(Pvt.) Ltd., on lS.2.1986 at approximatoly 
2200 bra., off Paradip. 

(b) Yes, Sir. 

(c) CO Ship 'Rallladevi' uDder orders to 
locate and apprehend Thai trawlers cDppd 
in iUcla) fisbing had, on lighting the Indian 
trawler (YSF-IOl) on 15.2.1986, tfi"d to 
intercept it for inspection. Having failed 
in establisbing a communication link 00 

VHF (Cbannel .. 16) with the trawler, attempts 
were made by Ramadevi with the. belp of 
search lights and loud hailers, to stop tbe 
trawler. However tbe tra~Jer responded by 
increasing its speed and changing its course. 
This suspicious manoeuvre tt-sulted in the 
Commanding Officer of CGS 'Ramadevi' 
ordering the firing of some 'warnins abotst 

at a distance from the trawJer. JI appears 
that a few shrapnel/rounds of ammunition 
from the 'warning ~bot8' hit the trawler. 

(d) On tbe basis of the recommenda
tions of the Board of Inquiry, it is 
proposed: 

(i) To amplify tbe existing instructions 
on the use of force and fire arm. 
by Coa·st Guard ships. particularly 
against fishing trawlers of Indian 
registration. 

(ii) To bold periodical meetiDl1 
between Coast Guard authorities 
and the Indian Fisbermen Associa ... 
tion to discuss aspects of mutual 
interest to avoid tbe recurrence of 
such incidents. One such meeting 
bas already been held on 20.3.1986 
at Visbakbapatnam. 

Proposal to set up Iuternatioaal eeotre 
for Science and TecbnololY 

5964. SHRI SHANTARAM NAIK: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have decided 
to set up an InternatioDal Centre for Science 
and Techno)oJY; and 

. (b) if so, tbe details of its aims and 
objecti ves ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCiENCB AND TECHNO-
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LOGY AND IN THB DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONJCS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir. 

(b) Does Dot arise. 

Rntrueturlng of Planning and Imple
mentation set up for Poverty 

AlIevlatioo Programmes 

S96S. SHRI K. PRADHANI : 
SHRIMATI KISHORl SINHA: 

DR. B.L. SHAILESH : 

SHRI SHARAD DIGHE : 

SHRI BALWANT SINGH RAMOO .. 
WALIA: 

SHRt BRAJA MOHAN 
MOHANTY: 

SHRI K.V. SHANKARAGOWDA : 

SHRI KAMLA PRASAD SINGH: 

SHRl SUBHASH YADAV : 

SHRI AMAR ROYPRADHAN : 
SHRI PRAKASH V. PATIL : 
SHRI BALASAHEB VIKHE PATIL : 

SHRt K. RAMAMURTHY : 
SHaI DILEEP SINGH BHURIA : 

Will the Minister of PLANNING 
be pleased to state: 

(a) whether the G.V.K. Rao Committee 
has 8usgested far reaching changes in the 
district planning set up for poverty allevia
tion programmes ion the country; 

(b) if so, tbe broad suggestions/ 
recommendations made by the Committee in 
the various spheres of economic development 
aimed to reduce poverty, siaaifioatlt restruc
turing of plaMiDI and implementation 
macbinery at tbe block and district levels; 

and 

(c) tbe 
thereon '1 

reaction of Government 

THE M1NlSTBR. OF STATE IN THE 
MINISTRY OF PLANNlNG AND 
MINISTER OF STATE IN THE 
MIN1STkY OF fOOD AND C1V1L 
SUPPLIES (SHRl A.K. PANJA): (a) Yes, 
Sir. Tbe O~ V .K. RAO Committee has 
• ~ lOme ailnific:ant cbuacs in the 

district plaunio. set-up tor Poverty Allevia
tion Programmes in the couDtry. 

~b) A stateMent containiq tbe .ammatr 
of the Committee's recommendation is given 
below. 

(c) The Report has been circula.ted fer 
tbe reaction of the State Governments and 
concerned Ministries. 

Statement 

Summar), 01 Rerommendatlons 

1. The Corl1mittee feels that the time 
bas come to take a total view of R.ural 
Development. I t has to encompass all 
economic and socia1 deveJopment activities 
handled by different agencies at the field 
level. It it not advisahle any longer to 
limit a,nti-poverty programme to a few 
specific schemes. 

2. Past experience clearly indicates tbat 
government machiner,' (Bureaucracy) alone 
cannot be assigned the responsibility for 
acbieving eoonomic development and social 
justice. 

3. While the objectives of removal of 
poverty, as laid down in the Seventh Plan, 
must be adhered to, local initiative must be 
encouraged and tbe detailed strategy worked 
out by local ptople. It is. therefore, 
essential to involve tbe people and their 
representatives effectively in drawing up 
programmes of rural development and their 
implementation . 

4. Panchayati Raj institutions have to bo 
activised and given all the support neodcd 
so that they can become effective organisa
tions for handling people·s problems. 
Elections to these bodies should be held 
regularly. 

.5. ] t is also necessary to encourage 
voluntary aacncies, with informed idealism, 
operatins in rural areas, in every possible 
way_ 

6. The district should be the basic unit 
for policy planning and programme imple
mentation. The Zila Perishad sbould 
therefore. become the priDtipal body for. 
manasement of all development programme$, . 
whioh can be handled at the levol. 
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7. The President of 'the Zila Parilhad 
can be directly eJected for a term co
terminus with tbe Zila Parishad, or for OIle 
year each on tbe Mayoral pattern. The 
work of the ZUa Parisbad .hould be done 
by a number of Sub· Committees, elected OIl 

tbe basis of the proportioft&l representa .. 
tion so that participatory democl'acy could 
be developed and encouraged. 

8. Pancbayati Raj institutions at the 
district level and below should be 8S1iaood 
important role in respect of pJauoma. 
imp1ementation and monitoring of rural 
developmen t programmes. 

9. Some of the planniag functions at tbe 
state level tnay have to he transferred to the 
district level for effectjve decentralised 
district planning. 

10. In this connection, the Committee 
recommends the introduction of the concept 
of district budget. It is desirable tbat it is 
brought into being as quickly 8S possible. 

11. The concept of a properly prepared 
district pIa n is reiterated. The preparation 
of a proper plan is a pre· requisite for baving 
a process of development which will ensure 
that tbe poor are properly taken care of. An 
the developments department should clearly 
indicate the activities which they would 
undertake for assisting the poor. 

12. The district plan should include all 
the resources available both in the plan and 
non-plan as well as in stitutional resources. 

t 3. It is necessary for the bank;1l1 
institutions inc1uding tbe cooper&lIvt8 to 
ensure that tbe credit requiren1tots of !be 
rural poor are adequately met, sue)) faci.Jitiel 
sbould also cover the legitimate consompttoft 
credit requir.ements of the poor, 

14. The process of economic develop
ment itself should be designed so al to 
reduce poverty. The Implementation of 
land reforms has to be done with greatlY, 
vigour so as to ultimately ensure tbat tbe 
land goes to the tiJ~r. 

15. Since rural de¥elopment enoom
passes the activities of a number or depart
ments at the state level, there is an, urgent 
need for cfi'ect·ive coordination and proper 
direction at tbis level. 

16. Tbe Committee fCCOD1lMDdl tbM a 
very Senior Officer of tbe raak of CbW 
Secretary designated .1 Developm .... 
Con "doner bo incbarge or development 
administfa'iOD -at tbe Itate level. 

17. The major Rural deveJopmeat 
Departments like Rural Development, 
Aariculture, Anima) Husbandry, Co-opera
tion. Industries etc. sbouJd be dire~t1y under 
his purview. Tbe Secretaries of theM 
Deptts. win work directly under bim. 

18, The Committee is of the view tbat 
development administration at tbe district 
level has to be treated as a major activity 
involving significant responsibilities. 

19. The CommiUee therefore. 
recommends that a PO&t of District Develop
ment Commissioner (DOC) be created to 
look after and coordinate all the develop
nlenteJ activities in the district. 

20. Tbe DOC may be made the Chief 
Executive of the Zila Parishad in tbosc 
states wbeJIe tbe Pancbayati Raj institutions 
hold the responsibility fur planning aa4 
implementation of various development 
pr08rammes. 

21. In tbose states where ZiJa Parishad, 
are not in position, the ODe could fUDction 
as Chairman and Chief Executive of tbe 
District Development Council. 

22. The office of the DDe should be of 
a higher status tban that of the District 
Collector in order to establish tbe primary 
of tbe Oeve)C1J'tnent administration over 
maintena.nce administration. 

23. The existing districts set up ... itb 
weak planning machinery, multiplicity of 
agencies and Jack of effective coonfinedoD 
needl revamping. 

24. Alona with the establishment of the 
office of Ute DOC, siaoificant Je:atrueturil1l 
of planning and implementation machinery 
at 4be dismct loYd .bould also 1M dlecte'd. 

25. The proliferation of development 
allDei'" and 6epartmeotaUsation and hg
mentation of runetiool should celse. 

26. the most impcrtant constifuent of 
tbe district development office will be the 
diatt. PIaDDi .. Team, tIM DiIlt. R.uml 



Development Team and the Diatt. Finance 
and Accounts Officer wbo win be inchargc 
of tbo' district bud,ct also. 

27. The District Level Office" of tbe 
various fUDctional/line departments will 
continue to bandle tbe work relating to their 
respective areas. ,However t the schemes 
and programmes being i,nplemeoted by them 
should form an integral part of the District 
Dev.elopment Plan. 

28. The major operational machinery 
for implementation of district rural deve1op
ment pJan will be tbe block level set up. 
For this purpose revamping of the b10ck 
machinery is essential. 

29. The Committee recommends tbat the 
Block Development Office should be the 
aheet·ancbor of the entire rural development 
process. For this purpose tbe status of 
this office should be upgraded. The Chief 
Excutive Officer of the block /Tehsil may be 
designated as Assistant Development 
Commissioner (ADC). The ADC should be 
an officer of the status of Sub .. Divisional 
Officer. 

30. The ADC should be a dynamic 
youoa person, preferably below the age of 
35 aDd in any case not above 40. His 
background. training, managerial capability 
and motivation should be appropriate fot 
the task as the leader of a team which will 
be incbarge of all development functions in 
the block. 

31. There j, an urgent need for 
rationalisation/reorganisation of blocks to 

. ensure tbat tbey become viable units for the 
task assigned to them. 

32. On tbe basis of certain criteria of 
population. area and terra in. avereae size 
of the block may be one lakb population in 
the plains and SO.O~ population in the 
hiUy and difficult terrain and tribal areas. 

33. Oil tbe above basil there could be 
about 6,000 CD blocks. 

34. There is also an urgent need for 
rationalising the deployment of functionaries 
at the district level and below. 

35. Considering tbe task to be assigned '0 the various levels of administrative set up 

at the district level and below the State 
Governments may have to work out tbe 
stafl' requirements. 

36. In some' c81)es tbere may Dot be 
si8llificant augmentation of the strength; tbe 
requirements wilt be met by redeploymeot of 
the staff after necessary reorientationl 
training. 

37. Wherever additional staff require
ments arc involved, the State Governments 
may send the proposals to tbe centre. 

38. A Committee of Secretaries of tbe 
Departments of Planning, Expenditure, 
Agriculture and Rural Development will 
examine and approve the additional 
requirements on the basis of certa i:l norms. 

39. Two-thirds of the cost of additional 
staff should be borne by the Centre during 
tbe Seventh Five Year Pian. 

40. A refresher/orientation training may 
be organised for the different functionaries 
engaged in Rural Development Programme. 
For this purpose. additional training 
facilities be created wherever necessary and 
tbe fuU cost thereof may be borne by tbe 
Centre. 

De,elopment of Wasteland 

5966. DR. A.K. PATEL: Will tbe 
PRIME MINISTER be pleased to state : 

(a) whether the Prime lvIinister bas 
stated (Statesman dated 7 February, 1986) 
that an integrated approach for development 
of wasteland would ensure sufficient food, 
maintain nutrition levels, meet fuel and 
fodder needs and raw material requirements 
of industry and help preserve natural 
babitat.; 

(b) if so, the results under each head in 
the year 1985 and the targets for the year 
1986; 

(c) whether be bas also said that some 
portions of wasteland should be leased out 
to industries to meet their captive needs for 
forest ba$ed raw material.; and 

(d) if so, tbe outline of this pro
aramme? 
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THE MINISTER OP STATE IN THE 
MINISTRY OF ENVJRONMENT AND 
FORESTS (SHRl Z.R. ANSARI) : (a) Yel, 
Sir. 

(b) The policy enunciated In tbe first 
meet ins or tbe National Land Use and 
Wastelands Development Council beld on 
February 6, 1986 would produce synergetic 
effects "bicb would enhance land producti
vity. including production of food, fuel, 
fooder and industrial raw material. and help 
preserve natural habitat. A statement settinR 
forth policy decisions in respe(.t of waste .. 
Ian js development. is aiven below. 

In the context of wastelands development 
data in respect of production of food. 
nutrition levels etc. is not collected nor any 
targets for 1~86 have been prescribed for 
food production etc. on wastelands. 

(c) Yes, Sir. 

(d) As leasing of wastelands is a State 
subject the decision of the Council has been 
communicated to the State/Union Territories 
Governments. 

Statement 

Decldon, taken at the Fir.t Meeting p/the 
National Land Ule and Wasteland, Deve
lopment Council held on 6th F,bruary. 1986 

under the Chairmanlhlp o/Ilae Prime 
Mlnlsler 

WASTELANDS DEVELOPMENT 

1. Identification of Wastelaods 

1.1. The State Governments should 
identify wastelands in forest areas, 
revenue common land or degraded 
farm land. 

1.2. At least 5% and 20% of theae 
wastelands should be utilised in 
1986-87 and in ttie Seventh Five 
Year Plan respectively for 
afforestation, deve10pment of 
pasture and forest .. based indus
tries. 

2. Nodal Alenc, 

A nodal aaency /mecbanism 'should 
be created in the State for (a) 
~ordiJ1atiDJI, fppdin. .ad ~iviti" 

rel.tiq to ditrereat schemes or 
afforestation and wastelands deve
lopment; and (b) for moniforioa 
and evaluation of tbe various 
scbemes. 

3, State Seeds Corporation 

The work of the State Seed. 
Corporation should be extended to 
include tbe production and supply 
of (odder, grasses and Je8ume 
seeds on a commercial basis to 
farmers. 

4. Direct SeedIng 

4.1. Seeds, suitabJy pelletised, to enable 
the retention of mulches and 
h) drogert, should be distributed to 
arower., with suitable instructions 
for lowing. 

42. In remoto and difficult areal, in 
critical watersheds and revine's. 
cerial seeding must be considered. 

s. LeasJDI of Land 

The Stato Government must lay 
down clear guidelines for tbe 
leasin8 of forest and non-forest 
wastelands to the rural poor. 

6. Urban Fuelwood and Green Belts 

1'ho State must set up a machinery 
for providing a areen belt or fuel
wood and fodder plantatioDS 
around towns and cities. 

7. Delraded Porelt Area. 

7.1. The States Forest Department must 
identify degraded scrub forest Jand 
which must be broadcalt with 
fodder and lesume seeds, so 
tbat tbe resultant fodder 
may be used by tbe local people, 
keepjng in view that aD 

estimated one million hectares of 
scrub forests in tbe country is to 
be brouaht back to green cover 
each year. 

7.2 .. Degraded forest areal must be used 
to raise fueJwood plantations to 
,rovi~e for tJle ule of tbo JOC:JJ .... -



cOlB1DUDit,. throuah melr involve
moDt .. 

•• 'FMUt J)efelo'_eat Corporation 

The State Forest Dcve)opmeat 
Corporation mUlt Dot coo4ae ltIClf 
to exploitation of forest produce. 
Fuelfood and fodder plantations. 
bQlb within the de&raded forest 
&1'0. and in wastelands outlide, 
must be le·lively undertaken by the 
Fores.t Deve}opmeat Corporation 
with the help of institutional 
finance. 

9. Forest-Based Industries 

9. L Forest-based industries ,should not 
only be encouraaed to afforest 
wastelands with a view to secure 
raw material but also make a 
commitment to undertage fuelwood 
and fodder plantations for the use 
of local communities on a part of 
abc land leased to them. 

9.2. Industries must alto enter into 
agreements with small farmers for 
tbe .,ply of their raw material .De_ oa a ¥table basis. 

9.i. Such pkiatations D1UM be raised on 
wastelands distant from habitatioDS, 
_a .. ·aol .to disturb O1L,.dns COOl

munity use. 

M. ,GOY"DlDellt DepertmeatsjPubJic Sector 
U"rtaklap of the States and Cen
tral GeYet"omeots 

10.1. Gove, .meat departmental under-
takings in possession of substan
tial .aHas of unlltiJised land in 
their control, shou~d cover these 
8f'idS with tree/fodder CO\W'. 

10.2. Railway sides. road sides and 
.:aoaf. sieles must 8')&0 be afforested 
at tbe cost of ·the Departments 
CODCerDed. wbo should provide a 
specific alloc.rion tbe~for. 

t 1. people'. In,oIYemeRt 

11 .. 1. Ntlr.erm: Tbe social forestry pro-
... amme, sho\)Jd la, ~reat9r 

emphasis on people's Invo1yement 
throqb nursery tabins and farm 
forest'ry. B1 1987 .. 88. at least 
50% of the total seedlings in eacb 
State should be raised tbroulb 
people's nurseries, I.e., kisans. 
schools. women and youth lrou"s. 
Further, sucb nurseries should 
also be spatially decentralised so 
that a nursery is available witbin 
a '10 km. radius. 

11.2. S.p,ml Distrlbuti0R : A uniform 
policy of distribution of sapling at 
a minimum price of 10 to 20 
paise should be considered, the 
price being gradually increased to 
its real value. It must be 
recognised that free distribution is 
counterproductive to )" emergence of 
free market operations in sale of 
saplings. 

11.3. Farm Forestry: Farmers should 
be encouraged to plant RapJings on 
their field .. bunds or farms. 

11.4. Tree Growers' Cooperatives: 
Tree Growels' cooperatives must 
be promoted which should provide 
inputs and technical guidance and 
also make arrangements for bar
veatin.g and marketing. 

11.5. Tree P·.Uas: The State must 

11.6. 

formulate a Tree Patta Scheme, 
wherever such a scheme is not 
already in force. A specific target 
for tbe yea'r must be prescribed 
aod achieved. 

Strip Plantations: The State 
Government must consider intro
ducing a tree patta scheme for 
leasir'l given strips of land for 
plantation on roadside and canal .. 

$ide. 

11.7. The State Government must 
simplify tbe procedure for tbe 
Tree PaUa Scheme. 

12. Media and CommQolcatiolls 

A waSlive campaigo must be 
launcbed to involye the people in 
.~Jfo~eatation ~~ ",a8te~aDd8 ~'V9· 
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lopJ1lent. Pamphlets and posten 
may be ISlued and disfributed 
througb Pancbay&ts and Block 
Development Officers on how to 
raise nurseries. select speci~s, aet 
land lease, get bank fioancc. etc. 
The need is to use all available and 
possible media to make it a people's 
movement. 

13. Akashvani and Doordarsh8D 

Akashvani and Doordarshan must 
develop suitable programmes to 
be broadcast on a r~gular basis 
and involve public figures in 
spreading the Ine~sa8e. 

14. School Curriculum 

The curriculum of the schools 
should include a hatter under
standing of land resources, causes 
of its degradation, wa'itelands 
development and afforestation. 

IS. Monitoring and Evaluation 

Effective steps need to be taken 
to strengthen the data basp. on 
which policy formulation and 
monitoring and evaluation of pro
grammes can be undertaken. 

16. Rfmote Sensing Appllrations Ct'ntre 

Remote Sensing Applications 
Centres must be established in the 
State, wherever not in existence al
ready, to provide data on resources
land. water, mineral, trees, etc. 
Such data may be computerised 
for easy storage and retrieval. 

17. Fund. 

AU possible ways and means must 
be exploited-including avenues of 
institutional finance-for the 
afforestation programme. 

18. Laws 

An Acts re'latina to plantina and 
hartesting of trees, leasing of land. 
Usuftuct Rilbts, etc. should be 
examined in the context of amend
woots tbat ma)' be 9a,led for to 

motivate the rural poor and otber 
institutions for afforestation. 

19. Role of Govfrnmenf Departments 

19.1. Policies need to be formulated and 
enforced so that those who are 
held responsible for ~egradatjon 

and who contribute to the increase 
of wastelands are held accountable 
for re .. foresriol the degraded 
lands. 

19.2. Irrigation projects, mining, hydro .. 
electric projects etc. must be 
considered only if sufficitnt safe
guards are built in so that no new 
wa~teJands are created. Wherever 
this is not feasible, compensatory 
afforestatiC'ln of wastelands must 
be und~rtak('n by such Projects. 

Shortage of Fuel Wood and Fodder. 

5967. SHRI MOHANBHAI PATEL: 
SHRI AMARSINH RATHAWA : 

Will the PRIME MINISTER be pleated 
to state: 

(a) whether government are aware thAt 
the shortage of fuel wood and fodder is 
increasing year after year; 

(b) if so, the estimated shortage of fuel 
wood by 2000 A.D.; 

(c) the steps being taken by Government 
to meet the situation because most of the 
rural population depends on fuel wood; and 

(d) the provisions made for fuel wood 
and fodder during tbe Seventh Five Year 
Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) Yes, 
Sir. 

(b) The shortage had been estimated at 
190 million cubic metres by 2000 A.D. 

(c) The following steps have been taken 
by the Government to meet th~ <ltrnand for 
rUe~!ood ~-
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(I) The Government have set up a 
National Wastelands Development 
Board with the objective of bringing 
5 milUoD hectares of land every 
year under fuelwood and fodder 
p1aptatlons, and to develop a 
people's movement therefor. 

(Ii) Promoti~n of Biogas Plants and 
Solar Cookers as alternative to 
fueJwood ... based Cbulhas. 

(iii) Introduction of fuel efficient 
Cbulhas. 

(Iv) Development and promotion of 
fuel efficient Crematoria. 

(d) In tbe Seventh Five Year Plao. 
under the Centrally sponsored scheme of 
locial forestry including rural fuelwood 
plantations, an outlay of Rs. 8S crores bas 
been provided 8S central sbare. The 
National Wastelands Development Board 
bave an ouday of Rs. 122 crores during the 
Seventh Plan for programmes mainly intend
ed for production of fuelwood and fodder. 
Similarly. an outlay of Rs. 4231.25 crores 
bas been provided under National Rural 
Employment Programme and R ural Landless 
Employment Guarantee Programme out of 
which 25 per cent is earmarked for social 
forestry, for production of fuelwood. fodder 
and small timber. In the Seventh Plan, a 
provision of Rs. 13 crores has also been 
made towards central share for production 
of fodder under a new scheme of establish
ment of ailvi.p.stural farms. In addition, 
the State Governments also provide for 
social forestry in the State budgets. 

EleetroDte U Dltl In Manipar 

5968. SHRI N. TOMBI SINGH: Will 
tbe PRIME MINISTER be pJeased to 
state : 

(a> whether the Union Government 
propose to set up electronic uni(in Manipor; 

(b) whether applications for industrial 
licences from Manipur are pendioa with the 
Department of Electronics: and 

(c) if 80, detaUs tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF SCIENCE AND TECHNO .. 
J,O<JY AllP I" 1BJS PE1AJ1J4J~ 

OF OCBAN DBVELOPMBNT, ATOMI€ 
ENBRGY, ELBCTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (8) 1ft tbe 
Seventh Five Year Plan drawn up by tbe 
Department of Eloctronics, tbere is no speci
fic prOlramme at present to set up electro
nics units in Manipur. However to en
couraae tbe growth of electronics. Dtrart
ment of Blectronies is setting up a ·Centre 
for Electronics Deliln Technoiosy' in 
Manipur. 

(b) No, Sir. 

(c> Does Dot arise. 

Special Srlteme for EspaDslon aDd 
Development of ElectronIc Indo,try In 

HIli Area. 

$969. SHRf HARISH RAWAT: Will 
tbe PRIME MINISTER be pleased to 
state : 

<a> whether tbe Department of Electro
nics bas chalked out any special scheme for 
tbe expansion and development of electro
nic industry in bill areas of tbe country; 

(b) if so, tbe outlines thereof; 

(c) the total number of electronic 
industries set up in the hill areas of the 
country under this scheme; 

(d) it not, wben it is likely to be cbalked ,. 
out; and 

(e) whetber Government propose to 
declare certain areas 81 electronic zones 
under this scbeme ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECHNO
LOGY AND IN THB DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): <a) to (e). 
Government encouraaes settiDI up of 
Electronic Industries throughout tbe country 
in any premislible location for industry 
including hill areaa. With a view to en-· 
courale more electronics induatriel in Hill 
Districts included jn Cat_ory 'A', it bas 
also been decided that the maximum ceilinl 
of Central Investment lubsidy would be 
railed Crom RI. 25lakh. to RI. SO lakhs at 

tJ1' "" pf ~'" in ~ of OJ..-oDip ipdlllJ!I 



riel ~t up in 'Special RelioD Distrl~t.· in 
Cateaory • A' • 

Several Industrial Licences (IL) and 
Letten of IDtont (Ll) bave been is.ued for 

s. No. State 

1. H imacbal Pra \leah 

2. Jammu and Ka.bmir 

3. Uttar Pradesh 

4. Assam 

S. Mcabalaya 

6. West Bengal 

Total 

Old GraDt Term BUDgalows in Luckao" 
CantoDment 

5970. SHRI AJAY. MUSHRAN: WiD 
the Minister of DEFENCE be pleased to 
atate : 

(a) number of bungalows in Lucknow 
Cantonment under ·Old Grant Term'; 

(b) tbe total area of vacant land in 
these Old Grant Term bUDsalow compounds; 
and 

(c) whether Government bave any 
proposal to tllow furtber construction OD 

vacant lands of Old o rants Term buaaa
lows *1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCB 
RESBARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (8) There are 60 Bunaa
lows beld on Old Grant Terms in Lucknow 
Cantonment. 

(b) The total area of vacant land in the 
compounds of these Bunialowl is 146.69 
acres. 

(c) No. Sir. 

Unauthorised CODstructioo In Lueknow 
CantoDlDeat BUDlalowl 

5971. SHRI AJAY MUSHaAN: Will 

settiOi ut:f of various electrouics industria' 
lluitl in bill areas. Detail. of licea~1 
LetteR of Inte&ltjRcaisuadons issued durin. 
1985 in bill reliont ill differeut SCat .. an 
liven below: 

IL 

3 

2 

6 

11 

LI 

15 

9 

10 

2 

1 

1 

38 

REGD 

11 

10 

8 

29 

the Minister 9f DEPENCe be pleased to 
Itllte : 

(8) Whether Government are aware that 
there arc number of cases of unauthorised 
construction on vacant land 01 bungalow. 
under Old Grant Term condition in Lucknow 
cantonment; 

(b) if so, how many such cases are there 
in various cantonments of Uttar Pradesh and 
Madhya Pradesh; and 

(c) the action Government have taken 
in such cases of unauthorised construction 
on vacant Jand of Old Grant Term 
bUDsalows 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) to (c). The informa
tion is beina collected' and will be laid OD 

tbe table of tbe house. 

De,elopment of General Purpose 
Cathode Ray. 

5972. SHRIMATI OBETA 
MUKHERJEE: Will tbe PRIME MINIS
TER be pleased to state : 

<a> whelber it is a fact that the National 
Physical Laboratory has heeD boldiDa up a 



crucial projcct proposal to develop aeneral 
purpOSe cathode ray tubes for the last 17 
y .... be£.,use there was a controversy 
..... rdiDI ita authorship; and 

(b) jf so, tbe details tbereof ? 

THE MINISTER OF STATE IN THE 
MIN1STRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) No, Sir. 

(b) Does not arise. 

Request for CeDara) AssistanC'c fo Curb 
Anti .. National Actil'itics in NagaJand 

5973. SHRI P.M. SAYEED: Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

<a> whether the State Government of 
Nagala(ld bas sought Central help to main
tain law and order and also to curb anti
national activities in the State; and 

(b) if so, the action taken in pursuance 
of tbe said request? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU. 
RITY (SHRI ARUN NEHRU) : (a) and (b). 
The Government \If. Nasaland has been 
requesting for additional paraamiHtar), forces 
to maintain law and order and curb anti .. 
national activities. Wherever necessary, 
subject to overall constraints, assistance has 
been provided. 

Atomic Power Sfatlon ia lJaryana 

5974. SHRI CtlIRANJI LAL SHARMA: 
WiU tbe PRIME MINISTER be pleased to 
alate : 

(a) whether Government have considered 
tbe proposal to set up an Atomic Power 
Station in Haryana; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SC1ENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENEROY, ELECTR.ONICS AND SPACE 

(SHkl SHIVRAJ V. PATIL): <a) ud (b). 
The report of the Site Selection Committee 
relating to the Northern Electricity Region, 
of which Haryana is a constituent State, is 
under consideratioD of the Government. 

Kidnapping of Children In Capital 

5975. SHRl CHIRANJ) LAL SHARMA: 
WilJ the Minister of HOME AFFAIRS be 
pleased to state: 

(a) wb~ther it is a fact that number of 
kidnapping cases of children in the capital 
is on increase; 

(b) if so, number of such cases during 
last three years; and 

(c) the steps proposed to be taken to 
reduce the same ? 

THE MINISTER OF STATE OF THB 
MJNJSTR Y OF COMMUNICATIONS 
A~D THE MINISTER OF STATE IN THE 
MINISTR Y OF HOME AFFAIRS (SHRI 
RAM NlWAS MIRDHA) : (a) No. 

(b) Does not arise. However, the Dumber 
of such cases during the last 3 years are as 
under :-

1983 507 

1984 729 

1985 684 

(c) The following steps are being taken 
by tbe Delhi Police in tbis regard :-

(i) Intelligence is collccted in tbis 
regard. 

(ii) Watch is kept on elements wbo 
indulge in such activities. 

(iii) Instruct ions have been issued to 
keep a sharp eye on tbe gaoal 
agents Who induJge in the trade of 
kidnappins or abductins chHdren 
with intention for USing them for 
iJlegal purposes. 

Physical Standards for Indian 
Police Service 

5976. SHRI N. TOMBI SINGH: Win 
the Minister of HOME AFFAIRS be 
pleased to state : 

\ 



(a) whether it is a fact that tbe physical 
standards and tests prescribed rot entering 
into tbo Indian Police Service are much 
below the standard prescribed for tbe Border 
Security Force, Central Reserve Police Force 
and tbe Derence Forces; and 

(b) the sttps beiDg tak(On to improve the 
standard? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU· 
RITY (SHRI ARUN NEHRU) : (a) and (b). 
Physical standards with respect to height, 
chest (both expanded as well as unexpanded), 
vision and blood pressure of the candidates, 
seeking entrance to Indian Police Service, 
Central Reserve Police Force and Border 
Security Force are almost the same. These 
compare favourably with tbose of Army. 

Narmada Sagar and Bodbghut Project 
in l\fadhya Pradesh 

5977. SHRI KAr.,.1AL NATH : Will the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact tbat some 
uncertainties have developed about the 
Narmada Sagar and Bodhghat irrigation and 
hydel power projects in Madhya Pradesh; 
and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) and 
tb). The details of the Narmada Sagar 
Project have been furnished partial1y by the 
project authorities for consideration from 
the environmental as well as forestry aspects. 
Further details are awaited from the 
project authorities. The project will be 
assessed thereafter. In respect of the 
Bodbgbat Project the request for diversion 
of forest lands under the Forest (Conserva
tion) Act, 1980 is being examined. 

Use of IAF Planes by Miolsterl 

5979. SHRI V.S. KRISHNA IYER: 
Will tbe Minister of DEFENCE be pleased f 
to state: 

(a) the number of Central Ministers who 
used lAP special planes from 1 January. 

1986 till date, other than the Prime 
Minister; 

(b) the amount paid to the Defence 
Mi.nistry towards biring of these planes; and 

(e) the criteria for giving lAP special 
planes for the use of Central Ministers ror 
official visits 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND DEVELOPMENT (SHRl.ARUN 
SINGH) : (a) and (b). Eleven Central Ministers 
besides tbe Prime Minister used lAP aero
planes and helicopters on eighteen occasioDs 
during this period. One bill has been raised. 
The other bills are being finalised. No amount 
has been reco,"'ered 60 far. The State 
~{inis(ers in the Ministry of Defence, who 
availed of these aeroplanes and helicopters 
on eisht occasions are entitled to free airlift. 

(c) lAP aircraft jhelicoPteTs are provided 
to Central Ministers for the following 
purposes: 

(0 Natural calamities/law and order 
probJems which require tbe 
immediate presence of tbe Minister; 

(ii) For visiting inaccessible areas 
where no other mode of convey .. 
ance is conveniently available; 

(iii) Medical requirefl'lents; and 

(iv) In exceptional circumstances of 
sufficient gravity warranting the use 
of IAF aircraft/helicopters. 

Political Solution of Ethnic Problem 
of Sri Lanka 

5980. DR. a.s. RAJHANS : 
SHRI BANWARI LAL 
PUROHIT: 

Will the Minister or EXTERNAL 
AFFAIRS be pJeased to state: 

(8) whether the Sri Lankan Government 
authorities bad assured the Indian Foreiln 
Secretary about their firm commitmeot to 
find out a poJiticaJ solution to the ethnic 
problenl, durin8 the 2nd week of March, 
1986; 

(b) if so, tbe reaction of tbe Indjan 
Government thereto; and 



(c) further . steps contemplated by 
Government to solve this ethnic problem ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AfFAIRS 
(SHRI K.lt. NARA Y ANAN): <a> Tbe Sri 
Lankan Hiah Commissioner met tbe ForeigD 
Secretary on 17.3.1986 and conveyed tbat 
tbe Sri Lanka Government remains commit .. 
ted to a paJitica) solution. 

(b) The Government of India welcome 
the assurances received from the Sri Lankan 
authorities. Government are, however, 
constrained to take note of certain other 
statements made at high levels attributes to 
official sources in Sri Lanka, indicatins that 
tbe Government of tbat country is determin .. 
ed to achieve a military solution to the 
ethnic problem. 

(c) Government have indicated tbat 
talks towards a politicnl solution can be 
resumed only in aD atmospbere of peace and 
that de-escalation of violence will be 
necessary. Government·s good offices 
coDtinue to be available to tbe Sri Lanka 
Government. 

[Jran&lallon) 

Stepi to Check Operation of Fake SC 1ST 
Certificates 

5981. SHRI R.P. SUMAN: Will tbe 
Minister of WELFARE be pleased to state : 

(a) whether Government are aware of 
tbe fact that facilities provided to the 
persons belonging to Scheduled Castes and 
Scbeduled Tribes are being enjoyed by other 
persons who obtain fake SC/ST certificates; 

(b) if so, tbe State-wise number of such 
case, brouaht to the notice of U niOD 
Government; 

(c) whetber Government are considering 
to take any effective steps to check tbe 
operation of such fake certificates; 

(d) If so, tbe details in tbis reprd; and 

(e) if not, the reasons therefor ? 

THE DEPUTY MINISTER IN THE 
MINlSTB.Y OF WELFARE (SHkI GIRI-

DHAR GOMANOO): <a> and <b). Tbe 
·Scheduled Caste/Scbeduled Tribe certificatOl 
are issued by the Stale Governments/Union 
Territory Administrations. As and when 
any specific alh:gation r(gardina the issue of 
fake certificate is reported to the Central 
Government. it is immediately referred to 
the concerned State Government/Union 
Territory Administration/Central Ministr" 
Department for appropriate action. Since 
the subject matter of issue of Caste/Tribe 
certificate primary concerns tbe State 
Governments DO statistics about such ~a8es 
is maintained by tht Government of India. 

(c) to (e). Government of India have 
already taken necessary steps to check the 
issue of fake certificates by instructing the 
State Governments/V.T. Administrations to 
issue Scheduled Caste/Tribe certificates ooly 
after proper verification by the competent 
authority and take deterrent action against 
the erring officials under the relevent 
provisions of the I.P.C., in addition to the 
action to which they are liable under tbe 
appropriate disciplenary rules applicable to 
tbem. 

[English] 

Perlooal Hearlog to Employees before 
ImpOSition of Major Penalty 

5982. SHRI Y ASHW ANTRAO 
GADAKH PATIL : 

SHRI P.R. KUMARAMAN-
GALAM: 

SHRI D.N. REDDY: 

Will tbe PRIME MINISTER be pleased 
to state: 

(a) whether Government have dec·ided 
to allow personal bearing to Government 
employees before imposing major penalties 
against them; 

(b) whether tbis procedure will be 
followed inveriably in all . cases without 
exception; 

(c) tbe procedure followed in this reaard 
earlier; aDd 

(d) in wbat way the revised procedure 
is more favou~able to ,be employees ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
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GRIEVANCES AND PBNSIONS (SMal 
p. CHIDAMBARAM): (8) to (d). The 
procedure for imposition of major penalties 
on Central Oovernment employees, bas been 
prescribed under tbe disciplinary rules which 
are statutory in character. These rules 
embody the principle laid down by Art. 
311(2) of the Constitution that no civil 
servant sbould be dismissed, removed or 
reduced in rank, except after an inquiry and 
after giving him 'a reasonable opportunity of 
beina heard. The exceptions are those 
cases covered by the provisions of the 
second provise to Art. 3 J 1(2). A Govern
ment servant aggrieved by the imposition of 
sucb a penalty may appeal to the competent 
appellate authority, who will consider the 
same. The rules do not provide for the 
grant of a personal hearing by the appellate 
authority before deciding an appeal preferred 
by a Government employee against the 
penaHy imposed upon him. However, in 
the basis of the discussions with the Staff 
Side. Covernment have issued an order 
providjng that where the appeal is against 
an order imposing a major penalty and the 
appeUant makes a specific request, tbe 
appellate authority may. after considering 
all relevant 'circumstances of the case, aUow. 
the appellant at its discretion a personal 
hearing. Such personal hearing by the 
Appellate Authority will be at its discretion, 
taking into account all the circumstances of 
the case. 

P.M.'s Visit to Stockholm 

5983. SHRI YASHWANTRAO 
GADAKH PATIL : Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Prime Minister visited 
Stockholm Jast month to attend the funeral 
of fonner Prime Minister of Sweden 
Mr. Palme; 

(b) whether the Prime Minister met 
Swedish Prime Minister and leader of other 
countries; and 

(c) if so, the matters discussed with 
them? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R.. NARAYANAN): (a) Yes, Sir. 

.' 

(c) Duriog hi' visit to Stockholm to 
attend tbe funeral of tbe Jate Swedish Prime 
Minisccr, Mr. Olof P8)~e. Prime Minister 
bad .mtetinas with the president of Nicaragua 
and the Prime Minister of Sweden, USSR. 
Zimbabwe, PakistaD and Iialy, former 
President Nyerere of Tenzania and the UN 
Secretary General. He also briefly met 
several otber worJd leaders at 'various 
functions. Bilateral relations and interna
tional matters were aenerally discussed 8t 
these meetings. 

Vilit of External Alralrs Minister to 
Indoae.la 

S984. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether be visited Jakarta 00 15 
March, J 986 aod held discussions witb tbe 
I ndonesiao President; and 

(b) if so, the matters discussed aDd 
outcome thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN): (a) and (b). 
Yes, Sir. The Minister of External Affair. 
paid an official visit to Indonesia from 
March, 14-16, 1986. During the visit be 
called on the Indonesian President 
H.E. Soeharto on the 15th Marcb, 1986 and 
bad discussions with him OD bilateral, 
regional and international issues of mutual 
concerD. The discussions were held in 
cordia) and friendly atmosphere and belped 
to further consolidate the existing fritndly 
relations between India and Indonesia. 

Up.Gradation of Remote Senllng 
Agenty 

5985. SHRI Y ASHW ANTRAO 
GADAKH PATIL. Will the PRIME 
MINISTER be pleased to state : 

(a) whether tbe Remote ScnsiDI Apncy 
is beiDa up-araded; 

(b) if 10, tbe details thereof; and 

(c) tbe finaDcial implication, and tbo 
,..,._It,_ ,x~te~ ? 
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THE MI.NISTER OF STATE IN THB 
MIN1STRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN D·EVELOPMENT, ATOMIC 
ENBRGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) aud (b). 
Major activities relating to remote sensing 
are carried on by National Remote Sensing 
Aaency at Hyderabad and at Space Applica" 
tiona Centre, Ahmedabad. These institutions 
continue to do a number of experiments 
ranging from research to operational level, 
towards which their facilities as well as 
Projects are continuously upgraded. In 
addition. five Regional Remote Sensing 
Service Centres are being established for 
meeting the inter-active Computer System 
demands of a number of users in the 
country. 

(c) A total provision of Rs. 15.89 crores 
is made in BE 1986·87 of tbe Department of 
Space for the above activities connected with 
remote sensing. All the Projects/Programmes 
will carry out necessary data collection, 
analysis, model development etc. These 
investments wil1 facilitate use of remote 
sensing data and generate ne~essary trained 
manpower for computer processing of 
remotely sensed data and also collect oral 
data which wiJI be used in resources 
management in tbe fields of agriculture, flood 
mapping. ground water targetling, regional 
geoloRical mapDina~ soil mapping, drought 
monitoring, land use/land cover mapping, 
land degradation study including desertifica .. 
t.ion and snow mapping etc. 

Import and l\fanuraeture of Computers 

5986. SHRI MOHANBHAI PATEL: Will 
tbe PRIME MINISTER be p'eased to state: 

(a) wbether it is a lact that computers 
are being imported; 

(b) jf so, the amount annuaJJy involved 
on their import; 

(c) names of those countries from where 
these are being imported; 

(d) names of the units which are 
manufacturing computers in the country; 

(e) whether any foreign firm bas 
approached tbe (3ovemm~nt f~r ~ra~tiD. 

licence to esta bJish its unit to manufactur. 
computers in india; 

(0 if so, the details thereof and the 
action taken by Government thereon; and 

(g) whether there is any proposal to 
manufacture large computers in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO ... 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir. 

(b) During the last three years. 1.1'. 
1983-84, 1984-85 and ]985-86 Government 
has given clearances for the import of 
computer systems worth Rs. 18.21 crores, 
Rs. 80.31 crores and Rs. lSI crores, 
respectivrly. 

(c) These computer systems are beina 
Imported premarily from USA, UK, France, 
Japan, USSR and Germany. 

(d) The details are covered in the 
statement given below. During tbe year 
1985, 72 units have reported to have 
commenced production of computers. 

(e) No, Sir. No foreign party bas 
applied for Letter of Intent/Industrial 
Licence for the manufacture of computers. 
As per the computer policy announced on 
19.11.1984, the manufacture of computers 
is allowed only to the Indian Companies 
having foreign equity not exceeding 40%. 

(f) Does oot arise. 

(g) Yes, Sir, there is a proposal to 
manufacture lar~e mainframe computers in 
the country. 

Statement 

Details 0/ Unit, in Production In the 
Area of Computers 

I. Organised Sector 

]. MIs. Ambalal Sarabhai Enterprises Ltd .• 
ORO Division, 
Dr. Vikram S,r~b~~i Marl, Barod~!" 
390007 .. 

, . 
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2. MIs. ASBA Limited, 
Sunder Lal Babl Path, 
Ballard Estate, Bottlbay·38 

3. MIs. Busb India Ltd .• 
PB. No. 4127, Sokh Salar, 
N.S. Patkar Mara, Bombay-' 

4. M Is. DOM Data Produets, 
4th Floor, Vikrant Tower, 
4.Rajinder Place, New Delbi .. 8 

5. MIs. Electronic R.esearch Pvt. Ltd., 
17 KM Old Madras Road, 
PB No 5, Bangalore 

6. Mis. Electronic Systems Punjab Ltd., 
B .. 81, Phase VIII. 
Industrial Area, SAS Nasar, 
Chandigarh· S 5 

7. MIs. Electronic Corporation of India 
Limited, 
Industrial Development Area, 
Cher)apalli, Hyderabad 

8. MIs. Hindustan Computers Ltd., 
Siddbarth, 96 Nehru Place, 
New Delhi-19 

9. MIs International Computers lodian 
Mfg. Ltd., 
Mile Post No.4, Ahmednagar Road, 
Pune-14 

10. MIs. Kerala State Electronics Dev. 
Corpn. Ltd" 
Keltron Houte, Vallaymbalam 
Trivandrum-l 

II. MIs. Machinery Manufacturers Corpn. 
Ltd., 
Gateway Building, 
Apollo Bunder, Bombay .. 39 

12. MIs Minicomp Pvt. Ltd" 
Buona Case, 4th Floor, Homji Street, 
Off. Sir P.M. Road, BombaY-l 

13. MIs. OMC Computer Ltd., 
633-1136/6, Belampat Road, 
Hyderabad 

14. MIs PSI K.alin", L,td •• 
Bbubaneshwar 

1 S. MIs. Semiconductor CQmplex J.,td., 
~obali. 

16. TW NatiOnal Radio and Blectronic 
Co. Ltd., 
Mabakali Road,. Cbakata, 
Andberi (East), Bombay-93 

17. MIs. UP Electronics Corporation Ltd, 
4 Prag Narayan Road, 
Lucknow-l (U.P,) 

18. MIs. Unitron Ltd., 
1-2, Industrial Area, 
Nit, Faridabad 

19. MIs. Uptron Digital Systems Ltd., 
Talab Tikat Rai, 
Aish Bagb, Lucknow-I 

20. MIs. Usha Microprocess Contro)s(P) 
Ltd .• 
101, Cbiranjiv Tower, 
43- Nehru Place, 
New Delhi-19 

21. Mis. WEBEL Computers Ltd., 
22S-E, Acbarya JC Bose Road, 
Calcutta-20 

22. M/s. Wi pro Information Technology 
Ltd" . 

8akbtawar, J 4th Floor, 
229, Backway Reclamation, Bombay-21 

II. Small Scale Sector 

1. MIs. PSI Data Systems Pvt. Ltd., 
25, Victoria Road, 
Bangalore .. 25 

2. MIs. Digital Innovations Pvt. Ltd., 
International While House, Viswas 
Colony Road, 
Alkapuri, Baroda.:5 (Gujaral) 

3. MIs. National Data Systems, 
8-Hill Ranga Pali Malla Road, 
Bandra, Bombay 

4. Mis. Business Machines (India), 
Sbri B.R. Puri, Clo Kamla Bhatia, 
H.No. 2212, Sec. 21-C, Chandigarh 

s. MIs. Zenith Electrosystems Pvt. Ltd., 
220, Walkeshwasr Road, 
Bombay 

6. MIs. Ultramatix Survey, 
82/1, Plot No. 20 Opp. Gandhi Trl. 
~oUe,e, Sbakarnl,ar, Pr.Jatl, Pun~ 
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7. MIs. Southern Magnetics Pvt. Ltd., 
11/3, V.S. Instronics Estates, 
Thiruvanmiyun. Madr~s 

8. MIs. Sigma Engineers, 
Plot No. W-3, S Block. Hosari 
Industrial Area. 
Poona 

9. MIs. Patni Computers Systems (P) Ltd •• 
Sbri N.K. Patni, 393 
303/304, Regement Chambers. 
Nariman Point, Bombay 

10. MIs. Nitul Data Systems, 
A-48t Vasant Vibar, New Delhi 

11, MIs. Laxsons Enga. and Electronics 
Pvt. Ltd., 
Laxsons House, PB No. 9032 
Walbbat Road, OoregaoD (B) Bombay 

12. MIs. Sum Electronics, 
4S, Atlanta, 209, Nariman Point, 
Bombay 

13. MIs. Key Floppy, 
Nachgram Indl. Estate, 
H.IO, Lakatiyanagar, Hyderabad 

14. MIs Microprocessor Mfg. Co. 
25'/2, Purna Das Road, 
Calcutta-29 

IS. MIs Industrial Electronics, 
8 Parvati Iodl. Estate .. New Sun Hill 
Compound, 
Bowar Parel, Bombay 

16. MIs. Televista Electronics Pvt. Ltd., 
230, Okhla Iodl. Estate. New Delhi 

17. MIs. Se)ectro. 
lO .. Sunderva Opp. Oirjanath Vidhyapith. 
Ashram Road, Ahamedabad 

18. MIs. Decibells Blectronics~ 
F-199, V.R. Road, Bandra, 
Bombay 

19. MIs. Aurelec, Proygasbala, 
AauroviUe, Kottakuppam. 

20. MIs. Essen Electronics, 
S2, Mitta1 Chambers, 
1't~,lmlJl PoiDt, ,omba7 

21. MIs. Paycom Industries, 
(Mrs. Kishore Kapadia), 
15, Navi Wadi, 4th Floor, Bombay 

22. Mfs. Utra Business Machines Pvt. Ltd., 
17/2, Rest House Road, Banplore 

23. MIs. Orbit Electronics 
(Sbri M.N. Dave), 
Rambbai Masion. Sayaji Ounj. 
Baroda-S 

24. MIs. eMS Computers Pvt. Ltd., 
201, Aradio, Nariman Point. 
Bombay-21 

25. MIs. Allen Woodroft'ec and Co. India 
Pvt. Ltd .• 
112-A. Chiranjiv Tower, 43, 
Nehru PJace. 
New Dolhi 

26. MIs. Pragati Electronics, 
Pragati Vilas, 26, Victoria Nagar. 
Pondicherry - 5 

27. MI •• Systech Pvt. Ltd., 
Usbab Shree, Pune·4 

28. MIs. Hytcch Associates, 
12, Gagan Deep, Rajindra Place, 
New Delhi 

29. MIs. Biko Computers, 
777A, MAL 11 Stage, 
100 Feet Road. Indra Nagar, 
Bangalore 

30. MIs. Tecbnolab Innove.x Ltd .• 
C-S2, Annanagar, Madras 

31. MIs. lodchem Electronics Ltd .• 
10', Dr. Ranhakr;sbnan Salai, 
MyJapore, Madras 

32. MIs. Mono1ypc India, 
Vora House, 25 t Asaf Ali Road, 
New Delhi 

33. MIs. S. Kailasnathan. 
Mis. Microsense (P) Ltd .• 
Plot No. IS, S Raft Roatl, 
Karkbanna, Secundcrabad 

34. Mis. International Data Manaaemont 
(P) Ltd., 
Nehru House, 
4 Babadur Shah Zalar Mara. 
~ow J)olJU·2 
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3S. MIs. Pascal Computer (P) .Ltd., 
9A Balake, 68B, Dallyaansa 
Circular Road, 
Calcutta-19 

36. M Is. Modular Systems. 
3/12. Tata m~lIs Cooperative Society, 
Paral, Bombay 

37. MIs. Sterling Electronics (P) Ltd., 
108, Sterlil18 Road, Madras .. 34 

38. MIs. Decibell Electronics (p) Ltd., 
P. Chandra Niwas, 
199, VP Road, Bandra, Bombay 

39. MIs. Sita Electronics, 
Sriniket, Taranaka, 
Hyderadad 

~ MIs. Unitron, 
2/448, Ansari Road, Darya Ganj, 
New Delhi 

41. MIs. Caditronics (p) Ltd., 
244, Gbadasar, Maninagar, 
Ahmedabad-8. 

42. MIs. Pythagoras Communication 
Systems, 
4 .. 12A, Cross Road, Melleswaram, 
Bangalore- 55 

43. MIs. Shivam Computers, 
Mular Cottage, 
OPp. Racbna, Soc~ty, 
Ahmedabad-J 5 

44. MIs. Innovative Das Design, 
11, Chitta,ranagan Road, 
Madras-19 

45. MIs. Prompt Computer Service 
Pvt. Ltd •• 
Bombay 

46. MIs. Applied Electronics, 
Thane 

47. MIs. Pearl Digital Systems, 
A-2S/l, Naraina Indl. Area, 
Phase .. l, New Delhi 

48. MIs. Sunray Electronics, 
44, Race Course Road, 
Banaalore 

49. MIs. Southern Magnetics Pvt~ Ltd., 
11 .. 3. Dr. V.S. Estates. 
TbiruvanmiyuD, 
Madras 

so. MIs. Tamil Nadu Electronic. 
Components Pvt. Ltd., 
5, Mohro Kumaramaslam Street, 
Madra!i·34 

Agreements in the Field of Science 
aDd Technology 

5987. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR = Will tho 
PRIME MIN1STER be pleased to stare: 

(a) the names of the countries with 
which scientific and technological agreements 
have been signed so for the promotion of 
our Science and Technology; and 

(b) the detafts thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (8) 
Instruments of cooperation in Science and 
Technology are in existence wi th a number 
of developed and developing countries. 
These are-AJgaria, Argentina, Australia, 
Bangladesh, Brazil, Bulgaria, China, Cuba, 
Czechoslovakia, Egypt, France, FRO, 
GDR, Greece, Hungary, Italy. Indonesia, 
Japan, Jordan, Maxico, Nepal~ The 
Netherlands, Pakistan. Peru, The 
PhilJippines, Poland, Romania, South 
Korea. Saudi Arabia, Sri Lanka, Sweden, 
Syria, Trinidad Tobago, Turkey, U.K., 
U.S.A., U.S.S.R.. Vietnam, 
Yugoslavia. Zambia. In addition, arrange .. 
ments of cooperation also exist 
at regional level with tbe European 
Economic Community (EEC) as well as 
with our immediate neighbours under the 
umbrella of South Asian Association for 
Regional Cooperation (SA ARC). 

The agreemen ts ha ve been sianed by 
different concerned Ministers. Officers and 
Ambassadors at different times. 

(b) Cooperation may be effected througb : 

(i) exchange of scientists, research 
workers, and technical experts, 

(iI) exchange of scientific and technical 
information and documentation, 

(iii) organisation of joint seminars and 
workshops, 



<iv) traioinl of scientific and technical 
personnel; and 

(v) joint research and development 
prosrammes. 

Modalities and otber terms of cooperation 
in identified areas are worked out in 
consultation with the concerm:d partcipating 
institutions. Expenses for the international 
travel of scientific and technical personnel 
are borne by sending country, while the 
COSlS of their accommodation, boarding, 
medica 1 treatment (if any), as well as 
internal travel within the host country is 
taken care of by the latter. 

Naval base and Naval Training Centres 

h' Tam it Nadu 

5988. SHRI N. DENNIS: Will the 
Minister of DEFENCE be pleased to 
state : 

(a) whether there are proposals under 
the consideration of Government to establish 
a Naval hase and Naval Training centres 
on the Western Coast and Tamil Nadu; 
and 

(b) 'if so, details thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) No. Sir. 

(b) Does not arise. 

. [Translation) 

Pay and Allowances of Teachers in 
Salnik Schools 

5989. PROF. NIRMALA KUMARI 
SHAK TAW AT Will the Minister of 
DEFENCE be plea~ed to state : 

(a) whether it is a fact that the pay 
and allowances of tbe teachers and other 
employees working in Sainik Schools are 
much less in comparison to otber schooJ~; 

(b) whther it is also a fact that the 
employees of tb~se scboQls do not got any 
pensipn after retjrement; and 

(c) wb&;tbp~, Government propose to 
take an effective steps to, rc;mQvo sense of 

insecurity amoLW them at tbe laa oDd of 
their life? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE RE· 
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINOH) : <a> No. Sir. Tbe pay 
s'cales of the teachers of the Sainik Scbools 
are tbe same as those of their counterparts 
in tbe Keodriya Vidyalayas. The otber 
employees are placed at appropriate pay 
scales as are applicable to tbe Central 
Government employees bolding similar posts. 
The employees are entitled to Interim 
Relief. DAt ADA and TA/DA at Central 
Government rates. They are given free 
accommodation or house rent allowance at 
10% of their basic pay in Jieu there of. 
Besides. the teaching staff is also entitled to 
rent free furniture and frec food with tbo 
students in the Scbeol mess. 

(b) The Sainik School employees are 
covered under a Contributory Provident 
Fund Scheme in lieu 01 Pension and a 
Gratuity Scheme. 

(c) The conditions of service of the 
employees of the Sainik Schools are being 
reviewed from time to time and benefits 
extended to them within the constraints of 
the limited financial resources. 

Use to Wood for Maaufachere of Coal 

5990. PROF. NIRMALA KUMARI 
SHAKTAWAT Will the PRIMB 
MINISTER be pleased to state : 

(a) whether it is a fact that coal is 
manufactured from arcen wood in various 
parts of tbe country; 

(b) whether the Rajasthan Forest Board 
(State Government Department) is 
manufacturing coal everyday in a famine 
prone state like Rajastban; and 

(c) whetber Governmcnt propose to 
enact any defcrrent lelislation to ensure 
conservation of foresta so that use of woQ4 
for manufacture of coal is stopped ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT ~ND 
FORESTS (SHRI Z.R. ANSARI) : <a) It 
is a fact tbat charcoal. not coal. is 
manufactured in some pa~ts of the country 
from arecD wood. 



(b) Nearly 2400 toones of charcoal per 
annum in manufactured in Rajasthan by the 
State Government. 

(c) The State Government have already 
issued instructions to reduce production of 
charcoal manufacture. 

Rajastban Atomic Power Plant 

599). PROF. NIRMALA 
SHAKTAWAT Will the 
MINISTER be pleased to state 

KUMARI 
PRIME 

(a) the amount allocated for atomic 
power plant and heavy water plant in 
Rajasthan in 1986·87; 

(b) the expenditure incurred so far on 
the two new units sanctioned for Rana 
Pratap Sagar Atomic Power Project in Kota; 
and 

(c) the time hy which it is likely to be 
completed '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) For the 
year 1986· 87 following amounts have been 
allocated for operational exp~nse and capital 
expenditure: 

Rajasthan Atomic 
Power Plant 

Heavy Water 
Plantt Kota 

Rs. 74.97 crOfes 

Rs. 23.08 crOfes 

(b) Financial sanction on the two new 
units of atomic power projects at Rana 
Pratap Spgar has Dot yet been accorded. 

(c) The new units are likely to be 
completed by 1994·95. 

[Engl/&h] 

Setting up of National Natural Resources 
Management System 

5992. SHRI P.R. KUMARAMANGALAM : 
SHRIMATI D.K. BHANDARI: 

Will tbe PRIME MINISTER be p1eased 
t~ st_le : 

(a) whether a National Natural Re
sources management system is being set up 
based on data from satellites and other data, 
bases; 

(b) if SOt the details thereof. scope of 
this work and its practical application ill 
flood control defoerstation watch; and 

(c) whether natural resource maps have 
already been prepared by sucb techniques? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACB 
(SHRI SHIVRAJ V. PATJL) : (a) and (b). 
Yes, Sir. Remote Sensing through ait-borne 
and satellite borne sensors covers surveying 
as well as monitoring, which are essential for 
the planning and management of national 
natural resources. Remotely sensed data 
has relevance in major SectOI S of t he econo
my such as agriculture, forestry t irrigation, 
human settlements, geology, ecology and 
oceans. Competence has been achieved in 
the use of this technique in areas like land 
use mapping. evaluation af ground water 
potential, regional geological mapping and 
substantial potential exhts for its application 
tf' flooded area mapping, broad forest type 
mapping, estimating snow melt runoff and 
other numerous areas. Major national 
forest mapping and wasteland mapping have 
been done using Remote Sensing technique. 
These techniques provide opportunity for 
speedy updating of maps, thus help monitor
ing afforestation efforts etc. 

Based on the experience gained in the 
country in operation applications as well as 
noting many other poteotial applications, 
Government have decided to establish tbe 
National Natural Resources Management 
System (NNRMS) which will integrate 
the data obtained tbrouab remote sensing 
inlo the existing systems with appropriate 
technical, Inanagerial and organisational 
linkages. The scope of NNRMS is to 
offer an efficient, integrated, cost-effective 
and timely information system that enables 
judicious and planned utilizatioD of tbe 
natural resources of the country with due 
attention to the environment. 

All agencies connected with national 
development are beina eDer,lsed to utilise 



remote sensing data as a major new tool 
with its manifold applications. Remote 
Sensing application experiments at District, 
State and Regional levels are plann"d for 
the enban94'ment of competence and for 
widenins their use. About 100 Central 
and State level organisations, apart from 
scientists from the Department of Space 
(DOS)/Indian Space Re&earch Organisation 
(lSRO), are actively participating in these 
experiments. Indian Remote Sensing 
Satellite Utilisation Programme (IRS-UP) is 
a part to this effort. 

Since a comput({ based interactive 
systems facilitate better and speedy inter
pretation of remote senl:ling data, in order to 
facilitate aforesaid efTol ts, five Regional 
Remote Sensing Setvice Centres (RRSSCs) 
are being set up jointly funded by Depart
ment of Space (DOS), Department of 
Science aDd Technology (DST), Department 
of Mines, Geological Survey of India and 
Ministry of Agriculture (lCAR) under the 
8upervi')ioll of DOS. Many States hllve 
established State level Remote Sensing 
Application Centres/Units/Cells and others 
also have plans to establish tt-ese soon. A 
number of applications to forestry studies 
besides forest marping at c underway. On 
flood mapping, a number of studies have 
been conducted; however, flood control is a 
complex subject having many parameters 
like rainfall, terrain watershed characteristics 
etc., being involved, experimental studies on 
a number of these elements are underway 
and are like1y to lead to better understand· 
ing of flood and eventually its control. 

(c) Yes. Sir. The statewise vegetation 
cover map (Forest Map) of India on 
1 : 1,000,000 scale, showing closed and 
degarded forest is a first attempt on a natio
nal level. Based on various discussions 
between Department of Space and D.:part
ments of Environment, Forest and Wildlife, 
Government of India, it has been decided 
that this type of maps using satellite remote 
sensing data will be prepared by Forest 
Survey of India, periodically. Nation-wise 
distribution of wastelands has deen already 
prepared. Improvements in the methodo
logy and accuracy· of mapping and evaluatjon 
are being incorporated to these maps. 

Surface Water Bodies Mapping for a few 
major States like Karnataka, Andhra 
Pradesh, Uttar Pradesh etc., have been 

prepared on an experimental basis. NatioD
wide mapping is expected to be completed 
soon. 

Many pihlt studies have been done by 
many Central and State level organisatioDs 
besides Department af Space/Indian Space 
Research Organisation on experimental 
basis in the areas of groundwater targettiog 
small scale soH mapping, estimating snow
melt run .. off etc. Some of tbem are opera
tional with the users. 

A number of other resource mapping 
applications are expected to be operationalis
ed in the coming years. 

IS-Point Directive for Welfare of 
Mi norities 

5993. SHRI G.M. BANATWALLA 
Wi1l the Minister of WELFARE be pleased 
to state: 

(a) the names of the States which have 
so far issued instructions for making the 
selection committee representative for 
recruitment to State Police Force, in accor
dance with the directive dated 11 May, 1983 
by the late Prune Minister reiterated by the 
Prime Minister Shri Rajiv Gandhi on 28th 
August, J985; 

(b) the names of the States which bave 
so far not issued aforesaid instructions aDd 
action taken by Union Government to ensure 
their issue; 

(c) whether the Minorities cell in Union 
Government have reviewed that tbe instruc
tions referred to in (a) above have been duly 
implemented and, selection committees havo 
been made representative; 

(d) if so, the details of the review; and 

(e) if not, whethl}r review bas been 
undertaken or will be so undertaken to 
ensure actual implementation of the said 
directives? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) to (e). 
Governments of Assam, Bihar, Himachal 
Pradesh, Karnataka, Madhya Pradesh, 
Orissa, Punjab, Rajasthan, Uttar Pradesh 
and Union Territories of Andaman aDd 
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Nicobar blands, . Chandigarh and Dadra 
Nagar HaveH have issued instructions for 
making the selection committees representa
tive for recruitment at all/some levels in 
State Police Forces. 

Government of Gujarat have reported 
tbat recruitment to the post of sub-Inspectors 
aod above is within the purview of Public 
Service Commission and the Commission's 
present composit ion includes members from 
se, ST and minority community. For 
recruitment to the post of Head Constables 
and. Constables the Committee, consists, of 
official~ of the District Police and Commis
sionerate of Police. The question regarding 
minority representative in selection commit
tee, is still under consideration of the State 
Government. 

The J and K Government have reported 
that tbe State Police Force is in a true 
sense a composite force representing aU 
cross sections of the society. Government 
of KeraJa have stated that the recruitment of 
State Government services inc1uding police 
personnel is under the purview of State 
Public Service Commi~~ion in which minori
ties are also adequately represented. 

Government of Mabarashtra have st,ated 
that recruitment to the posts of Dy. S.Ps. 
and Sols. is made by State Public Service 
Commission and the recruitment of Consta
bles alone is made district-wise throllgh 
Employment Exchange. The State Govern
ment have not reported baving mat!e the 
selection committees representative. 

Government of Sikkim have reported 
that the representation of minorities in 
various recruitment/selection committees set 
up by State Government are adequate. 

Delhi Administration and Manipur have 
not reported having made tbe selection 
committees representative. Government of 
Tripura and Goa, Daman and Diu have 
reported not having any history of commu
na) disharmooy aod tbat they will keep in 
mind PM's 15-point programme and take 
appropriate action to ensure that commUDa) 
harmony is maintained these Governments 
have not furnished specific information on 
making selection committees for police 
services representative. 

States of Meshalaya and Nagaland and 
UnloJl TCl'rito,jfs 01 ArlJucbaJ Prad_h, 

Laksbadweep and Mizoram have pre-domi
nantly tribal population. 

The Union Territory of Pondicherry 
have reported their area having been free 
from communal disturbance and have not 
reported having made the seJection commit
tees representative. 

Government of Andbra Pradesh, Har. 
yana, Tamilnadu and West Benga) have 
reported that it is not considered necessary 
to give special representation to minority 
communities in commiUets for recruitment of 
poJice personnel. 

Minorities Cell in Union Government 
bas been menitoting the progress of imlemen
tation of the Prime Minister's IS-point 
programme for minorities on a regular basis. 
including tbe point relating to making 
selection committees representative ror 
recruitment to State Police ForCts and bas 
been suggestin~ corrective mearures required 
on a continuing basis. Discussioo8 are 
also being held with State Government 
officials for reviewing the progress made and 
to expedite further action. 

Research Unit for Collection or Data 
regarding Benefits to Mlnorltiel 

5994. ~HRI G. M. BANATWALA: 
Will the Minister of WELFARE be pleased 
to state: 

(a) whether State Governments and 
Union Territory Administration bave been 
advised by Union Government to create 
research unit for collection of data 00 

benefits reaching to minorities from various 
development programmes; 

(b) the names of States and Union 
Territories which have set up their researcb 
units; 

(c) whether data collected by these re
search units will be passed on to Uoion 
Government and to the people; 

(d) the details of any scheme or steps 
contemplated for necessary action In pursuant 
to such data; and 

(e) the steps beiol taken to ensure that 
the research units are also formed by those 
States aDd Union Territory Administrations 
wJ10 bay, ~ot ,~t tlle~ up 10 lar ? 
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THE DBPUTY MINISTER. OF STATE 
IN THE MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) Prime Minis
ter's IS .. point programme for minorities 
included the point that in various develop
ment programmes including the 20-point 
programme. care should be taken to see 
that minorities secure in a fair and adquate 
measure the benefits flowing therefrom. In 
the above context State Governments and 
the Union Territory Administrations were 
advised by Union Government to consider 
the q\teition of setting up a Research Unit 
which could take up the task of collection 
of data on benefits of develC'pment pro
arammes reaching minorities on a random 
sample basis. to assess a bout benefi ts 
reaching minorities in fair and adequate 
measure. 

(b) Governments of Assam, Bihar, 
Madhya Pradesh, Maharashtra. Manipur, 
Orissa, Tamilnadu, Utta r Pradesh and Delhi 
Administration have 'set up/are in the pro
cess of setting up Research Units. Govern
ments of Karnataka and Rajasthan have 
entrusted tbe work of proposed research 
unit to their Directorate of Plan. Monitoring 
and Information and Evaluation Department 
respectively. 

(c) and (d). Union Government has 
been receiving quarterly reports on Progress 
of implementation of Prime Minister·s 15-
point programme from State Governments 
and as part of these reports, Union Govern
ment would no doubt be receiving informa .. 
tion about the results of studies conducted 
by State Research Units and would be 
sending its suggestions to the Slate Govern
ments for appropriate remediaJ measures 
wherever necessary. in addition to the 
remedial measures initiated by the State 
G\)vernments themselves. One of the 
important difficu1ties experienced in ensuring 
tbe benefits of Development programmes 
reaching the minorities in fair and adequate 
measures. relate to almost total absence of 
voluntary organisations amongst educa
tionally backward minorities, to take up 
schemes involving community participation 
in the fields of education, health, women's 
and children's welfare and housing etc. 
Wherever low level of awareness of Govern
ment de'¥'elol'meat scbemes and adequate 
response of minorities is found an import8'ftt 
factor aft'ccliDS steps for reachin, bepepts 

of development prOirammes to them in fair 
and adequate measure. State Governments 
may no doubt sba're the important con .. 
clusions/points .for corrective action with 
the people in the area covered by research 
study, especially with a view to motivate the 
local population in formation of voluntary 
oraanisations to take up scbemes involvina 
community participation. 

(e) States of Haryana, Himachal Pradesh. 
Korala and Meghalaya and Union Territories 
of Ooa. Daman and Diu and Dadra and 
Nagar Haveli have reported that they do 
not feel it necessary to set up research unit. 
A few States have reported the matter as 
being under considera tion and the replies of 
rest are awaited. Matter is being followed 
up with concerned States/UTs. 

Conviction of Indian Nationals in 
Abroad for Petty Offences 

5995. SHRI MANIK REDDY: 
SHRI D. N. REDDY: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether an increasing number of 
Jndian Nationals are being convicted abroad 
fOT petty offences, including overstaying in 
Singapore and Arab countries and elsewhere; 

(b) whether the local Indian Embass)/ 
representative or Con')ul gave any help, 
guidance assistance or protaction to these 
Indians; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN): (a) to (c). 
Information is being col1ccted from our 
missionR abroad and will be laid on the 
table of the House as soon as possible. 

J ndlans Killed in Singapore llotel 
CoJiapse 

5996. SHRI NARENDRA BUDANIA 
SHRI V AKKOM PURUSHOTHA-
MAN: 

Will the Minister of EXTERNA~ 
ArrAJJtS be p!easc:d to state; 



,(a) whetber a number of Indiaas were 
killed in tbe Hotel collapse in Singapore 
'on 15th March, 1986; 

, (b) if so, particulars of Indians who 
have been killed and injured in that 
incident; 

(c) whether any assistance bas since 
been provided by Governmflllt to tbe victims; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN) : (a) and (b). 
Accor~1ing to available information, one 
Indian national Smt. Durga Devi, aged 51, 
was killed in the botel collapse in Siogapore 
on 15 March 1986. She was 80 Indian 
passport bolder and wife of one Mr. Ram 
Narain Rati Ram Pandey, a Singapore 
national, working as a watchman in the 
same hotel. Another. Indian national, Shri 
Krishnan, is reported 'I,to be missina. Smt. 
Jaya Durga P. Kumaran, aged 38) was 
iojured and discharged from hospital on 
19th'March 1986. Another Indian national 
Kumari Jaya Vasudevan, aged 2S, sustained 
minor injuries and was discharged from the 
hospital the same day. 

(c) and (d). Smt. Jaya Durga P. 
Kurnaran, Kumari Jaya Vasudevan, Smt. 
A. K. Amuda and Smt. Manickam Jayamani 
were given financial assistance of Singapore 
collars 300 each by the Indian High Commis
sion. Smt. Jaya Durga, Kumari Jaya 
Vasudevan and Smt. Muickam Jayamani 
were also issued one-way emergency certifi
cates by the High Commission to enable 
them to leave Sinaapore. 

Memorandum to iDclude Kallara PaDlode 
StrullJe for Freedom Flthter. PeDsion 

5997. SHRI T. BASHEER: Will tbe 
Minister of HOMB AFFAIRS be pleased 
to state: 

(a) whether any representation in the 
past bas heen received by the Government 
to include freedom strugle against princely 
States as part of national movement (or 
freedom and grant freedom fighters penSion 
tn aU t"'~o"" ..,hn .nn1r nlu·t ift cznl"h Clt"'C'fol,.., 

(b) will GO'Yernment take a policy 
decision soon in this regard; and 

(c) whet-ber any memorandum has been 
recoived to include Kanara Pansode Stru.Ie 
against Travancore princely State as a part 
of freedom movement. If so, what action 
has since been taken in this regard? 

THE MINJSTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MlItDHA) = (a) and (b). 
Movements for merger of erstwhile Plincely 
States in tbe Indian Union after 15th 
August, 1947 are already considered as 
part of the natjonal freedom struggle for the 
purpose of Samman Pension under the 
SWatantrata Sainik Samman Pension 
Scheme. 

(c) No, Sir. 

[Trails I QI;on] 

Schemes for Welfare of Adiv8Si Areas 
in Rajasthan 

5998. SHRI BANWARI LAL 
BAJRWA : win tbe Minister of WELFARE 
be pleased to state : 

(a) the schemes being implemented by 
Union Government for the weJfare of poor 
in Rajasthan particularly in the Adivasi 
areas at present; 

(b) whethel it is a fact that jJ]jterate 
poor persons are not getting full benefits of 
the welfare schemes being run by Govern
ment; and 

(c) the arrangements made by Govern
Dlent to ensure that these persons get 
maximum benefits from these scbemes ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF WELFARE 
(SHRI GIRJDHAR GOMANGO): 
(a) A sum of Rs. 910.28 1akhs bas 
been released to tbe Government of 
Rajasthan for 1985-86 as Special Cen
tral Assistance for Tribal Sub·Plan areas for 
family oriented-cum-income generating 
schemes in various sectors viz " Agriculture, 
J.tl\rtt,,"1t,,~ A "irn", 1 Un .. I.. .. _ .1 __ _ 



Development, VilJalc and Small Industries 
and forestry etc. Apart from tbis, an 
amount of Ra. 147.07 lakhs bal been 
sanctioned under Article 27S(I) of tbe 
Constitution to meet tbe cost of Special 
Schemel for Scheduled Tribes development 
in the State viz. Guinea worm eradication, 
craft centres, enforcement of protective 
measures and minor lift irrigation scheme 
in the tribal areas. 

Under the Centrally Sponsored Schemes 
namely, Post Matric-Scholarship (both for 
SC and ST boys and girls), Book Bank 
(both for SC and ST boys and girls). girls 
botel (for STs only) and Research and 
Training (ror STs only), a sum of Rs·. 42.42 
lakhs has been released by this Ministry 
during 1985 -96. 

(b) No, Sir. 

(c) In order to ensure tbat the tribal 
persons Jiving below poverty line get maxi
mum benefit of the welfare schemes being 
implemented for the poor people, each 
DRDA in tribal area has a Project Officer 
for the ITDP for effective implementation 
of various family beneficiary programmes 
for tbe tribal. The Tribal Area Develop· 

ment Commissioner at Udaipur is the Chief 
coordioatins authority of activities of various 
Deptts./aaencies in tribal areal. At state 
level, tbe Committee headed by T.A.D. 
Minister conducts quarterly review. of tbe 
proarcss of tbe implementatioD or Ichemes. 

Supply of Dry Fruits, Apple, Apple Juice 
for Army 

5999. SHRI K. D. SULTANPURI: 
Will the Minister of DEFENCB be pleased 
to state :. 

(a) the names of the States and the 
firms who are supplying dry (rults, apple, 
apple juice etc. besides food articles of daily 
use for our Army and how much amount is 
spent on tbis annually by Government; 
and 

(b) tbe details for the last two years ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH): <a> and (b). A 
statement is given below. 
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Amendolent. to Atomit Energy Act 

6000. SHRI SHANTARAM NAIK 
Will the PRIME MINISTBR be pleased to 
atate : 

(a) whether Government propose to 
bring forward amendments to the Atomic 

, Energy Act, 1962, in view ()f the increasing 
dimensions of tbe nuclear energy programme 
of the country;~:and 

(b) if so, the detaiJs thereof "1 

THE M1NlSTER OF STATE IN THE 
M1NISTR Y OF SCIENCE AND TECH
NoloGy AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. Al0MIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ v. PATIL): (a) 
Government do not propose to make 
substantive changes in the Atomic Energy 
Act, 1962 for the present. 

(b) Does not arise. 

Area under F't)nst CO\1,'r in Goa 

6001. SHRI SHANTARAM NAIK 
Will the PRIME MINISTER be plea~ed to 
state : 

(a) area under forest in the Goa district 
of the Union Territory of Goa, Daman and 
Diu in 1961 and the area as at present; 
and 

(b) details of the afforestation scheme 
executed in Goa? 

THE MINISTER OF STATB IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Area under forest in Goa district of the 
Union Territory of Goa, Daman and Diu in 
1961 was 1,053 sq, km. and bas come down 
to 902 sq. km presently. 

(b) The scheme executed in Goa afe as 
foUowl-

(i) 796 hectares of barren area in 
Western Ghat have been brought 
under afforestation under Western 
Gbat Developmental Scheme since 
1982 .. 83. 

(li) 650 hectares of plantations have 
been raised in coastal areas, mininl 

reject dumps and otber bad)' eroded 
areas under SoB Conservation 
Scbeme. 

(iii) 2,738 hectares of wasteland 
have been broupt under socjal 
fore.try. 

Central Industrial S \ tutit) For ce 
Unit in Goa 

6002, SHRI SHANTARAM NAIK: 
WiU!the Minister of HOME AFFAIRS be 
,leased to state: 

(a) whether there is any Centra) 
lndustrial Security Force unit stationed in 
tht: Union Territory of Goa; and 

(b) jf so, details thereof including its 
activities and its achievements? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): (8) 
and (b? Yes, Sir. Central Industrial Security 
Force 18 posted at Mormugao Port Trust 
from :3rd March. 1Q71. The present posted 
strength is 265 personnel. The Force 
provides protecfion and security to the Port 
Trust. 

Drug Sm'dgglers In Delhi 

6003. SHRI BASUDEB ACHARIA : 
SHRIMATI BIBHA GHOSH 
GOSWAMI: 

Will the Minister of HOME AFFA1RS 
be pleased to state : 

(a) whether Delhi has become the 
nerve centre of drug smugglers for tbe 
international market~ 

(b) if so, tbe reasons therefor; 

(c) whether tbere is any substance in the 
allegation that drug smugglers are flourishing 
due to connivance of officials and elite and 
if so, its nature and extent; and 

(d) how Government are gearina up 
their machinery to meet tbe challenge of 
drug smugglers ? 

THB MIN1STBR OF STATE OF THE 
MIN1STRY OF COMMUNICATIONS AND 
THE MINISTBR OF STATE IN THE 



~MIN1STRY OF HOMB AFFAIRS 
'(SHtll RAM NIWAS MIRDHA) : (a) 
CUes of unauthorised and illegal transit of 
aarcotics through 4 Delhi ba ve come t.o 
notice. 

(b) Trading of drugs bas become 
profitable. The same quan1ities of drug fetch 
in Delhi double the price, they would have 
fetched in Pakistan, and when the drug is 
exported abroad, it may bring up to ten 
times the price. RelaBers of drugs have been 
found to be auto-rickshaw drivers, ri,ckshaw 
pullers and foreigners who operate in the 
walled, city arras of Delhi. A person who 
becomes a drug addict some times becomes 
a paddler later in order to make profit by 
disposing of small quantity of these drugs. 

(c) During the investigation of the cases 
registered in this re5pect, no such connivance 
of officials with drug smugglers is 
!oubatantiated. 

{d) The following remedial steps are 
being taken by Government: 

(i) A new Act called "The Narcotic 
Drugs and Psychotropic Substances 
Act, 1985" has been enacted with 
effect from 14-11-1985 which 
provides strinR.ent punishment for 
drug trafficking offences. 
Minimum punishment has been 
enhanced from 3 years to 10 
years (Rigorous Imprison
ment). Repeat offences can attract 
a punishment of 15 years extenda
ble to 30 years and hea,y fines. 

(ii) Government has stepped up its 
vigil on the inter-state drug 
traffickeers. 

(iii) Raids are conducted to detect 
the places where sale of illegal 
narcotics and drugs is suspected. 

(Iv) Regular surprise checking of 
vehicles is organised to detect those 
involved in such trade. 

(v) Continuous efforts are made both 
by the Special Squads of tbe 
Districts. as well as Crime Branch 
to detect the illegal traffick jog of 
drugs. A special drive has been 
la\Jncbed by the Delhi Police since 
14.11 .. 85 and a large quantity of 
druas bas rbeen rectwered. 

.' , " ,011 
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(vi) Intelligence system bas been 
streng l,encd to detect the persons 
who indulge in drug trafficking. 

(vii) lnstru(;tion<.: have been issued to 
all SHOs/ ACsP to check guest 
houses/hotels located in their areas 
where foreigners stay and maintain 
a watch on suspicious persons 
indulged in &u,h illegal activities. 

Indigenous Product ion of Mon'o. 
CrY!tfaliine SilicoD 

6004. DR. A.K. PATEL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Meltur Chemicals bave 
succeeded in producing indiaenous and 
photovoltaic grade poly aDd monocrystalhne 
silicon as reported in Hinduslan Times of 
January 6. 1986; 

(b) whether it is also a fact that tIle 
indigenous plant has cost only Rs. 3.5 crores 
for an annual capacity of 25 tonnes 8S 

against Rs. 92 crores scht-duled for National 
Silicon Facility; and 

(c) if so, "hether Government DOW 

propose to give up the idea of importing 
technology from Hemlock Company of USA 
for manufacture of high grade silicon ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCJENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOM1C 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Metkem 
Silicon Limited, which is wholly owned 
subsidiary of Mettur Chemicals, have 
produced poly and monocrystalline silicon 
of phocovoltaic grade in their pilot plant. 
As regards their progress on tbe production 
plant, following message was received 'on 
3rd March 1986 '~Regular power supply 
given on February 28 by Tamil Nadu State 
Electricity Board. Start up work proceeding 
smoothly." 

(b) Metkem Silicon Limited have been 
requested to indicate the oost of tbeir 
indigenous plant. Their answer is awaited. 
Cost of 200 tonnes polysiUcon plant of' 
National Silicon Facility (NSF) was 
estimated earlier to be Rs. 92 crofes. In 
addition, tbe scope of NSF is larger tban 
'the scope of MC!ltkem Silicon's plant. -
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(c) Government's decision in this matter 
8S informed to Parliament on . 14th March, 
1985 is as follows : 

"The Government have taken the 
decision to enter into an agreement with 
tbe Hemlock Semiconductor Corpora
tion, USA after a careful assessment of 
the present stage of the techno-economio 
viability and cost effectiveness of tbe 
indigenously developed process. At the 
same time, the Government will ~fve the 
fullest support to the effort for tbe 
development of indigenous process on -a 
commercial scale, and the investment 
decision in regard to the National 
Silicon Facility will be taken only after 
evaluating the results achieved by the 
production unit of 25 TPA being set up 
by the Mettur Chemicals." 

Arter the production p1ant of Metkem 
Silicon Limited is reported hy them as 
stabilized and in regular operation, 
indigenously developed process will be 
eKamined from the view point of techno .. 
economic viability and cost effectiveness. 
The product from the production plant will 
also be evaluated for its acceptability by 
device manufacturers. 

Indian Missions in Rented Housts 

6005. SHRI BALASAHED VIKHE 
PATIL : Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact that still many 
of our missions _in foreign countries continue 
to be hOllsed in rented buildings; 

(b) if so, their number and the fir.ancial 
out go involved per year; and 

(c) what steps are being taken to own 
buildings and wbat allocation, if any, has 
been made for the current year for tbis 
purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : (a) Yes, 
Sir. 

(b) The number of properties rented for 
our missions abroad is as follows: 

Cbancer)' -- 7~ . 

Head of Mission/Post 
residence 

Other residence - 1322 

The financial outlo for aU these rented 
buildings is approximately Rs. 16 Crotes per 
annum. 

(c) The Government is pursuing the 
policy of purchasing/constructing suitable 
properties abroad for accommoda~ing our 
missions. A sum of Rs. 25 Crofes has been 
earmarked for the purpose during the 
current financial year. 

[Translation] 

Amount for Plln,iab for Power Sector 
In Seventh Plan 

6006. SHRI BALWANT SINOH 
RAMOOWALIA Will the Minister of 
PL f\NNING be pleased to state: 

(a) whether it is a fact that various groups 
of Planning Commission had recommended 
an amount of Rs. 2ROO crore-s in Seventh 
Five Year Plan for power sector for 
Punjab; 

(b) if so, whether it is also a fact that 
Government have reduced this amount; and 

(c) if so, the rea$ons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS .. 
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : (a) No, Sir. 

(b) and (c). An outlay of Rs. 1638 
crores bas been approved for States's power 
sector for Seventh Plan, as against Work ins 
Group's recommendation of Rs. 2416.08 
crores, keepina in view the overall pJan 
size of Ri. 3285 crores of the State and 
inter .. se sectoral priorities. 

Committee for Implementation of Projectl 

6007. SHRI BALWANT SINGH 
RAMOOWALIA : 

SHR1 LAKSHMAN MALLICK: 

Will the Minister of PROGRAMME 

~MPLEM~Nr ATJP,~ ,l>e pleased t~ $tl1'~ ; 
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(ai whether a committee for national THE MINISTER OF STATE IN THE 
workshop on . project management bas MINISTRY OF ENV1RONMENT AND 
recenlty been conltituted under the- FORESTS (SHRI Z.R. ANSARI); (a) No. 
Chairmanship of Shri P.X. Basu; Sir. 

(b) if so, the details regarding the 
composition and functions of this 
committee; 

(c) whether this Committee wilt also go 
into the causes of delay in implementing the 
projects; aod 

(d) if so, the names or the projects 
inspected by this Committee so far alongwith 
theis position at present? 

THE MINISTER. OF PROGRAMME 
IMPLEMENTATION. (SHRI A.B.A. 
GHANI KHAN CHOUDHURY) : (8) 

Yes, Sir. 

(b) No formal orders have been jssued. 

(c~ No Sir. The Committee is for 
steering the organisation of the proposed 
workshop. 

(d) DoeR not arise. 

Consfruction of Harsaun-Kakadighat and 
Chaubatia.Bamsyun Motor Roads 

6008. SHRI HARISH RAWAT: Win 
tbe PRIME MINISTER be pleased to state: 

(a) whether his Ministry bas received 
proposals for approval . regar.ding the 
construction of Harsaun.KakadJghat and 

. Chaubatia-Bamsyun motorable roads under 
the provisions of Forest (Conservation) Act, 

1980; 

(b) if so, wbether necessary approval 
has since been given and if Dot, the reasons 
therefor; 

(cl whether be is aware of the fact tbat 
50 per cent construction work of these 
motorable roads was already oyer even 
before the enactment of Forest (Conserva
tion) Act, 1980; 

(d) if so, whether the provisions of the 
Forest Act will also be applicable to the 
construction of such roads; and 

(e) if SO" how far it Is justified? 

(b) to (e). Does not arise. 

Trade with Chloa 

6009. SHRI HARISH RA W AT : Will 
the Minister of EXTERNAL AFFAIRS be. 
pleased to state: 

(8) whether a proposal to start trade 
via land route with China was also discussed 
during official level taJks with Cbina; 

(b) if so, the outcome of the taJks in 
this regard: 

(c) whether the reaction of China was 
known to a proposal to set up trade mark 
on (~e land routes passing through Uttar 
Pradesh for the convenience of both tbe 
countries; and 

'" (d) if so, the reaction of the Chinese 
Government and the time by which this 
mart is likely to be set up ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS' 
(SHRJ K.R. NARAYANAN): (8) During 
the third round of official level talks held 
with the Chinese Governfl'lent in 1982, the 
Jatter had raised the matter of a possibJe 
resumption of border trade between India 
and Tibet Autonomous Region of China. 

(b) to (d). No decision has been taken 
on the resumption of border trade between 
India and Tibet Autonomous Region of 
China. The proposal is under considera .. 
tion. 

Committees ror 20·Poinf Programmes 
InU.P. 

6010. SHRI HARISH RAWAT: Will 
the Minister of PROGRAMME IMPLE. 
MENTATION be pleased to state: 

(8) whether it is proposed to constitute 
20·Point programme implementatioD 
committees comprising of people's represen. 
tatives at block and division level to 
jmplement the 20 .. Point Pro8ramme; 



(b) if so, whether such Committees have 
been constituted in aU the States including 

Uttar Pradesh; and 

(c) if so. the steps proposed to be taken 
in ordor to' mak.e the working of these 
committees more effective ? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A.B.A. 
GHANI KHAN CHOUDHURY): (a) and 
(b). Implementation and monitoring 
committees for tbe 20-Point Programme 
bave been set-up in aU the States inc\uding 
U.P. at the district and block/taluka levels. 
Non· official people's representatives are 
represented on these committees. 

.(c) No fresh steps are proposed to be 

taken. 

Launching of Remote Sensing Satellite 

6011. SHRIMATI JAY ANTI 
PATNAJK: Will the PRIME MINISTER 
be pleased to slate : 

(a) whether Government have made 
efforts to launch remote sensing satellite; 
and 

(b) is so, what specific steps have been 
taken in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) (a) Yes, 
Sir. 

(b) The experimental remote sensing 
satellites, Bbaskara-l and Bhaskara .. 2 were 
launched in collaboration with USSR in 
1979 and 198J respectively. These two 
satellites were 'used to take imageries over 
India jOn optical, near infra-red and micro
wave reaions. The resolution beiDg coarser 
of the order of 1 km •• the imageries were 
extensively used for studying snow run-off. 
larae water and land masses, aeological 
features and ocean surface studies. In 
edditiOD. the Rohini satellites launched by 
SLV .. 3 c:ar.ried experimental. remote sensing 
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·payloads. Through the experience gained 
from these satellites and the use of data 
from other s.atellites. a semi-operational 
state of ad, the Indian Remote Sensing 
Satellite wa,s conceived to take imageries 
with a fine resolution of about 36 metres 
and 7 S metres. 

The Indian Remote Sensing (IRS) 
SateHile Syctem is tailored to the needs of 
Indian resources survey and management 
Jaying stress on agriculture, water manage: 
ment, forestry, geology land use planning 
etc. The development of an Indian R~mot~ 
Sensing (lB S) Satellite for the effective 
utilisation of remote sensing te~hllo)ogy and 
the establishment 0 f a National Natural 
Res~urces Management System (NNRMS) 
are In progress. The launch of the first 
semi-operational spacecraft of the serie; 
will be from abroad in 1987. The Polar 
Satellite Launch Vehicle (PSL V) is being 
developed for the launch of IRS-class satel
lites. The first developmental flight of PSL V 
is expected to be in 1989-90. 

Indo-USSR Cooperation in Electronics 

6012. SHlUMATI JA Y ANTI 
PATNAIK : Will the PRIME MINISTER 
be pleased to state : 

(a) whether Government have establish
ed cooperation in the field of electronics 
and computers with the USSR; 

(b) if so, bow many years' agreement 
has been signed with USSR on tJ~e above 
matter; and 

(c) the steps taken by Government to 
expand Indo-USSR ties for tbe growth of 
electronics and computers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT,. ATOMIC 
ENERGY, ELECTRONlCS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir. 
A Working Programme of Cooperation 
between India and USSR in Computers and 
Electronics has been signed. 

(b) The Working Programme of 
Cooperation is for the Five Year Period 
1986-90. 



(c) In tbe framework of IDter~OOvetn· 
mental Indo.Soviet -Joint Commission on 
Economic Scientific and Technical Coopera
tion, a Work.iDS Group has ~eu set up to 
coordinate and promote cooperation aDd 
trade between the two countries in the area 
of Computers and Electronics. The Work
iDle Group meets periodicaHy to review the 
progress made and identify areas of mutually 
beneficial cooperation. 

Salient features of the Work.ing 
Proaramme of Cooperation for the period 
1986 .. 90 are given in statement given below. 

Statement 

Sal,ellt jt:alures oj Iht indu .. So)"let WurA.
inN J-(vgrumme JUT Cu()pnullun In ,he jleltl 

. uJ CUl1lputt:r u"d Ele,:l"olltc, l1986.90) : 

1. (.;oopcl'atiolJ in the field of Compu
ters : 

In the framework of bilateral coopera
tion in the field of compuler both the sides 
shall promote development of the following 
principal activities: 

-design and delivery to India of 
Computers based on hardware and 
software of EC series Com pUlers and 
their successors. 

~. 

-d~velopmeot. manufacture and 
delivery to the USSR of peripheral 
devices for various purposes including 
those for personal computers. 

-development, manufacture and 
delivery to India of computer systems 
10r specialised application based on 
computers of the Soviet production 
including specialised softwale used for 
Computer models for su,h applica· 
tions in various brancbes of economy. 

-development and delivery of specialis
ed application software packages for 
Soviet Systems by India to the USSR 
and vice-versa. 

-integration of Computers and digital 
instrumentation into industrial projects 
being built in India, would henceforth 
be on the basis of prevailing techno .. 
logy policies and criter;a laid out by 
endusers and the Department of 
Electronics (DOE). 

-delivery of the USSR and vice-versa, 
systems for automated systems design
CAD~CAM as wen as other ,specia
lised task orien ted systems. 

2. Both the sieles wUI promote: 

-creation of an infrastructure of main
tenance, spare parts suppJy, software 
SUpport for the computers 10 be 
delivered to Jndia and electronic 
equipment to be delivered to t6e 
USS~. From ]ndian side this 
infrastr ucture would cover such ioods 
brought from units/parties who are 
certified by the Department of 
electronics. 

3. Cooperation in the .field or e)ectroni('S 

In ',he framework of bilateral coopera. 
tion in the field of electronics botb the sides 
shall promote development of the folJowing 
PI incipal directions : 

-deJivery to Jndia of components and 
otber eJectronic items in a~cordance 
with the lists to be specitled by the 
]ndian side. 

-delivery to the USSR of electronic 
items to be specified by the USSR. 

4. Scientific Tethoical Cooperation and 
Industrial Cooperatibn 

Scientific Technical CooperatIon and 
Industrial Cooperation ill the field of 
Computer and Electronics shaH be developed 
in the following principal directions: 

-The sides find it worth making joint 
etIorts in the direction of design and 
production of personal computers for 
domestic and professional purpose 
including those dedicated to educa
tional application (at Secondary 
schools, educational insthutions of 
the Middle and Hisher stages). Tbe 
aim of this cooperation is besides 
meeting part of internal demand of 
the both countries delivery to markets 
of tbird countries. 

5. Cooperation jn Third countries: 

-The two sides find it worthwhile 
strengthening cooperation for 
ventures/supplies to third countries. 



-The two sides shall examine the 
possibility of participation in tho joint 
projects in third countries includiog 
joint activities on market of their 
countries in respect of computer 
systems OD the basis of tbo Soviet 
and Indian hardware and specialised 
software applied for these hardwares 
as well as involvement of Indian 
organizations into installation, main
tenance and operation on the 
mentioned hardware and software as 
wdl as hardware/software System 
EnginecJ ing. 

-The sides shall examine the possibility 
of introduction of electronic products 
into markets of third countries 
designed and manufactured by the 
joint efforts of the organizations of 
the two sides. 

Iml)fO\'ing Doml'stic Kitchen E.qlJipments 

6013. SHRIMATI KISHORI SINHA: 
Will the PRIME MINISTER be pleased to 
,tate: 

(a) whether there are any programmes 
to invent equipment to relieve womell of 
their drudgery at' home; 

(b) jf so, the details thereof; and 

(c) whether Government propose io 
encourage individuals building machines for 
kneading of atta, better wood or kerosene 
burning stoves, etc. '? 

THE l\llNISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVKAJ V. PATIL): (a) and (b). 
Yes Sir. The Department of Science and 
Tecilnolosy is implementing a grants-in-aid 
scheme entitled "Science and Technology for 
Women". Under this scheme, project 
invol ving research and development, 
demonstration and training programmes, 
dissemination of information etc~ a.re 
sponsored in areas which can r~duce the 
drudgtry of women, provide them opportu
nities for income-generation and improve 
their health and environmental conditions. 

Development and introduction of 
different types of fuel and cookiDI systems, 

devices for reducing the drudgery of women 
in drawing water from we11s and improve
ments in drainage through soakpits etc. 
have been undertaken. Simple oil"extract
ing and busk-expelling devices have also 
been developed. 

(c) Encouragement is given to individuals 
working in voluntary agencl~s or scientific 
insti&utions for developing Cind b~ilding 
machines for kneading aUa etc. Project 
proposals for these with a suitable scienlitic 
content would bave to be evaluated under 
tbe normal procedure of the Department of 
Science and Technology for getting financial 
support. 

Visi.t of External Affairs Minister to 
Thailand 

6014. SHRI KAMAL NATH: WH] tbe 
Minister of EXTEltNAL AFFAIRS be 
pleased to state: 

(a) whetber be visited Thailand ouring 
the middle of March, 1986; 

(b) if so, the outcome of bilateral talks 
held by him; and 

(c) whether India's exports to Thailand 
and Indian tourists tb that country also 
figured during the talks? 

THE MINISTER OP STATE IN THE 
MINISTRY OF EXTERNAL AFFAJRS 
(SHRI K.R. NARAYANAN): (a) and (b). 
Yes, Sir. The Minister of txternal Affairs 
paid au official vfsit to Tha!land on 13th 
March 1986. Besides baving an audience 
with his majesty the King, be cal1cd on tbe 
Thai Prime Minister and had detailed 
discussions with the Deputy Prime Minister 
and Foreign Minister on bilateral, regional 
and intelnational issues. These wide
ranging discussions have helped in the 
promotion of mutua) undl.!rstandlng and 
expansion of bilateral relations between the 
two countries. 

(c) Yes, Sir. Both sides expressed 
desire to increase the overall level of 
bilateral trade. Cooperation in tourism 
especially in promoting traffic from third 
·couDtries 'Was ·a)~o referred to during the 
talks. 



[Translation] 

Development of Border Areas 

6015. SHRI V1RDHI CHANDER 
JAIN : Will the Minister of HOME 
AFFAIRS be pleased to s.tate : 

(8) whether it is a fact tbat the Govern
ment bas made at provisioll of Rs. 200 crores 
in the Seventh Five Year Plan j'or tbe 
development of border arers in older to rai~e 
the morale of the people, tbe army and tbe 
Border Security force 111 border ar~as; 

(b) if S\), the works 00 whjcb tbe said 
amOUDl will be utHl~td in the val ious border 
States of the couutry; and 

(C) the item .. wise amount allotted to 
each of these border States 1 

THE MINISTER OF STATE IN THE 
DEPARTMENI OF INTERNAL 
SECURITY ,SHRI ARUN NEHRU): ta) 
Yes Sir, Under tbe 7th Five Year Plan, 1t IS 

proposed to lake up a new pro&ramme for 
developmen t of border areas. The PJan 
provides for an amount of Rs. 200 crores 
for undertaking programmes in order to 
undertake balanced aevelopment of sensittve 
border areas. 

(b) and (c). The framework. of the 
proposed programme and detaJls 01" schemes 
to be undertaken are being worked out. 

[f:.'lg,j,,,hj 

Smuggling 01" Research Secrets in 
Science alul l'ecblloloBY 

6016. jlROr. K.V. THOMAS: Will the 
PRIMe: MiNlSTER be pleased to state: 

(a) whether the research secrets in 
Science and TeChnology are taken abroad 
without the permission on Government; 
and 

(b) if so. the preventive steps taken in 
this regard 7 

THE MINISTER OF STATE IN TaE 
MINISTRY OF SClENCE AND 
TECHNOLOGY AND IN THE DEPART
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS AND 

SPACE. (SHRI S~lVRAJ V. PAT1L) : (a) 
Accordmg to avaIlable. information j"rom 

., major scientiti~ (Agencies such as leMR 
leAR, AtomIc Energy, Space etc, instance; 
have not come to lht notice. 

(b) Care is tukeo to safeguard research 
results "of a secret nature wherever 
necessary. 

Rc\'euuc Earlled and Jixpcuditure 
lllcurreu by CaJicut and C()chio 

Pas~porL Ofliccs 

()017. ~HRl fvlULLAPPALLY RAMA. 
CHANDRAN ; Wll1 the Mmistcr of 
EXTERNAL AI' PAIRS be ph:ased to state 
the levenue earucd auu t11., expenditure 
1D~urn.:d by tbe Callcut and Cocbm passport 
offices lespect&vcJy duriJlg 1985 ~ 

THE ~l1NJSrER OF Sf ATE iN THE 
MINISrR y Ot~' EXTERNAL Al;FAIRS 
(SHRl K.R. NA.RA YANAN) ; ReJevanl 
figures for 1985 are given below: 

Revenue earned 
(Rupees) 

Calicut : 40,71,972.50 

Cochin; 62,74,585.26 

.Expenditure 
lllcurred 
(Rupees) 

11,29.656.00 

24,80,723.46 
-, ,~-.. ~~.- -' --".----"~-- -_. -.-_ .... _-_ 

Border Dispute between l\.craJa aDd 
Karnataka 

6018. SHRI fv1ULLAI)PALLY RAMA" 
CHAN D RAN : W HI the MlDister of HOME 
AFFAIRS be pleased to state; ". 

(a) wheth~r statements made from time 
to time by Ministers of Karnataka State 
regarding the border dispute between Kerala 
and Karnataka have been brought to the 
notice of Union Government; 

lb) if so, the stano taken by the Union 
Government in this regard; 

(c) whether the State of Kerala has boen 
heard on this issue; and 

(d) if so, details tbereof 1 

THE MINISTER OF STAlE OF THE 
MiNiSTRY OF COMMUNICATIONS 



,\'fQO THE MINISTER Of STATE IN 
'F'R£ M1NISTRY OF HOME, AFFAIRS 
(S81\1 RAM NIWAS MIItDHA) : (a)1 (c) 
and (d). The Government of India arc already 
aware of the stand of the State Governments 
concerned with this border dispute. 

(b) This dispute can be resolved only 
with the willing cooperation of the two State 
OoVernments concerned and towards thi-s 
end the Central Government will be glad 
to extend all assistance to them. 

Exemption for Felling of Trees_in 
Kerala 

6019. SHRI MULLAPPALLY RAMA-
CHANDRAN Win the PRIME 
MINISTER be pleased to state : 

(a) whether Union Government have 
granted exemptions from the Forest (Conser
vation) Act, 1980 to the State of Kerala 
therebY permitting clea,rance of forests for 
non-forestry purposes; 

(b) if so, how many such exemption. 
hav~ been granted and what area of forests 
have thus been cleared; and 

(c) whether all t~e pre-requisition to the 
granting of such exemptions under the Act 
have been fulfilled; if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SARI Z.R. ANSARI): (a) 
No, Sir. 

(b) and (c). Does not arise. 

Asslstance.for Remote Sensing Applica
tion C('ntre in Orissa 

6020. SHRI ANADI CHARAN DAS: 
Will the PRIME MIN1STER be pleased to 
state: 

(a) whether it is a .fact that the Depart
ment of Electronics is funding a compute.r 
for the Remote Sensing Application Centre; 

(b) whether any request for such centre 
has been received from Orissa; and 

(c) if so" detaiJs thereof and -tbe action 
ta~oll thereon ? 

THB M,INISTER OF STATB IN THE 
MINISTRY OF SCIENCE AND TECHNO
LOOY AND- IN THE DEPARTMENTS OF 
,OCEAN DEVELOPMENT, ATOMIC 
EN£ROY. ELECTRONICS AND SPACE 
(SFlRl Sf.{IVRAJ V. PATIL) : (a) No, Sif. 

(b) Yes. Sir. 

(c) A decision was taken by the Depart
ment of Elestronics (DOE) that it would be 
more appropriate for user agencies to fund 
such Remote Sensing Application Centres by 
themselves than through DOG, as DOE does 
not have any approved plan projects in this 
area. 

Setting up of Cultural Centres Abroad 

6021. SHRIMATI MADHUREE 
SINGH: Will the Minister of EXTERNAL 
AFF AIRS be pleased to state : 

(a) whether Government propose to set 
up cultural centres in foreign countries 
wherever considered necessary; and 

(b) if so, tbe details thereof? 

THE MINISTER OF STATE IN THB 
MINISTRY, OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN) : (a) Yes. 
Sir. 

(b) At present we have cultural centres 
at Suva (Fiji). Paramaribo (Surinam) and 
Georgetown (GUYAna). A cultural window 
at Bonn (PRO) has also heen opened 
recent1y. The que~tion of setting up of 
cultural centres in some other countries is 
under consideratfon. 

Sc.emes for upUrtment of Scheduled 
Castes In Madhya Pradesh 

6022. KUMART PUSHPA DEVI : Will 
tbe Minister of WELFARE be pleased to 
state : 

(a) the schemes presently under imple
mentation in Madbya Pradesh for the up
Jjftment of Scheduled Castes; 

(b) tbe number of scheduled castes 
families benefited under these schemt's; 

(c) the tarlet set to provtde different 
kind of benefits to the Scheduled ,Castes jn 
M_dby~ PradnJl in th, Sov.ntJl Plao; aDd 
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(d) the amount earmarked therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI. 
GIRIDHAR GOMANGO) : (a) The scheme 
of upliftment of Scheduled Castes forming 
the Special Component Plan (SCP) being 
implemented in Madhya Pradesh fall in tbe 
following 3 broad categories :-

I. Family oriented schemes of econo
mic development; 

2. Schemes of Area Deve)opment like 
improvement of Scheduled Caste 
Basties; and 

3. Schemes of Human Resources 
Development. 

(b) According the information furnished 
by the State Government 7,23.000 Scheduled 
Caste families were covered under family 
oriented' schemes during VI Five Year 
Plan. 

(c) and (d). The tentative target is to 
financially assist 10,27,000 Scheduled Caste 
familks during the Seventh Fivl.' Year Plan. 
This target includes 7~23.000 old families 
needing supplementary a~sistance and backup 
sllt"port.Tentafive allocation for the Special 
Component Plan of the State for the Seventh 

r Plan period is 414 crores 96 lakbs. This is 
I, in addition to the flow of a number Centra) 
Assistances. 

CentraHy Sponsored Projects In Kerala 

6023. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of 

'PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the details regarding the Union 
Government's or Centrally sponsored pro
ject! in Kerala at present;, 

(b) det~ils of allocation, achievements 
and target of these projects; 

(c) whether reports or delay in impJe .. 
menting tbe projects have been received by 
Government; and . 

(d) if so, steps taken by Government on 
such re('orts ? 

THE MINISTER OF PROGRAMME 
JMPJ .. EMENTATION ~SHR~ A,B.A. 

GHANI KHAN CHOUDHURY): (a) to 
(d). Figures regarding allocation, achieve
ment and targets for the Central Government 
and Centrally sponsored pro.iects are not 
decided and maintained on State-wise basis. 
In view of this, it would not be possible to 
~rovide the precise information on' the 
Question. 

Censultafive Parties to Antarcti('ft Treaty 

6024 SVED SHAHABUDDIN: Will 
the PRIME MINISTER be pleased to ~tate : . 

(a) names of States which are Consul. 
tative Parties to tbe Antarctica Treaty; 

(b) the rights and duties of such Consul
tative Parties; 

(c) whether it is proposed to revise thtJ 
Antarctica Treaty to in~lude more States as 
its Parties; 

(d) whether any mining operation has 
been undertaken by any State in the Antarc
tica; and 

(e) if not, whether stich operations are 
under consideration aod whether Jndia shall 
have a right to take part in such opera
tions 1 

THE MINISTER Ol~ STATE IN THE 
MINISTRY OF SCJENCEAND TECHNO .. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) The 
Consultative Parties t.o the Antarctic Treaty 
are : Argentina, Australia. Belgium, Brazil. 
Chile, Federal Republic of Germany. France, 
India. Japan, New Zealand, Norway. Peoples 
Republic of China, PoJand, South Africa, 
Soviet Union, U.K., Uruguay. U.S.A. 

(b) The rights and duties of the 
Consultative Parties are to take decision on 
all matters related to Antarctica on the 
basis of consensus in the meetings of the 
Consultative Parties, The non-Consultative 
Parties are al10wed to attend as observers. 

(c) Under the existing articles of the 
Treaty, no revision of the Treaty is necessary 
to include more States. The Treaty is open 
(or accession to all States which are meml?ers 
Q,f tbo United Nations, . \ ' 



cHAltltA '9,'1908 (SAKA) 

(d) No, Sit •. 

(e) At present, negotiations are going on 
for ·the establishment of. Mineral Resources 
Regime for Antarctica. India is very acti
veJy participating in these negotiations. 

Foreign Fu.d8 Recle,ed by Certain 
VoJuntary Organisations in Andhra 

Pradesh and West Bengal 

6025. SHRI SOMNATH CHATTER· 
JEE : Will the Minister of HOME AFFAIRS 
be rteased to state : 

'Pradesh; 

(it) YOllng India Project, Penumkonda, 
Cuddappab District; 

(iii) Rural Development Association, 
Jbargram, Midoapore, West Bengal; 
and 

(b) if so., the, amounts receivrd for the 
years t 980-81. 1981-82 and 1982 .. 83 organi-. 
.sation-wise ? 

(a) whether the following organisations' THE MINISTER OF STATE IN THE 
had received funds under the Foreign DEPARTMENT OF INTERNAL SEeU-
Contribution (Regulation) Act RITY (SHRI ARUN NEHR'U): (a) Yes. 

Sir. 

(i) Rural DevelopmeQt 
Services, Hyderahad, 

Advisory 
Andhra (b) A statement is given below. 

Statement 

LI!I shnwing the "ameJ and amollnt of for,'gn f,md, recleved by cttrtaln l'ollmtary 
Organisations during the year, 1980 .. 81,1981.82 and 1982-83 

S.No. Name of Organisation 

1. Rural Development 
Advisory' Sprvice, 
Ruhaina. Tarnaka, 
Secunderabad. 
Andhra Pradesb 

17,34,418.40 45,81,649.00 18,31,961.00 28,01,304.99 

2. Young India Pro
ject, Penumkonda. 
Anantapur Dist., 
Andhra Pradesh 

8,32,439.76 16,69,279.15 6,55,256.53 15,63,924.69 

3. Rural Development 
Associat ion. 
Jhargram, Midoapore, 

41,445.45 1,49,230.00 3,01,400.00 3,40,900.00' 

West 'Ellgal . 

Problems or Settlers· of Llttl'e Andamans" 

6026. SHRI MANORANJAN 
BHAKTA: wm the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether it is a· fact tbat the agricul .. 
ture land allotted to 'the settlers at Little 
,Ao"'tnan' ja Jj~ fit' for paddy cultivation 

and no irrigation facilities and drinkins 
water are available during this time; 

(b) whetber Government rropose to 
examine the problems of the settlerg settled 
in Little Andaman; 

(c) what action bas been taken for 
implementation of wa.ter SUpply scheme .1 
J\ath'atri$bnapur; 
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(d) whether the tribals from Car 
Nicobar settled in Little' Andaman were 
assured provision of 1000 acres of land and 
they have been al10tted only 500 acres and 
these families are in utter distress; 

(e) whether Government will consider 
allotment of another 500 acres of land to 
them; and 

(f) if nol, the roasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) to (0. 
Information is being conected and win be 
laid on the Table of the House. 

Water Born~ Sanitary System at 
Kanpur 

6027. DR. V. VENKATESH: Will the 
Minister of DEFENCE be pleased to refer 
to the reply given to Unstarred Question 
No. 4497 on 18 December, 1985 regarding 
water borne sanitary system at Kanpur and 
state : 

(a) whether a final decision regarding 
accoptance of tenders for water borne 
sanitary sys tern at Kanpur has been taken; 

(b) whether it is a fact that the Board 
did not take any step for providing such 
minimum amenities to the residents for such 
a 10Dg time; 

(c) steps being taken to raise the 
quantum of water supply; and 

(d) actions taken to regularise the 
sanitary connections obtained by the resi
dents on Napier Road/Shantinagar with 
P and T' sewer line and for its proper 
maintenance ? 

consideration, the Cantt Board bas not 
adopted any interim measures In this reaard. 

(d) As the sewer lines in the area do not 
belona to the Board. the question or regulari
s8tlon of connections by tbe Board does not 
arise. 

Findings of Teams Seat by Centre on 
Assessment of Riot. In J " K 

6028. SHRI AMARSINH RA THA WA : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whc ther any team by tbe Centre was 
sent to Jammu and Kashmir to assess the 
losses of life and property dLuing tbe recent 
riots; 

(b) If so, the findings thereof; 

(c) whether Government have asked tho 
persons who have lo~t their property to put 
claims; 

(d) if so, the amount of claims so far 
made by them; and 

(e) the steps being taken to compensate 
tbem? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU. 
RITY (SHRI ARUN NEHRU): (a) 
No, Sir. 

(b) Does not arise. 

(c) to (e)·. It is the concern of tbe State 
Government. 

Places atfectedtby Earthquakes 

6029. SHR1 SRIBALLAV PANIGRAHI: 
Win the PRIME MINISTER be pleased to 
state: 

(a) whether there has been earthquakes 
THE MINISTER OF ST A TE IN THE, in different parts of tbe country durina 

DEPARTMENT OF DEFENCE January-February, 1986; and 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) No, Sir. 

(b) and (c). Since an intesrated scbeme 
for augmentation . of water supply and 
extension of water borne sewelage at an 
Fstima,ted C9$~ of Rs, 1,07 crore~ i. UD~~'. 

(b) if so, tho names of the places 
affected by the earthquakos '1 

T~B MINISTER OF STATE IN THE 
MINISTRY OF SCIENCB AND TECHNO. , 
L09Y ANP)N TJiE PEJ>ARTldENl"S Of J 



OCEAN . DEVELOPMENT. ATOMIC (b) Places a feeted by the earthquakes 
ENERGY, ELECTRONICS AND SPACE . in January and February 1986 are indicated 
(SaRI SHIVRAJ V. PATJL) : (8) Yes Sir. below;-

Sl. Places Date 
No. 

t. Andaman Island region 3.1.1986 

2. Near Darjeeling_ West Benga'i 8,1.1986 

3. Afghanistan .. USSR Border (As per report it was felt at 14.1.1986 
Sri nagar, Kashmir) 

4. Dhenkanal District Orissa (As per report it was felt at 19.1.1986 
Talchar and other nearby places) 

s. Nicobar Island region 28.1.1986 

6. Mizoram (As per report it was felt at ShiUong and Agartala) 8.2.1986 

7. Valsad District Gujarat (As per report it was felt at Valsad) 16.2.1986 
and 

18.2,1986 

8. India .. Bangladesb border (As per report it was 'felt at 19.2.1986 
Sbillong) 

9. Andaman Island region 

[Translation] 

Ashram Schools In Madhya Pradesh 

6030. SHRI DILEEP SINGH BHURIA : 
Will the Minister of WELFARE be pleased 
to state: 

(a) whetber more Ashram Schools for 
boys and girls in Scheduled Castes dominat
ed areas in Madbya Pradesh arc proposed to 
be opened with a view to bring literacy 
percentage of Seheduled Caste people at per 
with national percentage; 

(b) wbether Government are still not 
providing full assistance to States for setting 
up new Ashrams for boys and girls there; 
and 

(c) if so, whether Government propose 
to provide in the budget the amount to be 
given as hundred percent to tho Stat!' 
Government for setting up Ashrams for 
Scheduled Caste boys and girls ?, 

THE DEPUTY MINISTER ,IN THE 
MINISTRY OF WELFARE (SHRI 
GIR.IDHAR GOMANGO) : (a) These is no 

23.2.1986 

Centrany Sponsored or Central Sector 
Scheme for setting up Ashra m Schools for 
Scbeduled Castes. 

{b) and (c)'. The Scheme of Ashram 
Schools being in the State Sector its 
budgetary requirements are met from the 
resources of the respective State Govern
ments. 

[English] 

Field EqulpmcD t for Army 

6031. SHRI PRAKASH V. PA TIL : 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether it is a fact that question of 
mecbanisation of the Indian infantry assumes 
greater importance in view of the uncertain 
and bellieos attitude of our neighbour; 

(b) what is the progr~ss so far made to 
produce BMP-ll at Medak; 

(c) whether Government would consider 
upda~jng tbe field tquipml~nts for the army 
as much advancement has been effected in 
otber countries; and 
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(d) if so, the broad details theleof '1 

tHE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a), (c) and (d). The 
m~hanisation of infantry units, as also the. 
modernisation of equipment, are determined 
by a variety of factors including threat. 
perceptions in the regions and advancemen ts 
in technology. These are kept under 
constant review aDd appropriate action taken 
to ensure full defence preparedness. • 

(b) The project for tbe pro·duction ~f 
Infantry Combat Vehicles at Medak IS 

proceeding satisfactorily and according to 
productioo schedules drawn in coosultation~ 
with our Soviet collaborators. 

Electronics Projects during Seventb Plan 

6032. SHRIMATI . JAY ANTI PAT .. 
NAIK : Will the PRIME MINISTER be 
pleased ~o state: 

(a) whether Government have a propo
sal to set up some new electronic projects in 
the country during tbe Seventh Plan 
period; 

(b) if so. the number of such projects 
proposed to be set up; 

(c) the name of the States where such 
projects are proposed to be set up: 

(d) tbe estimate cost of each project; 
and 

(e) tbe details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO ... 
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SaRI SHIVRAJ V. PATlL): (a) to (e). 
The Department or Electronics bas no 
sanctioned proposal to set up new manu
facturing projects in tbe Seventh Plan. 
However. the following schemes have been 
approved by tbe Planning Commission to be 
initiated during the Seventh Plan period :-

1. Blectronics Components Development 
FUDd. . 

2. Centre for Rand D aDd Production 
of 'Power Semiconductor Devices. 

3. Telematics Promotion and Develop
ment Programme. 

4. Fifth Generation Super Mini Compu.· 
ter DesiaD Programme. 

5. Advanced Technology Programme in 
Computer Networking. 

6. Software Export Promotion Pro
. gramme. 

The information about other Depart ... 
ments plans for setting up electronic 
projects will be collected and laid on tbe 
Table of Lok Sabba. 

AnDual Plao on Social Forestry 

6033. SHRI BHATTAM SRIRAMA 
MURTY: 

Will the PRIME MINISTER be pleased 
to state: 

(a} whether a total of 450 cro~es are 
expected to be spent as part of the States 
and Central Government annual plan on 
Social Forestry during the year 1986-87; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF' ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) and 
(b). It is expected that R8. 450 crores would 
be available for social forestry during the 
year 1986-87. The dotails are as under :-

Source of fund Rs. in crores 

Forestry, Central Sector . 40 

Forestr)" State 190 
Sector 

Rural Development 220 
Scbemes 

450 



Allocation of Funds to Ker_l. for 
Development of Industries darllll 

1980.85 

6034. SHRI SURBSH K UR UP : Will 
the Minister of PLANNING be pleased to 
state: 

(a) the amount allotted to Kerala in 
each of the years f~om 1980 to 1985 for the 
development of industries in the State; and 

Wrl'ten .4n,wef' 102 

(b) the actual amount utilised by that' 
State in each of those years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THB 
MINlSTIlY OF 'FOOD AND CIVIL 
SUPPLIES. (SHRI A.K. PANJA) : (a) and 
(b). A statement giving the information is 
liven below. 
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, Grant to States for Con~truction of 
Scheduled Caste Girls Hostel 

6035. SHRI DILEEP SINGH 
BHURIA : Will the Minister of WELFARE 
,pe pleased to state : 

(a) whether Government provide SO per 
cent amount to States for construction 0 f 
buikJings for SCs girls Ashram and girls 
hostel; 

(b) whether no amount is given to 
States by Government for construction of 
boys hostels and build ings; 

(c) if so. whether Government will 
consider (0 provide minimum.50 percent 
matcbing grant to States for construction of 
boys hostels and buildings ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF WELFARE (SHRI 
GJRIDHAR GOMANGO) : (a) Under the 
Centrally Sponso(ed Scheme of girls hostels, 
Central assistance is plovided to the State 
Governments on 50.50 basis for the 
construction of hostel building for Scheduled 
Caste girls. 

(b) Yes, Sir. 

{c) There is DO proposal at present to 
incl ude this scheme under the Centrally 
Sponsored programme in the Seventh Five 
Year Plan. 

Pakistani Nationals in India 81. 

psuedo Tourists 

6037. SHRI KUNWAR RAM 
SHRI SURESH KURUP : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

,(c) '.tbe Dumber out of them deported to 
PakistaD '1 ' , 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INTERNAL SECURITY. 
(SHRI AR UN NEHRU) : (a) to (c). Indo
Pak Visa Agreement docs not ,provide for 
tourism. Only group tourism is permissible 
under a separate protocol recently signed by 
the Govts. of India and Pakistan. Three 

,groups of Pakistanis visited India undar this 
scheme but no report bas been received 
that any of tbem bad gone underground. 
Therefore, tbe question of their arrest and 
deportation to Pakistan does not arise. 

[Eng/i,h] 

PromoUOD Quota of State Services to 
Indian Administrative Senlce 

6038. PROF. NARAIN CHAND 
PARASHAR : Will tbe PRIME MINISTER 
be pleased to state : 

(a) whether the Administrative Reforms 
Commission has recomm,ended tbe formula 
of 40 per cent of the officers for promotion 
from the State Services to the . lAS Cadre 
against tbe earlier percentage of ],3.3 per 
cent; 

(b) jf so, tho date witb effect from 
which the recommendation has been 
accepted; 

o (c) if npt, tbe reason for deJay and the 
likely date by which the recommendation 
would be accepted; 

(d) whether at present the percentage 
has ,been calculated on the basis of 
the total strength of the lAS. as 
against tbe strengtb of the senior posts and 
as a consequence, 44 per cent of tbe 
present strengh in not taken into cOl1sidera:
tion; and 

(a)' whether .in order to apprehend 55000 
Pakistani nationals who had come to India 
as tourists but have Il()W gone underground, 
Government have sougbt tbe help of the,ir 
relatives, friends and a~sociates; 

" (e) tbe likely date by whicb this Jacuna 

(b) if so, the number of Pakistani 
nationals apprebended' .during the las, six 
P)9Jl'''' •• • rcsuJ~ thereof; and "," 0 0 " I 

. would be rectified '1 

THE MINJSTER OF STAlE 1N lH E 
MINISTRY OF PEBSONNf.L. PUBLIC 
GIUEV ANCES AND PENSIONS (SHRI 
P. CHIDA~BARAM) : (a) to (c). The 
AdrninUnrati\'.e Reforms Commission did 

1 0 ' ," 

pot 'apeciflcaUy recoJnJDcnd an)' increas~ iJl 



tbe 'quota of promotion from the State 
Civil Services to the lAS from .. tbeb 
existing level of 25%. However, with a view 
to improvina the promotion prosl'ects of the 
State Service Officors, the, Oovetnmettt 

, decided to raise tbe promotion teUia, to 
33-1/3% after consultation with tbe Stare 
Governments. No' proposal is ander 
consideration of the Government to increase 
the promotion quota further. 

(d) and (e). The promotion quota in 
the lAS is calculated at 33-1/3% of agareaate 
of senio,: duty posts and C~lltral Deputation 
Reserve and not with reference to total 
authorised strength. The Government does 
not consider that there is any anomaly or 
lacuna in this calculation that needs to be 
rectified. 

Hostels for SCs/STs 

6039. SHRI AMARSINGHRATHAW'A: 
SHRI CHINT AMANI JENA : 

Will the Minister of WELFARE be 

pleased to state : 

(n) the number of Scheduled Castes and 
Scheduled Tribes, girls hostels constructed 
during the last th ree years in eacb State; 

(b) whether it is a fact that the 
construction work of hostel~ for SC and ST 
boys and girls has been held up for want of 
funds;,and 

(c) if so, steps bejpg taken by the 
Government to release the funds so that 
construction work roay not sutTer? 

THE DEPUTY MINISTER 1~ THE 
MINISTRY OF WELFARE (SHRI 
GIR1DHAR GOMANGO): (a) to (c). 
The information is being collected and will 
be laid on the Table of the House after 
the same is received (rom all the State 
Covernments/U.T. Administrations. 

Production of Electronic' Defence 
Equipment.by Ordnance Factories 

6040. SHRI PRAKASH V. PATIL 
W ill the Minister of DBFENCE be pleased 
to state: 

(a) whet~er Govanment's attention has 
b~en arawp to tbe nows· ~optainod ill 

,PP ... 27 .. 28 of Sunday dated 2-8 February· 
1986 that tbe Indian Ordnance factories 
need to be leared up ,adequately to make 
them effective for J')foduciog electronic 
defence equipment; and, . 

(b) if ,80. whether Government h'ave 
drawn up any plan for equipping the 
ordnance 'actories so that tbey can easily 
switcb 08 from their production of conven
tional wea,pons to modern electronic war 
equipments and if so, the details therror ? 

THE MJNISTER OF STATE 1N THE 
DEPARTMENT OF DEFENCE PRODUC
TION AND DEFENCE SUPPLIES (SHRI 

. SUKH RAM) : (a) The news ite-m referred 
to in the question speaks of Opto-Electronic 
instruments for fire control. 

(b) Action is alrady 
produco opto-electronic 
instruments in Ordnance 
addition to the conventional 
contiune to be needed. 

underway to 
fire control 
Factories in 

weapons which 

Teaching Staff in N.D.A. 

6041. SHRIMATI JAYANTI 
PATNAIK Wilt tbe Minister of 
DEFENCE be pleased to state : 

(a) whether there is a need to increase 
the number of teaching staff Natkmal 
Defence Academy as the strength of cadets is 
increasiog in every six months; 

(b) whether there is also a need to 
upgrade many posts to meet service training 

need; and 

(c) if so. the steps proposed to be 
laken by Government in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINOH) (a) and (b). No. 
Sit. 

There is no increase in the strenttb C1f I, 

cadets in the National Defence Academy, 
every six months and service traioing . needs, 
arc being met. 

(c) Does Dot adle,_ 
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Entry or two Kuwaiti National. Despite 
Ban on Entry into India 

6042. SHRI SURESH KURUP: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether it bas come to the notice 
of the Central Government that two 
Kuwaiti nationals whose entry into India 
has been banned came to Trivandrum and 
stayed in Kerala for a few days; 

(b) the names of those two persons and 
how they managed to enter into India despite 
the ban; and 

(c) what action Government propose to 
take in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): (a) 

Yes, Sir. 

(b) and (c). The two Kuwaiti nationals 
were S/Shri Ai Sayed Yousuf Sayed Hashem 
Al Refai and Anwar Sayed YaQub Al Refai. 
The State Government have ordered a 
detailed enquiry into the matter and have 
placed the erring officers under suspension. 

Industrial Worl{ers of Military 
Engineers Service 

6043. SHRI P.R. KUMARAMAN
GALA!\1 : 

DR. V. VENKATFSH: 

SHRI ATISH DHANDRA 
SINHA: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether Government are aware of 
the fact that the Fitment of Industrial 
workers of Military Engineers Services in 
the Pay Scale recommended ~y Third Pay 
Commission and recommended by the 
Anomalies Committee for implementation 
of three grade pay structure, has not been 
implemented till date; 

(b) if so, the reasons for the abnormal 
delay and who are fe$ponsible for it; 

(c) what will be the tentative time 
~'Juired for tile jmplement,tion; and 

(d) how the adverse effect will be 
recouped jf it is not implemented belore 
the Fourth Centra] Pay Commission" 
report? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH): (a) to (c). Based 
on the recommendations of the Anomalies 
Committee (established to Jook into the 
anomalies arising out of the adoption of the 
report of the Expert Classification 
Committee set up by tbe Ministry of 
Defence), orders were issued by the Ministry 
of Defence on 15-10-1984 for tbe-

(i) upgradation of certain lemi-skilled 
catagories; and 

(ii) introduction of a three grade 
structure viz. Skilled, Highly 
SkilJed Grade II and' Highly 
SkilJed Grade I in certain common 
ca tegory jobs in the Defence 
Esta blisbments. 

Pending the framing of the Recruitment 
Rules, it was also decided that promotions 
under the three grade structue will be subject 
to a worker passing the requisite trade test 
after baving put in three years' experience in 
the lowet grade. 

Necessary instructions to bold and 
complete the trade tests at the earliest in 
respect of industrial workers of the Military 
Engineering Service ha ve already been issued 
by the Engineer·in-Chief's Branch to tbe 
Chief Engineers, Commands. The trade tests 
are in progress. 

(d) Does not arise at this stage. 

12.00 hr •• 

[English] 

(lnt,rrupfions) 

MR. DEPUTY SPEAKER: Please 
take your seats. 

(Interruption,) 

PROF. MADHU DANDAVATB 
(Rajapur) : Sir, adjournment motion lOts 
priority over other notices. 

~ln'err".ptlo",) 
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MR.. DEPUTY SPEAKER : Please KUMARI MAMATA BANERJEE: 

take your seats. . I will can one by one. I have already given notice. 

SHRI S. JAIPAL REDDY: (M~hbub- MR. DEPUTY SPEAKER: No. You 
nagar): Sir, you may caU one from this have not given. 

side and one from that. (Interruption,) 

MR. DEPUTY SPEAKER: No, no. 
Not like that. I will call you all. Mr. 
Patil. 

SHRI VIJAY N. PATIL (Erandol) : Mr. 
Deputy Speaker, I have given a ca11ing 
attention motion regarding a large number 
of vehicles and trucks of Tata, Leyland 
and Hindustan Motors being registered at 
the Daman Depot ..... . 

MR. DEPUTY SPEAKER: I will look 
into it. Please sit down. 

SHRI VIJA Y N. PA TIL: I will meet 
you in the Chamber. 

(Interruptions) 

MR. DEPUTY SPEAKER : 1 told you, 
I will call you all. I will come to yOll. 

Please sit down. Yes. Mr. Jena. 

SHRI CHINTAMANI .lENA (Balasol'c): 
Sir, I have given calling attention notkes on 
three important subjects. Firstly, all the 
branches and the main office of the Un ited 
Commercial Bank of West Bengal at Cal
Cutta have been closed due to labour 
trouble. People are facing a lot of 
difficulties, for which I have given a calling 
attention notice. Secondly ..... . 

MR. DEPUTY SPEAKER : No, no. 
That is enough. I will pass on the 
massage. 

(Intl'rruptions) 

MR. DEPUTY SPEAKER: Yes, 
Madam. What do you want '? 

KUMARI MAMATA BANERJEE 
(Jadavpur): Sir, I want a statement from 
the Banking Minister. He is sitting here. 
The whole banking sector in West Bengal 
is going to collapse .. , .. , 

(bllerruptions) 

MR. DEPUTY SPEAKER: You give 
• motiol)s 

MR. DEPUTY SPEAKER: You please 
give it in writing as a. motion. Please sit 
down. Yes Mr. Tewary. 

(lnft!rruptiolls) 

PROF. K. K. TEWARY (Buxar) : Mr. 
Deputy Speaker, I rise with a heavy heart 
to demand a statement from the Govern .. 
ment. It is a very serious matter. The 
security of the Prime Minister cannot be 
trifled with. Every day reports are comiog 
in the foreign press and also in the local 
press. The current issue of the 'Illustrated 
Weekly' has an article which gives a blue 
print of the Prime Minister's assassioation, 
although it is cast in the mould of a fiction. 
The PrJmc Minister has been caJled a 'Black 
Wolf' and it is named as 'Operation Black 
Wolf' This is a serious matter. (interruptions) 
A very responsible mag:.:lzine comes out with 
this kind of a piece on the life of the Prime 
Minister. The Government must explain 
as to what measures nre being taken to 
protect the life of the Prime Minister. And 
(he security of the Prime Minister cannot 
be trifled with. An inquiry should be 
ordered as to how this thing has come 
about. It is very intriguing· that the writer 
of this article is Charles Sobhraj. 

MR. DEPUTY SPEAKER: Prof. 
Tewary, please take your seat. 

(InterrUjJtion.~) 

PROF. K. K. TEWARY: This is a 
fictitious name. Tha t is wby I demand a 
statement from the Government as to what 
is being done to protect the life of the 
Prime Minister and to inquire into this 
thing ...... (lnterruptiollJ') 

MR. DEPUTY SPEAKER : I'Iease take 
your seat. Even though it is fiction, every 
body is concerned about it and J also 
accept it. I think the Ministry will take 
note of tbis thing and security of Prime 
Minister. They will take note of it. Please 
take your seat. 

(Interruption,) 
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PROF K. K. TEWARY: The Home 
Minister should make a statement right 
now. 

(Illterruptions) 

MR. DEPUTY SPEAKER : They will 
take note of it. Take your seat. You 
have given it in writing. I will pass it 00. 

t I nterrllpt ion $) 

PROF. K. K. TEW AR Y : Sir, what are 
yon doing about it ? 

(Interruptions) 

MR. DEPUTY SPEAKER: About the 
security of the Prime Minister, he is t~lljng. 
I have said, they wHl take note of it and 
find out facts. 

(Interruptiolls) 

PROF. K. K. TEWARY : Mr. Deputy 
Speaker. Sir, it is a serious matter and we 
need a statement. 

(1IlterrupUotls) 

PROF. N. G. RANGA (Guntur): I am 
not able to hear what you said about the 
proposal that he hus made. \Vhat he has 
asked in this, that }OU should 
request the Hom'~ Minister to make 
the necessary enquiry and make a responsi
ble statement as soon as possible in the 
House. 

MR. DEPUTY SPEAKER: ] have 
already told that even though it is a fiction, 
everybody is concerned about it and the 
security of Prime Minister. 

(Interruptions) 

MR. DEPUTY SPEAKER: I think 
tbe Minister also will t~ke note of it. 

[Translation] 

SHRI RAJ KUMAR RA1 (Gbosi): I 
would like to submit that in many States 
including Uttar Pradesh, there is a ban on 
the issue of licences for firo arms. The 
Central Government have also ordered that 
licences should be issued in very few cases. 
The result is that the anti-socia1 elements 
manage to obtain arms c1andenstinely and 
are posing a threat to the lives of the law 

abiding citizens. That is why I would like 
to draw the attention of the Government 
towards this and request them to adopt 
some method by which tbs lives and pro
perty of the law abiding citizens are 
protected and the anti-social elements are 
curbed. 

[Englishl 

MR. DEPUTY SPEAKER: Already 
the Minister gave a statement. Please take 
your seat. 

SHRI NARAYAN CHAUBEY (Midna
pore): Sir, the World Bank is putting 
pres~ure on the Government of India to 
devalue the Rupee. The Report has come. 

l\1R. DEPUTY SPEAKER: Please take 
your seat. 

SHRI NARAYAN CHAU8EY: Sir, 
tht: World Bank is putting pressure on the 
Government of India to devalue the Rupee 
and I demand a reply from the Government 
of ]ndia regarding its stand. It is a serious 
matter. The World Bank ist interfering in 
the affairs of tbe Governmen of India and 
our internal affairs. 

[Translation] 

A HON. MEMBER : Leave it alone. 

SHRI NARAYAN CHAUBEY : Why '1 

[EIlglish 

MR. DEPUTY SPEAKER: Please take 
your seat. 

SHRI NARAYAN CHAUBEY: Sir, 
you know what happened previously ... 

(Interruptions) 

MR. DEPUTY SPEAKER: Please take 
your seat. Why are you agitated? 

SHRI NARAYAN CHAUBEY: You 
ask the Government, as you have asked in 
the case of Prof. Tewary. Is it less impor
tant, Sir? 

MR. DEPUTY SPEAKER: I request 
all the Members, if at all there is anything 
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and you want to raise such kind of matters. 
fint you live it in writing. 

SHal NARAYAN CHAUBEY : I have 
liven you in writing. 

MR.. DEPUTY SPEAKER : Then I will 
see. 

SHRI NARAYAN CHAUBEY: Let 
there be a discussion on it. 

MR. DEPUTY SPEAKER : I will go 

through it. now Shri Datta Samant. 

DR. DATTA SAMANT (Bombay South 
Central) : Sir. let the Labour Minister make 
a statement in this House. Seven lakhs of 
workers of Coal India Limited are on strike 
today. 

MR. DEPUTY SPEAKER: Yesterday 
Mr. Kurup also raised it. 

DR. DATTA SAM ANT : They say that 
water, electricty, and medical benefit are not 
liven and the Coal India has issued a 
statement today tbat the demands are uDder 
conaideration. 

MR. DEPUTY SPEAKER: I will find 
Ollt from tbo Minister. Take your seat. 

DR. DATTA SAMANT: Seven Lakb 
workers aro on strike. At least the 
Government ahould take not of it and what 
talks are Boing on with the Union that 
.bou)d be told to the House. You direct 
tbe Minister. 

MR. DBPUTY SPEAKER: I cannot 
direct. Smt. Geeta Mukherjee. 

SHRIMATI GEETA MUKHERJEE 
(Panskura): I draw attention to tbis very 
.riODI Report that Union Carbide is selling 
ita profitable assets world-wide. The 
Government of India bas Dot yet moved for 
any injunction of tbat. If tbis is allowed, 
then we will be left high aDd dry. Let the 
Government of India make a statement. 

(Interruptions) 

MR. DEPUTY SPEAKER Now 
Professor. Professor is on his leis. 

(/nlerruptlonl) 

SHRI SURBSH KURUP (Kottayam): 
You should allow me also. 

PROF. MADHU DANDAVATE: Mr. 
Deputy Speaker, Sir. before I make a 
submission on the Motion that I bad given, 
I wish to point out to you with due respect 
tbat according to the Speaker's Direction 
tbose who have given Adjournment Motion 
always get priority as far as the arrangement 
of business is concerned. I t is only for the 
future guidance that I am demanding. I have 
no complaint. 

MR. DEPUTY SPEAKER: I have not 
given consent to the Adjournment Motion. 

PROF. MADHU DANDAVATE : You 
can reject it. You have tbe inherent right 
to reject and generally you reject. I accept 
it. 

MR. DEPUTY SPEAKER: It is not an 
inherent thing I want to do like that. I 
feel like this, that is why I am saying this. 

PROF. MADHU DANDAVATE: Let 
nle make a submission on tbe issue that I 
am ralsmg. Before you reject, you should 
know what are you rejecting. Sir, I have 
got here the Himachal Times of the 6th 
January, 1986. 1 have given you a copy. 
A very serious threat to the defence and 
securjty secrets of our country is involved. 
There is news that 3,000 zinc plate maps 
which are secret and classified documents, 
have been smuggled out from the Survey of 
India office at Dehra Dun. I demand that 
this should be investigated. and the Defence 
Minister must make a statement. 
(Interruptions) 

MR. DEPUTY SPEAKER: Already 
you have given a Calling Attention motion 
also. 

PROF. MADHU t)ANDAVATE : I alll 
voicing the feeljngs of the entire House. 
(Interruptions) 

MR. DEPUTY SPEAKER: You have 
given this matter for Calling Attention also. 

PROF. MADHU DANDAVATE : I 
have given adjournment motion, as well as 
Calling Attention. I have liven yon a wide 
choice. 
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MR. DEPUTY SPEAKER: For the 
adjournment motion, consent has not been· 
liven. Only tegarding the Calling Attention, 
I want to find out the facts. Already we 
have referred it to find out facts. 

PROF. MADHU DANDAVATE: In 
some form it should be admitted. 

MR. DEPUTY SPEAKER : I will first 
find out facts. Now Mr. Acharia. 

SHRI BASUDEB ACHARIA 
(Bankura) : I have given an adjournment 
motion regaJding the 7 Jakh coal miners on 
strike. 

MR. DEPUTY SPEAKER: Just now I 
have told about it. 

SHRI BASUDEB ACHARIA: They 
had to go on strike due to non.implemen
tation of the agreement with NeW A. 
(Interruptions) 

MR. DEPUTY SPEAKER: No. Mr. 
Acharia, this is the same thing which you 
have referred to in the Calling Attention 
also. I will refer it to the Minister. 
(Interruptions) I will refer it. (Interruptions) 

Already it bas been raised many times. 
Yesterday also it was raised. I have told 
already that I wi)) refer it to the Minister. 
That is aU. 

Now Papers Laid. (Illterruptiolls) 

11.12 hrs. 

PAPERS LAID ON THE TABLE 

Detailed Demands for Grants of Ministry 
of Food and Civil Supplies for 1986·87 

THE MINISTER OF COM.MERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKAR): J beg to lay 
on the Table a copy of the Details Demands 
for Grants (Hindi and English velsions) of 
tbe Ministry of Food and Civil Supplies for 
1986 ... 87. {Placed In Library. See No. 

LT·2484/861 

(lnt"r"llionl) 

Citizenship (Second Amendment) Rule., 
1986 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): I 
beg to lay on the Table 'a copy of the 
Citizensbip (Second Amendment) Rules, 
1986 (Hindi and English versions) published 
in Notification No. G.S.R. 567 (E) in Gazotte 
of India dated tbe 1st April, 1986 under 
sub-section (4) of section 18 of the Citizen· 
ship Act, 1955. (Placed in Library. See 
No. LT·248.5/86] 

(Interruptions) 

Notifications under Income Tax Act 
1961, Customs Act, 1962 and Central 

Excise Rules, 1944 

, 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJAR Y): I beg to lay OD the 
Table-

(1) A COPy each of the followins 
Notifications (Hindi and English 
versions) under section 296 of the 
Income-tax Act, 1961 : 

(i) The Income-tax: (Second 
Amendment) Rules, 1986 
published in Notification No. 
S.O. 147(E) in Zazette of 
India dated the 31st March, 
1986. 

(ii) The Income-tax (Third 
Amendment) Rules, 1986 
published in Notification No. 
5.0. 147(E) in Gazette of 
India dated the 31st March, 
1986. 
(Placed in Library. See No. 
LT .. 2486j86] 

(2) A copy eacb of the followiDI 
Notifications (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962 : 

(0 O.S.R. S55(E) published in 
Gazette of India dated the 
27th March, 1986 together 
with an explanatory memo
randum extending the validity 
of Notification No. 70/81-
C1.IStoms dated tbe 26tb 
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March, 1981 upto the 31st 
March, 1987. 

(ji) G.S.R. 556(E) published in 
Gazette of India dated the 
27th March, 1986 together 
with an explanatory memo
randum extending 1he validity 
of Notification No. 71/81-
Customs dated the 26th 
March, 1981 upto the 31st 
March" 1987. 
fPlacl'd in Library. Sc c No 
I.J1'~2487/86) 

(3) A copy each of Notification Nos. 
G.S.R. 535(E) to 547(E) (,Hindi and 
English vCf'~ions) published in 
Gazette of Illdia dat~J tht 25th 
March, 1986 together with an 
explanatory memorandum issued jn 
the context of certain changes 
relating to the Central Excise duties 
as applicable to ~~mall scale units, 
issued under the Central Excise 
Rules, 1944. [Placed in Library. 
See No. LT-24SIj/86] 

(lllterruptions) 

Notifications undcr All India Scrvice 
Act, 1951 

THE MINISTER OF STATE IN THE 
MINISfRY OF PERSONNEL, PUl~LIC 
GRIEvANCES AND PENSIONS (SHRI P. 
CHIDAMBARAM) : 1 beg to lay on the 
Table a copy each of the foHowlIlg Notifi
cations (Hindi and English versions) under 
sub-section (2) of section 3 of the All India 

Services Act, 1951 : 

(2) The Indian Administrative Service 
(Fixation of Cadre Strength) Fifth 
Amendment Regulations,. 1986 
published in Notification No. 
G .S.R. 225 in Gazette of India 
dated the 29th March, 1986. 

(2) The Indian Administrutivt! S..:rvice 
(Pay) Fourth Amt:ndn~cnt Ruks, 
1986 published in NotiHcation No. 
O.S.R. 226 in Gazette of India 
dated the 29th March, 1986. 

[Placed in Library. Sec No., LT· 
2489/86] 

(lnterruptiolls) 

12.13 brs. 

ESTIMAIES COM~ITTEE 

[English) 

Stat~mcJ)t on action taken by Government 
on recommcndlltions of Seventieth 

Report on Mini~try of Health 
and Family We1fare-Medicul 

I{clicf, Educat ion, Training 
and Researcb 

SHRI CHINTAMAN( PANIGRAHI 
(Bhubaneswal') : 1 beg to lay on the table a 
statement (Hindi and English versions) 
showing action taken by Government on the 
n:.conlOlendatinns confained in Chapter I 
and tloa1 replies in respect of Seventieth 
Report (Seventh Lok Sabha) on the Ministry 
of Health and Family Welfare-Medical 
Relief. Education, Training and Research. 

(lnlerr lIptiollS) 

COM}\;1JTTEE ON I>RIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

[English] 

Seventeenth Report 

SHRI AJOY BISWAS (Tripura West) : 
I beg to present the Seventeenth Report 
(Hindi and English versions) of the Committee 
on Private Members' Bills and Resolutions. 

12.14 hrs. 

ELECTION TO COMMITTEE 

[English) 

Committee on Official Language 

THE J\11NISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): I bea 
to move: 

"That in pursuance of sub-section 
(2) of section 4 of the Official LangU8ses 
Act, 1963, the members of Lok Sobha 
do proceed to elect, in accordance with 
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the system of proportional representation 
by means of single transferable vote, 
one member from amongst themselves 
to be a member of tbe Committee on 
Official Language vice Shri S.B. Chavao 
resigned from the Committee." 

MR. DEPUTY SPEAKER: The 
question is : 

"That in pursuance of sub-section 
(2) of section 4 of the Official Languages 
Act, 1963, the members of Lok Sahha do 
proceed to elect, in accordance with the 
system of proportional representation by 
means of single transferable vote, one 
member from amongst themselves to be 
a member of the Committee on Ollicial 
Language vice Shri S.B. Chavan resign
ed from the Committee:· 

The Motion was adopted. 

MATTERS UNDER RULE 377 

[Eng/l,h] 

(i) Establishment of High Power T.V. 
Transmhters at Visakhapatnam and 

Vijayawada 

MR. DEPUTY SPEAKER: Now 
Shri Bhattam. 

SHRI BHATTAM SRIRAMA MURTY 
(Visakhapatnam) : The Government previ~ 
ously announced a crash programme to set 
up a 10 KW T.V. transmitter at Visakha .. 
patnam, besides compleling the high power 
T.Y. station at Vijayawada at Kondapalli; 
these projects have not so far come through. 

The total population coverage by the 
T. Y. transmitters in Andhra Pradesh is only 
204.55 lakbs, out of 6.9 crores, which comes 
to about 35o/i' as against the targeted coverage 
range of 70%. Hence more number of T.V. 
transmitters are required to cover the target. 
The Government may take immediate steps 
to install T.V. transmitters in nil districts 
not so far covered. The Government should 
establish high power transmitters at Vhakha
patnam and Vijayawada at the earliest. 

A T.V. studio complex at Hyderabad 
~bould be set up immediately since the State 

Government have already provided tbe 
required land to the Doordarshan 
authorities. The Government should also 
directly telecast original live programmes 
from the LPTs instead of relayjng the Delhi 
telecasts which are mainly in Hindi. The 
programmes originating from Hyderabad 
should depict the Telugu culture. The 
Government should also establish a second 
channel for Hyderabnd T.V. transmitters. 

I urge on the Government to take 
expenclitious action on the above. 

(Ii) Need (0 provide direct rail link bet. 
ween w(,stern part of Orissa and 
Bhubanesllwar by jntrcducing 

Mahauadi Express 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) : There is no direct rail 
link between western part of Orissa and the 
State Capital Bhubaneswar. As a result 
People from western part of Orissa would 
travel either through Andhra Pradesh 
or tbrough Bihar and West Bengal by rail 
to arrive at the State Capital-Bhubaneswar. 
There is. therefore. a long standing demand 
for introduction of Mahanadi Express from 
Samha)pur to Bhubaneswar. This win 
benefit the people of Sambalpur» Bolangir, 
Kalahandi. Korapur, Ganjam and Puri as 
well as Vizianagaram and Srikakulam Dis
tricts of Andhra Pradesh. 

When new trains are now being intro
duced. I urge upon the Government to intro
duce immediately Mahanadi Express for 
providing direct n~il link to the people of 
western part of Orissa with Orissa's State 
Capital, Bhubaneswar. 

(iii) R(.lgular payment of rent or allot .. 
ment of alternative land to the land. 
less HnriJans and refugees whose 
lands have been ~.C(luircd for construc
tion of a df·fen('(' chn nnel in Jammu 

district of .J and K 

SHRI JANAK RAJ GlJPTA (Jammu): 
A large number of landless Harijans and 
refugees from Pak istan occupied areas of 
J and K State have been allotted evacuee 
lands in TchsiJs, Ranbir Singh Pura, Bishnab, 
Somba and Akhnoor in Jammu District, 
J and K State. A portion of the" allotted 
lands bas been acquired by the Govern~eD~ 
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of India for the construction of Defence 
cbannel or rental basis, But for the last 
about three-four years, no rent bas been 
paid to the landless allottees, and only 80 
per cent of the amount is being paid to 
refugee allottees. This is 'creating great 
anxiety amount the Poor a1tottees. It is, 
therefore. requested that the amount of rent 
be paid to them regularly or a1ternate lands 
should be allotted to them. 

[Translation) 

(Iv) Need to start welfare schemes for 
women In Karol 8agb Br(\ft of Delbi 

SHRIMATI SUNDERWATI NAWAL 
PRABHAKAR (Karol Bagb): Mr. Deputy 
Speaker, Sir, I would )ike to raise 
in the House a very important issue under 
rule 377, relating to the cause of womeo. 
My Karol Bagh constituency is predomi
nantly a Schedule Caste area and I want 
that the following programmes for women 
should immediately be started there: 

1. Programmes for imparting educa
tion to girls, women and adults. 

2. Establishment of Gymnasiums for 
girls. 

3. Employment oppottunities for 
women on part-time hasis. Skilled 
women should be provided with 
spinning wheat, sewing machines 
and so 00. 

4. Establishment of a Health and 
maternity Centre for women. 

I would request the Minister for Women 
Welfare to ensure that the said suggestions 
are implemented at the earliest. 

[English] 

(v) Need to direct the Registrar General 
or India to conduct a sliney of 
ditTerent ethmic group in Ladakh 
for granting Scheduled Tribes 

States 

SHRI P. NAMGYAL (Ladakh): The 
Article 342 of the Constitution of India 
has been made applicable to the State of 
J~Pl}n~ and Kash~ir re(;('Ptly b,Y a Notifica-

tion issued by the Government of India. 
Application of this Article of the Constitu
tion will now meat the long standing 
demand of the Ladakhis for grant of 
Scheduled Tribe status to them. Towards 
this end, the Registrar General of India is 
required to conduct a survey of tbe different 
ethmic groups of the region which needs 
to be expedited. 

It therefore, urge upon the Government 
of India to issue early necessary instructions 
to the Registrar General of India to depute 
his team to Ladakh without any fUrtber 
delay. 

[Translallon] 

(vi) Need to reconsider the decision re· 
garding closure of sub.post office. 

in the rural areas of U.P. 

SHRI JAGDISH AWASTHI (Bilhaur): 
Mr. Deputy Speaker, Sir, I want to raise 
the following matter under Rule 377. In 
some districts of Uttar Pradesh, particularly 
in the rural areas of Kanpur. sub post 
offices a re being closed which wi1l flam per 
mail distribution and the old employees of 
these post offices will face unemployment. 
It will spread discontent among the rural 
people. 

Therefore, the communications Minister 
is requested to reconsider the case sympa
thetically and the post offices should not be 
closed so that the rural people could get 
their mail on time as bas been the case in 
th! past. 

[English] 

(vii) Need to abolish contract system In 
Chromite mines in Orissa 

SHRI SARAT DEB (Kendrapara): 
There are thousands of labourers working 
in the cbromite mines in Orissa. They all 
belong to tribal population. They have 
been working on contract basis. The labour 
Ministry vide its notification issued in 1984 
abolished the contract system in cbromite 
mines. The said notification has not yet 
been implemented by tbe field officers of the 
Labour Ministry. These workers are beina 
paid less tban minimum wages. They arc 
being exploited by th~ c<?ntr"ctor,s. ~~~ 
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(:ontractors are still continuing their work 
under plea of stay order obtained from the 
Orissa H tgh Court and the management of 
both private and Government owned mines 
are giving extension on expiry of their 
original contract with uller disregard to the 
provision of the Labour Ministry's notifica
tion. Besides, some mine-owners have 
been engaging fresh contractors. The 
Government ha.ve also not ta.ken any steps 
to get the vacation order from the Orissa 
High Court for abolition of contract systfm. 

I appeal to the Government and parti
cularly the Minister to take immediate 
action to abolish the contract system in 
chromite mines in Orissa and give relief 
to thousands of tribal labour from exploita
tion by contractors. 

(viii) Need to reopen Asbok Paper Mills, 
Darbhanga~ Bihar 

DR. G. S. RAJHANS (Jhanjharpur): 
There is no denying the fact that there is 
inordinate delay in the reopening of Ashok 
Paper Mills, Darbhanga (Bihar). This 
ambitious industrial projeet of MithiJa, 
North Bibar, remai ned closed for the last 
several years as a result of which several 
thousand skilled and unskilled workers of 
this economically backward rogion are 
virtually starving. They cannot get any 
alternative employment either in North or 
South Bihar. 

Sometime back by the end of 1985, 
Industrial Development Hank of India in 
collaboration with the Governments of 
Bihar and Assam. was devising ways clod 
means to reopen this industrial unit. This 
had kindled a hope in the hearts of the 
people of M.ithila region. But nothing 
more has been heard on this account late)y. 

I. tberefore, request the Government of 
India to take urgent steps to reopen Ashok 
Paper Milts. Darbhanga. 

12.24 hrs. 

DEMANDS FOR GRANTS (GENERAL) 
1986· 87-Ccmtd. 

(Engli,") 

Ministry of Water Resourtcs--:Ccntd. 

~R. DEPUTY SPEAKER: We will fO 

to the next item, Item No.9. Further 
Discussion and Voting on tbe Demand for 
Grant under the control of tbe Ministry of 
Water Resources. Shri Bbisbma Deo Dube 
to continue. Please be brief. 

SHR} PIYUS TIRAKY (Alipurduara): 
Already. you say, 'be brief' I 

MR. DEPUTY SPEAKER: Already, 
he has taken six minutes. That is wby I 
said, 'Please be brief'. 

[Translation] 

SHRI BHISHMA PEO DUBE (Banda) : 
Mr. Deputy Speaker. Sir, I rise to support 
the Demands for Grants of tbe Ministry 01 
Water Resources. Yesterday, I bad 
expressed my opinion on the project set up 
by U.N.D.P. in our Bundelkhand area. In 
this connection, I would also ]ike to mention 
that this project has been pending with the 
Union Government for sanction for a long 
time, vide letter No. 6.1/150/38-4-81 dated 
1.12.1981 sent to the Centre. No attention 
is being paid to it. My request is that duc 
attention should be paid to it so that the 
irrigation facilities may be made available 
there. Under this scheme, Foreign experts 
wi1l conduct the survey and underground 
water will be tapped for irrigation purposes. 
My request is that attention should be paid 
to this area. 

A project caUed Ken multipurposc 
project was submitted to the Water 
Commission in 1982. 1t is under dispute. 
It is still pending and no attention has been 
paid to it. My request is that tbe bon. 
Minister should look into this matter 
so that the dispute could be settled and 
adequate water and means of irrigation 
could be made available to the people. 

Sir, I want to reiterate that my 
constituency. Banda is situated in tbe 
soutbern part of Uttar Pradesh, in fact, it 
can be said that it ]ies in between Madhya 
Pradesh and Uttar Pradesb, and all rivers 
except the Yamuna flow into this area from 
Mad hya Pradesh, and tbe dams constructed 
over these rivers also lie in Madbya 
Pradesh. On account of tbc dispute, tbe 
situation is such that the Banda constituency 
is non receiving any supply of water. 
S~vC'r~J disputes 9f .j~Ujt1 patprc af9 
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pendin, witb tho Central Government for 
, clearance. My request is that these 

disputes should be settled without delay, so 
that tbose areas could get their due share of 
water. 

Sir, after a review of this situation 1 
would request tbat the entire Bundelkhand 
reaion comprising S districts of Uttar 
Pradesh and 14 districts of Madhya Pradesh 
may be treated as a unit, while framing the 
water policy. This area bas a district 
geographical position and, therefore, it can 
be regarded as one" unit. Thereby the 
water resources for the area and other 
fsciUties could be increased, wbich would 
load to greater welfare of the region. Hence, 
I would request you to constitute a separate 
Commission to devise methods for increasing 
tbe water resources. Sir, the National 
Water Policy is being formulated and while 
it is under preparation, I wouJd request you 
to consider my snggestion of treating 
Bundelkband as a single unit before finalis
ing the plan. Although the State is largely 
responsible for irrigation works yet the 
Department of Water Resources of the 
Central Government also has a role to play 
by way of guidance. Accordingly, I would 
like that the Central Government should 
guide the State Oovernment and make it 
understand tbat out of the four rivers 
flowing through tbe Banda district, namely, 
Pasuni, Bage, Ken and Yamuna, dams 
should be constructed on Pa~uni and Bage 
rivers and their canals could be utilized for 
irrigation so that the dry areas of Karvi and 
Naraini may get irrigated. The soil is very 
.fertile in tbis region and if irrigation 
facilities are provided, the yieJd may be quite 
high. Again, Lift Irrigation Scheme should 
be adodted for Ken and Yamuna rivera. 
The State Government has made a rule that 
Lift Irrigation Projects would not be cons
tructed over rivers with less tban 25 cusecs 
of water. As there are ravines on either 
side of these rivers, no other irrigation 
method can be adopted there. Neither 
tubewells can be installed nor canals 
constructed for supplying water. Hence, 
Lift Irrigation Scheme should be adopted 
even if S to 15 cusecs of water is available 
and the land should be irrigated . 

Similarly, the proposal to instal 150 
tubeweUs in Banda district, which was seat 
for clearance to the Remote Section, should 
be implemented without delay. The work 
on the Rajghat Dam Project should be 
speeded up and rapid progress should bc:l
made in this matter. In the end, I shall 
speak about the drinking water crisis in my 
area. Our Government have resolved to 
make drinking water available in every 
village. A large part of my constituency is 
dry and no drinking water is available there. 
The Patha area is rocky and a waste1and. 
Neither tubewells can be installed nor wells 
can be dug there. The Government had 
drawn up Patha Drinking Water Scheme, 
Banda, on which about Rs. 3 crores had 
been spent. But the scbeme has totally 
failed. It could not provide water to the 
people. At some places tanks have been 
constructed but they have not been 
connected with taps. Attention should be 
paid towards it. I shall conclude by raising 
one more point. The water scarcity there 
is so acute that a song has been composed 
on it in the villages. When the women go 
to fateh water, they sing that song. If you 
hear it you will understand how much 
difficulty they have to face in arranging 
water. 

Paise soop take gagari, aag lege skum 
dadri 

Skum dadri is tbe name of a vi1lage 
there. They say that one bas to pay one 
paisa for a soopa and two paise for a 
ga~ari. What is the use of such a village. 
There is a another song. 

Bhoura tera pan; Kazeb kar jaae, gagar; 
no phoote. Chohe khasam mar faye, 

The womenfolk say that they can bear 
the loss of their husbands but not that of 
the water fatcbed by tbem. With these 
words, I convey my greatfulness to you for 
giving me an opportunity to speak. 

12.32 hrs. 

[SHRI SHARAD DIGHB in the Chair] 

*SHRI B.N. REDDY (Mirjalguda) 
Mr. Deputy Speaker_ Sir, water is one of tbe 

• Tb~ Speech waS ori,inaJIy delivered ip Telusu. 
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moat valuable resource among tbe natural. 
resources. There will be on roon1 for 
drought in. any part of the country if our 
water resources are harnessed properly. 
We should keep tbis fact in mind. 
Harnessing of our water resources means 
getting rid of drought once and for all. 

In "Towards a National Water Policy: 
Issues for considerationn it was stated that 
"the country with a geographical area of 329 
m.ha. has a water potential of about ]78 
m.ha. m. from surface water and 42 m.ha.m. 
fr"m ground water, but only about 50% of 
this can be put to beneficial use." It means 
that we can utilise only 50% of OUf water 
resources. We are not in a position to 
utilise fully even this 50% of water resources. 
We are utilising only 24% and even less 
tban that today. So efforts should be made 
to utiHse all the available water resources to 
tbe fullest extent possible. If it is done, W\! 

can have assured water supply for irrigation 
io the country. If these waters nre tapped 
and diverted to the areas where there is no 
water, not only drought disappears from the 
Jand but also the entire country prospers. 
We have to keep certain priorities in mind. 
There many areas in the country which are 
chronically drought prone. These areas 
must get top priority. Water should be 
supplied to these areas first. Another 
important point which we should bear in 
mind is give priority to agriculture. 
Providing drinking water is another 
important point which we should bear in 
mind while drafting our National water 
policy. There is a saying in Telugu. 
Provide water to the parching land and 
throat. But it is unfortunate that this 
Govt. has failed on both these fronts. 
Providing water for cultivation and drinking 
water to quench the thirst is most important. 
If tbe Govt. cannot provide water for the 
fiolds and drinking water to the people. the 
country is bound to reel under famine. The 
failure of the Government on tbese fronts 
shows clearly that there is no c1ear cut 
National water policy in our country. 
The bon. Minister's statement on our 
National Water Policy does not speak about 
providing water to drought prone areas. 
Also it is not clear about the po1icy to be 
adopted for providing water for agricultural 
lands. The Govt. must adopt a clear cut 
policy OD these issues. 

Sir, many parts of the couotry are reelina 
under unprecedented drought. Drought is 
acute in Gujarat. We have been hearing in 
the news for last 2 days that certain parts 
of Maharasbtra are also suffering from 
drought. In West Bengal also there is 
drought. I need not mention Rajasthan, for. 
it is the worst drought affeoted area in the 
country today. Similarly in Andht'a Pradesh 
also there is unprecedented drought. So it 
is clear that in many parts of the country 
there is a drought for tbe past several years. 
We are hlessed with plenty of water resources , 
yet we are not in a position to control and 
prevent the recurring drought. )t migh t be 
true that we are too small to prevent the 
fury of nature, yet we can do something in 
this regard through human effort. To tap the 
underground and surface waters js not 
beyond the ability of man. We can harness 
the surface and ground water. Had the 
Govt. tried to tap these resources, we could, 
we have prevented the recurring droughts. 
The country would have been spared of the 
famine. The failure of tlle Govt in this 
regard is resulting in recurring droughts. 

It is unfortunate that even after 40 years 
of our independence we could Dot do any
thing substantial in tapping our water 
resources. Had the Govt. made efforts to 
harness our water resources, we c9uld have 
saved our country from droughts arid famines , 
the df(~ght will continue to occur in the 
country as long as the policy of tbe Govern ... 
ment does not change. Sir, there are many 
projects which are under construction for the 
past severa) years. No effort has been 
made to complete them in time. If the 
projects are completed in time, we will be in 
a position to supply water for agriculture. 
The shortage of drinking water will also 
disappear. We could have prevented famine 
which is p1aguing many parts of the country 
today. The elimination of poverty cannot 
take place until the present policy of the 
Govt. changes. Drought and pi-overty go 
band in band. So unless we complete our 
major projects which are now under con
struction, it is nor possible either to cootrol 
drought or eliminate proverty. Early com. 
pletion of these projects will go a long way 
in eliminating the perennial problem of 
drought. The Govl. should keep tbis point 
in mind. Sir, 1 am sorry, 1 am forced to say 
repeatedly that many of the major projectl 
which are taken up decades· back are 110~ 
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yet complete. The Government failed in 
implemcotiQI the assured water supply policy. 
The failure to provide assured water supply 
is only due to the deJay in completion of 
our major projects. I want to cite couple of 
examples, if we need any, in this regard. 
Projects in Wef;t Benaa! and Andhra Pradesh 
are tbe best example. Before I deal with the 
position in A.P. first I want to bring to the 
notice of the August House the plight of 
W. Bengal in regard to various projects 
there. There are many irrigation projects 
wbich arc pending before the Central Govt. 
Some of them are Upper Kangsabati. Ajoy 
Reservoir, Suvarnarekha Barrage, Moderni
sation of Kangsabati, Baman gola Irrjgation 
schemes and Kangsabati Reservoir. I prefer 
to quote wha.t Shri Joyoti Basu, the West 
Benlal Chief Minister said in his budget 
speech of 1986 .. 87 .. tiThe Teesta project is 
one of tbe roost important projects of the 
State currently under execution. I would 
like to take hone Mcm bers into confidence 
about the difficulties we have been facing in 
our efforts at early completion of the project. 
Upto tbe end of 1984-85, a total sum of 
Rs. 160 crores bas been spent on the project, 
out of which only a sum of Rs. 5 crores 
has come from tbe Govt. of India as special 
assistanco. We have been pleading with the 
Govt. of India for increasing the special 
alsiscaoce to at least Rs. 20 crores in one 
year over the 7th Plan period, particularly 
because of the national importance of the 
projects. There bas not yet been any response 
from tbe Govl. of India. The State Govt. 
bas been spending 60% to 70% of its total 
plan allocation for medium and major 
irrigation of this project. There is hardly 
anything more that we can do. Nevertheless, 
In order to ensure that the benefit of 
irrigation from the project begins to reach 
farmers during the year 1986-87. we have 
Iteppcd up the allocation for tbe Teesta 
Project from Rs. 21 crores to Rs. 28 crores 
durins the current year." The reason wby I 
am quoting Shri Jyoti Basu, is to say that 
the State Governments can not execute 
major projects on their own. It is beyond 
their capability. More than 60 to 70% of 
their plm mooey is being spent on the 
major project. Yet, in spite of this huge 
investment they are Dot in a position to 
complete tbe major projects. . It is the 
responsibility of the Central Government to 
,bare the burden of completing major 
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projects. Without substantial Central assis
tance the State Governm~nts cannot complete 
the major projects. The Centre should step 
in and share the burden of States. 

Now, turning to tbe position of Andhra 
Pradesh, 1 must say that AP also being 
neglected by the Centre. Very recently our 
Chief Minister, Shri N.T. Rama Rao has 
stated that the Centre has not been cooperat" 
ing with the State and not bel ping it any 
way. What is more the Central Government 
is creating hurdles in finding solutions to 
some of the disputes which are confronting 
the State. About 25 irrigation projects in 
Andhra Pradesh are pending before the 
Central Government for the past 25 years. 
They have not been cleared so far • .I want 
to mention few of them. NagarjuDsagar has 
been under construction for the past 20 years 
and it is yet to be completed. Sri Ram Sagar 
Stage II has also not been completed so far 
though it was taken up 25 years ago. 
Vamsadabara l>roject Stage II bas not yet 
been cleared by the Centre. The Centra) 
Govt. has done nothing to see that this 
project is completed early. Similarly, the 
Central Govt. has not yet cleared the Stage 
II of Somashila project. Sict Hyderabad city 
is facing acute shortage of drinking water. 
By taking up Singur Project, the drinking 
water problem of the twin cities can be 
solved. Hyderabad is tho capital city of 
Andhra Pradesh. These people are suffering 
due to the scarcity of drinking water. 
Singur project can provide water to the 
parched throats of Hyderabad citizen. The 
situation is grave. But it is a pity that the 
Central Government has not cleared Singur 
project so far. In fact, the Central Govt. 
should take up the responsibility of complet
ing tbe project on its own. Similar is tbe 
fate of Tungabbadra project. Telgugu Gansa 
project is tbe project which can benefit 
Andhra Pradesh and Tamilnadu. It wiJl 
supply water to the chronical drought prone 
areas of Rayalseema which is fast turning 
out to be a desert. Lakbs of acres of land 
in the area can be brought under irrigation 
if Telugu Ganga project is completed. It will 
also provide drinking wear to the people in 
Madras. Such is the importance of Telugu 
Ganga. Our former Prime Minister, in
augurated this project and the State Govt. 
has already spent Rs. 100 crores on tbis 
project. But it is strange that the Central 
Government is dilly-dallying the clearance 
of this project. New issues arc being raked 
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up to delay the clearance. Lot of dust is 
deliberately being kicked up. Instead of 
helping the State Govt. in speedy completion 
of Telulu Ganga hurdless are being created. 
It is made out to be an inter-State dispute. 
Now a new dimeotion is being added to it. 
The Centre State relationship factor is being 
DOW added to it. The Central Govt. and AP 
State Oovt. are concerned with this project. 
It is not good to bring other States into the 
picture. Bring in other States into the picture 
by Central Govt. is not justified. I take 
this opportunity to request the Govt. to 
clear this project early and also help the 
State Govt. in early completion of various 
other projects. Tllngabadhra high level canal 
will help in saving Rayalseema from drought. 
Our leader late Comrade Sundarayya 
enunciated our policy regarding water 
utilisation. According him, top priority shou1d 
be accorded to suppl},ing water to drought 
prone areas. If need be, the supply of irriga
tion water should be restricted to one crop 
in other areas. Then it will be pos~ible to 
provide water to all the dronght prone 
areas. 

Andhra Pradesh is now reeling under 
unprecedented drought. Keeping this in view 
the Central Govt. should clear various 
important projects like Pocham padu Stage 
lIt Tunga bhadra. l'elugu Ganga and other 
important projects. The Central Government 
should also extend substantial financial 
assistance for early completion of all these 
projects. 

Sir, to save tbe country from drought is 
the responsibility of the Central Government. 
The Central Government should realise its 
responsibility. Many projects which are 
under construction for decades should be 
completed early. This is the best way to 
face the cbaUenae of drought. The water 
resources policy adopted in tbe past bas 
been a failure. Non-completion of various 
projects in the country re8ects the failure of 
the policy of the Govt. At least now, the 
Central Government should wake up and 
take up the Construction and speedy com
pletion of the important projects and save 
the country from drought once and for all. 
Sir, thank you very much for giving me the 
opportunity to speak. 

SHRI ANADI CHARAN DAS (Jaipur) : 
Mr. Chairman, Sir, while supporting the 
demands for Grants of the Department of 
Water, I would like to put fortb certain 
points before ,ou. 

Ours is a vast country with large popu-
lation. We have to face certain problema 
concerning water. Our Government have 
solved these problems to some extent duriog 
the last few years. We spent Dear]y Rs. 16047 
crores during 1951 to 1982 on major, medium 
and Ininor irrigation schemes. At least 
22.67 million hectares of land was brought 
under irrigation. This is not a mean 
achievement, The expenditure on the 
major,. medium and minor irrigation schemes 
was Rs. 10,096 crores, Rs. 5,951 crores and 
Rs. 2840 crores respectively. As a result of 
this expenditure, about 59.7 million hectares 
of land was brought under irrigation. This 
is a significant achievement but still there 
are some shortcomings in this field. 

\1Vith the increase in population, our 
problems are also increasing. It is the 
responsibility of our party to deal with 
such problems. It has drawn up certain 
programmes to harness tbe waters of our 
rivers and other water resources. The 
National Water De\!clopment Agency is 
seized of tbe issue of optimum utilization 
of the waters of major and minor rivers. It 
is planned to divert surplus water to 
the deficit areas. In the coming years, 
the pe/)pJe will be benefited from it. 
In thi3 way ~ we shall make optimum 
use of the waters of the country. We 
support all these measures vigorous)y. 

In this connection I have some sugges
tions to make. The Government say that 
irrigation is a Stat.e subject. But you should 
not take sbe·Jtcr from it any longer. In 
case some State do not utilize the amouot 
drawn from the Centre, it results in escalation 
of cost of the project. If the Centre re
main silent; the cost of the project will 10 on 
increasing and the work cannot be executed. 
Tbere are a number of projects in our State 
whose cost has increased manifold. Your 
argument is that the Centre bas no hand 
in it. But at least there should be a 
monitoring cell at the Centre to oversee the 
works being executed by the States. If it 
is found that some State is not carryins 
out the works properly,. the Centre should 
take over that project and execute that it 
speedily. 

There are a number of rnaj~r public 
undertakingi in the country which undt!rtake 
projects in other countries but cannot exe
cu tc them here in time. The Government 
sbould think over it. If our GovommeD1 
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do Dot take steps in this direction; th,;n 
no other Government can say that it can 
execute the work in time. 

In this connection I would like to 
suggest that if the local contractor or some 
State Government fail to execu:e the work. 
the Centre should take over the work and 
execute it as a time bound programme. If 
the work is not completed in time, it entails 
a great. loss. This enhances the cost of 
the project and ultimately the people ba ve 
to suffer for tbat. 

Regarding flood control, I would like to 
say something about Orissa. A small part 
of our area is hilly which is affected not 
by floods but by drought. But in the 
coastal area, floods occur at least once in 
two years. They cau~e great loss to life 
and properly, crops anJ livestock. The 
Government have to compensate for the 
loss later on. So, tbis should be looked 
into properly. 

Bbimkund Project was formulated for 
our area. But it was not approved for 
one roason or another. Now a plea is 
being given that it will entail heavy expeodi
ture. But if you think seriously, yOU would 
find that tbe assistance given to the people 
by way of compensation on account of the 
IOS8 sutf-ered duo to natural calamities comes 
to more than the expenditure on the project. 
So, the bon. Minister should take up the 
execution of Bbimk und Project speedily. 

We find that the problem of siltation is 
iocroasing in the rivers. The Government 
have not formulated any problem to combat 
this menace. A programme on the lines of 
National Water Development Agency should 
be drawn up to contain the siltation of the 
rivers. Siltation is also one of the causes 
of floods which cause conslderabJe damage. 
The Government must draw up a national 
policy for desiltation of tbe rivers. When 
I visited China, I saw that sand was being 
removed from the beds of the rivers.. 'By 
drawing up a policy in this respect, water 
will be utilized properly, more irrigation will 
take place and we shall be able to raise 
Rood crops. If the rivl!rs are desiJted, 
floods will not recur because water will not 
ovodlow the banks of tbe dvers. 

The Jate Prime Minister Shrimati Indira 
Gandhi had emphasised the need of special 
Component Plan in every tribal area. For 
this, every State \huuld c~.)nduct quantifica
tion of its need. But what we see is that 
some States do quantification of its nced 
aDd some do not. Those which do so, 
show exaggerated figures. There should be 
a cell in your Ministry to see bow much 
amount has been earmarked for it and what 
quantification has taken place for the tribal 
areas. What we have seen is that assistance 
is provided to individual I\ch::-mes lika minor 
rrigation and lift irrigation schemes but it 
is not provided to everyone. For this 
reason a1so there is need to create this cell. 

Mr. Chairman, Sir. I wanted to cover 
some more points but you have not allotted 
lllC enough time. I convey my thanks to you 
for lh:! ti.,me given to mc. 

SHRI KEYUR BHUSHAN (Raipur): 
Mr. Chairman, Sir, while supporting the 
Water Resources Bill, I would like to say 
that four major rivers namely Mahanadi. 
Narmada, Sone and Indravati emanate in 
Madbya Pradesh. Since it is located at a 
high attitude and is hilly area, it serves as 
an ideal and natural catchment area. But 
the benefit of these rivers is derived by the 
states situatad downstream. In Chis situa
tion attention should be paid to those 
areas speciticaUy. The oriain of Narmada 
river lies in the catchment area. AJI that 
water would benefit Gujarat. We do not 
want what Gujarat should not be benefited. 
Similar is the case with Mahanadi which 
has its origin in District Raipur and eastern 
region of Madhya Pradesh, but its water is 
providing benefit to Orissa through Itirakud 
dam and it should of course provide benefit 
to Orissa. Similar is the case with Sone 
river which is providing benefit to 
Uttar Pradesh and Bihar. The water 
of river Indravati is also being used by 
southern states like Andhra Pradesh and 
Tamil Nadu. This is but natural. In such 
circumstances Madbya Pradesh has to face 
great difficulty for irrigation purposes. 

Some projects like Mahanadi Project 
are being imp1emented with tbe help of 
World Hank and it is bound to be delayed. 
But we would llke to requeat you that it 
should be expedited and it should be execut
ed at tbe earliest. But it is vcry difticult 
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to irripte the entire area even after success .. 
fun elocution of the project. These major 
dams are dependent on rain water. If 
there are scanty rains. then the fate of this 
dam wou1d be same as tbat of tbe small 
ponds and minor dams. In such a situation, 
the seven districts of Raipur. Bilaspur, 
Durg, Sarguja, Dastar, Rajuantigaon and 
adjoining districts of Sidhi and Shabdol are 
oot getting the full benefits from the rivers 
emanating from fhat area. I would like 
to request the hone Minister 10 pay his 
attention to this aspect. You should 
provide special help to the Government of 
M. P. for the execution of small and minor 
projects and should issue directions to 
them in tbis regard. You should suggest 
them to convert small schemes and lift 
irrigation projects into major projects 
and with the help of all these 
projects, efforts should be made to 
irrigate tbe entire area. In the absence of 
these projects, the present famine-like situ
ation is likely to continue despite approval 
and execution of some major projects. I 
believe that you would make special efforts 
to exec lite those small projects and in your 
reply you should announce some special 
schemes for these fJmine stricken areas. We 
would be very much satislJed if you reply 
in this connection. 

Similarly, the people in hill areas are 
facing great difficulties in getting the supply 
of drinking water and it would not be 
wrong to say that they have been pining 
for drinking water for many years. In 
Bastar and other areas, though there are 
abundant rains, yet people have to fa~e 
great difficulty in getting lhe supply of 
drinking water and they have to cover long 
distances to fetch drinking water. Rigs 
should be used there to supply drinking 
water to the villages. On1y then the people 
of this area will have a sign of relief. 

Alongwith these measures, minor irriga
tion projects cao be taken up there. The 
rivers in that area are parennial rivers. 
Through Lift Irrigation Schemes wattr 
from the rivers Sheonath, Mahanadi and 
Indravati can be supplied to the area and 
the area can be saved from the famine. 
You make an assessment of the condition 
of that area and of the farmers. If 
irrigation facilities are ensured in that area, 
there could be max.imum production of 
~ ADO in tbat lroa. The ~1imato of 

13.00 hrs. 

that area. is most suitable for the cultivation 
of oil-seeds. But in the absence of irtip
tion facilities, the famjne stricken people 
of that area work as labourers on the roads 
or other places throughout the country. 
On making an enquiry, you would find 
that they are the hungry labourers from 
Chhati$garh area. They do not get even 
sufficient wages in that area. Therefore • 
there is need to pay attention towards 
these people. 

In the end, I would like to submit to 
you that your name reminds us of the 
1egendHry name of Lord Shanker wbo had 
supplied us the water of Ganga. Today 
alio we are requesting you in the same 
manner to supply water to this area. 

With these words. I support the demands 
for grants of the Department of Water 
Resources. 

[Er'c/ish) 

SHRI P. KOLANDAIVELU (Gobi
chettipalayam) : Mr. Chairman, Sir, I am 
thankful to you for givmg me this opportu
nity to take part in the debate on tbo 
Demands for Grants of the Ministry of 
Water Resources. 

First of all I have to congratulate tbe 
hon. Prime Minister for having reorganized 
this Minisrry. It was originally Ministry 
of Irrigation and Power and it bas npw heeD. 
reorganized and renamed as the Ministry of 
Water Resources~ I am also happy that 
hOG. Minister Shri Shankaranand. who is a 
dynamic person just like our Prime Minister 
and also Shri P. Chidambararn, is in charge 
of th,s Ministry. 

A very important point with regard to 
water resources is this. Every d8y we see 
so many controversies arising between 
States with regard to water. Irrigation beiDI 
the first point of the 20 .. point Programme of 
our late Prime Minister Shrimati Jndira 
Gandhi) even in the Plan sector it must be 
given the first priority and a lot of fuods 
have to be allocated for doing some of the 
dams and irrigation projects in so maoy 
Stat,es. Tl.e Centre should not shift itl 
responsibility by sayini tbat is a State 
subject apd that the Centre ~nnof ipterfer~, 
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I would request the hon Minister to nation .. 
alise aU the rivers in this country. We 
bave to form a National Water Grid in 
order to solve tbe problems. So many pro· 
blems aro arising between the States and v,e 
all know that. Yesterday there was a T.V. 
programme with Mr. Chitlae, Chairman of ,the 
Central Water Commi~sion. Be wa~ saYing 
that 'water is a precious resource". ] 00 agree, 
but at the same time I want to know what 
actually the Central Water Commission, 
which was formed in 1945, has done in the 
last 40 years. That is the question ) want 
to put here. In the last 40 years what , is 
the development that they have dcne with 
regard to irrigation in the country_ In 
1950 .. 51 the total irrigated area was 22.6 
minion hectares. In 1979·80 it was 56.6 
mi1l1on hectares. By the end of 1985 it was 
68 million hectares. I w~nt to know 
whether the statistics given in the Annual 
Report for 1985-86 are conect. Creation 
of irrigation potential musl bt! of the order 
of 2.S million hectares per )car. I want to 
know whether we have reached that goat. 
It bas been stated in the Annual Report 
that it is the biggest programme in irrig:.tion 
development in the world. 1 do agree. But 
my question is whether you have achieved 
tbe goal. 

Even with regard to the flood prone 
areas, out of 40 million hectares you are 
able to achieve only 12 44 million hectares. 
This has been given as an approximate 
figure. It bas also been slated that it is a 
reasonable degree of protection. That is alL 
You are able to give protection '0 only 
12.44 million hectares. A reasonahle degree 
of protection is being given with regard to 
flood control. 

1 request tbe Hon. Minister to say with 
regard to disputes which are .pending for so 
many years. ) can even cll~ ~n example 
with regard to the Cauveri dispute. About 
the Cauver\ dispute our Hon. Minister knows 
fully well 100% of it. The basin States 
like Karnataka, Tamilnadu and Kcrala and 
the Union Territory of Pnndichcny are 
involved in it. Actually it ought to have 
been settled by 1974 and even before that. 
But unfortunate1y Tamilnadu was having 
the Chief Minister Mr. Karun~Jlidhi. He 
puaht to have settlod ,~e issue because upto 

1976 he was tbe Cbief Minister in Tamil
nadu. He ought to have settled or be ought 
to have brought it to the notice of the 
Ctmtral Government and it ought to have 
been settled by the end of 1974. 

There was an agreement between 
Karnataka and TarnjJnadu for sharing the 
Cauveri waters. There was an agreement in 
1924 for a period of 50 years; that does not 
mean that after 50 years tbe agreement 
comes to a halt. Never. Actually it is' a 
perenn ial agreement. It is a perennial 
agreement which says that the water is to be 
given from Karnataka to TamiJnadu for so 
many years. That is all and that does not 
mean that after 1974 the Tamilnadu is not 
having any ri~ht over it. We are having 
every right just like Karnataka over the 
Cauvery water. 

Even the Central Water Commission ia 
unable to settle this issue. With regard to 
Cauveri water dispute it has been stated 
that the waters of the Cauveri river system 
are almost fuJIy utilised by the basin states 
like Kerata, Tamilnadu and Karnataka and 
the Union Territory of Pondicherry. There 
was a meeting with regard to Cauveri dis
pute in November 1985. It was suggested 
that pending tbe overa)) settlement on tbe 
sharing of the waters, the states might adopt 
a limited approach of cletlring certain irri
gation and hydel projects involving nominal 
consumption of water. That was the 
suggestion made by the Secretary and by the 
Minister in November 1985. I would like 
to know whether this has been put into 
dfect. What are the hydel projects which 
have been cleared so far by this Ministry ? 
So, you have not cleared the Hogenakal 
I-Iydel Project and other projects whic11 arc 
also involved in the Cauveri dispute. 

MR. CHAIRMAN: Please conclude. 

SHRI P. KOLANDAIVELU: I am 
the only Member speaking from my Party 
sir. 

MR. CHAIRMAN: The whole time 
given to your party is also over. 

SHRI P. KOLANDAIVBLU: I will 
finish it Sir. 

With regard to Cauveri dispute it bas to 
be taken iato acco\J~t b)' dle HOD, MjDil~ 
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aDd also bytbe Hon. Prime Minister of India. 
That _as to be settled soon. because other
wi. the Tamiln:sdu has to go to a Court of 
La.w and get a remedy for it. 

There is a tribunal. but what is the use 
01 havios tribunals? Supposing if an 
award is passed by the tribunal, how are 
you going to implement or execute it ? 
Where is tbe executive authority and where 
is the implementing authority to implement 
the award passed by the tribunal ? 

I can cite an examp1e with rega rd to the 
Bachawat Award in the case of Krishna 
waters. Now are you going to implement 
the Bachawat award then? Now the 
Ta.milnadu Government and the Karnataka 
Government are disputing over the Krishna 
waters. 

Even with regard to Tel ugu Ganga pro
ject, we want only 15 TMC for Madras city 
for drinkiog purposes. That has to be clear
ed sooo. I request the Hon. Minister to 
soLve all these problems as immediately as 
possible. I again request the Hon. Minister 
that unless the river waters are nationalised 
we cannot solve the problem. 

[Tranl/allon] 

SHRI BHtBAL (Ganganagar) : Mr. 
Chairman, Sir. today the House is discussin~ 
the Demands fot Grants of the Ministry of 
Water Resources. I rise to support the'ie 
demands. 

There is one great burning problem 
about Indira Canal area in my contituency. 
I would like to tell you about tbat problem 
and other matters. With regard to distri
bwaties in Indira Canal arca. 1 would like 
to submit tbat .the 1r:r~igatioD Department of 
the Government had constructed Pucca 
distributaries in the Indira Canal area. 
Many complaints have been received from 
tbe farmers about the level and the sub. 
standard material used in their construction. 
The officers working in this area are 
adopting corrupt practices and they have 
prepared inflated estimates for their personal 
benefits. These estimates have no relation 
with the reality. The details of the charges 
to be realized from the far~ers for' t~e 
already constructed distributaries in .Jn~jra 

~pna' aTea are p,s f0J10~5 .:-..,. 

1. Rs. 354.00 per hectare would be 
realized fronl the farmers for earth 
wo~k . irrespective . of the tot~l 
am~ullt for the entire farm arid 
irrespective of the quantam of 
earth work. 

2. Rs. 842.00 per hectare would be 
realised from the farmers for the 
construction of distributary and for 
bricks and cement, which is 
excessive. 

3. For 'Naka' and culvert. an amount 
of Rs. 250 has to be realised from 
the farmers, whereas only one 
'Naka' as well as only one 'culvert' 
has to be constructed for each 
land-holding. Hence it is on the 
high side. 

4. An amount of Rs. 29 per hectare 
is rea1ized from the farmers for 
maintenance, whereas the construc
tion work of distributaries is not 
completed even upto six years. 

5. A sum of Rs. 29 per hectare is 
rea Hzed for tools aod plants. 
Spade and other tools are Dot 
worn out during tbe work done in 
ani hectare. These tools can .be 
usetf in construction work for two 
years. A very huge amount ha._ 
been misappropriated under tbi, 
head. 

6. A sum of Rs. 68 .per hectare j~ 
charaed for construction of buiJd
ings. A very huge amou~t h~ 

been spent on t,he construction Qf 
buildings. The life of buildings 1.8 
upto 100 years. These buiJdiQP 
would be utilized by qth~r .olicers 
of the Government. The Govern
ment would receive rent for these 
buildings. 'The why" ~bo~ld ~he 
cost of construction of bu.i1dings be 
realized from tbe farmers. j It is 
highly unjustified. 

A sum of Rs. 217 per hectare is cbarged 
from the farmers for engineering· and 
administrative expenditure. The Government 
officials'receive allowances and expenses of 
conveyance from tbe State Government, but 
it is realized from the farmers. 'The staff 
"'D~a8ed ·i·~ ~bi, work i, ·G9ve~ppleDt ata'. 
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When theso employees are working under 
tbe State Government. then why are the 
farmers asked to pay for them? Similarly 
a sum of Rs. 14S per hectare is charged 
from tbe farmers for physical contingency, 
iron sheets and tarpaulin etc.. which is 
totally unjustified. because all the items 
belong to the State Government and are 
provided by the Government. AU these 
tbings are used by the State Government 
and it would be proper if the Government 
bears the expenditure of their wear and tear. 
A Bum of Rs. 56 per hectare is charged from 
tbe farmers for survey and planning, which 
is unjustified, because the entire machinery is 
under the State Government, then why 
should the farmers be asked to pay for 
lurvey and planning. The tiles used in the 
construction of distributaries are unbaked 
yellow, without any sbape and not of the 
lame size. In the construction of a distri
butary Dot even half of the required quantity 
of coment bas been utilized. A very 
nOlligible quantity of rubble bas been used 
In the construction of distributaries. In 
aome cases, no rubble has been used 
at aU. whereas an expenditure of lakhs of 
rupees has been ~hown in the records. The 
construction of distributaries is very sub
atandard which is apprant fro]p the very 
light. No distributary ha s beell constructed 
according to the correct level. Extreme 
carelessness has been shown in tbe construc
tion of distributaries. For constructing the 
distributaries, the labnurers worked as 
masons, that is why the distributaries have not 
been constructed properly. In the construc
tion of the distributaries no curing bas been 
done at all. After tbe construction of a 
distributary, field testing staff do not test 
the distributary on the spot and only 
formalities are completed. 

Mr. Chairman, Sir, there are many 
problems in my area about Ganga Canal, 
Bbakra Canal and Indira Canal, but I want 
to draw tbe attention of the hon. Minister 
towards only one problem. Mr. Chairman, 
Sir. tor the construction of distributaries, 
land bas been acquired from the farmers 
and after the construction of pucca distri
butaries tbe acreage of irrigated land as also 
tb. revenue of the Government bas 
increased. When Government is earning 
Pl9B ntYfDue, wby ia t~e farmc~ ~i~~ 

asked to pay. It is not justified. The 
entire expenditure should be borne by the 
Government. The Government should pay 
attention towards this matter. It is a very 
important matter. Decree orders are being 
served on the farmers by tbe banks and they 
are facing a great problem. This problem 
should, therefore, be resolved immediately. 
In my area, new canals are to be constructed 
from Sidhemukb and Nohar canai and I 
bave been raising this matter and drawing 
the attention of the Government for the 
last 6 years. The papers regarding both 
tbese canals are pending in the office of tbe 
Central Water Commission. You should 
pay your attention to it so that these canals 
are constructed and the farmers are saved 
from starvation and the national production 
is increased. With these words, I would 
like to express my thanks to you for giving 
me an opportunity to express my views. 

[English] 

DR. PHULRENU GUHA (Contai): 
Mr. Chairman, Sirt I stand to support the 
Demands of tbe Ministry of Water 
Resources. 

Water is one of the sources of life for all 
living beings but unfortunately, the' country 
do not have a basic water policy. In our 
country, we have a number of policies such 
as Industrial Policy, Health Policy etc. but 
we do not yet have any policy regarding 
water. I request the Government that a 
suitable water policy resolution should be 
adopted in tbis session of Parliament or at 
least in the next session of' Parliament. 

In many places irrigation projects are 
necess8!y, but they do not sanctioned. Apart 
from them, a lot of existing irrigation 
projects need modernisation. There is a lot 
of wastage of water in many irrigation 
projects. 

We have so far achieved far less as 
compared to the land that can be irrigated 
safety with the water that we have. The 
reasons for delay in the execution of tbe 
irrigation scbemes have to be taken 
seriously. 

I n our predominantly agricultural 
country, the role of irrigation is very vital. 
The work of irrigatjoq ,ect~r is fa~ fro~ 
a.~tisfa~tol7 • 



Effective flood control and drougbt 
control have not been dono so far. 
Effective drought and flood control should be 
ensured. There are some, but these are not 
enough. As far back as 1962, the Irriga
tion Commission had suggested tha t tbere 
should be an overall plan for the develop
ment of water resources. 

I feel that there is lack of integrated 
approach. The irrigation potential has to 
be integrated in the crop pattern and land 
development on the one hand and the credit 
that is needed by tbe farmers on the other 
hand. Unless we have an integrated 
approach and prepare our plan accordingly, 
we will not be able to make full use of the 
water. But the Plan, should contain not 
only the big irrigation canals, the under
ground water level, small and big rivers 
should be made use of. 

At the moment, so far as West Bengal 
is concerned, I can say that DVC supplies 
irrigation water mainly to the districts of 
Burdwan and Hoogly. Tl:ae supply is, 
bowever, erratic. No programme is declared 
in advance for the Bora crop. The villagers 
spend money but they often find that no 
wa ter comes to their fields. There should 
be small channels which will carry the water 
from the big irrigation channels to each 
field. Integrated Plan should also contain 
the plan where deep tubewelJ, shallow 
tubewell. and river lift irrigation can also 
be done for which a survey of whole of 
India is urgently needed. 

Unless we have an integrated approach 
and prepare a plan, we will not be able to 
make full use of the water. The pJan sbould 
contain not only the big irrigation channels, 
but distribution system also. Only then the 
people would get water without causing 
harm to others. J do not have the time, 
otherwise I would have explained. I have 
tbe experience that one district gets water at 
the expense of another district. 

The tendency to undertake projects 
without being able to complete tbem on time 
should be discouraged. The detailed project 
report should be prepar~d and all the inputs 
should be collected before starting projects. 
Then only, we can economic the cost. 

Delay in supply of equipment. by 
various suppliers, shortage of key platerials, 

inadequate provision of fund and delay ia 
the release of funds in time make abe situa
tion very painful. For well water irriaatioa_ 
people ha ve to depend on power suppl,. 
Though the number of pumpsets uaed iD 
our country has increased, supply of power 
to these sets is very restricted. 

The rural electrification programme 
should be given more importance. IrrisatioD 
is also very much dependent on electricity. 
Under the Ministry of Irrigation, there wu 
a department called tbe Department of 
Uoderafound Water Exploration. But now, 
when Irrigation comes under tbe Ministry of 
Water Resources, I do not know whether 
tbis Department is still under tbe Ministry 
of Water Resources. I bope tbe Minister 
will give me a reply on this point as to 
whether this Department is still under Water 
Resources. This Department should take 
the responsibility for exploration of water 
for chronically drought affected areas. 

The Centre sbould not shift tbe 
responsibility saying that irrigation is a State 
subject. Tbe Government, whether it be of 
State or Central, should provide irrisatioD 
facilities, wherever the soil can produce two 
or three crops. There is a vast potentiality 
for irrigation through lift irrigation also. 

Use of solar energy need be liven 
priority for irrigation through tubeweUs, 
because solar energy is being increasingly 
used in our country day by day. 

There is soil erosion in certain areas of 
West Bengal and because of that we are 
losing the paddy land. Arrangements 
should be made to construct projects to stop 
tbis eros ion. A portion of Midnapore baa 
a very fertile soil. If irrigation facilities are 
provided there, that district will give 
sufficient paddy for the State and also for 
the country as a wbole. 

I should request the Government tbat 
Government should formulate and work out 
the irrigation policy in sucb a way tbat it 
would ensure all round development of tbe 
country. 

So far as improving the liviD, conditioDs 
in drought arcas is concerned, since water 
resources afe limited, we have to ma~e a 
judicious choice while decidinl on the .. 
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to which irrigation benefit is to be extended. 
Before 1 conclude I must emphasise that 
there are a I_ric number of villages where 
no drinking water facilities exist or even 
when tbe facilities exist, they are not at all 
enough. Apart from that, many tubewells 
are out of action and tbere is no arrange
ment to repair tbem. In summer, there is 
no water in tbe ponds. Animals and 
human beings straggle to use tbe water from 
the ponds. This is a very common problem 
in many places, particularly in the villages 
and it it a very pathetic scene. People 
suffer for want of drinking water and for 
want of other daily needs of personal use. 

So far as rural West Bengal is concern
ed, I can say that most of the people suffer 
from stomach troubles due to bad quality of 
the water that they have to drink. Eighty 
per cent of the patients in the rural health 
centres suffer from complaints of stomacb 
diseases. Arrangements shou1d be made to 
supply piped drinking water tQ .. save the 
lives of these ,buman beings., With these 
few suggestions, I support the demands. 

SHRI ASUTOSH LAW (Dum -·Dum) 
Sir, it is well- known that since time 
immemorial, agriculture continues to be the 
predominant factor of the Indian economy, 
and water is a vital input for realising tbe 
full potential of the same sector. 

The Ministry of Water Resources is 
responsible for laying down the national 
water ·policy. I am making a few suggestions 
for imprOVing or for optimal utilization of 
water resources in the country. Although 
water is a Staie subject, in fact, the State is 
really responsible for taking care of the full 
utilization of the water resources. But then 
the Ministry of tbe Central Government bas 
got a very big role to play, particularly the 
Ministry is to coordinate and prepare a 
country-wide irrigation plan so that the 
full utilizatIon of the water resources in tbe 
. country can be in a balanced way. We are 
told and we know tbat tbe government is 
now preparing a national water policy. My 
suagestioD is this: tha t sucb a national 
water policy should be on the basis of 
national outlook not only on the basis of 
reaional policy. The Report has not yet 

,OOIllC up. 'So, I requcst tbe Minister 

concerned to take care of tbis policy so that 
in future we may not be faced with ful"t'htr 
inter-State disputes reprdina water, 80 that 
the national water policy can be formo)ated 
OD the national basis. 

Water should be treated most precious 
and s\:arc national resources and tbe govern
ment should take care of it and as such 
tbere should be a national policy for optimal 
use of other water resources. In India, 
particularly when our economy is totally 
dependent on water, that is agriculture is 
very much correlated with water resources, 
then, keeping in mind tbe future of the 
country, from right nowt we should take 
care that the utilization of the water should 
be very careful and the distribution of water 
throughout the country should be jn a 
balanced way so that in future our country 
can be developed on the basis of national 
resources which we have, that is watcr. 

1 find from the statemcnt made 
"previously in the Lok Sabha that the cost of 
181 major irrigation projects has ·gone up 
from the estimated cost of Rs. 3480 crotes 
to Rs. 16,372 crOfes in Jndia. SOt I am 
making a suggestion wby and under what 
circumstances the cost has gone to sU'~h a 
steel' rise from Rs. 3481 crores to Rs. 16,372 
crores; this has to be probed. If it is dtJe 
to inadequate fund, if it is due to delay in 
acquisition of land for implementing projeCt. 
or if it is due to shortage of construction of 
materials, then the government should tako 
proper care in future so that tbose projects 
which are yet to be completed, tbe cost of 
those projects may not be shot up in this 
fashion. 

These three things which are very 
important-acquisition of land, procurement 
of raw materials or construction of projects 
and inadequate funds have to be looked 
into. They may be taken care of. 

Sir, in order to make full utilisation of 
the water resources we should involve the 
farmers. I am making a suggestion tbat the 
farmers may be involved in the pJannlfil 
and management of the irrigation system. so 
tbat the peasants who arc getting direct 
benefit of ti'e water resources in the country 
may also take part and they may also rake 
some care regarding the management of tbis 
irrigation system. 



In tbe State of West Beap' develo,,
ment of irriaation system and the full 
utilisation of the water resources is totally 
erratjc. I request the Mlnister concerned 
to look into the matter. 

Sir. it is known to everyone tbat tbe 
future of Calcutta Port, is very much 
dependant on the implementation of the 
Farakka Barrage. The speedy implementa
tion and also coordination with BangIa Desb 
may belp us to save the Calcutta Port and 
to save that future of Calcutta city itself 
whitb is again dependant on the future of 
tbe Calcutta Port. 

Three districts in West Bengal have been 
suffering due to scarcity of water and 
sometimes drought and insufficient rainfall. 
These af" Bankura, Purulia and North 
B'eDgal and the Khemawati Project is alio 
causing a great havoc in the district of 
Bankura in West Bengal. The Stllte 
Government, I belie.ve, is not looking into 
this matter. If the State Government is Dot 
interested in looking after these neglected 
districts of Bankura and the other districts 
of Purulia, wherein scarcity is tbere-where 
this Khemawati Project is to be implemented 
-the Central Government may take Dotke 
of this particular thing. 

The Tista 'Project which is also 'a very 
important project, has ,been delayed. I 
request the hone Minister concerned to look 
into t'be matter so that in future tbis project 
may not be delayed too long. 

MR. CHAIRMAN: The 'hone Member's 
time is up. 

SHRI ASUTOSH LAW: Please live me 
some time more. One minute. It appears 
that-it is estimated-that 113 million 
acres of land can be I brought under inisa
tlon and out of this S8 ttuUiOD bectares can 
be used througb major irrigation aod 5S 
million hectares through minor irri.ation 
projects. Thus, 113 million hectares can be 
broupt under irrigation. 

I may request, and I am making a 
au.esdon that after the total integrated 
water'policy bas been formulated it may be 
examined whether the remlliniRI 'a"'ea 'Qln 
II!tc'brbucht>under 'irrigation becatlse :'tbls is ",,,,,,",'1 ~Abt abt)ut'ttute ,. ... ;~. 

Efforts sbould be made to see tbat this 
area caD be improved, by adopting and 
integrated water policy throuahout the 
country. 

MR. CHAIRMAN : The bOD. Member's 
time is up. 

SHRI ASUTOSH LAW: One more 
minute. The Command Area Development 
authorities have been executing various 
projects in different Slates to improve 
irrigation. But it is reported, that their 
impact is limited for want of proper training. 
Tbo9C engineers who are authorised to look 
after the projects in the command develop
ment area are not given proper training. 
Therefore, I am making this suggestion that 
there should be a mandatory provisioa of 
training to those engineers who are looking 
after the projects in the command develop
ment area. 

With these words, I support the 
Demands of the Ministry. 

[Translation] 

SHRl RAMASHRA Y PRASAD SINGH 
(Jahanabad) : Mr. Chairman, Sir, I rise to 
speak on the Demands for Grants of the 
Department of Water . Resources. Earlier 
this Department was called Irrigation 
Department but now its name has been 
cbanged to Department of Water Resources. 
It is exactly what they call 'Old wine in new 
bottle'. 

So far you have not been able to 
finalise a National Water Poi)cy. OUf 

country is an agricultural country and water 
resources are connected with agriculture. 
If we cannot provide water for agriculture 
tben we cannot make progress in the field of 
agriculture. At prescnt 69 per cent people 
are dependent on agriculture and they have 
DO other opportunities of employment. Out 
of these 69 per cent, 43 per cent farmers 
comprise medium, poor and margial farmers 
and the remaining 26 per cent are 
agricuJtural labourers. Oor present 
Government professes a lot of interest in tbe 
agriculture but in spite of this we are laeging 
far behind in agriculture as compared to 
tbe otber countries of tbe world. 

It is said that we are self-reliant in the 
'atatler of foodgraios. Now we need Dot 
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import them from abroad. We rerna in 
contented by saying so. Our land is quite 
fertile. Had we been able to make available 
water to agriculture, we could have fed the 
entire world. 

The irrigation schemes formulated by 
the Government are never completed withjn 
the stipulated time. '''hy 1 With the non
comp1etion of schemes within tbe stipulated 
time, cost on the projects increases four
fold and the schemes too remain incomplete 
for years tt"'getber. Had we made advance
ment in agriculture we could have coped 
with the problem of unemployment also and 
at the same thne we could have put a 
check on the crimes which are committed 
due to unemployment. 

China became free ill ) 949 j.e. two years 
after us. Before that it wc;s far backward in 
the field of agriculture. The population there 
was so large that people were dying due to 
starvation. They neglected agriculture and 
you must bear in mind the fate of Chiang 
Kai Shaik due to agitation by the workers 
and the farmers. It was a farmers' agitation 
and they dumped bim on a ship and sent 
bim to f'ormosa. This to should be 
remembered by you. Presently 
under what phase the farmer is passing 
through? The Britishers had constructed 
a project on our area. In 1884 a dam was 
constructed on Sone river which provided 
water to many blocks and irrigation was 
guaranteed. With tbat facility certain parts of 
Aurangabad, Patna, Gaya and Bhojpur used 
to be irrigated but this Government could 
not maintain even that which bad been 
constructed by the Britishers; it cannot even 
repair it with the result that two reservoirs 
Kochahassa Reservoir and Mali Reservoir. 
Under the Sone Irrigation Scheme, which 
used to meet the entire requirement of 
water. is now providing 30 per cent less and 
the command area has aJso been reduced 
by 30 per cent. When we visit that area, 
the farmers tell us that tbey were 
far better dUring the British regime 
because then they used to get full 
water. Why is it so ? It is so because it has 
Dot been repaired. 1 know it is the job of 
the State Government but I would say to 
the hone Minister that it is his duty to 
oversee tbe function of the State 

Government. When situation in any State 
deteriorates you check it immediately. 
1 betefore, 1 wuuld say that you should not 
absolve your6clf of this re~ponslbihty by 
stating that the Blatter relates to the State 
Government. You should write a specific 
letter to the State Government tbat it should 
get Kocbabassa aod MaiJ Reservoir desilted 
immediately so that their command aroes aet 
full water. 

Secondly, two schemes were prepared 
for South Bihar. One scheme was Mubane 
Dam Scbeme which was. sent to you in 1975 
and the second scheme was Puopun-Darbba 
Scheme which was sent to you in 1980. 
Both these schemes are pending with Central 
Water Developmen t Commission for 
clearance. These are still being screened 
and have not been cleared. I have been 
repeatedly requesting you and tbe Depart
ment to clear tbem at the earliest so that 
the people of South Bihar, who are facing 
poverty and near starvation, are able to get 
rid of these once for aU. I am, therefore, 
requesting you to clear tbese schemes at tbe 
earliest. 

Also, Bihar Government has financial 
constraints. It does not have funds and these 
two schemes have not been included in the 
Seventh Five Year Plan. You can very well 
imagine that if these are sanctioned after 
five years what will be the position? What 
would be the consequences? The condition 
of that area will futher deteriorate. You 
must be reading daily in the newspaper 
tbat daily ten to twelve murders are being 
committed there. The rea~on for this is that 
pecple are without work, agriculture has 
not made advancement, people are unemplo
yed and the farmers~ children have nothing 
to do. Therefore. they get misled and take 
to wrong path. Therefore, it is very 
necessary that these should be taken up in 
the Seventh Five Year Plan and tbe Bihar 
Government should be allocated special 
grants for tbese two schemes. 

Thirdly, Water Developmen Commiss.ion 
was set up in our State during the tenure 
of Dr. Jagannatb Mishra. That was Jater 
dissolved and in its place Water Corporation 
was constituted. It has become a den of 
corruption. The result is that the employees 
have not get their saleries for one year. 
People resorted to ·asitatioD and thousands of 



25' D.O. (Gell.) 1986-87 CHAITR.A 19,1908 (S..4lCA) D.G. (Gen.) 1986..87 2S4 

them went to jails. From April 1 the 
Corporation bas becn converted into a 
Department. There were 4 to S Blocks 
namely, Kako, MaQdoompur, Jabanabad, 
Karmi and Bela which had tubewells. The 
number of tubewel1s in each Block varied
I.e. somewhere it was 20. somewhere IS and 
somewhere 24 but there is none at present. 
Their equipments have been pilfered. From 

this you can guess the attitude of the 
Government towards agriculture. This shows 
whether the Government is anti-agriculturist 
or pro-agriculturist '1 Crores of rupees, 
were invested on these tubewells and all the 
investment has gone waste. Whatever 
the source of investm:nt but it was hard 
earned money. Now crores of rupees more 
will be required for repairing those rubewells. 
I would, therefore, request that this should 
also be investigated as to why such a situa
tion has arisen ? 

In 1975 boring was done for tbree 
tubewells in Ghosi Block but no further 
pro8ress has been made on tbe!e projects. 
These have been left incomplete. This is 
tbe attitude of the Government towards 
agriculture. I wou1d \ ike to 
remind the Government that if 
agriculture in the country does Dot progress, 
the integrity of the country would be in 
jeopardy. I conclude with these words. 

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) : Sir, I am grateful to you 
that I could get ,this opportunity to bring 
to the notice of the hon. Minister certain 
specific problems of mr constituency, I shall 
be grateful to the Minister of my 
constituency which is a chronically drought
affected area gets at Jeast a glass of water 
for irrigation in the coming year ! 

In my constituency, beginning from 
Jatni 'to Daspalla, which covers about 
19 Panchayat Samitis of blocks, there are 
chronically drought -affected areas. To 
over come this problem, the Government of 
Orissa submitted an irrigation project, 
named Manibadhra project. which will 
provide irrigation to more than 3 lakh acres 
in same parts of my constituency. But, as this 
project will cost about Rs. 1,000 crores and 
no spade work has started yet. I think that 
~.t ~?,n~t ~ome up .. in, l~e .~,evellJb" ·naD, 

I feel that it is batter if it comes up in the 
Seventh Plan. But as things stand, it appears 
that it rna), not come up in the Seventh 
Plan. So, there is another project which is 
a medium irrigation project called Brutans 
project, which can be taken up_ A separate 
division was created. In one of his replies to 
me. the Central Minister has stated that 
this Project is being included as an 
integrated irrigation project linked up witb 
other irrigation projects. There will 
be 3 or 4 projects together. But it will take 
time. So. I feel that Brutang irrigation 
project should be taken up separately in 
the Seventh Plan, so that, in my ar\!8, at 
least SO to 60 thousand acres can get 
permaGent irrigation facilities in the 7th 
Plan itself. I hove that the Minister will give 
some special attention to this Brutang 
Irrigation Project. The annual rainfall in 
this area was S6 inches during the last 
decade. But today it has gone down to 48 
inches. There are many rivers which 
are flowing in this area which cause havoc 
during the rains. If we could preserve these 
rain waters, then SO per cent of the problem 
of drought would be solved. 

Sir, J have read in some newspaper 
reports tbat the Central Government is 
proposing to assist directly minor irrigation 
projects in various States. In my area, at 
least if we get this assistance, then, with the 
help of voluntary agencies, we can put up 
}-1unds over the streams of these rivers. 
This will help in solving the problem of 
these drought-affected areas. 

Sir, I wish to make another suggestion 
in th is connection. Let there be a fe-survey 
of tbe entire ayacut area covered under 
minor irrigation schemes in Orissa. State 
Governments have given reports of areas 
covered by minor irrigation, but, actuany 
that much of area is Dot covered under 
minor irrigation. In Orissa, about 7 lakbs 
of acres ,which do not get any facilities from 
minor irrigation schemes are included in the 
ayacut area and these farmers are beiD8 
compelled to pay irrigation tax for the same, 
although they do not get the irrigation 
facilities. And tberefore, there is a clamour 
from the farmers saying why that should 
not be re-surveyed again because tbe figures 
have been given by the Government that so 
many acres of land are getting irrigation. Sos 
I strongly plead for a re-survey of tbose area, 
,,~ifb, ~~ po~ ~e~'Pivin~ irriptioD, .p4 
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exemption of those areas 
from irrigation tax. I hope millions of 
farmers aU over the country will be 
benefited from this mesaure. I also hope tbat 
this 01cets the overaJ1 situation-not onl1 in 
Orissa, but in almost all the States in tb,c 
country. 

Another important problem whicb I 
would like to bring to the notice of the hOD. 

Minister is that Orissa is one of the State, 
which is mostly ravaged by ft.oods or 
drought or cyclone' every year. This is .. 
constant phenomenon in Orissa. Therefore, 
we are reguesting the Central Government 
aaain and again for establishing a separato 
flood forecasting hydrological circle for 
Orissa. Every time I put a question 
ig tbi. regard. I am told 'It is under 
consideration: I hope in the Seventh Plan 
at least Orissa will gct a separate bydroloai
cal circle. 

With this request, I thank you and 
the hon. Minister and I support tbia 
Ministry's Demands for Grants. And I hope 
our hon. Minister will be kind ellonab to 
get at least some irrigation scbeDlCS fOf UlY 
constituency. 

(Translation) 

SHRI RAJ KUMAR RAI (Ghosi): Mr. 
Cbairman, Sir, I rise to support the 
Demands for Grants of the Ministry of 
Water Resource1. I thank you for giving me 
an opportunity to speak. 

Sir, India is a vast country and it. 
ma;n!o\tay is agriculture on which 70 to 80 
per cent of the population is dependent. 
Agriculture in this country depends totany 
on water. It is a country which has ·botb t'be 
hottest and tbe wettest places in tbe wo~ld. 
It bas cberrapunjee as well as Tbar desert. 
The Water Resources Department bas to 
take decisions keeping in view all these 
thin~l. JUqt as we have Education Policy, 
Industrial Policy and other policies, we must 
formutate a National Water Polioy also 80 
that water resources are properly utilKed and 
these are used more and more for agriculture 
and other purposes. 

All efforts of the farmer depcDd 00 ,the 
~.Cor f08OltlQOS ·of :'bis ~'r,. ,., ,aqp.err 

given of tbe foodtrain.. with hi. unti., ... 
hardwork hal lDade the country self-rollaat 
in the matter of foodgrains but be does not 
get fair and remunerative price for hia 
produce. He does not aet water facilities 10 
time. Even theo be bas shown to tbe world· 
that tbe Indian farmer is stroDI enouab to 
feed bis countymen. Today w. are self
dependont in roodlrains. Tbe population of 
our country is about 700 million and it is 
increasiag at the rate of two per cent every 
year. If tbis trend of growth remai •• 
uncbeoked, tbe population will be 800 milUoD 
by the end of the century. We sball, there
fore, have to put in more efforts to meet our 
requirements of foodgrain. We have acbieved 
our goal of 1S1.11 million toone foodlrain. 
but to meet the requirement of our increased 
population we sban require 200 to 250 
million tonne foodgraios. Tberefore, it ia tbe 
right time ror us to pay attention towarel. 
optimum utilization or our irrigation reao ur
ees and water resources. If we raU to do 10 

we would be in trouble in the comlDI 
yeall. 

You know, in our country we have 40 
in.cb rainfall and we have ground water, 
ftood water. surface water resources. 

14.00 br.s. 

Our Government has undert$kcn so 
many big projects but, Sir, I am sorry to 
lay in this House that proper utilisation of 
tbese projects is oot being madct 'aJthou~", 
the whole country bas full faith 10 tbo 
efficiency of our hon. Water Resourco 
Minister, Shri Shankaranand. The population 
of Uttar Pradesh is about 12 crores and tbe 
main occupation of the people of the State 
is 8gricultufC. Therefore, irrigation faciUties 
are very important there but at present due 
importance is not being shown to it. Tbe 
Bhalu dam and Kavnali projects were to 
be started in collaboration wit·b dle Nepal 
Government. But these are not being under
taken a8 per the schedule and are beiQI 
prolonged. As a result of it eastern ,Uttar 
Pradesh is suffering due to floods, .oiI eroaioD 
and waterlogiog. This wate.r could be 
utilised for tbe p\l~POle of irrigation aDd 
power 8.neratloo. That i. why ev.eEY y,.ar 
tbe rivers Ohaara. Rapti and Tons are 
Oooded causing heavy damage in the .rea 
and t&1ousands ,of persoDS are reDdered 
,~I,.~ , ''"utlt tbt.JlGp~ ~..,.r~ 
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Minister to pay special attention towards it. 
In view of the deteriorating condition of 
irrigation facilities in Uttar Pradesh, the 
World Bank had tried to meet the require
ment by installing tubewells, but it bas not 
proved successful. At some places the strata 
is not suitable and at some places electricity 
is oot available. Wherever water pumps 
have been installed they are not in working 
condition. Some eastern Disrricts of Uttar 
Pradesh such as Azamgarh, Deoria. 
Gbazipur, Ballia and Gorakhpur are affected 
by floods every year. There is waterlogging 
and erosion during the month of September 
and October. The State Government try its 
level best to combat these problems but 
cannot provide relief to the people. I request 
the bon. Water Resource Minister to pay 
attention towards it. J n view of continuous 
heavy expenditure being incurrell on account 
of the havaoc caused by floods in East U.P., 
the people of the Western region of Uuar 
Pradesh have started mak ing a demand that 
the Western region should be separated from 
the Eastern region. It requires special atten
tion of the bon. Water Resource Minister. A 
comprehensive plan should be formulated to 
eliminate the problems of floods, soil erosion 
and waterlogging once for all. The Ghagra 
river is causing heavy soil erosion in the 
village, Mahula Chuitidand in Azamgarh. On 
my request, the Uttar Pradesh Government 
is spending about Rs. 17-18 crores to check 
soil erosion but the officials of the Irrigation 
Department are misappropriating these funds 
and as a result. the normal irrigation f~ci\i· 
ties have come to a standstill. The whole 
Department is treating this erosion as a 
godsent opportunity to misarpropriate the 
funds. Water pumps are out of order, minor 
canals are not being constructed, V.R.B. s. 
C.R.8.s arc not being made, canals are not 
being desilted and fake bills for payment are 
being made. The need of the hour is that 
our Irrigation Department should be more 
alert and efficient to utilise every drop of 
water so that our farmers may produce more 
foodgrains by utilising this water. I also want 
to say that in case of such erosion, general 
programmes should not be ignored. 

I would also Jike to submit that drinking 
water problem in the vmages is also very 
acute. After so many years of independence, 
we could not solve this gigantic and impor
tant problem. In the rural areas people are 
,Dot 8ettillJ eve!) a Jlass of potable w~ter ~ I 

would like to draw your attention towarda 
it. 10 muny of our villages in Eastern Uttar 
Pradesh, bpth man and animal drink water 
out of the s arne dirty pond. If you see that 
water you will start vomiting. Tbis dirty 
water spreads so many fatal diseases. The 
Uttar Pradebb Government bad made a 
provision for drinking water tanks in tbe 
Fifth Five Year Plan but it bas not been 
included in the Sixth and the Seventh Five 
Year Plans. What a paradox it is tbat 
Government have banned this important 
programme when there is great necessity of 
water. 1t is not understood why drink ina 
water supply schemes have been dropped in 
the Sixth and the Seventh Five Year Plans. 
I request tbe hon. Water Resource Minister 
to revive the said scheme and one tank 
should be provided to each village. 

The Sharda Project was started in view 
of the poverty and special circumstances of 
Eastern Uttar Pradesh. This is an economical 
scheme but will provide more water. When 
the farmer is not getting a fair price for his 
produce, how long can he use costly irriga
tion facilities? I am sorry to say that Sharda 
Project in Eastern Uttar Pradesh was to be 
completed in 1976-77 or Jatest by J 980; but 
it is still lying incomplete in 1986. Even half 
of its development work has not been 
completed. The plea is being advanced that 
farmers are not prepared to part with land 
and we are short of funds. We have borrow
ed from the World Bank on interest but the 
work is lying ~uspended. We do not have 
time bound programmes. It is a big short
coming of our Government. )t we complete 
this work in J986 or by J987, we would 
effect a saving in the interest to be paid to 
the World Bank. As a result. the farmers 
would get water in adt>quate quantity and 
would produce more. 

Sir, Uttar Pradesh is an agro-oriented 
State. During the Sixth Five Year Plan, 
Rs. 1202 crores was earmarked to bring 
15,19 lakh hectare'land under irrigation. But 
the target could not be achieved. Now in 
the Seventh Five Year Plan we have allocated 
Rs. 1869 crores to bring 14 lakh hectare 
land under irrigation, which i.s quite wrong, 
It should have been- more than this. I am of 
the opinion that in Uttar Pradesh and 
particularly in Eastern Uttar Pradesh tbere 
are more possibilities of irrigatloD, where 
there is .need to effect better water manage
~cQt ~brou~b flood ~pd ~rouabt control. Tbo 

• ..' I ,I.' 
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first point or our Twenty Point Programme is
development of water resources for irrigation. 
Shrimati Indlraji is no more witb us. We are 
,rateful to ber for formulating such plans 
and pro,rammes for our country. B at our 
Government, wbich claims to be following 
in ber footateps. is toning down the targets 
and allocations for irrigation programmes 
for Uttar Pradesh which is predominantly an 
"ricultural state. It is being ignored in the 
matter of agriculture. animal husbandry. 
water resources and famny planning. The 
Biab Breed Centre bas been shifted from 
Mathura. I want to draw your attention that 
wltetioaing is a major problem of Eastern 
Uttar Pradcth. It results in inundating of 
road, and fields. It also causes damage to 
tIlo houses and spreads diseases. These 
dis__ takc a toll of human life Steps 
Ibowd be taken to pump out this water 
taunediatcly. 

only to 6.78 per cent of tbe tota' area of 
lhalawar. It is the lowest in comparisotl to 
the percentage of in other 27 districts of 
Rajasthan. Mr. Chairman, Sir, 1 want to 
tell tbe bon. Minister that the other Districts 
of Rajasthan have a hiaher percentage of 
land under irrilation. Kota bas 30 per 
cent Bundi. bas 5S per cent, Tonk has 20 
per cent and other districts also have a 
higher percentage of irrigation. But lhala
war District bas the lowest percentale of 
irrigation. I would 1ike to submit that. not 
much effect is needed to supply water and 
irrigation facilities in an area where water is 
available and for which irrigation schemes 
have been prepared. But in one such dist
rict the area under irrigation is the least. 
Therefore, I will request you to give it a 
thought and also to the incomplete irrigation 
schemes which have already been sanctioned. 

14.12 brs. 

With these 'Words I thank you. 

SHRI JUJHAR SINGH (Jhalawar) 
Mr. ChairmaD, Sir, water an important factor 
in tbe economic development of our country. 
I am bappy to note that the Central Govern
ment as well as the different State Govern
men's have taken many steps for proper 
utilisation of water in each Five Year Plan. 
\\ e bave set a target to bring 113 million 
hectares under irrigation by the end of this 
century by using our water potentials. But 
10 far we have managed to bring 68 million 
hectares under irriaation. It is envisaged to 
bring 12.8 million .bectares under irrigation 
in the Seventh Five Year Plan and OUl of it 
R.ajasthan wilt get water for 5 lakh 70 
thousaDd hectares. 

Mr. Chairman, Sir, Rajasthan is largely 
a desert State and there is a great scarcity 
of water there. The Government of India 
have made etT(lrts to construct Indira Gandhi 
Canal and provide other means to Rajasthan. 
But I come from an area where facilities for 
irrication are still negligible. In this part of 
Rajasthan water is avai1able in abundance 
and I had hoped that the areas which bad 
water in abundance would be developed 
properly. But Mr. Chairman I want to 
draw the bon. Minister's attention towards 
lbalawar, through which 3·4 big and some 
small rivers flow and for which several 
irnptloD schemes bad also been chalked 
WI, JQ,t.o f,r w .. ter ~a. ~n-suppU,,~ 

(MR. DBPUTY SPEAKER in the Chair) 

In my constituency, Hamirpur, Hinslot 
Lethari, Anderi, Lasi, Chhabra (Chhipa 
Board), Hatai Peb and Berni are the medium 
irrigation schemes which have been approved 
but work has not been started on them so 
far. Therefore, I feel tbat these plans 
should be taken up on priority basis and 
irrigation facilities shouJd be provided to 
the peopJe there, as water is already availa
ble there. 

Mr. Deputy Speaker, Sir, severa1 em
bankments and ponds were constructed in 
the areas where water was availabJe in abun
dance and tbe erstwbHe princely States also 
utilised water tbereform. But, unfortunately, 
aU these old embankments, ponds or irriga
tion systems have developed leakages due to 
which water is being wasted. New means or 
irrigatjon are not being developed and tbe 
old ones arc not beins maintained proper)y. 
Therefore, attention shouJd be paid to tbe 
means already available. Mr. Deputy 
Speaker, Sir. along with water, other related 
important factors such as erosion and 
waterlogging also need to be paid attention. 
The waterloggiog problem in those areas is 
due to mismanagement which is gCUlag 
worsc. On the one hand there is DO pro
gress in the means 01 irrigation and on tho 
other band the available irrigation resources 
are not beina utUized properly whicb results 
I,n w~tOrlOJliD_. 1bo~D4' 0' bj.~as 0' 



land is affected by watorlogwa in Chambal 
Command Arca. Tbere is no plan for its 
devclopmcn~. Similarly t tbero js al.o tbe 
serious problem of erosion. Altbouab from 
area point . of view, only a small part of 
Kota Division is' irriaated. yet as Car as 
erosion is concerned, tbis small district 
accounts for 50 per cent of total soH erosion 
of Rajasthan. The reason is the non·implc,· 
mentation of tbe Land Use Policy t It rains 
heavily and there are no arrangements to' 
store tbis water. It results in floods which 
causes soil erosion. It ultimately leads to 
tbe reduction in the fertility of the land. 
This is ao important factor which should be 
given due consideration. There is a Cbambal 
scheme which irrigates a large area. but be .. 
cause of siltation, the capacity of tbe 
reservoir is decreasing and water 
is not being used properly. Soil 
erosion is also causing siltation in tbe 
Cbarobal river. Its capacity is de<:feasing 
duy by day and as such there is need to pay 

attention to it. The land ceiling Act was 
enacted to help the small farmers by making 
land and available to them. It was after 
considerable effort that 43 lakh acres of land 
could be made available for distribution. 
In contrast. i'our times tbis area has been 
rendered useless due to waterlogging. That 
land is very sood for cultivation. This land 
is becoming useless due to mismanagement. 
No attention js beiDg paid to it. The land 
which could have been given to the poor is 
becoming useless due to waterlogsing. 

(Interruptionl) 

It is very rarely that I let an opportu
nity to &peak.. but even then we set very 
little time to speak. In the end. I want to 
say tbat water should be utilized in the 
areas where it is available. With these words 
I conclude. 

*SHRI SUDARSAN DAS (Karimganj) : 
Mr. Depury Speaker, Sir. the Karimaanj and 
Kacbbar districts of Assam which is known 
as the Barak "alley and which bas remained 
very backward due to Fographical reasons, 
bas innumerablo problems. But it is a 
matter of regret that neither the State 
Government nor the Central Government is 
taking any steps to solyo any of tho problems 
peacefully. Because of that tho minds of 

tbe people o.f this area are araduaUy becom
iDg bitter and poisoned. 

Nearly 80% of the people of this at. 
live in villa,es and agriculture i. thoir om, 
occupation and means of livelihood. Un. 
fortunately this area is affected by floods at 
least once every yeat and in lome ,.r. 
.floods corne even 2 or 3 times over. A •• , 
result of the floods the condition of lbe 
farmers one deterioratinl day by day. In 
some a reas of Karilllganj tbe flood water. 
take a long to recede. 

Sir, the main river of this area is tbe 
'Barak' river. This river originates in 
Manipur I then flowing throusb the SHchar 
.ub-division, it takes the name of Surma 
and Kushiara near Bbanga in Karimpoj 
district and from there it flows into Bangia .. 
desh. From Bhaasa, the 26 Km. 1001 
midstream of Kusbiara rivcr is thc Indo .. 
Bangladesh border. 

The 4Jatinga' river Bowing from the 
North Kaebbat hills faUs in the Barak river. 
The 'Dhaleshw8rj' river originates in MilO .. 
ram aDd after carryiDI all tbe waten 01 
the Hailakundi sub-division also fan. into 
the Barak river near Katakhal Railway 
station after changing its Dame to 'KatakbaJ .. 
Tbe two major rivers of Karimganj viz. tbe 
Sinsla and Langai, after originating from 
Mizoram. join together near Karimaanj 
town. From there tbey flow on and fan in 
the Hakaluki Haor in BaD8)adesh. Pr .... 
viously about balf tbe water of SinaJa aad 
Langai rivers used to fall in the Kusb.,. 
river. But in order to prevent tbo ftood 
waters of the Barak river'rom entering 
Karimganj district, a dam bas been con'truc:· 
ted ncar Char .. gola, on ·Kacbua· river. 
which is a tributory of 'Sinllat

• After 
plu8Sins this river, the entire volume or 
water has been made to fall in the 'Laoaai' 
river. Now the Lanaai river is not able to 
carry this larac volum~ of water because tho 
"Hakaluki Hacar' in Ben81adesb becomiaa 
silted. I have heard tbat tbere tbe Bens)a
desb Government bas taken up projects for 
the improvement of 'Hakaluki Haou'. Jf 
that is so, then extensive areas of the 
Karimganj districl shall remain lubmerred. 
The only way to remedy tbis, js to con.t.ruct 
tho 'Barak' dam. ' 

*Tbe speech was oriainaUy delivered in Bcnpli .. 
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{Sbri Sudarsan Das] 
In reply to a quc:stion of mine, the bon. 

Minister of water resources bad said tbat 
the proposed 1500 m.w. capacity 'Barak dam, 
project is under the consideration of the 
power department of tb~ CeD~nl Energy 
Ministry. As soon as it IS cons.1dered ~o be 
economically viable, the project w&~l ,be 
implemented. 1 will request the bon. MUHS" 

ter to please expedite this Barak Dam 

Project. 

When the said Barak project is imple
mented, the shattered agricultul at ec~noJ~IY 
of the entire area will be revived and It Win 

let a new lease of me. 
The Barak valley will be saved r, om the 

furry of deva~tating floods, .and the , farm,e~~ 
will be able to cultivate thelf lands In peace 
and without fear. 

It wilt be possible to irrigate the fields 

h· h has not been possible so far due tl.} 
W Ie • f fl d 
tbe recurring floods. At the tIme? ~ 00 ~, 
aU internal transport and COOlnJUl')JcatJon IS 

cut off. Roads remain unusable. ,As a 
resuh~ road transport in entire Tnpura, 
Miwratn. West Manipuf, North Kachhar 
bills and in the Barak vaHey com:s to a 
bait. The condition of the roads afterwards 
becomes very miserable. 

After the dam is constructed, ~be crop 
of the montbs of April and May VI:, Boro 
paddy and early Aus paddy will be saved 
which is at present destroyed by tbe floods 
which devastate thousands and thousands of 
hectares under this crop. The~e~ore, 
I appeal to the bon. Ml~lst~r 
to help to turn this whole area 10. II 

amiliog, greeo, prosperous crop .pr,o?UCm8 
by building a dam OD tbls tlver of area . . 

tears' of the Barak valley and by tamms 1t 

for the good of the people. 

If tbis project is implemented, tben along 
with eliminating the power shortage of this 
area it will belp new industries to come up 

d'tha.t will go a long way in solving the 
an , I' 

mployment problem also. once agam 
une . f h' 
appeal for the early implementatIOn 0 t 1S 

Barak project. Witb that I conclude. 

SflRI BALASAHEB VIKHE PATIL 
(Kopargaon): Mr. Deputy Speaker, Sir, 1 
rise to support tbe demands for srants of 

the Ministry of Water Resources. In out 
country, during tbe last 30 to 35 years there 
bas been a lot of developmeJlt in the field of 
water resources. Ihis Mioistry has a direct 
bearing on agriculture aDd land is cultivated 
only in the rural areas. Therefore, I would 
not like to say much on tbis subject because 
tbe lime at roy disposal limited. 1 would, 
tberefore, express my views in brief. 

The current year being tbe first year of 
tbe Seventb Five Year Plan, I hope that 
whatever suggestions are offered in this 
connection, would be studied in depth and 
necessary steps would be taken in areas 
which r~quire improvement. This alone 
will ensure the development of OUf agri
culture and water resources. Tbe fotal 
outlay for irrigation in the Seventh Five 
Year Plan is Rs. 11,556 crores out of which 
Rs. 1771 crorc,s have been earmarked only 
for the comm~lld area. I feel that ,bis 
amount is very inadequate for the fun 
development of our country's irrigation 
potential and h~nce allocation for this 
purpose should be increased, Thlre is a 
need for more funds also because I can say 
Oil tbe basis of my experience in Mbaba .. 
rashtra that the development programmes of 
the command areas continue even ten years 
after the completion of the irrigation project 
am} we are not able to use the water and 
it gets wasted inside the dam. Hence, 
there is need for allocation of more funds 
for this area. 

Secondly, the implementatioD of our 
projects is always delayed, The construc
tion cost of 156 ongoing projects has 
increased by 565 per cent. These projects 
were to be completed by spending an amount 
of Rs. 2,156 crOfes initially, but now the 
cost bas escalated to Rs. 14.000 crotes. 
The cost of irrigation of one hectare or 
Jand duriog the First Five Year Plan was 
Rs. {200 which bas increased to Rs. 19,721 
in tbe Sixth Plan and Rs. 26,872 in tbe 
Seventh Five Year Plan. This does not 
include either tbe cost of land development 
programmes, or that of the water sources 
and water management schemes. So, I would 
like to know from the bon. Minister whether 
any bonus is given or extra funds allocated 
to those States which complete their projects 
by tbe stipulated date. The delays are 
generally caused by the fact that several 
agencies are involved in it and Done feell 
responsible for it. The Centre blames the 



State tbat tbe latter did, not submit its 
projects properly J and the State accuses the 
Centre of not sanctioning tbe projects in 
time. Sometime it attributes tbe delay to 
Don receipt or' tecbnical clearance in time. 
The Minister in hia answer to the questions 
in tbis c()nnectioD, bad said tbat inordinate 
delay leads to cost escalation. Hence, my 
request is tbat steps sbould be taken to 
avoid delays in implementation of projects 
and tbose found responsible for delay, 
should be punisbed. 

Mr. Deputy Speaker. Sir, in tbe Seventh 
Five Year Plan we have envisaged an 
irrigation potential of 12.9 million bectares. 
In this connection, we should also pay 
attention to solving the problem of water
Joging and apply all our modernilied water 
management techniques. If waterlogging 
problem is not solved, our efforts to increase 
irrigation potential will not yield expected 
results. Presently, under tbe Seventh Five 
Year Plan we propo&e to brins four lakh 
hectares of land under irrigation. On the 
other hand. more than three lakb hectares 
of land will be affected duc to waterlogging. 
So, on the band. we are trying to increase 
the productivity of some areas through 
irrigation, and on the other band our efforts 
are being negated by tbe problem of water
lossing in other areas. So, along witb tbis, 
we must introduce a system of trainina as 
tbe Centre has Iecently initiated a around 
water scheme at tbe national level in connec
tion with a World Bank Project. Maha
rashtra and other States bave sent similar 
schemes which· should be cleared by the 
Centre. Therefore, io place of tbe afound 
water scheme, intensive irrigation and 
intensive cultivation schemes should be 
introduced so tbat we may not have to face 
tbe problem of waterloaiog. By this 
process we want to know tbis much tbat 
how much quantity of water is available in 
the dam and bow much bas been utilised 
and if Dot utilised intensive irrigation may 
be resorted to. 

At present tbere is a Jayakvadi dam and 
Moola dam in Mabarasbtra. An effident 
administrator of Maharashtra, Sbri Ksbitre. 
who is sittin, here, knows how much 
irriaation potential bas been developed in 
Jayakvadi and Moola but balf of tbis land 
bas gone 'waste. I think same must have 
happened in other areas also this problem can 
aIIo. Tbis problem caD be solved throusb 

• '.'" .I ',.. .. \'11, .J J~ 
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Oround water Scbeme and tbere may be 
otber solutions to this problems also, but I 
am not aware of them. Our canals also 
suffer from this seepage problem. There is 
about SO-55 per cent of seepage aod 
evaporation. The lining work is in progress. 
but in my opinion there is no need to spend 
OD lining in the dry areas. Instead, the 
same amouut can be spent f Jr providing 
water to tbe drought affected an:as and in 
tbis way the problem of drought can be 
tackled to some extent. The 50 per cent of 
weter that is going waste and is 110t being 
utilised, can be used to effect saving. As 
bas been stated in the World Bank report, 
even jf 30 per cent of this water could be 
put into use, it would help irrigate a large 
area of land. But to create irrigation 
potentials we have to exand the infra
Slructure because the cost of infrastructure 
is increasing day by day. On account of 
this escalation in cost we try to effect a cut 
in allocation and expect better results. But 
we fail to get better resuJls. Again. there 
had been some delay in the implementation 
of certain projects and one of the causes of 
the delay could ha\'c been rehabilitation of 
tbe area people. Several rules have been 
framed by tbe State Government to deal 
with the rehabilitation projects. Now the 
Centre is saying that rehabilitation is a State 
subject. The farmers are not paid proper 
price for their land under tbe rehabilitation 
programmes. When the farmers take the 
issue to the court. tbey are paid ten times 
more than that offered by tbe Governn1ent. 
on account of the verdict of tbe court. 
Therefore, my request is that the farmers 
should get a good price for their land. 
Again, the farmers are being fe-settled in the 
villages, where there is DO likelihood of any 
irrigation facilities before a period of ten 
years. Moreover, they should not be 
resettled individually but in groups so that 
tbey can jointly ensure tbat their land gets 
irrigation facilities at tbe earliest. 

Presently. we have been talking about 
tbe Employment Guarantee Scheme. 
Tbis scheme is progressing wen 
in Mabarashtra. We can also begin a 
similar Rural Employment Scheme and 
create a Land Army for assisting in the 
construction of canals and dams. The 
prime Minister bad assured us that a project 
would be initiated for the people of the 

'dry land areas which would provide a 



IShri Balasaheb Vikbe PatH} 
permancnt solution to t~ir problem. We 
should luard asainst the fact tbat the~e 
drought affected areas should not chanle 
into drought resistant ones. My suggestion 
is tbat a Land Army consisting of farmers 
should be created in every State. Furtber, 
we have a buge buff~r stock of foodKrains 
which is rotting in the godowns. Why 
don't we create a Land Army under the 
Food for Work Scheme, so that more and 
more land could be irrigated. wbich would 
contribute to a glealer and more rapid 
development. 

Unless water management is set right. 
we shall not be able lO i\;h ,eve our targe's. 
Recently, a mention was made about tbe 
surface and ground water system. A circular 
bas been issued at Kada in w hicb it was 
written tbat the drift irrigation, lift irrigation 
and sprinkle irrigation systems are Stale 
subjecis. You have mentioned about it in 
your report as well. I would sugges' that 
the facility of lift and sprinkle irrigation 
should be made available to the land 
where it is irrigation by the surface 
water distribution system. The farmer takes 
a loan of Rs. 10,000 and also takes subsidy 
from the Government. I would suggest tbat 
a provision should be made in the project 
itself so as to solve tbe problem of water-
loging. 

Besides tbe facility of providing loan to 
the farmers for tbe drift and sprinkle 
irrigation in Mabarashtra, some other project 
should also be undertaken for their benefit. 
1 think it would increase the employment 
opportunities. 

It has been mentioned in the report that 
farmers are being provided bore-welJs free of 
cost. According to my knowledge, no 
farmer in Mabarasbtra, whether small 
farmer, marginal farmer or tribal farmer, has 
been provided bore-well free of cost. I 
would suggest that a National Lift 
Irrigation Corporation sbould be aet 
up. Many lift irrigation schemes are 
pending with the Agriculture Department for 
clearance. Till now subsidy was given to 
the extent of 50 per cent to 75 per cent. 
Unless something is done for the desert and 
the drought prone areas, no development can 
take place. A National Lift Irrigation 
Corporation should be set up. Now a 
sio&lo Ministry has beeD created to look 

after aU tbe works rclatiol to the manase
ment of water. 

10 Mabarash Ira, as many as 25 major 
projects and 47 mcOlUUl p(oJects are pending 
for clearance. We do not know wbat 
action is beiog taken OD them 7 Mention 
about Krishna river, Godavari river and 
Telugu Gansa was also made. I would 
like [0 caution the hon. Minister that takiol 
decision on the TeJugu Ganga witbout 
consulting the concerned Stale will create 
trouble. It will just result in unrest and 
no lood wHI come out of it. 

All the projects received from Maha
rasbtra should be c1eared immediately. Our 
new bOD. Chjef Minister has announced that 
works regarding dams and canals would be 
taken up under tbe Employment Guarantee 
Scheme to combat tbe drought condition 
in Mabarasbtra. 

It has been the policy of tbe Govern ... 
ment of India to take action in regard to the 
drought affected areas which may prevent 
tbe recurrence of sucb a situation (here. I 
would request tbe bon. Minister that more 
allocation sbould be made in the Seventh 
Five Year Plan for Mabarasbtra to deal 
with tbe drought situation there. In the 
absence of water. tbere is a problem for 
making provision of water for the cattle. 
Tbe farmer is faciog areat hardship without 
water. If be gets water, many problems 
confronting him will be solved. 

Mention bas been ma~ about the 113 
million hectares of land to be brought under 
irrigation. In regard to Maharasbtra. the 
report of the Barwe Commission bas opined 
tbat Dot morc tbcD 30 to 3S per cent of land 
would be irri&ated. But experience has 
shown that more tban 40 per cent of land 
can be irrigated. There is need to introduce 
a new irrigation system. By introducins 
a Dew irription system. and througb 
modernisation as well as by improving the 
water management. mOle than 113 million 
bectares of land can be irriaated. 

In the end, 1 would request the hon. 
Minister to allot more funds jor those arca. 
which have been bit by drouabt. A Land 
Army should also be raised. The farmers 
will aet relief if more canals arc constructed 
in tbe drouabt prone areas. With these few 
words 1 support tbe demands. 
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[Enlllsh] 

PROF. N.G. .RANOA (QuntQr): Mr. 
Deputy Speaker, Sir, I am glad tbat this 
Ministry bas been liven this new shape. 
Earlier we used to have tbe lrrig{lUon 
Ministry; that was oot so satisfactory. My 
hon. friend Sbri Pa.til bas dealt with tbo 
subject very tborouahly. 

There flre two or three points whicb 
would bave to be taken ioto consideration by 
the Minister. 000 of our friend from 
Telugu Desam was accusing the Central 
Gov~rnment as well as tbe Minister of 
purposely neglecting the claims of Andftrll 
Government for what is know as Telugu 
Ganga. I am not prepared to support him 
in tbat accusation, but I do request the hOD. 
Minister to take some special trouble 
and try to deal with that matter in a more 
statesman like manner. After all, it is not 
a particular party demand but all of us 
aro involved in this particular question. 
What is it which is in dispute? Only about 
the surplus water. There was a settlement 
made by the Tribunal as to their respective 
sbares. In addition to that. there would be 
some surplus water. But the difficulty is 
that surplus water cannot be taken for 
granted for ever and ever. Therefore, in 
some years when it is quite possible 
there would not be that much of 
surplus water. and therefore, there would be 
the danger of the tait-end area, the whole of 
tbat water course, Dot getting enough water. 
If tbe Andhra people are prepared to take 
that risk and are ready to go ahead with 
two or three of their own irrijation schemes 
to help Drought Prone Rayalaseema Peasants. 
I do not understand how it is possible for us 
to satisfy our people tbere. tbat the stand 
beina taken by our Kannada friend is quite 
justifiable, that is where our difficulty arises. 
But then, at the same time we bave also to 
keep in mind what might happen if and 
when that surplus water does not materialise 
and there would be a deficit. And tben in 
tbat case, Dot only tbe new irrigation 
projects in Rayalaseema which would be 
creaced here and now, but also the earlier 
projects tbat have already been thore come 
to be tbe sufferers. Then. there would be 
conflict between the new beneficiaries and 
the earlier beneficiaries. For the time being, 
the Andhra Government is prepared to take 
that risk and it is not possible for us to 
pODvin~ tbe A~dbr~ people f' ~ Wb.oJ~ tbat 

tbey are not justified in taking tbis risk. 
If we were to say so, tben it would mean 
that we are giving too much prominence to out 
political deft'erences. Therefore, I would 
like my hon. friend, the Ministet, to take 
into consideration this cause for embarrass
ment tbat has arisen a resuJt of tbis un'" 
necessary dispute that bas been raised over 
tbe use of the aurp)us water. It is not about 
the quantum of distribution that has already 
been made that we are now quarrelling 
about, it is only about wba t might to the 
surplus, that surplus would be in doubt for 
a certain years only. I want the Minister 
as well as the Ministry to live some special 
cODsideration to this aspect of it and other
wise it becomes embarra~sinl for us to 
convince our masses of people. I know. it 
is equally embarrassing for tbose people in 
Kamataka. In fact. at one time, their 
Chief Minister was statesman enough to say 
that there would be no objection and also 
to wonder whether there would be any 
objection at aU. He was prepared to 
cooperate with the Andhra Chief Minister OD 

a political basis and had abstained from 
raising objections. But those people them
selves have lone mad and they bave 
embarrassed him also, with the result that 
he is trying to obstruct now. Tbe dispute 
is now at tbe Centre. It is placed in their 
hands and they are obliged to hold the 
baby. The parties which are parents to 
this dispute are not concerned as to how it 
would be possible for the Centre 
to do so. They are only anxious that the 
Central Government should do their duty. 
What is the duty of the Central Govern
ment? How can .he Central Government 
move about it ? 

I would like to make ODe suggestion. 
Let tbe Central Government appoint two or 
three expert engineers to 80 into this surplus 
matter, as to bow much of tbat surplus 
water can be taken for granted and how 
much of it can be allowed bere and now to 
be utilised or to be taken cbarle of by the 
Aodhras. Let that report be made within 
six months or at the most, within one year. 
Andbras are not prepared to wait even' for 
that one year. It is true. But at the same 
time, the Central Governmer t sbould also 
get over this particular difficulty. Let them 
aet it studied tbat way, as to how. to what 
extent and in what maoner tbis surplus water 

. can be allowed to be made use of by tbe 
Ap'dh~~s., pot :wit~ t~e purpose 9f Ol>S'5P~'" 
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iog but with the sole purpo.e of enabliog 
the Andhra people to mlke the best possible 
UlJe, upto tbo mlximllm dt!gre~. of this 
surplui water, wnich is nON going into the 
s:a. Ocherwis.:, it is v.::ry diffi;ult indeed 
for U~ to expllin to the p!opie at all and 
carry conviction. 

There is another point made by my hon. 
friend Shri PatH. This water is a gift from 
tbe God, but it is being disturbed by nuclear 
experiments that are being made. All kinds 
of sputniks are thrown into the sky with tbe 
result that the whole currents are being 
disturbed.' Now, we cannot take for 
granted tbe currents of the monsoons. Tbe 
whole thing is going to be upset and this has 
got to be studied as to what extent we can 
possibly assure ourselves against tbis kind 
of a new phenomenon, this disturbance that 
has come to us now. 

Thirdly, Sir take the States of Bihar 
and Uttar Pradesh. They appear to be 
politically very powerful aud very big and 
from the point of view of population aJso. 
they have huge population. But at the same 
time, they are some of the most backward 
States. If we look at it from the point of 
view of the Kisans, they are the least 
developed people. At the foot of the 
Hima.layas, they have got too much of water 
and they do not know what to do with it. 
The whole of it flows down, carrying away 
roost valuable earth from there~ with the 
result that the Kisans are left helpless and 
adrift. They suffer from failure of crops. 
It is very difficult for them to be sure of 
even one good crop in a year. Some wa) 
has got to be found to protect them from 
this kind of an avalanche, this flow of water. 
The Southern part of these two States and 
especially the State of Bibar suffer frOln 
drought. They have got to be protected 
from this too. Engineers have to put their 
heads together in order to see bow we can 
possibly save the Kisans in the Northern 
and Souther parts of these two great States. 
They hold a key position in our country 
becaule out of 700 million peop1e, nearly 
150 to 170 million people happen to live 
there. When you look at th;s problem 
from the Kisans' point of view, they are the 
poorest of the people and tbey have got to 
be helped. Very little thought has been 
~iveD t~ this, oxcept for ~be ~osi e.mban~ .. 

ment and the KOli river man&,omont, which 
bas beoD taken up by tbo Government 
sometime back. But not enough bas been 
done and very mucb more bas got to be 
done. And tbat is where Nepal comes to 
playa very important role in our economy. 
And we have got to deal with Nepal in a 
friendly maDner, in a cooperative manner, 
so that they would also be benefited and 
wo wou1d be protectod from tbe ftow or 
those rivers from the Himalayas, 

Coming down to the South, Sir. yester. 
day. one of our friends from Kerala 
suggested that tbe water-way across Keral. 
should be treated as a National Water-way. 
So is the case also. Sir. with the good old 
Buckingham Canal which used to start from 
Kakinada and it used to go down to 
Madras, right down to Nagapatinam. 
Easily 750 kml. to 800 kms. waterway there 
is. It was developed before tbe Railway. 
came in. After that, it was neglected by tbe 
British so far as the waterway was concerned 
because tbey were interested in the railways. 
It has got to be taken up again as one of 
the most important National Waterways in 
our country. 

Then there is a Ganga waterway too 
from Allahabad to Calcutta. I am glad 
that this Ganga Authority bas been brouabt 
into existence. Simi Jar is the need for 
establishing a Water Authority for Godavari. 
Krishna, Pennar and then right dOWD to 
Cauveri.. Thought bas got to be 
given not that Sir, thought was given by that 
eminent Engineer, Dr. K.L. Rao. who bad 
the courage to tell us that what 
Sir Arthur Cotton once dreamt about could 
be taken up as a practiona] achievement 
before our engineers as weI) as our financiers 
would cooperate with one another and place 
necessary funds in order to help the 
Gangetic waters to flow right down to 
Cauveri and reach upto Kanyakumari. It 
can be done. It ought to be taken up as a 
practical proposition. stage by stage, possible 
within 50 years or 60 years or whatever it 
is-We are now moviog towards the Twenty
first Century. Now, let us make a beainoiD8 
in the direction so far as use of waterway. 
or use of waters are concerned. 

Then there is a question of llood$ 

"'f o~ toe, ~09 mocb of ~por'~Dce! to~ m~~~ 
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of stress. has been laid by 80 many of us 
including myself upon irrigition. 

Irrigation comes in, but at the same 
time tbere is a need for drainage also. 
There we do not botber about it. We go 
on asking for more and more of irrigation 
channels and irrigation projects. Therefore. 
drainage and irrigation have got to be taken 
together simultaneously so that whenever we 
start any kind of an irrigation 5cherne, we 
should also think as to how this surplus 
water from it would be channeled in a 
constructive manner so tbat lower down 
otber areas would not be damaged. 

Thirdly, whenever we have irrigation as 
in Punjab for instance, there is a surplus of· 
water. The earth is destroyed and irrigation 
in cours. of time gets damaged b~cause of 
submersion. Production is affected. Now 
silting has got to be salvaged. That aspect 
of it has not been given sufficient importance. 
Unfortunately, our friends here in Punjab 
have not realised it and therefore they 
grudge the flow of water right down to 
Rajasthan and, hence this dispute we. are 
getting, 

Now just at this stage Sir, I think it is 
high time the Irrigation Minister, the Prime 
Minister h~re and all tbe Irrigation Ministers' 
all over India will have to ~et together not 
once but a number of times, put their beads 
together, and work out a political assortment 
of responsibility and rights in regard to the 
use of waters. 

Now, in tbe past it bas been made an 
major State Subject, that is, irrigation. And 
Centre was given only regulatory responsi
bility. Now, we are seeing how it is 
becoming mor~ and more necessary, in view 
of the rise of this parochialism and sentiment 
of State loyalities all over India. How it 
has become so very necessary that the 
Central Government should be given the 
primary responsibility as to how these 
irrigation possibilities, irrigation' facili ties. 
irrigation developrntmtal responsibilities 
should be apportioned between the States 
and the Centre? The Centre should be 
given the primary responsibility, and the 
States the subsidiary responsibility. C?ther .. 
wise, things would become impossible. 'I 
s illcere}y hope that tbe Sarkaria Commission 

, would be able to give serious thougbt to tbis 
ft,Spect pf it, and tbe Centr~l st~tC801apsbip 

also should rise to be big enough, with the . 
cooperation of the States, in order to see 
tbat these' disputes do not arise so fre .. 
quently; and when they arise, they are not 
kept bang~ng fire for years and years, and jn 
that way, spoil the feelings among our 
people. and between one State and another. 

Thank you. 

[Trans/allon] 

SHRI C. JANGA REDDY 
(H'anamkonda) : Mr. De'puty Speaker, Sir, 
we are discussing in the House 
the Demands for Grants of the Ministry of 
Water Resources. It is generally said tbat 
water is a gift of God; then why are thero 
disputes about water. Water is essential 
for agriculture as weB as for 
human beings. Without it no work 
can be carried out. If we want to make the 
country prosperous' we must provide job 
to everyone and water to every field. It is 
the policy of the Government which can' 
make it possible,. But even after 38 years of 
independence we have not been able to 
provido jobs to everyone. We are unable to 
provide jop to everyone. The problem of 
unemployment is beyond our contra). The 
result is that the extremists are creating law 
(lnd order problem whether it is south 
north or other places. The Governmen; 
should, therefore, take steps to provide jobs 
to everyone and watet to ~very field. 

Now we have become self-sufficient in 
the matter of foodgrains after 38 years of 
independence but we have not been abJe to 
provide water to every field. This situation 
is prevailing in Rajasthan. Rayalseema, 
Telengana and in other place'S. At some 
places water is in excess and at other water 
is deficient. We cannot control excess water 
but we can at least supply it 
to places where there is no water 
or where there is drought. We can provide 
water to every field but in spite of having 
adequate water resources, we are unabJe to 
make use of them due to disputes between 
the Central Government and the State 
Governments. Due to the dispute between 
the· Central Government and the State 
Government, by the time a project is 
cleared by· the, Central Governmenf~ 
its cost escalates three times'. 
"If in9reaS~S plf)Oifold. Pue '9 tb; paucity 
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of resources we are not in a position to 
provide water to evey field even by the 
beginning of the Seventh Five Year Plan. 
Drinking water is not available in every 
village. There is no water for fields as well as 
'f~r cattle. It 'rains in Uttar Pradesh but floods 
occur in Bihar. Shl'i K.L. Rao bas stated in his 
report as to how to utilize the flood waters, 
The Ganga water can be taken to Cauvery 
river. It is an ambitious project but we 
cannot complete it. The people of Bihar 
and Uttar Pradesh suffer hardshins due to 
floods and every year damage worth crores 
of rupees OCCllr,S due to floods. The people 
living around the basin' of Cauvery of Ganga 
and Krishna river are facing hardships due 
to non-availahility of water for irrigation. 
The engineers have submitted their report 
regarding diverting water t,o that area. We 
can make our best efforts in this respect. 
1t is possible that we may require more 
funds for. this purpose. J n every session of 
Parliament we discuss about combating 
the drought and the flood problem. We 
require funds for combating drought as 
well as floods. We can divert water from the 
ftood prone area to the drought pro'ne area 
and in this way we can prevent drought as 
well ac; floods and provide water to the 
fields. By doing this we can kill two birds 
with one stone. But ev~n after 38 years 
of independence we have not 
been able to undertake this work. We 
have failed to complete the Ganga-Cauvery 
project. This is the reason that we have to 
spend crores of rupees to tackle the flood 
and the drought problem. I would like that 
the scheme for linking the Ganga~Cauvery 
rivers by a canal should be implemented 
speedily. 

Now I shall raise some points regarding 
Andhra Pradesh. The Krishna and the 
Godavari are the two big riverl\ in our state 
but tbe Telengana and the Rayalstema 
regions . are completely dry areas. The 
drinking water is 'not available even at'a 
depth of 100 to 200 ft. Some method should 
be devised t~ lift the water. As per tbe 
verdict of the Bachawat Commission, work 
on the Telugu Ganga Project is going on. 
But this has been made into an issue 
between Karnataka and Maharashtra. 
The hon. Irrigation Minister must give his 
commeots on it. I would like to say that 
~ndhr", PrasJ~sh is doiDS the right tbin,. 

I .would,'like to request the Chief Minister of 
Andbra Pradesh to plead berore the Bench 
and the Central Government should give 
clearance to the project immediately as per 
the verdict of the Bachawat Commission. 
Had the work on the TeJugn Ganga project 
been taken up against the verdict of the 
Bachawat Commission, Shrfmati Indira 
Gandhi would Dot have laid its foundation 
stone and Shri Ram Krishna flegade. who 
was prese.nt at that time, would have opposed 
her inaugural address woich she delivered 
at that time. Why has this issue been raised 
one or two years after the work was started. 
The issue raised. by the Karnatl\ka 
Goverbment and the, Maharasbtra Govern
ment is not justified. Inter state disputes 
are neither good for tbe Centre nor for the 
country_ It is also not proper that the Centre 
does not intervene in the dispute between 
the two states. This situation should be 
rectified as early as pos~ible. 

The Karnataka Government has been 
demanding aboli tion of the Tungbhadra 
Board. It is not proper. Tungbhadra Project 
supplies water to Andhra Pradesh and 
Karnataka States for irrigation. The' Board 
has been constituted to regulate the 
utilization of water. ,If a dispute arises 
between the States, it win not be good. The 
Central Government' should not agree to 
the demand (or abolition of Tungbhadra 
Board. The Government should take a 
decision on the issue of utilization of waters 
of major rivers at national1eve1. Their water 
should de treated as national 'waters. The 
major rivers like the Godavari~ 
the Ganga and the Cauvery 
should be declared as major rivers and their 
waters should be distributed at national 
level. The ,Central Government should 
undertake construction of dams on these 
rivers and should not down' the 
responsibility on the plea that it is not 
a union subject. The Centre should make 
arrangement of irrigation by the constructing 
dams. When two states are at loggerheads 
on the issue of sharing of water, proper 
utilisation of water does not take place for 
irrigation and it is the farmer who suffers 
due to this. A policy should be . drawn' to 
ensure proper utilisation o( .thc waters of the 
national rivers. I want to submit one thing 
about the Shriram Sagar Project. 200 TMC 
feet of water is available there. Ther.efore, 
they want to utilise that water. They have 
utilis~d 75 TMC feet water aud with 
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additional 7S 'fMC feet water, it will become . 
150 TMC water". We are preparing a plan 
accordingly. The Government raised some 
queries about it. Then the matter was 
reconsidered and the quantum reached 
215 and on even another reconsidera
tion it was fixed at 1 ,. TMC. 
Due to fixing the quantum at 171 TMC, 

Medium irrigation and. minor irrigation 
scbemes, enough water is available. 

MR. DEPUTY SPEAKER : Nothing 
will go on record. Shri Dbaram Pal Singb 
Malik. 

SHRI C. JANGA REDDY One 
in the second phase Warangal, Telanganat 

Nalgonda and Suryapet are reeling under' 
severe drought. There has not been drinking 
water in those areas for the last 10 to 20 . 
years. When we go to the villages, people 
rush to beat us. 

(EIIgli.sh] 

You have already allowed upto 285 Km. 
of Kakateeya Canal. Enough water is 
available even after that. You may check 
up the matter. In Godava~i 2,000 TMC ft. 
of water is available. 

{Translation] 

The project has unnecessarily been lying 
with the Central Government for clearance 
since 1983. A peri(.)d of 3 yeats has since 
passed. The .Government takes so much time 
and causes harass much in this way. 

Then, in Godavari 2000 TMC feet of 
water is available. Submergible areas fall 
in Madhya Pradesh and Maharashtra. 
Neither Madhya Pradesh nor Maharashtra 
have any objection and their Chief Minister 
signed the agreement. That is pending with 
the Central Government. It is not being 
cleared. In this way 2000 TMC feet of water 
is flowing into the sea. 

There are Eachampalli Project and 
Polavaram Project. From Polavaram Proj~ct 
water is supplied to the Vishakhapatanam 
Steel Factory. But for that also clearance 
is delayed. That is not meant only for 
Andhra Pradesh. 

In reply to a question on 13 September, 
1985 in the Parliament, it was mentioned.... ' 

[English} 

MR. DEPUTY SPEAKER Shri 
Dharam Pal Singh Malik. 

SHlU C. JANGA REDDY For 

minute, more· pJease. 

MR. DEPUTY SPEAKER : Why are 
you going on speaking? J ostead of three 
minutes you have taken eleven minutes. I 
have warned you before this. 1 have 
cautioned. Nothing will go on record. 

(Interruptions) 

MR. DEPUTY SPEAKER : You are 
wasting your time. Notbing wiH go on 
record. Shri Dbaram Pal Singh Malik. 
Your speech wiJI not go no record. 
(Interruptions) 

(Trans/ation] 

SHRI DHARAM PAL~ SINGH MALIK 
(Sonepat): Mr. Deputy Speaker, Sir, 1 rise 
to support the Demands for Grants of the 
Ministry of Water Resources. 

As sufficient time has not been attotted, I 
would like to give a few suggestions only. You 
are all aware that 00 the one hand due to 
shortage of water we face drought and on 
the other hand, 60 per cent of OUf rain 
water flows into the Bay of Bengal ~nd get 
mixed with the saline water of the sea. ]n 
this connection I want to submit that OUf 

Governm.nt should construct reservoirs to 
utHise that water. These should be const
ructed at· a distance of 50 lo 100 miJes from 
el'lch other. That water should not be 
allowed to flow into the Bay of Bengal and 
should be stored for irrigation of the fields 
so that drought which is caused due to 
shor!age of water is avoided and we may 
make progress in agriculture by utilising it. 

Secondly, we can utilise tbe Sea water" 
also. ]n countries Uke Israel, water is 
purified by depsalination process and is uti
lised for drinking and irrigation purposes. 
This process resembles. the function of 
kidoey which purifies I'Jood. Water "is 
purified with a similar process. You can 
extract minerals from it and can also utilise 
water at the same time. ) want to submit 
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that if we can' utilise properly the water 
available with us, we can irrigate 20 per cent 
more land. We have many canals, 
tributaries, and their brancbes. If the· 
sides of these canals, tributaries etc. 
are lined, we can prevent the seepage of 
water and also save it, from going waste. 
Similarly, d'rains, canals and distributaries 
too should be lined with bricks. We can save 
20 per cent water in this way, which will go 
a long way in b6nefiting the farmers. I also 
want to submit that water table shou1d be 
between 5 feet to IS feet.) which is essential 
for raising good crops. In many places we 
see that water table falls due to augmenta
tion of water resources through tubewells. 
In many places which have perennial canals 
and whi~h are flood prone, the water table 
rises very high Thereforc, schemes should be 
formulated to keep the water table between 
5 feet to 15 feet and it should be ensured 
that ev~ry field gets water prop\!rly. There is 
no dearth of WJter resources in our country 
but th~y should be properly harness~d and 
we should prepare plan'i properly to utilise 
water. I come from Haryan..l. There the 
Sutlej- Yamuna Link Canal Proj~~t has bee.n 
under dispute for quite a ]ong tim~. In thiS 
connection I would like to submit to you to 
look at the situation in Punjab. Floods 
occur there quite frequ~ntly and they are 
not in need of water. Water Table has risen 
to a depth of two to three feet. If that water 
is not utili'led properly~ the land may be 
damaged. If that water is given to Haryana. 
or if only Haryana~s share of water is given to 
it the farmers of Haryana.. will become 
p;osperous. If the farmers prosper, the entire 
country will pro~per and progress. 

One tbing more. There exist many inter
State water disputes. As I have already 
stated water is a national property; it is not 
the e~clusive property of any State. At 
present, irrigation is a State subject. I am of 
the view that if you want to solve the 
problem of water, then it should .be mad.e. a 
union subject and it should exercISe admInIS
trative control over big canals because there 
are canals which pass from one ,State to 
another and thus create inter-State dIsputes. A 
Canal Police Force should be formed for 
this purpose. It should look after this aspect. 
In 1985 Bbakhra Dam was breached twice 
with the result that Haryana did not get 
water in certain places and fields in Punjab 

were inundated causing large scale damage. 
Rajasthan also suffered because of tbis. Had 
that water been supplied properly instead of 
tbe canal getting breacbed,' Haryana and 
Rajasthan would not have suffered losses. 
Besides, there are many such rivers whose 
water goes wfste. Not only that water is. not 
properly utihsed, it causes floods also. Rivers 
flowing in Haryana are generally known as· 
rainy drains. For example, Sahibi, Ghagbar, 
Drain No.8. Saraswati, Nazafgarh Drain 
and Yamuna river. If their water is properly 
utilised and a grid system is enforced and 
after that water is made avaiiabJe through 
lift irrigation, I think the needs of Haryana. 
Rajasthan and other parts of N.orthern India 
can be met from the water of these drains 
alone which I have mentioned. I woulct also 

- like to submit tbat there is a village named 
Bhambheva in my constituency Sonepat 
where five hundred acres of land has not 
been tilled for the last 40 years. People have 
started. 'Fisheries' there. That land belongs 
to individual owners. Reservoirs can be 
con,tructed at su~h a land and rain water 
can be stored there and supplied furtht!f. In 
Haryana underground water is not potable. 
That affects people's health. All the muni
cipalities should be asked to take necessary 
steps because the population has increased 
and people are not getting water in a proper 
way. With these words I support the 
Demands. 

[Eng/; sh] 

SHRI AMAR ROYPRADHAN (Cooch 
(Behar): Mr. Deputy Speaker, Sir, ........ ,' 
(Interruptions ). 

MR. DEPUTY SPEAKER: Only five 
minutes for you. 

SHRI AMAR ROYPRADHAN : No, 
Sir. Five minutes will be a very little time. 

MR. DEPUTY SPEAKER: All will 
get five minutes. No differenciation. Now we 
ha ve achieved socialism. All are equal. 

SHRI AMAR ROYPRADHAN: Mr. 
Deputy Speaker, Sir, I am sorry that 1 
cannot support tbis budget because in this 
budget you have totally neglected the West 
Bengal and the eastern India. 

I would like to start with Indo-BaD&la
desb Joint River Commission. You have bad 
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so many meetings with Bangladesh and tho 
latest meetings were held in Dhaka in June 
1985 and in New Delhi in November 1985. 
But what is 'the outcome of these meetiDls I 
It is : 

(a) to work out a long-term scheme or 
sch~mes for the augmentation of 
the flows of the Ganga at Farakka; 
and 

(h) to identify alternatives for tbe 

distribute this Ganges' water properly. Let 
there be a Commission for this comprising 

. U.P., Bihar and West Bengal. 

Sir, let me come to the river Teesta. 
(/"terruptlons). It is in the Joint River 
Commission report. I think the bon. Minister 
bas gone through it. 

SHRI D.P. YADA VA (Monghyr): He 
did not read it. 

shal ing ()f the available river water SHRI AMAR ROYPRADHAN Then 
,esources common to both countries I am sorry for that. 
for mutual benefit. 

15.12 III's. 

{SHRI SHARAD DIGHE ill the Choir] 

This shows that you have faIJen prey to 
the delaying tacticc of Bangladesh, and also 
it is a fact that you have a good dinner. y~u 
have a good lunch, you have good drinks 
and you come back, but the people of West 
Bengal are going to be dry. It is a hard fact. 
Farakka is dry, Bhagirathi is dry, Ganga 
i'b dry. Tlsta is dry. North Bengal is dry_ the 
entire West nt!ogal is going to be dry. 

Calcutta Port -is the life-line of the 
Cakutta city and Calcutta city is the heart 
Ill)t only of West Bengal but of the entire 
eastern India. It was necessary to immedia
tely provide 40,000 cusecs of water in the 
lean months. But how much water are you 
given can you tell me ? Ganga flows througt) 
UP., Bihar and West Bengal, and then it 
g~)es to B.Jnglauesh. But may .I know whether 
it is not a national riyer? What is the 
position of Ganga at present? In U.P .• 
Ganga is a river; when it goes to Bihar, it 
becomes a rivulet, that is, a tributary of a 
river, nothing but a canal; and when it goes to 
West Bengal, it becomes nothioa but a drain. 
This is the condition. You may have sbarina 
of the water with Bangladesh, so many talks, 
so many dialogues you may have with them, 
but it is a hard fact that yOu do not like to 
share the water of the Ganges amoDg tb~ 
different States, namely, U.P., Bihar and 
West Bengal. You have got the Flood 
Control Commission 'in U.P., Bihar and 
West Bengal, but why not a Commission for 
the distribution of waters of Ganges between 
the~e three States? My concrete sugaestion 
is, immediately what is necessary is to 

Sir, the river Tel'sta is tbe .only Qcpenda
ble source of water' for the agricultural 
development in the backward alCrlS of North 
Bengal districts. Teesta harrage work was 
taken up in the year 1~76. But you should 
not be happy for that. It was just an 
inauguration ceremony at a pJal..e in f\1alda. 
I think, by' the then Chief M inish:f, now 
the Governor of Punjab-l do not like to 
name him. After t.hat, after 1977 wht~n the 
Left Front came to power t hey started the 
work. Nobody can deny it. (llitcr·U/1lioIlSJ. 

You just go through the record and you wil) 
find it. 

It is a fact that since 1947 onwards the 
then Government did not titke up a single 
irrigation project for this backward alea of 
North Bengal. During the period from 1947 
to 1977, not a single project was taken up by 
the then State Government of Wc~t Bengal. 
How this part of the country was neglected? 
(Interrupt ions). 

, There was a Mansillgh Cummittee"s 
report on flood protection and iI rigat ion in 
1968. It mentioned about this l\-1aster 1)lao 
Project of Teesta River with Dam at upper 
region GeokbaJi and a barrage at Afalchaod 
Forest. It is only when Bangladesh also 
took a project on the same river Teesta just 
down to Indo-Banglade~h border. you took 
up this Project work. But )ct the rrogress 
of this project is very !)low due to the 
paucity of funds of the West Bengal State. 
On the other hand, with the hell' of the 
World Bank the progress of work on'the 
Bangladesh Project has gone on speed ily. 
If once Bangladesh Barrage project 00 

Teesta is completed, then what would 
happen 7 The entire North Bengal, a part of 
Assam and' Sikkim will be irJandaled. 

(Inte,.ruption,). You have not been able to 
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distribute the Teesta water, but you have 
done tbe second part of it. 

You have an ad hoc agreement with 
Bangladesh regarding sharing of Teesta 
water according to which 36 per cent water 
wouhl go to Bangladesh, 39 per cent to India 
and 25 per cent would be allocated after 
detailed studie'i. What do you mean by 
'detailed studies'? There is DO water even 
now in the canal. but you have only 
rlistributed or allocated. The demand of the 
local people, the demand of West Bengal 
is : Let there be 80 per cent of the water, 
let it be distributed in the North Bengal 
district.s. Otherwise it will be no use' 
constructing a Rs. 500 crore Barrage Project 
on Teesta. 

Now, let us come to the financial matter. 
The Working Group of the Planning 
Commission had recommended an allocation 
of Rs. 221 crorcs in the Seventh Plan period 

. so that it may be completed within 1990. 

The West Bengal Government has 
already spent 70 per Cl..!ot of Annua1 Budget 
of irrigation for this project. You will be 
as tonishell to learn that the State Govern
ment can at best provide Rs. 1 SO crores in 
the Seventh Plan. Where from the rest of the 
money will come? Therefore. the Centre 
must come forward to give help and 
assistance. You have assured Rs'. 19.5 
crores during the year 1984-85. You did 
not pay a single pie for that project. During 
1985-86, you assured Rs. 18 crol'cs. How 
much money dld you give till now 7 Can you 
tell me ? Nil. 

Now, you have approved the Teesta 
Barrage Left Bank canal. But you did not 
aHot a single rupee for that purpose. How 
will it be done? It is the general law of the 
land t~at wherever from the river goes, those 
areas should get water first. In this case, 
you have taken away water wherefrotn 
Tcesta flows. You have denied Darjeeling, 
Jalpaiguri and Cooch Behar. these three 
districts water. In your proposal of 1976. 
you have said. let Maida district get water 
first N0W, of course, you agreed. I thank 
you for that. Let JalpaigurL Cooch Behar 
al-;o get watt!f first nut you did not allot a 
sioa1e rupee for that purpose. 

Regarding Teesta and Brahmaputra 
,project, it h Ilmg pending .. The survey wu 
made long ba~;k in 1954. R1Jt you did not 
give any th,~lIg~lt to ;1. 1 would request the 
hon. Mini:,tcx that Jet there be a new 
thought to t,his irrigation projljt and flood 
control projt'!ct. Let there oe a canal in 
between Brahmaputra and Teesta via 
Goalpara district and the North Bengal 
area. Let is flow up to Ganga and let there 
it be a project of Brahmaputra, Teesta and 
Ganga. 

Regarding SUbCi (Mrekha project, how 
long will you neglect it 'l It is lying with 
you for the last 4 years. You did not 
approve it. So, und~r these circumstances, 
how can I support this Budget? I am 
sorry. 

[Tran,~JaticJflJ 

SHRI llHARf\ T SING II (Outer Delhi) : 
Hon. Chairman. Sir, 1 rise to support the 
Demands for Grants of the Jrrigation 
Ministry for' the year 19S6·tn. India is 
preduITllllantly nn agt icultural country where 
three fourth of the population depends on 
agriculture. Lvery year the Government 
makes drofts to provide irrig:ltion fu<.:ilities. 
10 our country generally we put more stress 
on natural resources .for irrigation but 
in my opinioll so fJl' we have not been able 
fo irrigate fully with the help of natural 
reSOll rees. 

The rept'lfi of the Water Resource 
Department for the y,~ar J 9H~1-87 contains 
details about the expenditure incurred and 
proposed to be im;uned Oil in igation in the 
various Five Y car Plans and the acreage of 
the land brough t under i rriga tion and the 
time taken to provide these facilities. 

~fr. Chairman, Sir. our Governmen't has 
all along been endeavouring to bring more 
and more areas under irrigation so as to 
boo<;t our agricultural production. In this 
regard, I will request that we should take 
steps to control floods and droughts in the 
country. Long embankments and drains 
have been constructed for this purpose. 

'Delhi is supplied water from Dhansa 
dam in Haryana. If. we could store this 
water there itself, it could be utilised for 
irrigation and also for controlling the 
floods. 
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The sawage of Delhi is discharpd into 
the Yamuna river through the nul1ahs which 
pollutes its water. We must tuke .effective steps 
to stop the discharge of sewage IOto Yamuna. 
We must divert this sewage to the fields for 
agricultural purposes which may increase 
our production. 

Sir, previously water. was available in 
Delhi in abundance for irrigation but at 
present even enough drinking water is. n~t 
available. The population of' DelhI IS 

increasing. As a result of which there in 
insufllcient water for irrigation. 

Our Late Prime Minister Shrimati 
Indira Gandhi had nationalised the banks. 
These banks helped the farmers to instal 
tubewells in large namber which helped in 
increasing the production. But we want that 
the water from the areas, which receive 
surplus water during the rainy season, 
should b~ supplied with the heJp of 
machines to those areas ~ here water is not 
available. 

Now I come to the floods. Heavy 
rainfall ill certain areas causes floods. I 
read news items about 1100ds in Bihar 
which is a general phenomenon there. We 
must mobilise resoulces in advance to meet 
the flood threat as it involves immense 
expenditure. When ··f here were floods in 
Haryana some time hack the level of 
hundreds of villages was raised tll us saving 
them from floods. I want son'e extra drains 
and embankments should be constructed in 
the areas where the Hoods art! a recurring 
feature in order to save the crops and the 
animals. The crops are often destroyed by 
floods. The farmer works hard throughout 
the year but he is denied the henefit thereof 
due to floods. The poor people of thut area 
who totally depend on crops, I:\ave to 
face starvation, they hecome weak and are 

·unable to get any . other employment. 
Tubewells energi~'Cd by power. 1 want to 
teJl the hOIl. Minister that tubewells should, 
be installed to the maximum extent for thq 
purposes of irrigation. But for. t,hjs purpose 
it is essential that power in sufficient 

, quantity is made available for these 
tubewells by setting up more. thermal power 
stations. 

I thank you for providinfJ me an 
opportunity to speak. 

[Engli!lal 

SHRI MAHABIR PRASAD' YADAV 
(Madbepura) : Sir, I support the . Demands 
of the Ministry of Water Resources. I hold 
the view that the agricultural productjons 
which are going to the extent of seJf
sufficiency in India are due to the irrigational 
facilities and irrigation potentialities 
developed by the Government of India. 
By the way, I would like to draw the 
attention of the bon" Minister for Water 
Resources to the pros and cons of Kosi 
project, one of the most important projects 
in India. 

Pandat Jawaharlal Nehru in the year, 
1954, was very much moved by the 
devastation and damages caused by the 
Kosi river. 'You are aware that Kosi river 
has been ca)Jed. the Sorrow of Bihar. and 
in tbat way Pandit JawaharJa) Nehru 
decided that one project could be completed 
and this project Kosi was made of one 
barrage and two embankments. This barrage 
is situated one km. ahead of I ndian territory 
in Nepal territory. This is a very good 
project. But it has developed certain 
difficulties which are going to damage the 
very life of the people living in that area. 
One such problem is that of silting. Silting 
is so huge that the river ... bed in between tbe 
two ,embankments are getting higher than 
the area outside the embankment and on 
that account the embankment is getting 
much pressure and a year before last, there 
was a breach in the eastern embankment 
that Jed to greet devastation and d3ma~es 

in 5 blocks. So, this problem of . silting is 
causing Huisance for the people of that area. 
I would like to say that it should draw the 
attention of the Government and see that 
silting problem is solved. 

Another point ) have to bring to the 
notice of the hon. Minis1er is that water 
resources in the area from which ·1 come in 
very rich. You will' appreciate that only at 
the depth of 20 to 30 ft. water is available. 
If the tubewell system or pump-sets are 
made available to the farmel's, then 1he 
farmers can very well avail of the water at 
the lower level and we can weJl imagine that 
water sources. cao be utilised by the 
farmers. 

One more point I would like to bring to' 
Ulc poti~ of tbe hop. Minister'. Pump-set, 
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are given to, the persons who nte having DO 

land. Such pump-sets given by the 
Government tC' the persons having no land 
are sold in the market.. By this wa). 
Government is investing so much money. 

. On the contrary persons who have got land, 
they are not getting pump-:,ets. It is rather 
very incongruous in that way that tbe 
pump-sets are not given to the land-owning 
class but it is being given to the persons 
hav ing nO land. 

Further I would like to say that the 
Kosi project is a very important project in 
that area, This project is not, being looked 
after very nicely. The Central Government 
is not taking due notice of the difficulty of 
the farmers. I thank Prof. Ranga who bad 
already made a reference to the Kosi project < 

by drawing attention of the hon. Minister 
and I hope that the hon. Minister wi]) take 
due notice of this Kosi project in the 
interest of tho nation and in tbe 
interest of the public. Professor 
Ranga had already sugpested that it should 
be the primary responsibility of the Centra] 
Governn:l.:nt to look after the Central 
proj::ds and it should by the secondary 
responsibility of the State Governments 
to take car. of surh projects. 

SHRI D.B. PAT1L (Kolaba) : Mr. 
ChaiuHan, Sir, in the vt!ry befdnning I would 
like to draw the attention of the hon. 
Minister to some of the discrepancies in the 
Annual Report and the Performance Budget 
Heport, which have been supplied to us. 
The discrepancy. according to me, is 
important from the point of view of the 
approach of the Department to the whole 
qllc!'tion. It is about the potentia) created 
that is likely to be greater in 1985-86. In 
the Annual Report on page 11 it has been 
stated that the potentiat that would be 
created in 1985-86 will be 0.7 million 
hectares, that me~ns, 7 lakh hectares. But 
in the Pcrfolmancc: Dudgr:t it has heen 
stated that it will be 0.6 million hectares, 
that means~ 6 lakh hectares. This makes 
a ditference of one lakh. This difference 
of one lakh is not very important so far as 
the whole country is concerned. But I am 
only ~,ointjng out the di'lcrepancy that exists 
in thme two pubhcntiol)s which have been 
suppl1ed to us simultaneously. If discrepancy 
,goes on like this, then we Cal1Dot ((.noW wtJ~f ' 

, Is actually happening all over the country. 
whether the' information which has been 
supplied to us should be relied uron or not. 
It is from this point .of view tha t 1 have 
mentioned this discrepancy. 

The \'thole' magnitude of the question 
about irrigation is very large. It has been 
stated tbat in India rivers carry 1440 mi1lion 
acres feet of water out' of which about 80 
per cent flow into the sea during the mon
soon. That means, in the four months of 
monsoon the rain which faUs in our country 
Bod whicb flows irMO the sea is not utilised. 
It has been stated that at the most 20 per 
cent is being utilised for irrigation purposes. 
It is nowhere estimated to what extent the 
water which flows into the sea and which 
is wasted would be ultimately used for irriga
tion purposes. It bas been stated that the 
potential that is to be created by surface 
water as well as ground-level water is to the 
extent of 113 million hectares of land. But 
nowhere has it been stated as to what 
quantity of water which is now going into 
the sea and· which is being wasted \vitl be 
utilised. A very serious thought is not being 
given to this problem. This mnst. be looked 
into. 

In Maharashtra the Bhatve Commission 
was appointed to examine the potention that 
is likely to be created in Maharashtra and 
the Commission has submitted irs report. 
Konkan is one of the parts of Mahara,htra 
and it is very narrow and is adjoining f(' the 
sea. It has been stated in the Commission's 
report that there is no possibility of having 
any sort of irrigation in the Konkan area. 
But now we find that in the Konkan urea 
not only mino,r and medium irrigation 
projects but even major irrigation proiects 
can be taken up and are being taken up. It 
is in this context that J would like the hon. 
Minister to examint" the point about utili w 

sing to the maximum the water which flows 
into the sea and which is heing wasted. 
Maximum utilisation should be made 
wherever water is available in the country, 
It has a)r~ady been impressed that this 
should be done, but I find that it is not 
being done. 

So far as the present position is concer
ned. out of about 246 major projecls, only 68 
projects have been completed and about 178 
to 181 projects are spill-over from the First 
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Plan to the Seventh Plan. No infofmatiQP 
h_s b~~n given to us as to bow ml\QY majC?r 
projects have spilled over from the Fin~t 
PJan, from the Second Plan, from tbe Third 
Plan, from the Fourth Plan, from 'tbe Fifth 
Plan and from the Sixth Plan, to the Se,velltb 
Plan. If that information bad been given., 
then we would have been io a position to 
know how long it took for tbe' various 
projects to be completed. According to my 
information, projects which bad been tak~n 

up even in the Third Plan have not so far 
heen completed; that means, even after a 
lapse of about 20 years, the projects have 
not been completed. ,I want to know from 
the hon. Minister what is the gestation 
period that is to be taken into consideration, 
what is the maximum period in which a 
major project is supposed to be completed. 
If it takes 20 to 25 years for a major project 
to be completed, then it is no use saying, 
"We are going to make use of the water to 
the maximum possible extent". It is simply 
paying only lip service to the cau~e and 
misleading the people and misleadiog the 
nation. The spm~over cost has _gone fo the 
extent of Rs. 24,800 crores only because 
carc has not been taken to complete tbe 
project in due time. 

The potential created till now is to the 
extent of 30.5 miHion hectare~. Out of this 
only 25.3 million hectares are being used. 
That means 5.2 million hectares of land to 
which water ought to have been given, could 
have been given, is not being given. This is 
not a smaIJ quanti,ty of land. . Added to 
this. the land which has become saline and 

. not heing used for cultivation hecause of 
water logging is to the extent of 3.4 million 
hectares. That means at present because 
of bad planning nearly 8.6 mUlion hectares 
of land is not being used. This is a huge 
Joss to the nation. 

Crores of rupees which have been 
invested are being wasted because the water 
which ought to have been made available 
for different kinds of productions is not 
being used. Moreover, because of water 
Jogging 3.4 million hectares of land has gone 
waste. That means tbat Jand cannot' be 
used for·production. The water which is 
there is being mis-used. the water' togging 
has resulted in salenity in land and because 
of the salenity in lan~, Qotbing caD be pro
pu'ted in t~at land, I w~ul~ 'as~ t~e G()v~rn· 
, .' ,-\ f ' ", li 
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ment 'and the Minister 8S to wbo is responsi
ble for the~e thinas. 

I wiU refer to the, last point. I have 
mentioned that a long period bas been taken 
to complete this proj~ct. One of tbe caus4l'l 
is tbat tbe land which is likely to be 
submerged is oot being taken possession in 
proper period. That is only because the 
land which is submerged is taken from the 
agriculturists without rehabilitating them. 
If they are, not rehabilitated tbey are not 
ab1e to handover the possession of the land. 
So, I would request and suggest that the 
cost of rehabilitation of the agriculturists 
who are being dispJaced because of this 
project, should be included in the cost of tbe 
project itself. so that those agriculturists 
who are likely to lose their means of 
livelihood would not be opposed to give tho 
land for the project. 

1 would like to draw the attention of the 
Minister to the drought prone areas. No 
specific importance bas been given as far as 
this department is concerned. J am aware 
that it falls within the purview and the 
jurisdiction of the State Governments. J 
know that in the Annual Report a reference 
has been made that so far as the scheduled 
caste and scheduled tribe and other back
ward classes are concerned, the Department 
takes care to see that in the areas where 
the scheduled caste and scheduled tribe 
people are living, they look into it so far as 
the irrigation projects are concerned. Till 
now it seems no proper attention has been 
given to the drought prone arens by tile 
Department. It has heen mentioned in the 
report also. At Page-47 it has been 
stated : 

"The Bench-mark studies of socio .. 
economic condition of the peopJe in 
drought prone areas of M.P., Karnataka, 
Tamilnadu and Andhra Pradesh entrus
ted to various institutes were completed. 
Similar studies for Bihar, Orissa, 
Gujarat, U.P., Rajasthan, Haryana, 
Jammu and Kashmir and West Bengal 
were in diffetent stages of progress with 
various institules!' 

If socio-economics conditions are being 
examined by the Department I' would like 
to ask why no specific interest is taken by 

t~is J)ep~~tmen.~ ~p'. ~~c: ~~~t jrri~a~~p, 
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facilities are made available to the drought 
prone areas. 

SHRI K.S. RAO (Machilipatnam) : Mr. 
Chairman,' Sir, I r;so to support the 
Demands of the Minis,try of Water 
Resources. In this context I would like to 
mention the opinion expressed by some of 

. the members of the TOP about Telugu 
Ganga. In fact. no Con~re'ss leader has 
expressed any doubts about our right to 
secure our due share from the Krishna 
water as per the Buchawat award. The 
State leaders of TOP have been making 
provocative speeches and may be to cover 
up their lack of budget allocation for this 
project. So they want to blame the Central 
Government on political lines. In case it it 
were to be true that Government of India 
is responsible for doing so I cannot under
stand the f(~a~on of another Opposition 
party ruled Karnataka State making a 
dispute over the award. So, it is not that 
the Government of India or any other 
Government is respoosible for this. 
In a democratic set-up it is the duty and 
re~~)onsibiHty of cv~ry State leader to sort 
out their problem~ by sitting acro~s the 
table. The ego of one individual should 
not come in the' way of sorting out the 
problems amicably eve'n though there is 
difference of opinion' either in interpretation 
or in understanding the award which has 
been given. 

I wish in this context the Government 
of India particularly the Irrigation Minister 
m'uc;t take the initiative and see that this 

'problem is sorted out and the people of 
Andhra do not sutTer because of the ago of 
some of the people there. 

Sir, this issue was not there earlier. It 
ha~ arisen only because of the extensive 
puhlicity given by the State Goveram~nt 

which must have been the cause for creating 
suspicion in the tninds of the people of other 
States which led to this controversy. I 
request the Minister to bring all the 'Chief 
Ministers across the table and sort out the 
issue (lr go a'head with the constitution of 
another tribunal to sott 'out the issue at the 
earliest possible time so tbat the henefits of 
this . project get accrued to "he people 
there. 

Coming to the Krishna Delta system 
Which is mo!~ than 100 years old if onlr 

an amount of Rs. 200 crores were to be 
spent over this from the Central Govern .. 
ment or State Government resources 'about 
Rs. 100 crores worth of produce can be 
secured every year. So instead of investing \ 
thousands of crores on new projects which 
may be unremunerative or expensive it is 
better to consolidate, modernise an..! 
complete the existing and on-going proj~cts . 
That wi11 give better results both to the 
farming community and the.nation. 

Sir, 9 lakh ·acres of land under cultivation 
in Krishna district is suffering for want 
of improvement in drainage system, field 
channels, branch channels, etc. If it is 
attended to it will improve the per acre 
yield and thus improve the income of the 
State as well as the nation: Similarly there 
is Etimondi-Chinagollapalam village in my 
constituency on the sea -shore where, 600 
acres of land has been eroded. The value 
of it is around Rs. 3 crores. The entire 
village is raising coconut trees and the 
income of this is about Rs. 1 crore per 
year. Marginal farmers have lost their land 
totally. As there is already fa .scheme for 
containing the sea erosion. I request the 
Minister kindly to send a team and fillJ out 
the remedy and propose a project and save 
th,e farming community. Sir, as already 
mentioned in the report, emphasis should be 
laid more on the completion of on-going 
projects because the delay in the projects is 
causing unimaginable Joss, not because of 
escalation cost but also because of loss 
of dividends that could have accrued to the 
farmers early. This wi)] work out to a few 
hundreds of percentage excess over the 
original estimated cost leading to inflation. 
So, Sir, instead of going in for new projects 
Oll political grounds, the existing projects 
should be concentrated and completed early. 
The importance of time must also be in 
the minds of people who are connected with 
the projects. We have enough number of 
enginee.rs and also' competent and know
ledgeable people in these fields. But they 
are going to foreign countries and are 
'bringing laurels in . constructing the projects 
there in time. But at tbe same time, it is 
not done !n India because the emphasis is 
not being laid on the timely. comp)etion of 
the projects. If only the emphasis is laid 
on timely completion of the projects making 
specific provisions of heavy penalties for the' 
delays, I am certain that the projects will 
be completed in time and tho results ClQ 
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also be achieved very early .at lesser 
cost. 

Some of the reasons for the delays are : 
wrong planning, inadequate and delayed 
supplies of inputs lIke steel and cement and 
dela.y in land acquisition for the projects~. 
delays in the clearances of the forest lands. 
When these projects are meant for improv
ing the income uf the people as well as the 
nation, I do not understand the wisdom or 
the rationality of other agencies in delaying 
the~e projects on flimsy grounds like some 
lands belonging to the Forest Department 
or some land not being acquired for some 
small reasons. I wish that emphasis must 
also be laid on avoidance of red·tapism, 
giving timely uecisions leading to early 
completion of the projects which automati
cally improves efliciency and reduces the 
cost of these projects. 

In the report. it is stated that the 
investment on major irrigation is Its. 12,000 
per acre whe reas for minor irrigation, it is 
Rs. 2250. For example, ill regard to the 
major projects t the entire subsidy is borne 
by the Government whereas when it comes 
to the development of ground water 
resources, the poor farmer is made to pay 
back the investment along wllh the inh.:rest. 
As the burden on the exchequer is much less 
and it is only an investment repayable by 
the b'!ncficiaries, the Government should 
think in terms of allo~atillg more and more 
funds as loans or as grants and subsidies to 
the marginal farmers. 

Sir, irrigation, drainage, flood and 
dro~ght control nlust be planned and 
executed simultaneously, not individually. 
This will give better results in developing 
lands through grounds water. Sir, with the 
allocation for the command area develop
ment including training to the farming 
community and field staff for better water 
management. the farming community of the 
cpuntry' w j 11 get enough elightenment to 
learn the modern methods of production if 
only tbe Government were to provide all 
the facilities and necessary training. 

Sir, the stress on regional grids, if not 
the national grids, of water must be laid 
by the Government of India so that at 
least one or two or three States· can come 
forward both for improving the existing 

water resources as well as their own 
resources. I wish the Government of India 
concentrate more on tbe present projects 
rather than goiog in for ·new projects to 
get better dividends early. Wj~n these 
words, I support tbe Demands for Grants 
relating to, the Ministry of Water 
Rosources. 

SHRt SARAT DEB (Kenorupara) : Mr. 
Cbairman, Sir, I must t hank you for giving, 
me this opp<?rtunity to spt:ak on the 
Dcmallds of the Ministry of Water 
Resources. 

While speaking on this subject, I do not 
know whether I should blame the Minister 
concerned, because to some extent I was 
myself involved in the Irrigation Depart
ment in Orissa. What I had then found 
,was that from the very beginning the 
planning process for irrigation was purely 
defective and the persons involved in 
planning neglected it. 

If you see the allocation of funds during 
the first five Five Year Plans, it comes to 
Rs. 5444 crores. Though late, during the 
6th Plan. the Government realised that 
Irrigation had a lot a importance and they 
increas.ed the allocation of funds to Rs. 
12160 crores. But even then I will say that 

. it was not properly planned because accord
ing to the Survey Report that bas been 
given to us, though 68 million hectares 
irrigation potential has been created, 7.50 
million hectare irrigation potential could not 
be utilised. I want to know where that 
water will go and will it create water 
lagging or not ? 

I have carefuHy followed the entire 
discussion~ io the House today. If I correctly 
remember that if you go through the six 
volumes of the report of the Commission 
on Irrigation, almost all aspect of what has 
been discussed here are there. If it is 
purely left to the technical persons without 
any political interference, I am sure. a lot 
of water disputes can be ·solved. When the 
engineers give ·their ideas and cllalk out 
tneir plans-I an not referring to any 
individual or political parties-every'one 
tries to pulJ the ~tring" to get the benefit 
and that is where it goes wrong. The 
Government has a lIo~a lcd a sum of Rs. 
14000 crores in the 7th Plan for irrigation, 
but what the h90. Minister said ill this 
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House was last· year's Budget reply that 
tbe spillover projects of the last 6th Five 
Year Plan would cost Rs. 76000 crores~ I. am 
to understand tbat those projects costing 
Rs. 26000 crores would be given 

flo 
priority. 

I come from Orissa where a lot of 
water resources are there. But unfortuna
tely, these have not been properly utilised. 
As far as irrigation is concerned, parti .. 
cularly in the tribal areat;, where the Prime 
Minis·fer wants more stress to be laid, there 
is a very big barrier and that is clearance 
of the Forest Department. In most of the 
tribal areas jf you try to bring an irrigatIon 
proJect, you will come across the problem 
of clearance of the Fore6t Department and 
for that some projects have been lying 
pending for a very long time. ,I want that 
th,e Government must formnlate a clear 
policy in order to overcome tbis difficulty. 

Now, I come to the 1l0ood control. 
Last year when tbe hon. Minister was 
making a speech, I was very happy to note 
that he had realised tbat the flood control 
was a subject which should not be left only 
to the States. it shoul'd also be deah with 
by 'the Centre. We were very happy; we 
thought that probably this year the Centre 
was go~ng to do something positive for 
flood controls, but to your utmost surprise, 
what the report says is that insteat of giving 
any money, tbey are only going to give 
warning to the people before the' fl'oods so 
that they can protect themselves. I do not 
understand how you are going to protect 
the people by warnings on1y. By warnings, 
the people may go to high altitudes, but 
",vhat about ,their crops,' their houses, their 
cattle etc. How are they going to say 
them? The flood cootrol is a subject matter 
which by itself needs a special discussion. 
Flood control cannot be dealt with surely 
by building embankments; it requires 
dredging of the ri ver mouths. . Most of the 
river mouths are blocked with silt deposits 
and for that particularly in Orissa floods arc 
creating bavoc. 

16.00 hn. 

At far as the grants for Aoods are 
concerned, thoush the Central Government 
Is 'Dot makins sumcient provision for 'floOd 

i,~ . 

control still. then· you. 'will be surprised 
just to see how the money that bas been 
granted, is being spent by tbe State. I want 
to read out certai~ figures. During 1980-85, 
Orissa alone has received about Rs. 339.55 
crores. This year itself, for Orissa you 
have provided Rs. 35 crores as FOR. But 
what is happening to tbAt money? That is 
what 1 want to .bring to the notice of the 
bon. . Minister. And I want him to take 
some firm action on this. You will be 
surprised to know that out of this Rs. 35 
crores. 10 crores of rupees were earrnarked 
for ir,rigation. But· what has happened? 
The hon. Chief Minister has taken Rs. 22 
crares to his own constituency, where there 
is no river and hence no question of flood. 
the bon. Finance Minister of the State has 
taken Rs. 55 lakhs where there is no flood 
or any such thing. And for Ganjam district, 
which is a higbly flood affected area, out 
of Rs. 15 lakbs tbat were ,carma. ked, only 
Rs. 75,000 has been given. Not only that. 
You will be surprised to know that very 
recently in the Orissa Assembly a letter bas 
been laid on the Table of the House. 

16.01 hrs. 
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The Chief Engineer had written that out 
of the FOR grant, which js purely Cent.re's 
money. TV sets for the Department of 
Irrigation have been bought! I wou1d Jike· 
the hon. Minister to find out whether it is 
true or not from Orissa Speaker. 

Secondly. 1 would )ike to bring some 
other aspects to your kind notice. RecentJy, 
three or four days ago, six to seven executive 
engineers' houses 'in different parts of Orissa 
have been raided and you will be surprised 
to know that the money that has been 
recovered is to tbe tune of some crores of 
rupees. My hOn. -friend Shri Panigrahi who 
was speaking, was saying tbat lle would 
like to have some more funds for bis area. 
In his constituency. under his Division which 
comes under the Prachi Division, tbe 
executive engineer's house was raided and 
about Rs. 4 lakbs. of currency notes were 
seized and about Rs. S lakbs of currency 
notices were thrown into tbe drain which the 
Vagilanco Department has recovered and 
t~ken up a cas~ in this regard very recently. 
Th~rer oro, I want to brios to the notice of 



the bon. Minister that whatever mortey is 
being'given as FOR, you sbould see that it 
is spent for flood control ooly, and not (or 
any tbins else. 

Lastly, I want to bring out certain 
problems that we are facins in Orissa 
regarding irrigation facilities. An the 
irrigation facilities in Orissa are almost very 
old and outdated. Mainly, the defect lies 
in this and a lot of water, is being wasted 
because the gates that have been provided in 
the canals are much. higher. Also, gradually 
bccauf)c l)f silting of the canals sufficient 
water is not going to the fields. 

Though there are command area 
devefopment programmes, it is said that 
some of the hone members' oppose them. 
But I very much welcome . I~ch a pro
gramme. Whereever there is Inter-state 
water dispute. the command area develop
ment programme could not work. But at 
least in a State like Orissa where there is no 
inter .. water dispute, I cannot understand wby 
this programme' cannot be implemented in 
full swing. When it was doing so well. I do 
not understand why it has come to stand
still. 

Similarly, I want to bring to the nOlice 
of the hone Minister that there are so many 
projects in Orissa, Last· year, the hone 
Prime Minister visited Kalahandi District, 
which is a chronicaHy drought affected area in 
Orissa. The main rea soil wby it is drOUght 
affect is because of the river Jonk. Until 
nnd unless the Upper Jonk Project' comes 
UP. nothing can help the people there. Just 
supplying them some relief measures will not 
solve tbeir problem. Anyway, I am thank~ 
ful to the Central Government for havins 
cleared the project n~. 

Now, I want to come to tbe Hirakuod 
Dam. -There are a lot of dams which are 
very old. The hon. Minister must be 
knowing that most of the dams do not have 
tbe de-silting gates, in the dams and because 
of this reaSOD, silting of the reservoirs is takirg 
place and it is taking place quite fast too. 
Therefore, I would request tbe bon. Minister 
that. an Expert Committee should inquire 
into it. Now I am coming to the most 
dangerous aspect of it. In t,be Hiraktld 
Dam, cracks hav.e started app'earibg. And 
loeb tyPe of cracks, tb()u'b, it· wa refOrted 

to the Puna Institute, though they said that 
there is no immediate danger, but the 
amount of sUting that is taking place in the 
Hirakud Reservoir is definitely alarming for 
.he cracks. Though Hirakud Dam was, 
constructed long back, but till now Mahanadi 
Master Plan has not been completed because 
of which· the entire arta downwards is being 
devastated by floods. 

Lastly, I want to just mention one point 
regarding Reogali Dam., Though the Central 
Government has now said that they are 
provided some money for the flood control. 
but I want to remind tbe Minister that 

Rengali is a multi .. purpose DatU and in multi
purpose Dam what is happening is only we 
look to the irrigation portion of it and 
generation portion of it. But when it 
comes to the 'flood portion, we are neglecting 
it. 

Similarly. what has happened at Rangali 
Dam, you know Sir. Th(lugh th~ Dam is 
completed, but the Brahmani Master Plan 
till now is not completed and until and 
unless Brahmani Master Plan is completed 
along with it, the people 'of Orissa and the 
people of Brahmani basin will face the same 
trouble and same fatei what the Mahanadi 
basin people are facing. Therefore, Si~ at 
last, I would like to request the hon. 
Minister to go into the allegations that I 
have made regarding Orissa regarding non
utilisation of FDR fund that has been given 
to Orissa. 

With tbese words, I thank you. 

SHRI R.S. l\~ANE (lchaJkaranji): 
Sir, I rise to speak on the Demands for 
Grants. of the Ministry of WaleI' Resources. 
Sir, as far as Water Resources are concern,
ed, in India. there are lot of major. medium 
and minot: irrigation projects.' In my State 
of Maharashtra, about 30 per cent of water 
can be stored by various irrigation projects, 
but at present only 13 per cent or 15 per 
cent of water is stored by various projects 
ilready undertaken by the Oovernment of 
Mahatashtra, as well as by the Government 
of India. 

. As 'far as my \ district is concerned....;.. 
particularly my constituencY-Sir. kalama
vadi i.f'. Dudbgunga and Warana Projects 
are (he major irriaation projects. Theso 
two projects are lioserina for years tOletber. 
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Out of Rs. 250 crores, whicb is the estimate 
of Ka}amavadi i.e. Dudbgunga Projects, only 
Rs. 6 crores have so fa'r' been spent. The 
Government of India ba~ not cleared these 
projects and bas not given its administrative 
approval so far. I, know that there are 
about 15 Directorates in the Water Resources 
Department of the Central G'ovelnment and 
there is DO coordination among them. There 
is no coordination among the State Govern
ments and the Central 'Government, and 
without &ubmittiog its proposal to tbe World 
Bank for lOlln, these P'(ljects will not be 
cleared and completed early. This area is a 
hilly area. People iil this area are very 
POOl' and they are demanding these projects 
to be completed as soon as possible. 

As far as Warana Project ,is concerned, 
it is juSt nearing completion. But no 
canals have been constructed bO far for want 
of funds only. I can say Sir, the total 
irrigation projects in my district-particularly 
in my constituency-are starving for want 
of money only. The Government of 
Maharashtra have given administrative ap
proval to the Kalamavadi Project, but they
have given only R s. 6 crores during the 
Jast five to 10 years, So, if this is the 
progress for completing the irr"igation 
projects in the cou'otry, 1 hope and I 'fear 
that there will be no chance of completion. 
There is no rime-bound programmo of 
completion to store the natural water in the 
country. I may request the hone Minister 
for Water Resources to provide sufficient 
funds to Kalamavadi and Warana. I can 
not think of agriculture without irrigation. 
The average rainfall in the country is becom.: 
ing less and less and water level is going 
down and down. Without irrigation we 
ca:10ot think of agriculture and without 
agriculture we cannot think of life. I would 
request the hon. Minister to have a time 
bound, programm'e and to issue a white paper 
on the irrigation policies. A comprehensive 
and time bound irrigation projects-major 
and medium-in the country may be prepar
ed. Silting problem of completed projects are 

,there. For this de-silting work, lakhs and 
crores of rupees 'are being spent by Govern
ment of India and the 'State Governments. 
Tbe voluntary organizations of ex-ServicclI1en 
may be utilized for de:silting of the comple
ted projects in the country. That wjIJ ,be a 
very good- economical scheme, in my 
opinion. 

As far as coopera tive ) ift irrigations aro 
concerned,. u ccordiog to Bbarve Commia .. 
,sion's rcpOI tt 30% of the water lifted from 
various l lvei s is being ~C1\t to the rivers 
once again. "1 tw·; has to be looked, into by , 
the Department of Water Resources. 

According to the K.O. Commission, 
59, TMCs of water is. to be !)tored in tlie 
district of Kolbnpur, but only 3 TMCs of 
water have been stored so rar and regprding 
the rest of the water, smile projects are 
::-pil1ed t've~', anu ~ornc projects have not been 
taken. This dearly ~how.s th~~t the Water 
Resources Department is constructing 
projects very slowly. 

In' my district, particularly in my 
constituency, there arc a I,'t of problems 
with regard to the inte,r~State projects. The 
Karnataka ..Government has not given 
c1:>araocc to the Kadammawadi-Dudhganga 
project and to the Kolhapur-t. Bandhara 
proje,,~t. There are thr:ce proposals pending 
with the Government of Karnataka, and 
because of the border issue. the Karnataka 
Government ha':i become adamant in respect 
of clearing 'these projects. This is our 
problem. Th:s may kindly be noted by t,be 
hon. Mini~ter. All these prcjects may be 
completed by making a time-bound 
programme. Without these irrigation 
projects, people will have to suffer hardship 
in these areas. 

As far as minor irrigation is concerned, 
a sufficient amount bas to be allotted for 
this purpose, because it, gives immediate 
fruits to far.ners in the country_ 

With these wurds, I concl,ude. 

SHRI RAM SINGH Y ADAV (Alwar): 
I commend the functioning and the role of 
the Central Water Commission regarding tbe 
planning and implemenlation of water 
schemes at tbe national level, and giving its 
engi'ncedng and technical sitggestjons at the 
State level also. 

At the same time~ I would like to say 
that tbere have been some lapses on the 
part of the Central Water Commission, and 
one of the major lapses bas occurretJ in my 
constituency, which is in Rajasthan. There 
was the construction of the Masani dam -in · 
Rajasthan; and that' Masani dam bas been 
constructed by the Government of Haryana" 
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with tbe approval of the Central Watet 
Comm~ssioh. The State Government of 
Rajasthan was never consulted about it, and 
the Government of- Rajasthan' never gave 
approval for ~he construction of tbis project. 

Prom this project which. bas been' 
constructed over the land of Raja'sthan, 
Rajasthal1 shall not get a single drop of 
water. 'The whole of the land bas been 
vested with the' Government 'of'Rajasthan. 
I.~. in my district of Alwar; and my district 
shall not ~et a Sio,:lle drop of wntei from 
that project. Who has given the" consent for 
this project? Rajasthan Govel'nment was Dot 
a party for giving consent for the construc
tion ot that project. How has the Central 
Water Commission given permiSSion to 
carry out this project? This is a project' 
costing more than R,. 40 crores. Initially, 
its cost was Rs. 36 crores. Now the cost of 
the project has gone up to more than Rs. 40 
crores. The Government of Haryana, simply 
for its own benefit, has taken the water of 
Rajasthan, is spoiling the land of Rajasthan; 
and it will also cause the submersion of at 
least 20 villages in the territory of Rajasthan. 

I had put a. question in the Lok Sabha; 
and initially, the Minister of Irrigation here 
replied on tbe floor of the House saying that 
no single village of Rajasthan would be 
submerged in the dam water. But now the 
Central Water Commission has come to the 
conclusion that at least 15 villages would be 
submerged ill tbe dam water. I want to put 
a direct question to the ~1 inister of Water 
Resources, as to whose ftUllt it is, who. was 
responsible for that, and wha t precautionary 
measures the Cl!otral Wa.ter Commission has 
taken, so that the people in those vilJages 
may not have the, disadvantage of the 
submersion of their land. their residences and 
houses; and what steps the Government has 
taken. May I request him to let me kriow 
whether he will hold an c.oquiry into this 
matter, i.e. as to who was the competent 
officer who had the authority, who gave 
pernltssion for the construction of this 
,projec,t '1 
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to how many villagcs have beeu submerged 
in the dam water and wbarprecautionary 
measures he is going to take so' that· these 
. villages may ,not suffer dtie to ,this dam water; 
aod what portion of the water shall be liven 
for irrigation purposes to tbe villages. of 
RajastJ;ian Bta te ? 

Why have these villages not been in
formed ·by the Central Water Commission 
or by the ~tate of Haryana or by tbe State 
of Rajasthan that these are the' villages 
which' are going to be affecte.sl._ by ,the dam 
water ? When th is dam was (,..structed, it 
was constructe1 under the pretext' that this 
Sahabi River flood which causes flood in 
Delhi will be checked and' water shall be 
stored here. But this river' is flowing con
tinuously there. It has been there since ages; 
and the. flood in Delhi is not being caused 
by Sahabi River water but it is being caused 
because the Najafgarh drain has been closed 
by constructing resJdential colonies in Delhi. 
The planning which had been given by your 
engineers was faulty. The flood i.n Delhi was 
not the cause of Sahabi River but because 
of the Najafgarh nallah that bas' been 
constructed; and that has been obstructed by 
cOllstructing residential colonies in Delhi. 
Will you please look into tbis matter and 
see ~ow this wrong has been done to my 
constituency, Alwar so ~hat the people of 
that area 'may not suffer any more? At 
least. I can give the names of those villages. 
They are: Lalpur, Akoli, Jamalpur. Jokha
was, Kiriwas, Ravrka, Ujoli and other 

,.villages. They shall directly come under 
submersion, and therefore, those people are 
wandering tOday, today, they are gOing from 
pillar to post and no reply is given to them 
even by ,the Government of Rajasthan,' 
Haryana nor by the Centre. Therefore, I 
want that care should be taken to see that 
they do not suffer any more. 

The Audit Report is there. Will the 
Minister see to it tn,t there is a compliance 
of this Audit ~eport? Accor.ciing to your 
Depart~ent information, this Audit Report 
has not been looked into and not complied 
with. This is a very serious lapse on the part 
of the Department. Will you please look 

This Malani Project will ruin the efate of ioto this aspe~t also? Thank you. ' 
the people of that area, it has incurred the 
displeasure of that urea. Therefore, I put rt,anJiatlon] 
tbis specific·qllestion to the hon. Minister ·SHRI A.J.V.B. MAHES\VAUA RAO 
whether he will give me a reply in· writing " as . (Atnala"uram) '. Mr. Ch . S' II a uman, I r, water 

*1bt spoocb was ori,inaily dolivered In Tl1lIIu. 
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lSb~i A.J.V.B. Mabeswar.a. R.~) 
Is. tJle previoJJs lift qf God tQ ~akifijJfI II 
bata~s~d propedy. tbe wa tFt t:ewu .. ~ QaP 
eO'ltdbute imme.nsel)' tQ tho Pf"Wi~ 01 
the country. TboQab we ~ve been in4~end!" 
~nt for forty ye':lfs, wo .ba:ye faU.d ·to m_ 
use of the plenty of waters that 8,0 &;vajJ.b~ 
in tbe country. Tbe present drought situation 
prevailing all around speaks volumes of the 
failure of the Government to harness our 
water resources. Had we succeeded in 
utilising the w.ater ava-Uable in tbe country, 

q~.,*lt" ~p 81,,0 ll.~ .encr~ted. 'But "bis . 
p(:omC . of lll·~~~ s.i .• oilieanee is also' beina 

. p.",ec~~~·1 r~~~~t tbe Central Gov.t, '0 se~ 
. tJit},t Ul,i, project is. co~pleted as e~rIy as 
POl,iblf:*' , 

. perbapl ther.-would not have been either 
. drought or f~mine in tbe country today. 

Ours is predominently an agricultural 
country. Reports say that we can utilise SO% 
of tbe water resources availabl, to us. But 
we are not in a pqsition to utilise an the 
water available to us .. We are utilising only 
24% of the available water resources. There 
are many major projl!cts in the country 
which are pnder construction for decades. 
Many of these major projects were started 
. 2 to 3· decades ago and they are yet to be 
completed. Sir. if ~bese major projects are 
complet'ed we can solve the water problem 
on~e and far alL There "',ill be .plenty of 
water for irrigation as well as drinking, It is 
unfortunate to nOle that instead of belp1ng 
tbe States in the early completion of major 
proj~cts, the Central Government is only 
trying to create hurdles by· injecting pplitics 
and thus deJaying the construction of 
projects. So.. Sir, I request the Central 
Govern-ment to stop playing politics and help 
the States in completing the major projects 
early. Telugu Ganga has not been cJearl!d' by 
the Centre so far. The Central Government 
is trying to find excuses to delay the clearance. 
Telugu Ganga, if completed, would provide 
water to irrigate .lakhs of acres of land in 
tbe cbronicaJly drought prone areas of 

. Rayalaseema be~ides providing drinking 

. water to Madras wbich happens to be one of 
the major cities in tbe country_ But for some 
strange reasons tbe Central Government is 
~ot clearing this project. The Central' Govt. 
should give up its adam~nt attitude and 
clear tbe proj~t as early as possible. 

Si~, the foundation stone Wil' laid for 
Polavaram project 100g ago. Not oven a 
brick bas been added in all these years. It 
is·.a prestigious project. On completion, ,tbis 
project would provide water {or 7 .. 25 lakhl ' 
of acres. It will also provide water to for 
Visakbapatnarn Steel pleDt 7Z9 MW, ~f 

Sir, tJler~ i~ .DO irrisation project in my. 
~QP,'titq~~y of Amalapuram. Exce'pt ·tbe 
b"rr~ae . at Ohava)cshwaralll which wa~ 
C!on~tru~~ed by Sir Arthur Cotton, there is 
h,r41y aD)! project. My constituency happens 
to be a deha area. Many projects can be' 
b~ih OJ) river Godavari. Since it happens to 
be a fe~tilc land, we can increase foo'd 
production by harnessing Godavari river 
wate~s. Moreover, the canal~ in this area 
which were constructed long ago are heavily 
silted. Since. tbe expenditure involved is very 
buge, tbe Central Government should come 
forward to help the State Government in 
desiUins these canals. Gautami ,and Vasistha 
are the tributories of the river Godavari. 
Aqueducts were cO.nstrueted on these tributo
ries. These aqueducts are now on tbe verge 
of collapse and need .major repairs. The 
State Government a10ne cannot take up this 
work. as the expenditure involved is very 
huge. Hence the Centra] Govt. should assist 
tbe State Govt. in carrying on the repair 
work of these aqueducts. 

My constituency is a coastal area, The 
river beds are heavily silled at the point of 
meeting the sl!a. As a result of it, a lot of 
dirty water accumulates thereby posing many 
problems to the local people. The accumula
tion of dirty water at' these points is so 
much that even the sta~ding crops are being 
washed away due to their overflow causing 
much loss to the farmers. So I request the 
Govt. to desih the canals and rivers beds in 
my area. 

Sir, the disbanding of Tungabhadra 
Board. is illogical. The interest of farmers in 
the area can be. well protected only when 
the Board functions.· Disbanding of the 
Tungabbadra Board would not s~rve the 
cause of farmers· in the area. 

Sir. I tbank you very much for giving me 
this opportunity and conclude m~ speech. 

Oil. SUDHIR "ROY (Burdwan): I rise 
,.~ 9PPQIC the Demandi for Grant mad~ b, 



tbe Ministry of Water llesources. What 1 
1)oiat out is . that thore should be a sciebtific 
management of water resources because ·tb~ 
MiDister himself admitted durinl tbe last 
year's budget speech tbat . Jess than 50 per 
cent of tbe available water resources are 
utilised for irrigation purpo8eS. And. 
secondly, I .would like to point out tbe t these 
irriS8tioD projects should be completed in 
time because_ if they are not completed in 
time, COlt escalation takes place and it 
causes tremeDQous hardship for the common 
people. Thus, when 'Bansalar Project was 
started, on the river Sona the estimated cost 
was only Rs. 91.30 crares. But, at the 
1982 price level the cost bas been estimated 
at Rs. 282.51 crores. 

Then, I would like to draw the attention 
of the bon. Minister to the severe erosion 
that is taking place on the entire course of 
the river Ganga in West Bengal. Because 
there is severe erosion, tbe Government of 
West Bengal appointed a commiFsion, with 
a Member of the Central Water and Power 
Commission as Chairman. The Commission 
estimated that Rs. 280 crores would be 
required for taking anti-erosion measures. 
But the Government of India, took the 
resronsibility for taking measures only in the 
district of Ma1da. But already, severe erosion 
is taking place in the district of Murshidabad, 
Nadia and Hoogbly. 

SHRI SOMNATH CHATTERJEE: 
This is a very serious problem. 

DR. SUDHIR ROY : Several viJlages 
are affected, towns are affected, trading 
centres, industrial centres, are affected, and 
railway tracks are going to be submerged. 
Not only this! National Highway No. 34 and 
the railway line from Dhulia-Farakka
Jamalpur are inundated, the railway line 
near Sakara is also getting submerged. This 
is a very big problem. And the Government 
of West Bengal despite its limited resources is 
spending nearly Rs. 30 crores every year. 
Therefore, the Central Government cannot . 
refuse its responsibility and I hope tbat the 
hone Minister would 100k into tbis matter. 

MR. CHAIRMAN : That is riBht. 
Thank you. Sbri Mool Chand Daga. Only 
three minutes please. 

(TranI/alto",) . 

JIIRI MOOL CHANP pAGA (P.aU) ; 

Mr. Chairman, Sir, 'I will put a few 
question,·onJy. India bas a tot.al irrilatioD 
potential of 13S0 1.kh hectares. So far you 
have beeD abJe .. o 8chie,ve a capacity to itri
,ate 60 million bectare8 onJy. Now ) would 
like to point out that thete are 108 dams 
under construction. Had these dams been 
built in time, only Rs. 3481 crores would 
have been s,pent on them but now they 
would cost Rs. 16372 crores, 8S has been 
revealed by you in your answer. 

[English} 

Out of 181 major on·going projects. 
102 projects spined over to tbe Seventh 
Five Year Plan. and their cost is assessed 
at Rs. 16,372 crores. 

(Translatlon1 

It is strange that Sharda Dam would be 
~omp)eted after 175 years, Sriram Sagar in 
170 years, Kosi in 64 years and some others 
in 66 years. Have you assessed the Joss 
due to delay in cQmpletion of these projects. 
I want that tbere should be an AJI.Inc"a 
Service of Eligineers. "'hy aT~ th'ese dams 
constructed? These dams are built to be 
washed away, so that the Engineer& may be 
benefited. A minor flood sweeps away a 
dam. 

I want to say that there was bungling in 
Rajasthan Canal and Command Area. 
Central Government provides money for 
these projects but nobody enquires into the 
bungling made by the Engineers. It was 
sa id in this regard : 

(English) 

"Five million hectares of irrigation 
potential created at a huse cost is lying 
unutilised. A proper utilisation of tbis 
can yield four to five million tonnes of 
additional foodgrains." 

{Ttanslallon J 

This is tbe ext.ent of loss in a sinsle 
project. In tbe 20 Point Proaramme the first 
point relates to increase in irrigation facili
ties. Let the bon. Minister, apprise the House 
about the progrtss made in each State under 
tbe 20 Point .Prolramme. You provided tbe 
f~8~J ~p.d forpl\d~led p.1o~.1 b)'-law$. J3Uf 
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{Shri Moot Cha04 D.'lll 
w,bo ate 'the beneficiariC$ ? It is tbe i.nftueatill 
peoplo ,wbo utilise tho waters from dams. 
D.P .. A'.,.is meant for tbe small farmen. You 
.hould 'pay attention towards minor- irrila
dOD acbein1es there, but you are Dot 40ina 
it. We even do not bave tubewel1s and 
rigs. You should take a revolutionary step 
10 far as irri,atioD is concerned aad 
minimise corruption in tbis field. First, 
dams are built and tben canals. The money 
spent by Government is not yieldiog 
satisfactory results. 

The Centre bad decided to take over tbe 
management of Bhakra-Beas Management 
Board. then why is it still with tbe Punjab 
Government ? Neither Haryana nor 
Rajasthan arc ,ctting water. You must 
take necessary steps in this reprd. 

[Englilh] 

SHR! PlY US TIRAKY (Alipurduars): 
I should like to confine myself -to the 
problem faced by North Bengal. Our 
country is so big that perhaps it is Dot 
possible for any Minister to know about all 
thc rivers and tbeir conditions. That is 
why 1 like to bring to his notice tbat rivers 
Tursa, Raydak, Sankos, Janti, Jaldaka, 
Tista Basra. Dudu8, Kalyani, are coming 
from Bhutan and create problems in the 
shape of Boods and erosion in tbis area. 
Erosion is a menace in this area. So, 
whatever developmental work the Govern
ment intends to dOt due to this erosion that 
acts nullified. There arc also a Dumber of 
small rivers and rivulets. If all tbese rivers 
are not controlled, no plan or project in 
tbis area will be successful. These rivers 
cannot be controlled without the cooperation 
of Bhutan Government. So, the Government 
of Bbutan shOUld also be taken into 
confidence and a joint action may be initia
ted for controlling these . rivers. It is our 
lood luck tbat friendly Bhutan is very much 
helping us and we are also helping them. I 
request the Minister to take up tbis matter 
with the Bhutan Government so tbat we 
can bave an agreement 'with that Govern
ment for controlling these rivers. If these 
rivera are controlled, Nonb Benaal can feed 
entire West Benaal. We can give tbem 
sufficient wheat aDd rice and everything 
for decent liviDI. Our people there are very 
_.r~·""'kJ" peopl" ~Jl , J'J, 

volume of BrabD)aputra ,atel' I •. ' aiU beIba 
wasted. No i)roject,. . DO ICberne,' bas .tUI 
boeu ma~e for .tbat. So, my request' II that 
lOme project should be . worked out.. Tho 
entire Brahmaputra water i8 10iDI to 
Ban,tadc8b for DO use and 'rom there it II 
saiOl to, the sea. So, wben the Brahmaputra. 
Tilt. project comes UP. it will aive rescue 
to Calcutta Port also. Therefore, this 
scbeme should be seriously tbouabt about 
b:cause tbis will be a very 1000 scheme for 
the entire country. I repeat that since this 
is a lone peodiDlscbeme. this time Govern
ment of Iodia should consider it with all 
seriousness. Thank you very much for 
liviDI me time and I bope the Minister will 
think over my suggestion. 

SH.1l1 N.V.N. SOMU (Madras North) : 
Mr. Chairman, Sir. tho Cauved water 
dispute is banling in fire. We have tbo 
Inter.Stato River Water Dispute Act but in 
spbe of tbat you have Dot been able to 
settle the inter.State river dispute. After 
all, water is a national asset. If Tamil Nadu 
is decimated in drought, Karnataka cannot 
thrive •...•• (Interruptloft). 

SHRI SOMNATH CHATTERJEE Ho 
bas lost interest in Karnataka. 

SHRI N. V.N. SOMU: It is not merely 
a question of sbariDg waters of the river 
Cauvery. it is a question of survival of 
Tamil Nadu. The farmers of Tamil 
Nadu ~r' always in suspense whether 
they will act water for cultivation from 
Cauvery or not. Bach and every year it 
is a burning problem. a beart-rendin, 
problem of the 81ricultural people of Tamil 
Nadu. There is no meaning in constitutiol 
tbe tribunals also. The Awards of the 
Tribunals can also be taken to a court of 
law. We have now lot tho' National Water 
Council under tbe Chairmanship of tbe 
Prime Minister. The Chief Minister Of 
Kamataka bas caUed our Prime Minister a 
tbe Prince Cbarming of India. The Prim I 
Miniater bas advised bim to amicably sett.: 
tbe Cauvery water dispute •••••• (lnterr"ptlo",,) 

SBRI SOMNATH CHATTBlUBE : 
That was Jast year. 

SHRI N.V.N. SOMU: Yes. He will 
Dot be recalcitrant. Kindly save Tamil Nad u 
from becominl arid Jaad. The people 0 f ,...drp at, 'JDJugJc)' people. n. V ....... 
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Water Supply, $chOma 'was "Yea 'I ao-by 
the AIADMK 8c.eromeo,t just ~UH it 
.. • tarted by Dr. KarUAlDidbi. Tho ,late 
p~ Ninister, Sbrimati Indira ,Gandhi 
aaurec1 the people of Madras tbat Krishna 
.. tor would be I,upplied to Madras. Sbo 
laid the foundation stone for TeIulu.Gaop 
scheme. The Government of Tamil Nadu 
bu already liveD a lew crores of, rupees 
for tbe acbeme. Now, hurdles are being 
put. the scheme moat be approved by tho 
Centre and should be completed on war .. 
footing. I request tho Government of 
Kalaataka not to raise the same imaginary 
aricvanccs. 

Buckingham Canal has a lensth of some 
800 kilometres. It is an inter-State waterway. 
The Britisbers used this canal for miUtary 
naviaation purposes duriog the Second Warld 
War. This canal should be desUted so tbat 
it can be an outlet for absorbins the flash 
floods also. 

Last year, durin8 the debate on floods 
also I mentioned that Madras particularly 
North Madras, was inundated by floods. 
This sbould also be looked into by the 
Minister. 

THE MINISTER OF WATER RESOUR
CES (SHRf B. SHANKARANAND): 
Mr. Cbairman, Sir, first of all, I must 
tbank the House for its kind patience for 
luch a long debate since yesterday till DOW. 

I must also thank all the Members who 
bave participated in the debate, who have 
made very valuable sU88estioDs, wbo have 
made kind, not 50 kind, and other observa
tions may be valid, to a certain extent 

• .. J invalid; relevant. to a Breat extent trrc evant ..• 
(lllttrrUplions). 

SHR.1 SOMNATH eRA TTERJEB 
(Bolpur): 'To a sreat extent irrelevant'
Sir, this is the respect be is showins· 

(InterruptlolU ) 

i. 'coaaid~ tbe J)e~d. that. it it' ,olD, 
to' PI.... . And from tbat aDale I said' 'tbil • 
(1""""ptt,III). 

Sir. I bave heard almost tbe OIItire deblte 
'and the observations of all the Members . 
Tbey ba,e spoken about Cbe water resource 
probloms., maioly jailation pro~Jems, oeltt 
to drinking water problem which perbaps 
sbould bave fOU.Dd a better place in the 
State Assemblies because tbis House is 
concerned about passing the Demands of 
the Water Resources Ministry in tbe sense 
we are Dot considering the passiDS of the 
Demands of the various State Governments, 
irrigation demands, which is *the authorised 
area of the State Assemblies, and we bave 
no right to encroach upon their rigbt. I 
bope the boo. Members will aaree witb 
me. 

AN HON. MBMBER: We are bere 
to assist and SUllest. 

(InterruptloM) 

SHRI B. SHANKARANAND: Please 
assist me to make me able to understand 
you. 

MR. CHAIRMAN: Please 10 OD. 

SHaI B. SHANKARANAND : So I 
choose, witb tbe kind permission of tbe 
House, not to reply to tbose points which 
bave been raised by the hone Members .•.•.• 

(Interruptions) 

SHRI SOMNATH CHATTERJEE 
Then what remains, Sir 1 

MR.. CHAIR.MAN: Let us hear the 
Minister first. 

SHRI B. SHANKARANAND : Sir, I 
wish to inform the House and the Members 
perhaps-it is not that all the Members 
do not know, of course many Members 
know-that the irrigation projects are 
planned, funded and implemented by the 
States. Tbat is true.. But majority of the 
Member. spoko about fhe projects •..•.• 

(Interruptions) 

SHRt B. SHANKARANAND :' I 
will come to tbat. With areat respect I am 
talkina. (Interruption,). Why J s., this 
is-it is not that relevant in the seDS. 
relevant to the Demands cooc:eme4. 1 did 
Dot say that they are Dot relevant to the . 
water resource problems of tho country. 

, Prom that anale I said that they are Dot 
IWvaDt to the purposo for wbich. tho HOUN 

MR. 'CHAIRMAN : Let us allow the 
Minister to speak. Kindly ha ve no running 
GOmmoD~ary. Please 10 on. Mr. M inistor. 
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SMRt B. SHANKARANAN'.D : T·hey 
have made observations . about tbe projects 
irl respect 01 their States particularly witb 
refereDCe to their OWQ constituencies. Of 
course. it is a forum where a Member of 
Parliament can voice his concern about tbe 
problems in his constituency. Otherwise, 
1 know also as a Member of Parliament 
what reaction the voters will have if we do 
not speak about tbe problems of tbe people 
tbey represent. Otherwise, M.Ps. cannot· 
go to tbe Assemblies and speak. They 
have to speak bere and I appreciate that. 
May I Tt"quest the hon. Members, through 
you, to also write to their respective State 
Governments about these problems and 
bring to their notice the irrigation problems 
that they want to. for which they are 
standing here on tbe floor of this House 1 

(tflterruplions) 

SHRf SOMNATH CHATTERJEE It 
is a bank draft provided by the Minister. 

( Interruptions) 

MR. CHAIRMAN : Please. Let tbe 
Minister speak. 

SHRI B. SHANKARANAND: Perhaps 
tbe bon. Member was not here. Otherwise 
he would have appreciated the points whkh 
) am making that many Members spoke 
about the projects which are not even before 
tbe Water Commission J1erhaps, leave alone 
their clearance or delay or anything. 
(1Ilterrllpllo"8). They have spoken about 
certain projects. If I can with all due 
respect to the hon. Members, those projects 
which do not find even in their State Plans 
any place, now they have been spoken of 
bere. 

(Interruptions) 

MR. CHAIRMAN : I request the 
Members not t<' intervene at every step. 
Please don't intervene at every step. 

SHRI NARAYAN CHOU BEY 
(Midnapore) : I tbink the Plans ..... . 

(/nttrrupllons)·· 

MR. CHAIRMAN: You caonot 
comment on sentence by sentonce. No~ DO. 

That will Dot 80 00 rcoord. Mr. Minister, 
pleaso 80 on. 

(/nterruption8)·· 

MR.. CHAIRMAN : Please reply. 
I 

SHRI B. SHANKARANAND : I will 
take his words very respectfully because I 
know bim very welJ, what he speaks ••• 
(InterruptiolU). 

MR. CHAIRMAN : That will not 10 
on record. No running commentary. It is 
not a word for word commentary. The hon. 
Members have spoken something. Now, let 
us bear the Minister. . 

SHRI NARAYAN CHAUBEY 
Subernarekba flows to your State also. 1 
think, you are also concerned. 

MR. CHAIRMAN We may be 
concerned. But, if at aU, there is any 
clarification, you can ask it Jater. But don't 
intervene. Allow bim to speak. If you 
intervene, nothing will go on record. 

SHRI B. SHANKARANAND : I know 
the bon. Member. He is very vociferous 
about the problem even if he is not 
concerned with it. 

SHRI NARAYAN CHAUBEY : Should 
it go on record '1 

SHRI B. SHANKARANAND : I don't 
tnind if it goes out of tbe record ! 

Now, Sir, I want to bring to the kind 
notice of the House certain basic facts about 
this country, the country's problems, the 
requirements and the water resources. If I 
can say. the only source of water for this 
country, or for that matter aoy other 
country is, precipitation, i.e. rain. In this 
country, it is assessed to be 400 million 
hectare metres. Of tbis, about 70 million 
hectare metres evoporate and about 
215 million hectare metres percolate into 
the ground and the rest Bows out to the 
rivers. A part of percolation also returns to 
the tivers as base Bow. So, tbat you will 
understand. If you can know this fact, 



peri1aps the House will appreciate the 
problem with which we ,arc concerned. 

SHRI NARAYAN CHAUBEY : What 
is tbe hectare; metre ? 

SHRI B. SHANKARANAND : Do you 
know hectare ? 

SHRI NARAYAN CHAUBEY I 
kno~. 

SHRI B. SHANKARANAND : Do you 
know metre? What is the metre? 

SHRI NARAYAN CHAUBBY You I 
know. 

SHRI B. SHANKARANAND : If a 
metre depth of water is spread over an 
hectare ot land, t hat is called the hectare 
metre. ] hope you understand. 

SHRI NARAYAN CHAUBEY : Now, 
you must be a professor. 

SHRI B. SHANKARANAND I don-t 
went a student like you. 

SHRI NARAYAN CHAUBEY But 
somebody must teach me also. 

MR. CHAIRMAN : Please alJow the 
Minister to speak. 

SHRI 'B. SHANKARANAND : Taking 
about 20 million ha. metres as contribution 
from catchments outside India, the average 
annual flow from surface sourtes is 
estimated to be 178 million baa metres. 
Out of this, only about 70 minion ha. 
metres is considered as utilisable because of 
constraints of topography, economic etc. It 
caD be known by the House that nearly 54 
million ha. metres is contributo by the 
Brahmaputra basin of which only 2 million 
ha. metres is utitisable. 

SHRI SOMNATH CHATTERJEE! 
Shame. 

SHRI B. SHANKARANAND: No, 
shame. Perbaps the bon. Momber from West 
Bensal knows .••• 

SHRI NARAYAN CHAUBBY: It is 
not shame to you. It is shame to Lord 
Varona. 

SHRJ B. SHANKARANAND: The 
boo. Member from West Bengal knows the 
mighty problems of the mighty river 
~rabmaputra. He allo knows that there bas 
beeD tbe Brabmaputra Commission which 
bu been appointed to draw a master-plao 
for the overall development or the 
water resources. The master-plan is ready. 
(/nt~"rUpllons ). 

MR. CHAIRMAN: Please don't 
interrupt. I have requested tbe Member Dot 
ty interrupt every sentence. If there is any 
doubt. you can ask c1arification, at the end. 
Don't interrupt or else the reply would Dot 
be complete. 
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Please, let the reply be complete. 

SHRI NARAYAN CHAUBEY We 
try to help. 

MR. CHAIRMAN; I do Dot think 
bon. Members need help tbe Minister. 

SHRI B. SHANKARANAND : Out of 
70 million hat metres, about 80% will be 
utilised for irrigatjon purposes and balance 
for domestic and water supply, industrial 
uses and thermal power etc. 

In addition, about 60 million ha. metres 
is considered as 1he annual replenishable 
recharge to groundwater of which 42 million 
ba. metrf'S is considered as utilisnble. About 
70 per cent of this is likely to be utilised 
for irrigation and balance for other Uses. 

We are now about 700 million people. We 
have more than doubled, after independence, 
almost adding a population of Australia every 
year to this country. Now we can imagine tbe 
rapid increase in the need of water resources 
for the production of Dot on 'y food hut fibre 
and other requirements for which water is a 
basic input. 

In tbis way. tho domestic requirement 
by 1990-91 for water supply and sanitation 
is estimated as 1.28 minion ba. metres aDd 
0.8 million ha. metres respectively. For 
iOO,ustria} uses, tbe wattr requirement hy 
the tum of the coo tury may by about 3 
miUiOD ba. metres. 
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1 am Ilvina those ftaures. because t.he 
Boult since. yesterday talked about only 
inigation and about other demands and 
water by tbis jDcreasin. populatiGD of the 
country. 

The domesUc requirements for water 
supply and sanitation for the urban areal 
is expected· to 10 up from the present about 
32000 million litres per day to 49,000 
miiUon litres per day by tM end of tbe 
eentul'Y. The situation in respect of water 
supply to the rural areas is rather alarming. 
At tbe beaioning of tbe decade i.e .• 1980.81, 

. only about 31% of tbe rural population bad 
access to organised water supply. To meet 
the planning norm of 40 litres per capita 
per day of water av~ilabilit)' for the rural 
populatioo, the preqent modest supplies of 
drinking water alone will have to be stepped 
up to 27,000 million litres of water per day 
by tbe end of the century. Presently, as 
many as 39,000 villages are classified as 
problem villages from the point of view of 
drinking waler supply and only about SI % of 
the total l'lIral population of tbe country has 
been covered by drinking wate~ supply 
sources. 

1 give these figures only to sbow to the 
House that it is not for irrigation alone that 
we need water. We need water for aU these 
purposes. Perhaps the Hou~e wi)) be kind 
enough to consider the problems of the 
Ministry of Water Resoures in the sense of 
d~velopmeDt of water resources for wbich 
we need authority, &upport and back up 
from this House. 

You know in certain places like Madras, 
the drinkins water problem bas been acute .. 

PROF. N.. O. RANGA (GUDtur): 
Hyderabad also pow. 

SHRI B. SHANKARANAND: 
Hyderabad, Madras and in many cities of 
the country. 

The drinkios water scheme has ]ent 
stroDI support, or weakness, wbatever you 
may call it, to tbe TeluJu ••• (1llt~'ruptlonl) 
Ganga Project. Uptil now. there bas been a 
practice of clearing the projects sent by tbe 
States only witb referct.lCe to the irriaa
lion reqiremoDta. 

. 'SaRI SOMNATH CHATTBlUBB: 
You only give lectures, no money. . , 

SHRI B. SHANKARANAND: Now. 
we sball bave to think that while clema, 
the irriaation projects, tbe tontont of water. 
8upply fo r drinking is also contained and 
from that anale, furtber projects sball bave 
to be cleared. \ 

PROF. N. G, RANOA: Drainage also. 
has to be taken care at 

SHRI B. SHANKARANAND: Of 
course, drainage is part of the scheme. 

Many members observed : wby there is 
no water resources policy of the nation. 
Many members spoke about it sayiog that 
there is no national policy Oll water 
resources. I can say and I have said on 
many occasions on the floor of the House 
that we bave now been formulating a 
national water policy. A National Water 
Resources Council has bsen formed in 
1983. The- Council itself was born in 1983 
of which the Prime Minister is tbe 
Chairman ... 

SHRI SOMNATH CHATTERJEE : 
Still-born. 

SHRI B. SHANKARANAND: It is 
born, it is working, it is functioning, it is 
talking and it will catcb you also. 

SHRI SOMNATH CHATTERJEE: 
Ca.tch me for what? 

PROF. MADHU DANDAVATE : It is 
three .. years old. 

SHRI B. SHANKARANAND: •.. and 
all the Chief Ministers are Members of tbi. 
Council. The National Water Resources 
Council has held a meeting Jast year on 
October 30 and if I can say why tbia 
National Water Resources ~ouncil was born .. 
1 want to bring certajn facts to the notice or 
the House - perhaps I will not be waatm, 
the time of .the House ••.• 

SHRI SOMNATH CHATTBRJEB : W. 
have to tolerate Ministers· frrevanoea. 

S'HRI B. SHANKARANAND: .Any 
lawyor can talk about relevance and 

irrelevance ••.• 



. SBlU IOYNATH .. CHATTBlUBB : 
No, : bO. l will pat~ntly :U$t&I1 •. 

PROP. MADHU DANDAVATE 
(Rajapur) : In a liabter vein be said. 

SHal B. SHANKARANAND: I 
know it. We are both lawyers Dot in this 
HOUle. 

SHRI SOMNATH CHATTERJEE: 
Here we have no clients. 

SHRI B. SHANKARANAND: Our 
clients are' nor present bere. 

Water which is vital lor sustenance of 
life and economic development is becoming 
aD increasingly scarce resource in tbe 
countr)'. Tbe planning and execution of 
watef resources development have by and . 
lal'le been carried out by individuaJ States 
80 far. As the major rivers in our country 
aro inter-State in nature, it bas not been 
possible for individual States to prepare 
master plans in respect of these rivers. It 
bas been felt that planning at national level 
for utilisation of water resources should be 
undertaken so that the greatest good is 
achieved and optimunl benefits derived from 
tbe available water resources. 

The necessity for an apex body to evolve 
national policies for developmeDt and use 
of water resources in conformity with 
the highest national interests has been 
emphasized in recent years by various 
authorities including the Irrigation 
Commission, National COOlmi«1sion on 
Aariculture and the Rashtiya Barh Ayog. 
The National Development Council at its 
meeting held on 14th March 1982, also 
discussed the matter and the Council observed 
tbat a climate should be created in which 
national water plans are prepared keeping in 
view the national perspective as well as 
State and regional needs. In that context, 
tbe Council welcomed. the proposal of the 
Government of India for setting up of 
National Water Resources Council and 
River Basin Commissions. 

Now tbe functioos of this Council are 
Important because tbis House which ba. 
been discuuioa various. problems very often 
will. ap,preciate aa to what are loing to be 
'be fuoctions or tbis Council. The fUl.'ctioDS 
. 0,( t,be N.tioual Wator R.,sources Council 

lWUJ .. ~ 'cdlo_' ; 
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(a) ToJay down . the natiotlal water 
PQlicy and, to review. iu from time 
to: tiln.e. . 

(b) ITo cGQlider aDd review water 
development· plana submitted to it 
(iDculttdins alternati,e. plana) by 
the National Water Development 
Agency, tbe River Basin Commis
SiODS, etc. 

(c) To recommeQd acceptance of wator 
plans with such modifications as 
may be considered appropriate and 
necessary. 

(d) To direct carrying out luch· 
furtber studies as may be necessary 
for fuller consideration of tbe 
plans or components tbereof. 

(e) To advise on the modalities of 
resolving inter.State differences 
with reaard to specific elements of 
water plans and sucb other issues 
tbat may arise during planning 
of implementation of the 
project •. 

To advise on practices and procedures, 
administrative arrangements and relulations 
for fair distribution and utilisation of water 
resources by different beneficiaries keeping 
in view optimum developments and the 
maximum benefits to the people, efc. etc. 

. The National Water Council formed a 
sub-group to prepare a document on a 
policy. The policy document is to be 
prepared within 6 months from October 
last year and the House wi)) find it interest
ing to know who are tbe members of this 
BUb-grOUP who are burdened with the 
responsibility of producing tbe National 
Policy paper. Theyare: Chief ~linjster of 
Andbra Pradesh-Me~ber of the sub-group, 
Chief Minister of Tamilnadu, Chief Minister 
of Punjab, Chief Minister of Karnataka, 
Chief Minister of U.P.. Chief Minister of 
Arunachal Pradesh. Chief Minister of 
Rajasthan and the four Central Ministers
Mjnjster of Bnergy t Minister of A,ricuHure, 
Minister of Transport and the Minister of 
Bnvironment and Forests and the Minister 
of Water Resources beioa the Chairman ot 
the sub .. sroup. Tbis body is ent! usted witb 
the respoDsibility of produ.ciDI Policy Paper • 
Jt 18 aPJ'l~J>~. tor t))e "pri~ ~h)' iD view 
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of ' the National Water Resources Develop
ment and tbeir future is concerned. This 
Body is enaaged in preparing tbe document. 
Within a couple of months, we hope to 
complete ,the Policy Paper and that will be 
tioally placed before the full Body of tbe 
National Water Council and that will be 
brought before the House. 

I am happy to inform the House, though 
it may be a little premature to say, that on 
major part of the policy document that has 
been so far attempted to be drafted, tbere 
bas been unanimity. Only on certain issues, 
members are now considering bow to iron 
out the differences. It has been a happy 
augury as far as worldng of this aroup is 
concerned. The member, tbough belonging 
to different parties. belonging to regional and 
national parties, bave applied their mind to 
the problems of this country as a whole and 
trying to prepare a document which ulti
mately will be discussed ..• 

Now, tbe problem is how to barness 
water that is now going to tbe seas. Many 
lv1embers bave said about this. It is not a 
question of harnessing surplus water; it is 
harnessing ground water also. The bigsest 
problem is how to take water from the 
surplus area to tbe deficit area. This is the 
biggest problem and the problem is bow to 
provide drinking water to the entir~ popula
tion of this country. 

I have already explained when we passed 
the Ravi·Beas Tribunal Bill. about the legal 
provisions and the impediments that the 
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Government is facing in providing and 
bringing about the cooperation aod coordi· 
nation between the various State Chief 
Ministers. So, they come together and 
apply their mind in the common interest or 
this country. Specially, the Telugu .. Ganga 
has been tbe subject matter both inside the 
House and outside the House. I have said 
time and again both here and outside tbat 
let the Chief Ministers dt together and iron 
out the differences about the availa bility of 
water for which the Telegu.Ganga is beina 
plaDJ;)ed aDd f\Jods IJJ"C J)loutc\1, J ,p,,4 

Dot· repeats at waste ,the :time·'of the, H'(luse 
because the only thinl,is I again 8J)peal to 
all the tbree Chief Ministers, through you, 
8fta 1hroulb this House-the ,Chief Ministers 
of Andhra Pradesh, Karnataka and 
Mabarashtra, to come together and sort out 
their differences, and see that..(1nterrllplio1IS) 
I have already spoken .•. 

SURI V. SOBHANADREESWARA 
RAO (Vijayawada) : All the Chief Ministers 
ere agreeable for tbe Bacchawat Tribunal 
Award. They said they will abide by the 
Award. You just implement it. 

SHRI B. SHANKAR ANAND : Perhaps 
I have not made myself more communicahle 
and understandable to the hon. Members. 

PROF. MADHU DANDAVATE : They 
feel that there is an agreement and you are 
creatiDI disagreement. 

(Interruptions) 

SERI B. SHANKARANAND:' It is 
very interesting that you are telling tbat they 
have no differences of opinion. 

The question is about availability of 
water. Without water, leave alone Telugu
Ganga, no project can be planned and 
implemented. Now the very basic fact JS : 

where is water? If there is water available 
for Andhra Pradesh, perhaps there should 
not be any problem-besides if it is techni
cally cleared and economically found viable. 
For that purpose tbe entire water given and 
allotted by the Bacchawat Committee has 
been committed by Andhra Pradesh all:i 
unless Andhra Pradesh shows that there is 
surplus water and that can be made aval1able, 
I do not think tbe House will agre<o! in 
clearing any project of this type. But there 
we can find away. I t is not that the 
problem is insurmountable. We can find 
solutions. Of course, the claims of 
Polavaram are there. The diversion ()f the 
Godavar\ water into the Krishna waters is 
there. Tl"e Bacchawat Committee award, 
the Krishna Award and the GOdavari Award, 
if read togetber, perhaps we will be able to 
find water .• . (lnf~'ruptlon8) 

(Tra'l$latlon) 

SMRI SOMNATH CHATTERJEE: 
Even the Baccbaw~t ~ommittee cannot COPl9 
t~ 9uJ' fClCue. 



,H.l B. SHANKARANAND : 
.. bawat' caD be of belp provided we' want 
tbelr belp. 

[E",ll8h] 

.For tbis purpose we bave said: let the 
Chief Minis ten come and sit toaetber and 
see. We can find a solution and we are 
lure to find a solution ••. 

saRI SOMNATH eRA TTERJEB : 
Which year? 

SHRI B. SHANKARANAND : As 
eady as possible and as early as these three 
Chief Ministers meet. 

SHRI N. V. N. SOMU: As the 
representative of Madras I want to point out 
that for the coming summer the Madras 
City people will have no drinking water. 
What is the immediate solution you are 
thinking of 'I 

SHRI B. SHANKARANAND : Madras, 
this year also, had no water. To save their 
crops - the Chief Minister of Madras and 
the Government of Tamil Nadu are aware 
•.• (Interruptions) 

SHRI N.V.N. SOMU: The Cauvery 
delta people are suffering for want of water 
for cultivation and the people of Madras 
City are suffering for want of drinking 
water. Wbat is the solution? 

SURI B. SHANKARANAND : Luckily 
tbe crops of Tamil Nadu have been saved. 
Karnataka did release water-S TMC
when it was most needed. The water was 
released by Karnataka and at the interven
tion of the Centre. The Prime Minister 
himself has written personal letters to all the 
three Chief Ministers, to the Chief Ministers 
of Andbra Pradesh, Karnataka and Maba ... 
rashtra. to come together and iron out tbeir 
differences-more than once. I have 
myself talked to all the three Chief 
Ministen. I went to Andhra Pradesh 
myself to talk personally to the Andhra 
Pradesh Cbief Minister. I have talked to 
tbe Karnataka Chief M.inister. I have 
talked to tbe Mabarasbtra Chief Minister. 
We have been tryiDI-even at tbe Secretary 
level, tbey have held many meetipgs~so 

,bai .bose probloms do not pe,~iaJ fu.rt)Jef: "t 

D.O. (0",.) J98U'1 '22 

tbe . cost of tbe nation. We are Dot interest. 
ed jn wastiD, water iato the sea • 

Many Members have expressed their 
concern as to wby tbe Centre is not doing 
something for the drought prone areas or the 
drought· .. affected areas by way of ere. tins 
permanent assets of irrigation projects or 
something like that. The Irrigation 
Commission bas recommended certain 
tbinas. They have been placed before tbe 
Planning Commission. The PlanniD8 
Commission thought that if we put condi .. 
tions that irrigation projects can be built or 
should be encouraged only in the drought
affected areas. perhaps their freedom of 
exercising their options regarding develop
ment of aoy particular area in the State 
would be restrjcted. We do not want to do 
that. Let there be some flexibility to the 
Chief Minister, to the Governments of the 
States. so that they can utilise those accord
ing to their pa rticular needs. This aspect 
was considered by the Planning Commission. 
But I do appreciate the concern of the hon. 
Members. We have been spending so 
much tr'oney. If I can give cettain figures, 
the Central assistance to states for drought 
relief during the 4th Plan was Rs. 666.32 
crores, during the 5th Plan we gave Rs. 88.69 
crores, during the Annual Plans from 
1978 .. 80 the amount given as relief was 
Rs. 219.97 crores and during the 6th Plan 
from 1980-85 tll" drought relief given was 
Rs. 1124.86 crores. 

SHRI CHINTAMANI PANIGRAHI 
(Deogarh) : What about the irrigation projects 
in drought affected areas? 

SHRJ B. SHANKARANAND : In 
1985-86 up to 7th January 1986 Ra. 261 
crores have been given only for drouabt 
relief. Besides this, the Centre is givioM 
flood ,relief ulso. We have, been giviol 
much more money for the relief work than 
we are giving for active constructive work. 

SHRI SA RAT DEB: But Orissa is 
buying TVs from that money! 

SHRI B. SHANKARANAND : Sir, 
regarding the, expression of tbe Members 
tbat wby not .the Centre is nationalising the 
waters, I tbink, it is very interesting that 
this is for tbe first time tbat Mem,bers have 
Jp l1la)orit>, raiset' t~cdr vpic~ t~t ~bc wa~ter', 



APltIL " 1.' , 
(Slid B. :SbaDkaraoaDd) 
allowd be natioDaliaed. Water. should be 
nadonaliled ill tho sense that it sbould be 
a cem .. allubject. 1 bope this 18 what they . 
meant. 

SHIll SOMNATH CHAttElUBB: 
After aU you bave understood tbis ! 

~BR.I B. SHANICAltANAND: I am 
tryiDl to undentand whether I am riabt or 
you are rilht. 

Sir, there are many rivers in tbi. country 
which are inter-state rivers. The major 
rivers in tbis country are inter-state rivers. 
We have DO central scheme of taking aoy 
project as a central project, as a power 
project in the irrigation or the water resour
ces development side. It is a fact and under 
theso circumstances we have no funds to 
live as assistance to any State except that 
we give drought Iraots as central assistance 
and these grants and loans are not tied with 
any particular project. Unless we chanp the 
entire scheme of fiaancinl and adopt a new 
method of taking irrigation and water re
sources development scheme as central 
schemes, perhaps thc suggestions made by 
the Hon. Members may not fit into the 
scbeme of tbe present things. 

MaDY Members from the other Side of 
couree, raised their concern about Farakka. 
Without goins into tbe details, may I say 
that the West Bengal Government has not 
taken it as seriously as the HOD. Members 
bere want them to take? 

SHRI SOMNATH CHATTBRJBB: 
That is tbe Ulual quota, ple •• e come to the 
point. 

SHRI B. SHANKARANAND: I am 
comins to tbe point. I am sivinS the facts 
and figures al to what the West Benlld 
Government is doina. 

SHRI AMAR. R.OYPRADHAN (Coach 
Bebar): Please tcll us clearly whether 
40000 CUSCICI of water is available or not for 
Calcutta. 

SHlU B. SHANKAB.ANAND: If 
sboutina could have brouaht rainl anc.\ 
water porbape tho 'Members from tbo W.t 
1ODpl., ,{III'''''9t1tJ'') 

Sir, Tllta·Ja.,.... project ia West· 
8eDaa1.wu. coatampla'eci to be coaltruCted 
in ,three phases. The' ,State GoveromeDt 
·took up the execution of t.bi. project to 1916 
at an estimated COlt of Ra. 69.72 crorea. 

(ItUe'",pt/on,) 

Presently, tho first lub-stalo of St ... ·1 
of Ph .. -I is UDder execution and the .. ti. 
mated COlt of tho project has escalated to 
as. 400 crores. An expenditure of R.s. 140 
crons bas been reportedly incurred by tbe 
State Government upto 1983.84. The State 
Government have been under providina for 
tbis project year arter year amouots lesa than 
what has been aareed to by the Planniol 
Commission. This is what the West Bengal 
Government bas been doinl. An outlay of 
of RI. 28 crores was agreed to during tho 
year 1983 -84. During the coune of tbo 
year the State Government approcbed tbe 
Finance Ministry for an additional amount, 
of Rs. , crores stating that they would be 
spendins Rs. 3S crores in that year. You 
know wbat they did? The Government of 
Iodia provided an lssistance of R.s. S crom 
as was reqaested by the West Benaal 
Government. Arter receiving the assistance 
from tbe Centre it was seen that the actual 
expenditure on this project during 1983·84 
was only Re. 2'.28 crores. Similarly durina 
the year 1984·85 an outlay of Rs. 27 croret 
was made for this project and here alain 
they did not spend tbe entire amount. 

(Intt'l'I'uptlonl) 

SHRI SOMNATH CHATTERJEB: 
Sir, we have decided to live privilege motion 
notice for every ministerial mia-statement. 

SHU B. SHANKARANAND : You are 
moat welcome. 

SKRI SOMNATH CHATTERJEB; Sir. 
it hal become a habit to malian one parti .. 
cular State. 

SHIll B. SHANKARANAND: You 
are tbe moat vociferous Member OD tbe 
other aide and you must know what you aro 
dolo •• 

(1I1Iel'l'uplloll,) 

MIt. DSPUTY SPBAKBR.: Please take 
your seat. J ...... t .. tJle Meplbo,. tp ta~, _""t 



· IBIU· B~ SHAN.lA&A~AND; Sir • 
..,. 1 take a couple of l1liDu* of the 
Booae . to Wit IOQlethi1l1 so that boo. Mem
bote 01 tho othor aide sllould know wbat 
tbty. are doina. 

A cue WI. beiDa allued before a court 
by a lawyer. The lawyer on tbe otber side 
'fiU araUill, the case. You know. bow 1 He 
was shouting) thumping the bencb, kickiDa 
tbe ground. blowina in the air aDd still at the 
same time sboutinl. 

SHRI SOMNATH CHATIBRJEB: 
Who? 

SHRI B. SHANKARANAND : That is 
wbat you are doing. Then the turn came 
of the otber side. Do )'ou know what the 
other aide lawyer did? He just closed his 
mouth. He was kickinl the afound, thump .. 
ing the bench but without speaking a word. 
Tbe judge asked what my friend. tbe ad
vocate, are you doing? He said tbat I am 
replyiol to the major part of the arsument 
of the other side. (Interruption,) 

Now, Sir, may I argue the other part 
and say .•• 

PROF. MADHU DANDAVATE: Why 
don't you reply that way only? 

SHRI B. SHANKARANAND: It will 
thus be seen that the West Bensal Govern
ment bas been uDder-providins year after 
year which is one of the causes attributable 
for the delay in the completion and tbo 
escalation of· the cost of this project. 

(InlerruPtit>n,) 

SHRI AMAR ROYPRADHAN: You 
know how much money you are spending for 
this project. For a project of Rt. 400 crores 
you are providina Dot more tban Its. S 
crores. 

(/",erruptlolfs) 

SHRI B. SHANKAllANAND: Sir, 
Members have expr.sec:l concOrD about the 
tribalsub·ptan and scbeduled castel compo .. 
nent pian. The po.pulation or the scheduled 
tribes in the country constitutes about 8 per 
teat. of the total populatioll wherea., the 
tribal areas CQnstltute about I S per ceot of 
tho loolrapbical area, Con.idorioa that the 
irrlsatloD aad drinkiaa, water facilities In 

.... areas 1ft . "'rally low, the Uoloa 
Ooycmmort.t bu drawn up a ItrateD for 
development of .tribal area. by introduetna 
Tribal sub-Plan approacb. The State 
GC),cr01lltDta carve out Sub-Plana for tbelr 
State Plan for development of irriaation II 

welJ,' To supplement the eft'orts of State 
Governments. special Central Assistance is 
beiDa provided by the· M ioistry of Welfare, 
under which minor irriaatioD sebeanes bene
fitina individual farmers become eliaible ror 
.aiatanc;c. 

With a view to encourage irriaation in . 
tribal areas, tbe aeneral auidelines for fakin. 
up new schemes in Seventh PlaD is not made 
applicable. to schemes benefiting tribal areas. 
Ground Water development bolds promise 
(or improving the conditions in Tribal areas. 
Recoanising its important role, a provision 
of Rs I 10 crores has been made in the 
Seven.tb Plan aUocatiOD for the Central 
Ground Water Board for taking up detailed 
invostigations and explorations in tribal 
areas for drawing up a Ground Water 
development proaramme. 

Sir, a scbeme has also been in formu
lation for assisting the farmers of worker 
sections includins the marginat farmers in 
providing subsidy for dialing wens and tube .. 
wells wherever it is possible. A scbeme for 
livins subsidy is beiDS evolved and when it 
is cleared. we will come before the Houte. 

SHRI PIYUS TIRAKY: Sir. in my 
speecb, I have mentioned a Dumber of rivera 
which ate originating from Butan and for 
controlling these rivers tave you taken any 
steps with the Butan Government. 

SHRI B. . SHANKARANAND: The 
ho~. Membe~ has. raised certain pojnts 
w~lcb arc malDly concerning the projects in 
hIS State. Thoso SuagestiODS are to be 
considered by the State Government. May 
I request hOD. Member to approach the 
State Government in Cbis resard? We will 
., whatever assistance we can live to the 
State Government. 

SaRI PIYUS TIRAKY: But the State 
Government bas no power to discuss this 
matter witb tbe foreiao Governments. So, 
uaturaUy the Indian Government bas to 
come forward for this purpose. 

MR.. . DBPUTY SPEAKER: He has 
atroady sald that he would sive assi.taocc to 
tho State Government. 



SHItI B, SHANKARANAND: Sir. the 
Ganp Flood Control Commission bas since 
finalised' the Comprehensive Plan, for the 
Gaola entitled "Comprehensive Plan of 
Flood Control in the Ganga Basin (Part .. 1) 
.asselsmel'lt of problem and identification of 
loa1s" and forwarded the same to tho con
cerned States in March 1986. The individual 
works wm~ however, b~ taken up by the 
conoerned Stales from their State Plans. Sir, 
as 1 have already said the Brabmi\putra 
Board has, 1 am hapPY to say that within 
four or five )lears. completed the Master Plan 
and it is to the crtdit of the Board-l should 
say-that such a huge 'Work has been done 
ana further work wiH be taken up in the 
light of the recommendations made by the 
Commission. 

SHR.I BIPIN PAL DAS (Tezpur) : What 
bas happened to the proposal of construct
ing two dams on tbe Brahmaputra River, 
that is, Dehang and Subansiri dams 1 

SHRI B. SHANKARANAND: Those 
darns are part of the total Master Plan of 
the Brahmaputra and they are being consi-
dered. 

SHRI BIPIN PAL DAS: They are not 
Biven up, I hope. 

SHR( B. SHANKARANAND: How 
can we give up that when the Master Plan 
bas been prepared and it is under considera ... 
tion of the Government? There is no 
question of giving them uP. V"terrupti(Jn,~) 

SHRI MOc)L CHAND DAGA (PalO: 
Sir, Rajasthan is now under severe grip of 
water famine. The Centre should give 
assistance and tube-wells and pump sets. 

MR. DEPUTY SPEAKER: The boo. 
M.inister bas already said tbat be would 
consider tbose points. 

SHRI B. SHANKARANANO: Sir, I 
bave noted the suggestions, grievances and 
other valuable points that have been made 
by tbe bon. Members and th~y will be 

considered by the Ministry. 

(InllrrUP tl OilS) 

every point tailed by the hOD. Membora .. 
However, I 'have takon note or what tbe 
hon. Members have said and if necessary. I 
will take them up with the State Govern
ments and assist to solve the probleDll whicb 
they deem fit. 

SHRI SARAT' DEB : What about the 
al1~gatioos that J have made regarding th~ 
misuse of FDR money '1 

SHRI B. SHANKARANAND : J do not 
~now how serious and reckl~s$ tbose allega
tions are and I would not comment on them. 
If the hon. Member has got anything patti
cular, be may please write to me and I will 
see what can be done. 

SHRI SARAT DEB: It is already there 
on. the table of the Orissa Assembly. 

SHRI B. SHANKARANAND: J would 
request all the hon. Members who have 
moved their cut motions to withdraw them 
and pass the Demands of tbe Ministry. 

MR. DEPUTY SPEAK.ER: I shall now 
put all the cut mQtions moved to the 
Demands for Grants relating to the Ministry 
of Water Resources to vote together, unless 
any hon. Member desires that any of his cut 
motions may be put separately. 

All tbe cut motions were put and 
negaU,ed. 

MR. DEPUTY SPEAKER: I shall now 
put the Demands for Grant relating to the 
Ministry of Water R.esources to voto. The 
question is : 

·'That the respective sums not ex .. 
ceeding the amounts on Revenue Account 
and Capital Account shown in the 
fourth column of the Order Paper be 
granted to the President out of tbe 
Consolidated Fund of India to complete 
tbe sums necessary to defray the cbarges 
that will come in course of payment 
during the year ending 31st day of March 
1987 in respect of the bead of Demand 
entered in the second coJUrDD thereof' 
against Demand No. 97 relatinl to tbe 
Ministry of Water Resources." 

I have very little time at my disposal 
otherwise I would bave replied to eacb and Tbe motto .. we. adopted. 



I 

ci!A1ittA "'t,l.'('~A) 
D.ma'Dd. for Gr.'D •• (General), 1986·17 In respeet of Ministry or Water Resources 

'foted by Lok Sabtia 

No~ of N arne of 
Demand Demand 

Amount of Demand for Grant 
on account voted by the 
House 00 13th March, 1986 

Amount of Demand for 
Grant voted by tbe 

House 
----.-----.----~.-.-.--

1 2 3 4 

Revenue Capital Revenue 
Rs. 

Capital 

Rs. Rs. Rs. 

97. Ministry of Water Resources 

Ministry of Water 27,12,29,000 2,57,67,000 1.35,43,92,000 12,88,33,000 
Resources 

(Ii) Ministry of Science and Technology 

(iii) Department of Atomir Energy 

(iv) Department of Electr()nics 

(v) Department or Ocean Development 

(vi) Department of Space. 

MR. DEPUTY SPEAKER: The House 
will now take u" discussion and voting on 
Demand Nos •. 80 to 83 relating to the 
Ministry of Science and Technology. 
Demand Nos. 99 to 101 re1ating to depart
ment of Atomic Energy. Demand No. 102 
relating to Department of Electronics, 
Demand No .. 103 relating to department of 
Ocean Development and Demand No. 104 
relating to Departmeut of Space for which 
six bours have heen allotted. 

Hon. Members present in the H.ouse 
whose cut motions to the Demands for 
Grants have been circulated may, if they 
desire to move their cut motions, send slips 
to the Table within 15 minutes indicating the 
serial numbers of the cut motions they 
would like to move. Those cut motiOns 
only will be trea ted as moved. 

A list showing the serial numbers of cut 
motions moved will be put up on the notice 
board shortly. In case any Member finds 
any discrepancy in the list he may kindly 
bring Jt to the notice of the officer at the 
Table without any delay. 

Motion moved : 

"That the respec.tiv. sums Dot 

exceeding the amounts on Revenue 
Account and CaDi tal Account shown in 
the Fourth column of the Order Paper 
be granted to the President out of the 
Consolidated Fund of India to complete 
the sums necessary to defray the charges 
that will come in course of payment 
during the year ending 31st day of 
March, 1987 in respect of the heads of 
Demands entered in the second column 
thereof against Nos. 80 to 83 relating 
to the Ministry of Science and 
Technology. tt 

Motion moved : 

"That the respective sums not 
exceeding the amounts on Revenue 
Account and Capita1 Account shown in 
the Fourth column of the Order Paper 
be granted to the President out of the 
Consolidated Fund of India to complete 
the sums necessary to defray the charges 
that will come in course of payment 
during the year ending 3 J st day of 
Marcht 1987 in respect of the heads of 
Demands entered in the second column 
thereof against Demand Nos. 99 to 10J 
relating to the Department of 
Atomic Energy. U 

Motion moved : 

"That tbe respective SUIllS not 
exceeding the amounts on Revenue 
Account and Capital Account shown in 
the Fourth column of the Order Paper 
be granted to the President out of • he 
Consolidated Fund of India to comploto 



[Mr. Deputy' Speaker] 

the IU~' Decedary to defray the cbara" 
that wiU come in course of payme.nt 
durio, . tho. year oodiDI 31s' day of 
Marcb~ 1987 in respect of tbe beads of 
Dotnands entered in the second column 
tbereof qainst Demand No. 102 reJatJnl 
to tbe Departmont of BI·ectronics." 

Motion moved : 
"That· the respective lums nof 

exceediol the amounts DO Revenue 
Account and Capital Account shown in 
the Fourth column of the Ordet Paper 
be granted to the President out of the 
Consolidated Fund of lodia to complete 
the sums necessary to defray tbe challes 
that will come in course of payment 
during the year endios 31st day of 
March, 1987 in respect of tbe beads of 

Demands entered io tbe second cotumD 
·thereof against Demand No. 103 
rela tin,. to the Department of Ocean 
Develc pm~nt. n 

. Motion moved : 

"That the respective sums not 
exceedioa tbe amounts on Revenue 
Account and Capital Account sbown in 
tbe Fourth column of the Order. Paper 
be granted to the President out of the 
Consolidated Fund of India to complete 
the sums necessary to defray the charges 
that will come in course of payment 
during t he year ending 31 st day of 
March, 1987 in respect of the heads of 
Demands entered in the second column 
thereof aaainst Demand No. 104 relatiDa 
to tbe Department of Space." 

Demands for Grants (General), 1986 .. 87 In respect of Ministry of Science and 
Technology. Department of Atomic Energy, Department of ElectroDJ~, 
Department of Ocean Development aDd Department of Space submitted 

to tbe ,ote of Lok Sabba 

---~ ....... - ... --
No. of 

Bemand 

1 

Name of 
Demand 

2 

-_ ........ _-----'------
Amount of Demand for 
Grant on account voted 
by the House on 13th 

Marcb, 1986 

Amount of Demand for 
Grant submitted to tbe 

vote of the Houso 

---------'-_._--_._--------
3 4 

Revenue Capital Revenue Capital 
Rs .. Rs. Rs. Rs. 

Ministry of Science aod Teehnology 

80. Departm"nt of Science 13,83,77,000 2,00,000 69,18,83,000 10,00,000 
and Technology 

81. Survey of India 7,71,67,000 4,17,000 38,58.33,000 20,83,000 

82. Meteorology 4,55,51,000 1,77.69,000 22,77,52,000 8,88,43,000 

83. Department of Scientific 26, 75,33,000 55,00,000 1,33,76,67,000 2,75,00,000 
and Industrial Researcb 

Departmeot 01 Atomic Ene I'll 

99. Department of 24,97,000 1,24,83,000 
Atomic Eoersy 

100. A tom ic Energy 36,35.7'.000 69,83,47,000 1,81,78,72,000 3,S 1,82.34.000 
Researcb, Develop-
ment and Industrial 
Projects 



, I 
--,-----
101. Nuclear Power 

, Schemes 

Department of ElectroDIe. 

4 

102. Department of 
Electronics 

9,77,33.000 7,78,83,000 48,,86,67.000 38,94.17,000 

Department of Ocean 
Development 

103. Department of 
Ocean Development 

Departmeat of Space 

4,42,25,000 20.00.000 22.4t24,OOO 1.00,00.008 

104. Department of 
Space 

22,67,72,000 32,96.13,000 1.13.43~61,OOO 96,45,15,008 

MR. DEPUTY SPEAKER : Now, Mr. 
Hannan Mollab. 

SHRI HANNAN MOLLAH (UJuberia) : 
Mr. Deputy Speaker, Sir, I rise to speak on 
the Demends for Grants relating to the 
Ministry of Science and Technology. 
Department of Atomic Energy etc. I will not 
be goiDa into the technicalities of tbe subject, 
but wou1d confine myself only to the policy 

, matters regarding tbis subject. 

The Government of India bad taken 
many decisions in tbe Scientific Policy 
Resolution in 1958. One of tbe aim. as 
mentioned tberein was to secure for the 
people of the country aU the benefits tbat 
can accrue from the acquisition and applica
tion of scientific knowledge. 

ODe of the objectives of tbe Technology 
Policy Statement is "to provide tbe maximum 
gainful and satisfying employme.nt to all tho 
strata of society, with 'empbasis on the 
employment of women and weaker sections 
{)( tbe society." This also bas been stated as 
one of tbe policy statements. But in tbis 
lisbt, if we consider the Government's ,policy 
as to how tbey are doing in this sphere, we 
can 'just aay that tbe direction of this policy 
baa Dot been properly followed. Rather, It 
wu diverted towards the actual class 
character or this Govern~nt aDd to aerve 
tbe class interests of the monopolists. 
multi-nationals and bi. houses. The present 
Government', tbrust is alap tP~J"d8 tbat 

~.~". 

Before loinl into the other parts of til. 
policy and before offerioa a few sugsestio., 
about tbe priority thinas in this respect, I 
want to mention a few things about the 
policy pursued by tbi. Government. 

First, let us take tbe question of tho 
formatioD of the Advisory Council. You 
know. it Is peculiar in a parJiamenta1l' 
system. It hal been found that the arraup. 
ment instituted recently is in the form of a 
scientific adviser and the science advisory 
council and they will report to and advise 
tbe Primo Minister.. But tbey are not loila 
to report to the whole Cabinet. This i. 80t 

a presidential from of Government. 10, 
this Is anomalous. This is tb. first POiat 
that I wanted to make. 

Secondly. tbe joint arrangement introduc
ed consists of two .parallel institutions-ono 
being the scientific adviser to the Prim. 
Minister in t.be appointment of Prof. MoneD 
and the other being the Scienco Advjsor1 
Council under tbe chairmanship of Prot. 
C~N.R.. Rao. This arrangement as instit •• 
ted DOW, is bound to create more than OD. 

centre of power and tbere is going to be all 
kinds of dissonance a,nd disturbanco and 
u.ly lobbies and ra ther tban strenthenlq 
our science base. it will lead to mort 
problems In the manalemeot of SCience. 
This i. alto sometbiog, which I feel is net 
in the conect direct,jon. 

Thirdly. let UI take the Qlltltion of tit 
P~I~ pi n.-~ ,.~vito~)' ~op" 
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tbat is announced. We notice the presence 
of two multi-national companies' representa· 
tives which is very serious thing, and we 
differ with this. Out of the eight members 
of the council one is Dr. A.S. Ganauly, 
Cbairman of the Hindustan Liver Limited 
and another is Dr. Sekbar Rana Qf the 
Indian Explosives Limitod. This is a serious 
situation. 

The task of the Advisory Council is to 
advise tbe Prime Minister on (i) major 
issues facing science and technology today; 
(ii) tbe health of science and technology in 
tbe country and the direction in which it 
should move; (iii)' a perspective plan for 
2000 AD; and (iv) specific problems facing 
scientific departments. policies, priorities for 
research and technology missions, etc. So, 
tbe Council can look into all this work, 
i.e. almost anything connected with the 
scientific departments under the Prime 
Minister. So, Sir, are we going to allow 
free acce~s to the multi-national corpora
tions' representativeli; in all these depart
m~nts? Can we allow the,e companies to 
direct OUl" departments ? Why are we 
bothered about Coomar Narain spying 011 

our secrets, when the country is going to 
legally pats on the secrets to these multi
national conlpanies. This is a very serious 
thing and we differ on thiq issue. And we 
hope that we have the right to express our 
difference. Naturally. this is a serious 
situation. Sir, you know these two 
companies' representatives are widely 
interested in our country. The Hindustan 
Levers are producing so many agricultural 
things. You know that also. They are 
expanding investment in the areas of plant 
nutrients, seed business, plant tissues culture 
and all these things. And the other 
Company the leI GTe widely interested in 
Chemicals, Pharmaceuticals, Pesticides, 
non-conventio!lal energy sources and nil 
these things. So these two Members are 
entering. 

Secondly, J want to mention here that 
the Government has to take up the question 
of D~feQce, Space and aJl the~e things 
directly. After mid 50's experience, the 
technology for the agriculture bas not 
received much attention from those on 
whom the Government depended. Later on 
tJ)ey ohan~ed an~ lOO~ 8om~ resp0l:\sibilitr 
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in this technolasy also because they cannot 
act direct technoloay from the outside 
countries. Aariculture cannot do tbiDI8 
which multinationals and bi.g bussness can. 
But the question bere is selection for tbe 
agricultural technology development. The 
selection was made by keeping tbe rich 
farmers in mind as agents of technological 
transformation for agriculture. That is also 
a direction of the Government's policy on 
which we differ. I want to make clear one 
thing here. 

Regarding industry there is a wide 
system bere. You know the functioning of 
the Science and Technology Department. 
Their function bas been essentially to provide 
testing and survey services, preparation of 
feasibility repOrts, consultancy for trouble 
shooting, import substitution in areas where 
the fore:gn capital has little stakes, etc. 
Otherwise the policy has been totally Laisse 
Faire. Tbis is the situation for the big 
industries. This is a serious situation, so 
here we differ. I want to remind the hon. 
Minister that in 70's, the recommendation of 
the National Committee on Science and 
Technology for Five Year Plans-for the 
perspective Plan for Sand T. But that was 
not implemented. This is the attitude of 
the Government towards this policy. 

Then Sir, the question of agency which 
are doing the major performance in this, i.e. 
CSIR. I am quoting from some newspaper 
reports and PAC also mentioned that "of 
the 295 projects developed by the CSIR 
laboratory, only 39 or less than 15 per cent 
would be actually put into production." So 
what a waste it is. They are not trans .. 
forming into practice and that also tbe 
Government should take note of because we 
are spending money and tbe research 
projects are taken just analytically. We 
have no plan perspective what we will 
develop and implement. Only 15 per cent 
will be implemented, that is the seriousness 
of the situation. 141 projects have been. 
rejected after taking this. This is the casual 
attitude regarding the functioning of this 
organisa lion. 

Sir after these difficulties. the Govern
ment is taking about Missions and tho 
question of high. thrust areas. But duriol 
the S~xth Plan. they talked about this. But 
during tbe entire Sixth Plan~ they did Dot do 
anything on this question ~f lni~ions or hip 
~bJ1llt areas" .. 
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~tly. in this Bw1aet alao. they have 
meDtiorred, it,) don't know what will tbey 
do. Actually, the CSIR. minions are beiDI 
evolved tbrouab tbe' telex wi~b tbe top 
manllement. in the Ministry playiDI the 
role of tb~, telearapb office. Tbat attitude 
was also' '. tbere. I, think" in future tbe 
Ministry will take care, of theae 
deficiencies. 

Next question re&ardioB tbo policy.,.-I 
want. to mention bere is tbe question of 
democratisation of tbis Science aDd Tecbno
logy policy. In 1973. thero was ,some 
initiatioD, but after tbat it bas been shelved. 
The Indian private industry wbicb 
bas sbown scant respect' to tbe goal 
of technology absorptioD, is soing to be 
liven, under the 7th Plan. a number of new 
doles vi a scbemes under tbe Promotion of 
lQdustrial Researob in Industries; TechnoloBY 
Promotion Board Transfer and Tradioa 
Technology; and Technology Absorption 
and Adaptation etcr 

While they are doins that, you will be 
surprised to see that the allocation made to 
the scbemes entitled "Science and Techno
lolY for tbe Weaker Sections" is merely a 
paltry sum of Rs. 15 lakhs; but 
undet the policies of 1958 and 
1973, tbat was tbe main thrust. 
But now only Rs. J 5 lakbs bave been liven 
for it. So, this is meagre. 1 would like to 
tell the hOD. Minister tbat this is a deviation 
from the directions given, and whatever is 
mentiooed in tbe policy thrust. 

Next : it was mentioned many times 
durin, tbe last ten years ~hat tbe 
Government was soinl to institute a 
National Registry fot Foreign Collaboration 
but tbat is not beiDl done. Why is ,the 
Government avoidipS it ? Government 
should explain tbe difficulty. 

The next problem arise. because of our 
defective policy,. We talk about brain drain. 
This is a major problem for our country. Our 
Prime Minister is talkin. about centres of 
excellence. Our five centres of' excelleDce are 
the five lITs. They are pr~uciDS scientists 
and enlincers. In the last two decades, about 
10,000 such brilht .studentaleft the country. 
and went to Ameri~. In America, to produce 
an e08iDeer it costs, $50,000. But we are 
prociuc;wa .hcm. and thoy are loinl tber~. 
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About 80% of the, computer scientists. ove1 
year, are leaviDa tbe 'country. On the one 
hand. we are talking about 'centres of 
excellence, and on tbe other YOU arc selli-DS 
tbe produce of .u~h centres of 'excellence to 
the American imperialists, who do not want 
to spend money for the production of 
engineers. They' arc purchasing them frolll 
our country. Th is is a seriqus problem. Tbis 
also should be taken into account. . 

Another problem; Government is also 
soina in for contract with multi-nationals. 
(In_terruptionJ) Whatever tecbnolojY our coun
try's scientists have evolved, is not gettinl 
proper attention. Recently, Government bas' 
signed tbree agreements with three multi
nationals in France, Japan and BtlSlum, for 
teJecommunication technology transfer 
reaardiog digital switcbgear. Why so ? When 
tbe Government iSbued the tender, hundreds 
of companies came, sayin& tbat they \\Ianted 
to produce it. Some were accepted. l'ben 
tbey were told tbal the Government did not 

, require so much. After a few months. we 
entered into a contract with tbose multi. 
nationals. So, our scientists inside tbe 
country are letting frustrated. So, that also 
should ,Dot b" the attitude of the Govetn
ment.' It is also a serious tbing. I will 
request tbe bon. Minister to look into this 
aspect. 

Next. I will say a few words about tbe 
priority area. We sbould explore many 
fi;t'ds, definitely. We do not want to seal off 
some of the fields, but, the question is that 
technol08Y alone will not make tbe country 
a modern nation. Tbat you have to 
understand. It is not tbe end. TechnO)08Y is 
tbe means '.0 an end. If tbis is 60. how can 
we create a ,modern man? 'We cannot do 
tbat the way you are doing. We have 50%' 
of our people below the poverty line. 66% 
of them is illiterate, uneducated and ten 
crores of them are unemployed. Keepina 
them in such a condition, we canDot build 
up the country into a modern nation. It is" 
not an isolated fact. (Interruption) It should 
not be taken in an isola.ted. way. You are. 

, givins mucb more hnportance to tho small 
number of people, and '~ou do 
Dot pay attell~ion 10 tbe problema 
of tbe. major St" jon, 'f IZ" the 
wea~er secll,oDs, as wus enunciated in tbe 
earher .polley sUUemtoJ. So, science and 
tecbnololY can be a tool tbe meaDS to a 
Ind, not an end in itself. I would 8uaaes~' 
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tshri HaDDan MoUth), us and Qorrect oue policy and 10 . in the 
risbt direction in this policy. Wilb tbeeo, 
words, I coDcl,uoe my speecb. 

[Translation1 

tbat Sand' T infrastructure must have a 
broad-based capacity capable of responding 
to aDy contiogency. Modero India must have 
tbe capability in almost all the new and 
emerging technology area like microelectro· 
nics. informatics, biotechnology, nan- SHRI PRATAP BHANU SHARMA 
conventional 'energy sources and new', (Vldi&ha) : Mr. Deputy, 'Speaker, Sir, this' 
materials . and maoy other sources. That is the first opportunity, in the Parliamentary 
should be there.,' But we have to give a history of our country that the Demands 
priority to a few areas, So, I suggeet that for Grants relating to Science and Tecbno-
fOlo ther projects we should have seriously logy arc being discussed in the·Lok Sabba. 
given priority to certain areas. This is an ample proof of tho' emphasis Jaid 

by our leadership and our Government on 
First, Y0l,l take agriculture, because 

without agriculture we (;annot 0 reach 21st 
century. For that, I suggest that maximum 
Dew technology should be evolved. Then 
take dry land farming. Dry laild farming in 
tbe coUnlry accouuts for 73 per cent of the 
130 million hectares cultivated for food .. 
grains but contributes only 42 per cent of 
the total foodirains production. So, we 
should evolve some technology for dry land 
farming. Tben take water managoment 
irrigated agriculture : what we just discussed, 
but we require technology to evolve'so 
that we can utilize that composite plan for. 
soil nutrients requirement. For that, we 
should evolve some technology and maximum 
stress should be given in that subject - For 
industrys firstly, we should give importance 
to our upgradation and utilisation of local 
resources, traditional skills, energy 
conservation and teJe!';ommunications 
development. Regarding health, we should 
uy to develop some sort of vaccinations 
and diagnostic kits for treatment of major 
communicable diseas~s, non .. drug therapies. 
extension of modern community health 
services. To these tbreo areas, we should 
give maximum importance. we should give 
maximum thrust and create our new 
tecbnoloay so that if we can take benefits 
from these services, we will be able to take 

. majotity of o.ur people witb us to' reach the 
21st eeptury; but leaving a majority of the 
people behind, if only we want fo go to tbe 
21st century with 10 per cent of tbe peopl0 
of t~e higblande~sJ high society people. 
monopolists and rich pc;,ol)le, then tbat 21st 
century >wi n not be tbe 21st century of the 
India people~ but the~ that 21st century 
will be the 21st century of the ex.ploiters. 
So, I r~sque,:t the hon.· Minister fO change 
bis direction properly and take proper 
aqtiOD 10 tbat we can take tbe people witt. 

scie·ntific thinking aod tbe dovelopmeDt of 
scionce and technology. It is our 1004 
fortune that all ~ur leaders since Indepen
dence, namely, the late Pt. lawaharlal Nehru,. 
the late Shri Lal Babadur Shastri and the 
late Shrimati Indira Gandhi, bad a scienti
fic outlook. All of them II endeavoured to 
lift India to the level of developed nations 
in the field <?f science and technology. It is 
our good fortune that our present youthful 
Prime Minister, Shri Rajiv Gandhi is laying 
great emphasis on it in order to strengthen 
our economy and bring India to tbe level 
of the developed nations of the world. 
Again, the achievements and application 
of science and technology are to be used 
to bridge the gap in tbe level of develop .. 
mtnt <:f the urban and the rural areas by 
extendmg the benefits of science to the 
remotest corners of our country 0 ' 

I would like to draw your attention to 
Science and Tecbnology Policy of 1958 and 
the Resolution got adopted by Shrimati 
Indira Gandhi, and presented in this House 
in 1982. By treating . tbelc two policies as 
our models we have made significant 
achievement in tbe field of ·science and 
technology which bas made possible the 
rapid progress in the areas of agriculture 
industry, defence and tbe successful cre.tio~ 
of a scientific environment in tbe country ... 
Tbere is no need to re,mind you about 
appulling condition of our industry, 8aricu]. 
ture, s~ientists and engineers Oat tbe time of 
independenc~. Today, a definite policy is 
beiDa, purs,ued in respect of tbese artas to 
enable our country to progress and- . become 
self-reliant in every fieJd. Tbe Member 'Who ' 
spOk~_, ~efore me aUeled that, our S:OUlltry 
was Inclined towardl, 1l)uJtm.tional. in its 
policy of science') and technolosy. ' I want 
to, make it clear that if it. were fo. we wOQId 



b.~ ,allowed them to.' Nt up 'ia.du.trM., 
bere, 'and our Government would DOt have 
taken tbe _rouble of estabUsbing tbe BBEL 
and ~be HMT to manufacture' quality' 
watcbe~ and tractors.' Asain. in the hkl 
of Atonlic EoerlY.' our Govea:,amont could 
have allowed ~ foreign countries to iostal 
our Atomic Power Station. But we chose! 
to develop this technology indiaenousJ)" with 
the contrioution of our own scientists and 
enaioeers. Thus this accusation is baseless. 
Our Government's Policy, aDd its imple
mentation do not indicate any tilt towards 
Olultinationals~ 

In the field of science. almost everyday t 
new inventions are 'being made. new pro
jects are being launched and new technolo8Y 
is being developed. If our country bad 
not made proper use of this advanced 
knowledge how could we have competed 
with the developed nations of the world? 
If we see our achievements for the past 
10 to 15 years in the field of science, we 
shall find tbat we have become self"reliant' 
even in the area sateUite technology, We 
have now the capacity to develop our own 
satellite lauochers. We have also designed 
our own satellite . in accordance with our 
specific needs, and launched it in space. 
So' far as Atomic Energy is CODcerned,w e cao 
ptoudly claim today that we are the seventh 
major nation in tbe world which is in 
possession of the most modern technology 
in this field. Whether atomic energy is used 
for peaceful purposes or for various other 
applications, our scientists and engineers 
have been successful in achieving their 
objectives. 

Recently. I bad the opportunity of 
visiting Kalapakkam. There, after seeing 
the M.A.P.P. Atomic Power Station, it 
seemed to me that our country bas success
fuUy developed the forei8n technology and 
haa become self reliant in the field of atomic 
energy and in the installation techniques of 
Atomic Power Stations. By. developing the 
Fasr Breeder Test Reactor (FBTR.) we have 
taken a step forward in this field of techno
logy.' We are definitely srateful to tbose 
scientists'and engIneers wbo have developed 
the Test Reactor on the basis of their own 
experiments' and enabled the Dation' to 
attain a position where we bave the capa
bUit, of setting up our own Fast Breeder 
:Q.e.ctor with a capacity of 500 meawatt •• 

Taday. atomic enersy can playa, very 
,igniftc81U role in the development of our 
country. Our aim is to use h 'solely for 
'peaceful Pllrposes and rQr'. tbe seoeratioD 
of eloctricity. A ta rae t of aenerating 
10,000 megawatt capacity by 2000 A.O. 
has been fixed. If we want to achieve this 
target, then jt is essential to ma ke the 
necessary finances avai1&ble and OUf allo
cation of 1400 crores in the Seventh Five 
Year, Plan must be enhanced. Ooly jf we 
double or tribJe the amount during tbe 
succeediDIJ five years plaos, can We attain 
our tar~t of self ing up an Atomic Power 
Stations with 1'0 thou~and megawatt capacity, 
at the cost of Rs. 14,000 erores. 

Secondly, I wish to 'say that it takes 
a long time to instal an A tom ic Power 
Station. The gestation period is approxi· 
mately 10 to 12 years. Vt'e must t.ry. to 
reduce this time while settjng up an Atomic 
Station. We must accept tbe fact that as 
we ha\'e fully developed the designing 
technology and knowhow of these planft3,' 
it should not take more than 6-7 years to 
complete a project of 'his nature. And if 
we are able to reduce the gestation period, 
then we would definitely be able to set up 
Atomic Power Stations with 10 thousand 
megawatt capacity by 2000 A.D. So it 
is important to pay atte'olion to it. 

The long term Scheme formulated by 
the Nuclear Power Board in respect of 
electricity is \'iable and practical. There
fore, it is' essential to provide necessary 
funds for this. At the same time my 
suggestion is. that the Board shoul.d be con
verted ioto a Corporatjon-a public limited 
one-so tbat public' funds could be mobi
lised to meet its financial requirements in 
future. , As an important Undertaking in 
tbe Public Sector, it can mobiHse funds by 
floatins equi ty shares and through assistance 
from various financial institutions to 
overcome its ,resource constraints and to 
achieve its aims. 

The hon. Member who spoke befolc me 
alleged that braia drain was taking place 
from oW' country ,and er ginetrs, scientists 
and doctors were 'ioiol abroad. Tbis aUe
Istion is Dot true aDY lonler. At present 
brain drain from our country is Dot taking 
place. Now, the repidity with which 
_atneet., ~octora and . sCientists are comins· 



[Sbri Pratap Bbano Sbarma] 2lat contury, I would say that ·it would 
reach tbe next century;by bridsioa th~ gap 
between the developed and the deve)opiOI 
with tbe belp and support of science' and 
tochooloay. Sir, I wish to reiterate tbat 
scientific application are Dot merely to be 
used in tbe cities of Delhi, lSombay 
and Madras and for only taldn, tbose 
residiog in these cities to the . 21st 
century, but also to create necessary 
conditions for crores of. people livina in our 
se~en lakh villages to enter the next century. 
SCI~nce must be applied to provide tbem all 
those facilities which . were denied to tbem 
so far. This means that SCience should be 
applied for developiug the buman' resources 
and to assist in the development of tbe 
Indian economy. 

With these words J would concJude and 
express my tbanks. 

[Eng'/~h] 

DR. S. JAGATHRAKSHAKAN 
(Chengalp..tuu); Sir, on bebalf of my party 
t~e AIADKM, I rise to make a few sugges
tlOOS on the demands for grants of tbe 
Department of Science and Tecbnolosy. 
Department of A tomie Energy, Departmcilt 
of ElectroDlcs, Department of Ocean Deve
lopment and Department of Space for the 
year 1986·87. 

back with new technology and expc'rience 
and are settin, up tbeir own units or ale 
contributina in research and development 
work in ditIereot institution. is indeed due 
to tbe laudable' efforts of our Government. 
Tbe Department of Science and TechDology 
has set up a new. cell to provide necessary 
faciJju~s to the non-resjdcot scientists and' . 
engineers s~ thai they may utilise the bene
fits. of higb technology in our country. In 
this cootext, I would also like to say, that 
Slut PatH in blS answer to ·a question 00 

Apdl 2 in tbe Lok Sabha had said that out 
of the 25 thousand Indian scientists 
engineers and doctors registered· abroad, 
about 1900 have already returned and made 
use of the various t'acililies offered to them. 
And we hope ,hat ultimately, the number 
of non-residents coming back to India 
would increase from 2S tbousand to SO 
thousand. Tbe Government should provide 
all faciliti.cs in setting up new industries 
based on latest tecbnology. h will obviate 
tbe need to import need based and appro
priate technology ioto tbe country on which 
we spend trores of supees in foreigD 
exchange. By setting up tbese units with 
Government assistance, these non-residents 
can import tecbnology as per the requ'jre
ment· of tbe country. These special 
facilities would largely· benefit the non
resident Indian Scientists and engineers. 
Again, according to the opinion of some 
of our friends bere, the Indians residing 
abroad do not get adequate information 
abour the facilities being provided to them 
in India. My duty is to convey this piece 
of information through the House to you. 
We can dis,.,minate relevant informati"n in 
other countries either through our High 
Commissions or by appoiotina Scientific 
Officers ot' by circulating information 
bulletios there. This should convince them 
that they could retufn and find, not merely 
opportunities for employment but also 
facilities for setting up their own business. 
And if tbey prefer to utilise th('!ir knowledge 
of hiab-technology in tbe field of researcb, 
the'Oovernment of India bas formulated 
plans in this direction also. They would 
definitely thank the Government for its 
efforts an~ help in the proares. of science 
aad technology i:n Our country. 

So. as~ an answer .to the allegation of 
bow our country is to prepare itself for the 

At the outset, I would take up the 
Demands of Atomic EneriY. The Seventh 
Plan document provides for a total aeQe~~ 

. tion to the ordtc of 10,000 MW of nuclear 
pOWer by 200J A.D, I welcome also the 
provision of Rs. 110 crores in 1986-87 for 
nuclear power schemes. I woul4 like to 
know from the hoo. Prime Minister as to 
where these . nuclear power scbemes are 
going to be hllpl~mented·. Tamil Nadu bas. 
exhausted its available hydel potentiality 
~nd tt~e dependence on thermal aen,eration 
IS elUSive because of the primary infrastruc
ture of coal not b~i'ng avaJlabJe within -the 
reaches of such projects in Tamil Nadu. 
T,be sap between availability and demand 
of eJectric power by the end of Seventh 
Plan in Tamil Nadu woul~ be about 3 300 
million, units and by 1994 .. 95 it would', be 
10,200 mill~on u~its. Hence 1 ,request the 
bo~. Prime Minister 'or an investment 
dectslon for takiDB up the Atomic Power 
Proj~t at Kudankulam in Tirunelveli 



district .o~ for 'exteDslon, -of tbo Kalpakkam 
Atomi'1,POWOl' Statioa i,D. v,icw·.~ot 'tho, 'Ionl 
.. atatiPJi p,dod., in . tbe ~ti:OQ 01 these 
proJoctt. .J w01l1d liko to. luaaer« .tbat tbl 
employeos 1.0, tbo Ito,nie pow,r plallts '8bo~d 
be I\VO~ a ap.bCbt ml~Qthly aU"wllDce of 
Rs. 500 per bead becau90 or their < lutC~pti ... 
bUity to radio-activo riakt. I SUipsl tbat 
the w,orkors aad 'tb, employees in Kalpak
tam Atomic Power plant. wb-o hi,ve created 
international rocord . in nuctea.r powor 
rosearcb, ,must be given some sort of incen .. 
'tive bObus for their lood work. 

1 would now take up the D4mands of 
the Department of O~ean Development. 
Tbe grants are being aiv~n for studies on 
Ocean Thl!rm 11 ,.Ene,rlY convers·ion. tnd~a 
bas ex:cellent poten I ial for cOllversio., of 
ocean therlual ·enet~y. The total orsc 
potential around India is estimated to be 
more than 50,000 M W. This mug,' be 
fully exploited. A half-hearted beginning 
has been mlde by commlssh)ning (he 
MBCON to prepare a detaited project report 
for a one-MW or~c pJant. The liT. 
Madras has fabricated a small OTEC 
plant for this purpose. J demand that 

: more attention must be paid to thiS. 
There should be etlective coordination 
bet~en the Department of Ocean 
Development an(f the Department of Non· 
Conventional Energy Resources. 

Here, I would refere to tbe lau-dabte 
effort made by the Government of Tamil 
Nadu in .exploring the possibilIty of proouc
iog cnergy from tidal waves. There was 
assistance from a UN body al~o fur this 
project. Somehow the Government of 
India have not encouraged the Covernment 
of Tamil Nadu by livins grants for this 
scheme. I demand that this should be 
taken up more seriously and viaorously. 

Thert was a proposal to set 'up two 
pollution mOD,itoring stations in 1985 .. 86 
UDder tbe Prevent,ion and Control of Marine 
Pollution Project. J would 'lik~ to· know 
where these btatioos ba ve been set up in 
'1985'·86. Tamil Nadu has the longest' 
co~stlinc aDd one such statioQ shouJd be 

. set up in Tamil Nadu. 

,Under tho Department of Science and 
TecbnolO1Y. Irants"in-aid . throu@h tbe 
National Radar Council fot development 
or high cost hi,gh risk systems in ~be 'lIreas 

of ("lIiD.lnd. coatrOl commuoicatiC)ai, 
s,curity sYsrem~,. elect'conic warfare system. 
etc,' 'are bela. pl:id. Tits ole~tO'nic war,
f.r4 l,atQmf caBoot be researcb:d in tbe 
private ieJtor. It is a defence project. I 
want to know wby this sbould be takeD up 
in tb! private soctor whQ will ~ .iveD 
grants·in-aid by tbo Dopartment of Scienco 
and TecbDoIOSY. ' 

Before J cone.lude, I would only refer 
'to tbe scant attention beiol paid to tbe 
apt)lIeatioq or Science and TecbooloSY for 
Rural' Development. In 1985-86. a sum of ' 
R9. IS lakht was provided and ill 1986·87. 
a sum of Rs. 20 Jakhs bas been provided. 
With this rneagr~ surn. do you eXp :.:t tbat 
science and te..:hnology will be lrdnsferred 
to rural' d~velop·11.!nt for appli.:ation 1 I 
demand that a minimum pruvision of Rs. 5 
crores muU b;! mad.:!. for this purpose so 
that the rural deveitJp.ncnt is aided by the 
successful efforts in our science and "techno .. 
logy programmes. 

W.th fhese wor4s, I conclude my' 
speech. 

SHRt K. RAMACHANORA REDDY 
(Hindupur) : J, bag to move: 

"That the demand under .the bead 
Atomic Energy ~esearcbt Deve
lopment and J nduslrial Projects 
l?e reduced lO 'Re. 1 tt. 

(Failure to check escalation in the 
cost of CODstruction of vari .. 
.ous atomic po~er station,s.hI) 

"That the demand under the head 
Atomi~ Energy Re~earcb. Develop
ment and Industrial Projects be 
reduced Re J ." 

[Failure to check inordinate \lelaJ 
in establishing a heavy water 
plant at Manaauru in AnJhra 
Pradcsh.}(2) 

"That the demand under the head 
Department of Science and Tecbn, • 
logy be redllced by Rs. 1 oott. 

, (Need to . make optimum use ofo' 
IcitDce and -tech~ology t 

, remove reaional imbalances1. (1) 



',lSh~i K.ltamacbaQdfa R.c~d)l 
'uTbat the ,dcql~nd ,u"der the bud 

, Depa(,tcnent of S~nc .. and Tech .. 
nolOlY b~ rc4U1ed by Rs.l~:" 
{Need to 'e~taltUr,b StlHfJ . Councllt 

'for development "01, science 
and t"hDolOSY !(2) 

" fbat the demand under tbe bead 
Depaittl)cnt • of Science and 
Ttcnnology ~c redQccd by Its. IOO.u 

[Need to encourago' promo~ioD ,of 
sci~nce and technology cDte. ~ 
pr~neur~b.ip 1(3 r 

" Chat tbe demand. under . the bead 
Depac tmen t of Scienc..-e and 

,Technology be reduced by Rs. 
100." 
[Need ror application of science 

and technology in the' rUIa' 
sector .1(4) 

'That the demand under" tbe head 
D:p~rtmel'\t of Science ~}lnd 
Technology be I'educed by Rs. 
, 100." 

, ,,' 

, '(Need, co de\'flCtP :tbO' if"l :,. for 
, S4icn,tlric r~leatCb JG',1ti~~J~S.) 

'~That· ~the \ ,~tman:4 ',under' d)c,~:"'~~d 
'~aru.neDt. of SeierA'. aJld, ,TCch~ 
!lotOS)' be 'reduced by 'ita,. JoO.·" ' 

~ , .. \ 

[Need to check' .the, mi.aration of 
. scie~ti&ts from India to 

abroad 1(9) 
"Tbat the demand' under ,the' 'bead 

Inpanment "of Science and 
Technology be reduced 'b)i ~s. 
100." 

(Need to set up a Centre for 
Advarice4 Technology at 

. Hydtrabad.l{lO) 
«Tbat the demand under the head 

Department of Science and Tech
nology be reduced by Rs. 100." 

{Need to popularise science and 
technology among pcopJe.l( 11) 

UThat the demand under' tbe ,head 
Department of Scjencc Bnd, 
Technology be reduced by Rs. 
lOO.U 

{Need to giv~n entrepreneurial [Need to let up di!trict science and 
traininlll~,' :~j~~ to unemployed technoh)!) een\rc at Ananta· 
~cience and tecnnology pur in Andbra Pradesh.](12) 
personnd.l(5) SHRI RAM SINGH YADAV (AJwar) : 

"That the demand under the 'head Hon. Deputy. Speaker, Sir. 1 rise to support 
Department of Science and lheljDernands ot the Mi nistry of Scieo(.c Ul1d 

Tf cnnolO8Y be reduced. b)' Rs.' , Technology,Oceall Devdopmeot and AlIh:d 
}OO." . . . Subjects. 

[Nerd to consider the impact of 
s..:h:"ce and technology on 
increa~ing unemployment 
and um.ler .. employment.J(6) 

IS.OO las. 

"That the demand under the head 
Department (If' Science and 
Tecbnology be reduced by Rs. 
1 O{ ." 

IN('cd to <:onsider the widenin8 
gap between rich and poor 
due to advancement of 
sdence.](7) 

"That the demand under the head 
Department of Sci(:n~e and 
Technology be redu:ed by Ra. 
JOO." 

. . 
Sir, I feel that tbis· is 'tbe pious duty of 

this august House to express its gratituoe 
~owards the contribution and towards ahe· 
scientific temper which has been given 10 

the nation by our first beloved Prime 
Minister, Pandit Jawaharlal Nehru, \\ho is' 
considered to be the architect or Modern 
India. 

. MR,. DEPUTY SPBAKEIl : Mr. Ya,d$v,t 
you can continue your speech comorrcw. 
The House stands, adjourned' to ,r~6sembre 
at II A.M\ tomorrow. 

18.02 brio 

The Lok S(lbha t'h,m aifjqurI,ed till £lJ..'\'(~" 
0/ 'he Clock on' ThuISdo)', ApriJ 10,' 

1986; Choltra 20, 1908 (Saka). 

Chaudbary Mudian Kendra, Mat,jpur. Delbi .. S3. 




